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TIr, Lok Sabha mit al 

EI."" 0/1'" Clock 

[MR. SPEAKER I" 'he Chair) 

WELCOME TO THE PRESIDENT OF 
THE NATIONAL COUNCIL OF 

SWITZERLAND 

(E",lIsh) 

MR. SPEAKER: Hon'ble Members at 
tbe outset, I ha\'c to make an announctm'ent. 

On my own hcbalf and on behal' of the 
Hon'ble Members of sbis august House. I 
have areat pleasure in welcoming His 
Excellency Mr. Jean-Jacques Ccvoy. President 
of the National Council of Switzerland who 
is 00 a visit to India ae; our honured guest. 

He arrived Delhi today earty morning. 
He is now s~ted in the "pecial box. We 
",ish him a happy and fruitful stny in our 
country. Througb him we convC'y our 
greeting. and best wishC', to the President, 
tbe Federal A~5emhty. the Government and 
tbe friendly reople of Swit7trland 

ORAL ANSWERS TO QUESTIONS 

[E",llIhl 

' .. thai of IIlms produced 10 DOD-
aUIDed and .felopio(C countrlt. 

·S32. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of EXTER. 
NAL AFFAUtS be ploas~ '0 stiltO ; 

2 

(a) whether a proposal to bold a film 
festival of picture8 produced in non·aliloed 
and developing countries was appro'fcd in 
tbe Non-aligned Summit at Harare; 

(b) if 10, tbe details thereof; 

Cc) whether the festival will be beld in 
Pyong Yanl; and 

(d) if so, the prolrees made in tbil 
regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI K. NATW AR SINGH) : (a) Yes., Sir .. 

(b) and (e). At PYODI Yaol from tbe 1st 
to the 13th September 1987. 

(d) In accordance with established 
practice, the hO~l country, namely the 
Democratic People·s Republic of Korea ia • to make an necessary preparations in tbis 
regard. 

SHRI BRAJAMOHAN MOHANTY: 
I would like to koow from tbe Hop. 
Minister whether any criteria are laid down 
witb regard to the nature of films to be 
exhibited io this festival I raise this question 
here because certain criteria are very neces-
sary_ I may mention here that in the Three-
month Film Festh'al bold in France, lOS 
films were exhibited. But there were 
comments that these films were star·oriented 
and Dot director Oriented. that is, only the 
personality and popularity of the stars was 
projected and theme was Dot given any 
importance. 

You also know 'that when Shrl Satyajit 
Ray's Pather Panchali was exhibitod abroad. 
our late lamented Narlis commented tbat 
Sbri Satyajit Ray was presentiog only tbe 
solemn face of India. Recen~Jy too, there 
were comments a 11 over tbe country whon Sbrj 
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Sa"ajit Ray', Sod~ntl, a televiliOD tUm 
baed OD Prem Chand'. novel wa. exhibited. 

So, in this bact.round, I would like to 
koow whether any criteria are Jaid down as 
to tbe nature of the films that arc to be 
Ubfbited. 

SHill K. NATWAR SINGH: The 
olJlDisalion of tbe Film Fe~ti"al is in tbe 
band1 of tbe Democratic People's Repuhlic 
of Korea, tbe bost countrv We are no 
lonpr tbe Cbairman of 'he non-aliltned 
Movement. We will only t'tt ~oinl there as a 
pankipant. As (ar as the details of the 
ora.oilation, how the films are to be 
telec:ted. the number of delepBts who will be 
toIo. tbere, etc., are concerned, it bas to be 
left to tbat country 

SHRI BRAJAMOHAN MOHANTY: 
Perhaps I bave not made my',elf clear. It is 
DOt tbat we have to choose cbe films. 
Tile NAM "ill Dot compel us tbat we have 
to exhibit only luch and such films. I only 
wane t() know whether we ha\e decIded upon 
aoy criteria that films basej on our strugale 
aaainst the colonial ec:oDomh. atmo~phcre in 
the couf'ltry, our strullgJe ala Inst social 
injustice, our proarammes for upliftment or 
women, our strUBlle agilln't all Sorts of 
injustice and so no have to he e"bihlted 10 
the Film Festiva!. Or 8'\ h.l'i happened In 

the France Fesrival will star-oriented 
IIlms only be exhibited 1 I k nnw, of course, 
that this suhject rightly beluoills to the 
Ministry of Inrormatlon ana Broadcasr. 
in. and that it bas been tran,(ured to the 
Blternal Affain Ministry. D fficuhies would 
be cbere I uDder.land the dltficulries of the 
Boa. Minister. But I woUld like lbat the 
Government must commit ibt If There must 
be criteria fixed about the na i lire of films to 
be exhibited io the film festi\'i:ds. 

SHRI NATWAR SINGH: Sir, at tbe 
Roo. Member has said. the Director or 
Pilm Pestival, will be deciding the kind of 
films thlt are to be cxhihlted. Now, the 
points whicb tbe Hon. Mem~~r have made 
Ire \'et'y valid and I shall cerfainly pass them 
on to my colJel,u,-tbe tt,lnistor of lotor-
mltiOQ. 

St,p. to boIIt trade wltll Cldu 

·533. SHRJ BANWARI LAL 
PUROHIT: Will tho Miniatcr of COM· 
MERCE be pJeased to State : 

(I) wbether tbe attention of Government 
has been drawn to a news-item captioned 
• ·Steps to promote India·Cbina trade" in 
H iodustan Times dated 12 March 1987: 

(b) whst precise steps are beiDa taken or 
proposed in tbi. direction: 

(c) whether Cbina baa shown aoy 
interest in promotina trade with lodia; and 

(d) ir so. tbe detail, thertof 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : <a) to (d). A statement is 
Jivt n be low. 

Statement 

(I) Yes, Sir 

(b) Specific steps to improve trade 
between India and P. R. China include 
exchanae of trade delegations, signing or 
• trade 8areement in Au,usl 1984 under 
"hich the two governments Ilfecd III lI"cord 
Mosr.Favoured Natton Treatm~nt on matters 
relatlDI to bilaleral trade and aianm8 of • 
trade protocol In November 1 ~8 S to 
fac.lilltte txchange of Il~od! between tbe two 
countrfel durinR '986. The two countrie. 
have been parucipallna io each ocber·, trade 
lair. 

(c) V •• Sir. 

(d) La.t month, two Chinese delesation 
from China National Textile Macbinery 
Corporation and Chinese Council for 
Promotion of Jnttroational Trade visited 
Jndia. They npr~sed interest in expandlnl 
t'No·way trade and particularly in import of 
texlile manufacturiol equipmeDt manufac-
tured in India. 

I Trmulado,.l 

SHRI BANWARI LAL PUR.OHIT: 
Mr. Spoaker, Sir, '0 alreeJDODt 10 iDcreIte 



trade ... ,,,oed with Cbiaa iD AfllUlt, 1 '84. 
Therearter. aDotber .... eemlDt ... liped 
io 1985 to funber increase trado between tbe 
two countries duriDa 1986. I would liko to 
know wbalt wore the itelm 'Wbleb were aareed 
to be imported from and exported to ChiDa 
duriOi 1986 under tbe .. roement '1 Furtbcr, 
I would like to know whether io view or 
the lood results of this apeemeot, anotber 
.,reemeot w.. .iped in 1 ,a 6 7 If 10 tbe 
aood' imported from and exported to China 
item·.i. aDd quantity-wise ? 

(&rIII,II] 

SHRI P. R. DAS MUNSI : Sir, in fact, 
tbe 1984 Iinement was an _Ircement for 
• .,oin. _ treaty witb ChiDa to eet tbe 
minimum tariff rates in China because Cbina 
I. tbe only country which punuel two kinds 
of trade tariffs. Ooe i. the lCocral taritf-
a little hilber and another i. tbe 
minimum taritf- a little lower. ChiDa takea 
interest only tbose countries where (bey It an 
bilaleral trcali. (or minimum tariffs. 

In 1984, wo ailoed a treay with Cbina. 
Cbin. cODiidcred India .1 tbe MOlt 
favoured Nation and lianed • treaty of 
M. F. R.-More Favoured Nation Treat)', 
wbereby we arc now enjoyina a mioimum 
tariff tban tbe leneral ta.riff. 

In 198 S, we identified tbe tbrutt areas 
in our protocol, wbereby India will export 
certaio item. to China and China will 
export certain items to India. Tbe 
areas identified are, ferrous and Don·(errou. 
olea. IUlar, sbollac, tobacco. raw-cottou. 
iron aad steel item, sbeet &lall. chemicals, 
machinery. instruments, equipment •• complete 
plaott for cement, supr, texlnes, tyres, 
tubes, paper. coal mioiol. etc. rrom India 
to Cbina. From ChiDa to India. cereals, 
oils. food -stutl's, fresb water cultivated 
pearll, otber arts and crans, Doo-fetrout 
metall, mineral products, chemicals, equip· 
meats. tool" beariop. raw-silk, .nk products. 
etc. and other oqiooeriDI looda. Tbo total 
protocol envisaaed is 160 minioD dollan in 
tbe 1986 proaramme. We blve achieved I 
tartet of '20 millioo dollars. 

[ Tr.,../alloll] 

Salt B~WAR' LAL PUROHIT: 
'fhe Hda. MI1listct b., jutt DON ttltocl tbat· 

Chi. bal qreed to .... at,'" molt ,...,. 1, 

ed Dation treatlDlDt. 1&11 oar, eapol1lll,\~ 
complain tbat tbey cannot 10 to Chi_ 
UDtJJ t.be Chinese companies iDYite tbcm. 
Tho bilateral trade i. hampered ror Willi 
of .uch invite tioras. So far u JocI...1t 'I 

coDCCroed, an),body can come bere lOY'''' 
How far .ucb a treatmonl to UI i. j.dIed 7 
II the HOD. Mioister lookina into it ? 

(&6I1.,h) 

SHRI P. R. DAS MUNSI: AI dae, 
HOD. Member is aware and I think aU die 
Membell of tbil HOUIO IDAJ be .wan that 
CbiDe. very recently opcood aD IDitiad .. to I 

almost all tbe couDtries. lpeciall, , ..... ' 
deveJoped natioos and non-lOciaJilt countricl 
to improve their trade relationl and special., 
with India. China bal a batlc coocept-tb. 
concept of M.F.N. WbomIocver .., 
cODsider most favoured nation, tbeJ .. 
bilatera' treaty with them for miDiahIa 
tariff.. and they consider 00 their 0_ 
wisdom. It is oot their fault or our flult. 
I think, it is a lood tbiDI. 

So far as China i. concerned, tbe area 
bal just been opened. It will take tome more 
time to explore the pouibilitiea. It is Det a 
fact tb., we alone 10 thero. Jt is also • '8Ct 
that their thi 0,,5 come rrequentl),. Very, 
recently. their textile madiaine" team baa I 
come to India. They bave soned oat maalJ 
issue.. Our FICel team visited CbiDI. 
They rouad many new areal. I me,., 
tblt we are exploriDl to eend two boiIcra 
from BHBL for tbeir power equipmeat 
.tatioDl i,e. in Cbina which Ire at cbe GaaI 
ltap. Some more results will como up. 
Since Cbina bas opened up the wbole thiaa 
newly, it will take lome timo. 

SHRI B. A YY APU REDDY: & ..... 
any proposal by tho Unjon Oovemmeat to 
con,ider starlinl a Common Market for tbe 
Asiatic countries or at least for tbe SMite 
couotrirs, OD the linea of BEC; are then 
any ~ropollls ? 

SHRI P. R. DAB M UNSI : lnaofar·. 
SAA&C countries are conceroteS, it II .... 
kDOWD to the Memben Ibat tbe area 01. 
SURe-for trade and COIBDIerce pur. 
poaes ..... hu Dot )fet atarted blioa _ ..... 
We be_ cooflned ounelvea 10 far ...a,. 
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I think, to cultural and other promotional 
aotivitiea_ inciudina Bducation and otber •. 

So far as China exc]usively is concerned, 
after our la9t understandiog with China in 
1985 i.e. trade uoderstandina for 1986, 
in respect or tbe programme tbat was 
envisaged, as I bave stated, involviol 
$160 million, we have achieved upto $1 40 
million. We havo planned to discuss tbe 
1987 plan very soon. We are expectioa 
to settle the affairs for 1981 by tbe end 
of May. 

So faf as SAARC is concerned, tbere 
is DO such proposal for a trade pact with 
SAARC countries at tbe moment. 

SHRI S. M. GURADDI: You are 
importinl silk (rom China. Our farmers 
arc adversely a.iICGted by their prices. Tbe 
prices of our own silk have come down, 
i.e. in India. Wby are you importing silk. 
from Cbina, when tbe local fafmcrs are 
Browing silk abundantly ? 

SHRI P. R. DAS MUNSI: So far as 
ra" silk is concerned. it is under an advanc-
ed licensing system. Ooce we extend the 
advanced licensing system to trade and 
commerce, it is their liberty to import it 
from wherever tbey caD. of course without 
affectiol the local farn crs aod oth¢r 
industries. If the Hon. Member IS k.een to 
know wbetber our silk is being affected by 
importins raw silk from outSide, 1 can only 
aa, it is oat. 

SHRI BASUDEB ACHARfA: China 
sbowed interest in buying shellac from 
our country. As there is a crisis in the 
shellac market io our country, what srtps 
Government propose to take to export ttll ~ 
cummodtty from our country to Chioa 1 

SHRI P. R. DAS Ml'NSI : It is a fact 
Chat China is a good buyer for shellac 
from our country I and that shellac produc-
tion bere luddcnly faced a dedine dunna 
the lut two ycars, not only because its 
aatura) production and growth have been 
hampered. but also becau~e of the inter-
national price hoe. We are tryiog to rake 
all possible steps in this regard; aDd I am 
ptROoaIJ1 visi'ioS next month the abclJac. 

.rowiog areas of Bibar and West Senpl, to 
find out tbe possibilities. 

lad .. tateraatloaal Trade Fa.r 

+ 
·S34. SHRI H. N. NANJE GOWDA: 

SHRI S. M. GURADDI : 

WlJI tbe Minister of COMMERCE be 
pleased to state: 

(a) whether Jndia lotern.tiona) Trade 
Fair (HTF) J 987. is beiDI held in New 
Delhi; 

(b) if so, which oraaoisations or indus-
tries in the private sector are beina asked 
to participate in lbe International Trade 
Fair; 

(c) tbe maio featurea of the fair; aDd 

(d) when it is likely to be held 1 

TIlE MINISTER OR STATE IN THE 
MINIS 1 R Y OF COMMERCE (SHkl P. It. 
DAS MUNSl): (a) to (d). A statement it 
Ii yeo below. 

Statemeo' 

(a) Yes, Sir. 

(b) and (c). India JDlernatlonal Trade 
Fair is intended to be a sbow window of 
India·s maoufacturiol and export capabilities 
in dift'ereot fields. Efforts are beina made 
by the TFAI to enlist tbe participatioD of 
a large number of companies in the public 
and private sectors covering a .ide ranae 
of products. Special tbemes on plastiCl. 
Rubber and Crafts for exports wouJd be 
the main feature of I.I.T.F., 1987. 

(d) rtto I.I.T.F. '87 il scheduled to 
be held durio. November 14·29, 1987 at 
Pralad Maidao. 

SHRI H. N. NANJS GOWDA: Tbe 
Trade Pair was held durio, J 986 .110-
May I know tbe major objectives of tbe 
Trade Fair, and ailo whether GOVCJ1UllODI il 
aatiafied tbat the)' bave acble,od lbe 
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o~jective 7 How much money was lpeot 
on the 1986 Trade Fair. what are tbe 
fortiaD countries or foreign companies 
which participated in tbat Trade Fair, and 
bow was the retpoose of tbo bia busine'8 
Houses in our country-was it encouraaiDI ? 
If not, wbat wero tbe reasons? 

SHRl P. R. DAS MUNSI: So rar 8S 
Trade Fair is concerned, as you koow the 
lut Trade Fair was tbe Sixth International 
Trade Fair held at tbe Pragati Maidan; aDd 
tbe whole objective of the Trade Fair is 
to attract tbe buyers of various parts of 
tbe world. to introducc our developed 
items to them, our progreSo. in bi· ,«b 
areas and otbers, and to find out pouibllttles 
to book more orders in terms of increasina 
our export in hi· tech areas and traditional 
and non- traditional areas. So rar as the 
last trade fair held in the Pragati Maidan 
in t 986 was concerned. we had iotroduc~d 
a .ystem tbat in every trade fair the first 
rOUt da ys will be reserved for business 
tilts. buyen' meetings, discussions with 
other countries, Ollr private parties and 
their private parties. In tbe Ja~t trade fair, 
especially Switz.erland team, other countries 
like Japan. We't Germany, they all csmc, 
apart from other devel<,ped nations. Now, 
so far as tbe expenditure lS concerned, 
a little less than Rs. 3 crores VI as spent in 
tbe last trade fair and tbe borders were 
booked substantically more in various 
sectors. I may live general tlaures to the 
Hon. Member of tbe total number of fain. 
In 1984· 85, the total number of fain 
organised was 38; in 1985-86, it was 37; 
in 1986-87. it was ~2. In all thC$C fairs, 
orders booked were Rs. 357.61 crores, 
Rs. 93 crore~ and Rs. t 26 .69 crores upto 
January 1987. rncluding that of Praaati 
Maidan fnir last held in Delhi. 

SHRI H. N. NANJE GOWDA: He 
hit not answered my question. HoW was 
the response of the Indian businessmen of 
our country 1 Was it ~ncoUraliog; if not, 
what were the reasons 1 Tbis trade fair 
has become a platform to seJ1 and buy 
products. So, if there iCJ any proposal to 
have a permanent exhibition complex in 
the Preaati Maidan so tbat it continuously 
8001 OD 7 Have tbe bia business houses 
in our country started terrcet apecial facili· 
tiee to participato in them ? 

SHill P. R. DAS MUNSJ: It is a 
perfect question by the Hoo. Mtmber tbat 
larae houses, biB busint ~s houses, did Do, 
show enouah enthusiasm to participate io 
the trade fairs. We have caken note of it. 
Immediate]y after that, the Cbairman of 
tbe Trade Fair Authority of India and tbe 
Commerce Secretary had a serious dis-
cussion with large houses and biS manu-
facturing units of India. There they p* 
two problems. One problem they pose is 
that tbey meet to participate in the trade 
fair to exhibit their product-product-wtsc 
exhibition, not exact1y company·wisc ot 
business-wise. Second1y they feel tbat there 
should be more excbange directly witb 
the product owners or tbe manufacturen 
and other counterparts of tbe world so 
tbat they can settle their trade there. We 
have cOD$idered tbeir problems this time 
in the meeting and we have taken a very 
comprehensive step in this relard so tbat 
such problems are not there in future if 
they participate in the trade fair. In so 
far a~ permanent exhibition complex Is 
concerned, the talks are goina on; we are 
still examining the possibility and prospects 
in terms of their less aDd gain and involve-
ment of other bouses. 

SHRI S. M. GURADDI: What steps 
arc taken by the government to impress 
upon big business houses to participato in 
tbe trade fair; and what are their reactions? 
Will tbey participate or not in tbe November 
Trade Fair? 

SHaI P. R. DAS MUNSI : I have just 
replied. 

SHRI RANJIT SINGH GAEKWAD: 
It bas appeared in the press that the Trado 
Fair Authority was loing to be ora.Dise 
aD agricultural fair in the month of October. 
I 987. Has any step been taken to 
involve farmers in this aaricultural fair; 
if so, what steps are being takeD by the 
Government ? 

SHRI P. R. DAS MUNSI ; I think tbe 
Hon. Member is rcferrina to aariculture. 
1 tbink the international food fair tbat we 
bave already completed in tbe Prqati 
Maidan ••• 

SEVBRAL HON. MBMBERS : No, 00. 
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SHRI RANJIT SINGH GABEWAD: 
n. apicultural fair il IOiol to be oraaois-
ed ia October this year by the Trade Fair 
Atttbority. That has appeared in ,be press. 

SpltI P. R. DAS M UNSI : The inter-
national trade fair which will be held in 
November in tbe Pral8ti Maidlo, that 
will Dot ooly ioclude eOlineerios MOods but 
It will also include olber commodities 
IDdudio. aariculture. I am referrioa to tbo 
~t month, nol in October. It is not in 
October: it is by th~ end of October; and 
it will be eloted by tbe cnd of November. 

SURI HARI KRISHNA SHASTRI: 
I bave a letter from the Trade Fair 
Authority or India in wbicb it has been 
meotioned. 

SHill P. R. DAS MUNSI: It is not 
aD exclusive trade fair; it is an inter-
national trade fair which will involve 
.ariculture also. 

(1IIItrrupllons) 

MR. SPEAKER: Mr. Minister, it is 
IOmetbina else. I tbink you are talking 
about lbe Trade Pair. It is the Agri.=lJltural 
Flir. That is somethinl clse. Tbty arc two 
aeparate tbinp. 

SHRI P. R. DAS MUNSI : The Aari-
wltural Trade Fair tbey are talking about 
i. (or farmers. It is for tbe farmen. 

MR. SPEAKER: Yes. tbat is a separate 
thiDa. Do Dot mix them up. 

SHkl P. R. DAS MUNSI: It is not 
lioked with our Trade Fair. Tbat is entire)' 
for farmen. It will be in the complex of 
Pralati Maidan. But it is not linked with 
oar Trade Fait. It is a separate Flit. 

MR. SPEAKER.: Shr; Bbadroawar 
TIDd. 

(T"".,Io.) 

SMRl PRATAP BHANU SHARMA: 
HOD. Speaker. Sir. nobody caD deoy that 
tbe India loternational Trade Pair bu 
bftm a lucccuful venture. It i. also • flOt 
ebat lodia is tbt biuaat buyer of QI'W 

tecbnololY in tbe internatioDal market. I 
would like to know from tbe HOD. Minister 
whether the participants 01 Intornational 
Trade Pairs briDl rbeir DCW tccbDolOU 
and new products of tbeir own cboice or 
we Inform tbem about our priorities and 
ask tbem to brio, tbeir such and lucb 
tcchnoJOIY aod product. In tbe field of 
agriculture, industry, petro· chemicals lad 
electrooics '! 

[&,1",,) 

SHRI P. R. DAS MUNSI: Sir. io 
trade fairs when many countries participate 
tbere are two Ihinll bappeoio,. One is tbey 
try to brlOl tbeir Dew products or bi·lccb 
areas to introduce in our country. IDd 
~ond)y tbey find out as to wbat we need 
(rom that country and aftcr thar tbe buyCII 
and seUers choose tbtm. 

RecogaJ lion to freedom fla. bollUq dl, 

-535. SHRI BHADRESWAR 
TANTl : Will the Minister of HOME 
AfPAIRS be pleased to state: 

(a> whether Government propose to 
reco,nisc tbe historical day on which tbe free-
dom ftl, was hoi$ced at Sootea Police Station 
OD 20 Auaust, 1942; 

(b) whetber Governmenl are c(\osideriDi 
to honour the freedom fiahter wbo bOlsted 
,be fiaa at Sootea Police Station; and 

(c) jf to, tbe action proposed to be 
taken? 

THE MINISTER OF STATE IN THB 
MINISTRY OF HOME AFfAIRS (SHRI 
CHINTAMANI PANIORAHI): <a) to (c). 
OUf Indepeodence of wbich our NatioDal 
PJaa is a .ymbol. J. tbe remit o( the IIcri-
fieet made by a ,alaxy of patriots of tbl. 
country; u such, it would be ciif6cult to 
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.... out iocideatl for tl)ecial honours from 

.monllt the many with wbich our freedom 
Ib'UJI)e is studded" Further, the fla. boit-
dna at Sootea Police Station on 'Oth 
AUIU.t, t 942. was preceded by maoyother 
IimU.r bolstin,. of the National Plaa 00 
Government buildinp. In Assam itself, the 
ceremony of hoisting our National Fla, was 
carried out on 30th AUlust, 193' at mOlt 
beadquarters stations in the plains distrkts. 

SHal BHADRESWAR TANTI: ~tr. 

Speaker, I want co submit in this connection 
tbat my maio que'tioD has been mutilated 
lod lo,wcr has been given olher\o\'ise. 

Sir, I Wlot to know from the HOD. Minis-
ter. whether there was an), correspondence 
reaardin, chi, matter between tbe Cbief 
Minister of Altum and the Prime Minister, 
if 10, tbe datails thtreo(. 

SHRI CHINTAMANI PANIGRAHI: 
I hope Ihe Hon. Member refers to tbe 
freedom fi.hter Mr. Bora. 

SHRI BHADRESWAR TANTI: Yes, 
yes. Sbri Bima1 Chandra BOfa. 

SHRI CHJNTAMANI PANJGRAHI: 
Wc examined this I tried to find out after 
J lor this intimation. from our Freedom 
Fiahtt'rst Dh l",ion. I wantt'd to search a1l 
'he papers to see whether t'uch an 
application til" come hut it has f10t been 
there It i~ not found there But we want 
to honour all the freedom tighten ,,'ho did 
such I lood 9i ork: ';0 we can .'U() molu live 
pen~ion to him. There is no difficulty. ,~uo 
molu we can live pension. 

SHRI BHADRESWAR TANTI : Sir, 
Assam i. a part and parcel of the country. 

SRRI BHAGWAT JHA AZAD : Yes, 
it It. 

( 1"",,,,,,10111) 

( r,o,,"QllonJ 

MR. SPEAKER : Whit made you to 
'Iy dill? 

,."1,,,] 

SHRI BHADIlESWAR TANTI: Sir, 
many people were Killed in the freedom 
stru&8le. (lnl,r,,"plioll'} Many people bl,e 
also been baoaed. We must bonour III thole 
freedom fighter. wbo have IIcrificed their 
lives in the freedom strulile of tbe CoUDtry. 
I mention the names or four people. TIle, 
are: Kanak Lata, Kushal Knowar. Peoli 
Phukan aDd Mani Ram DewaD. kauaklata 
was shot dead by police while abo .a. 
hoistinl the national fial on tbe poJlce 
station "hile the three otber persons were 
tlanaed by tbe British Government at that 
hme. What is the Ooverr.ment dolo, for 
erecting tbeir statute4; in the State wbile you 
have erected so many statut~ of other 
rertons in other places ? 

SHRI CHINTAMANI PANIGRAHI: I 
hope. tbere is no dispute between tbe HOD. 
Meml-ter and ourselvrs that Assam i. a part 
aod parC'el of this country end tbis is aD 
integral part of tbis c<,un'ry. 

SHRI BHADRESHWAR TANTI: You 
tell about unity and inte&rily but you do Dot 
understand. (/nterruptlolL\) 

SHRI CHINTAMANI PANJORAHI: 
Regarding tr('cting statults for bOl)ourml 
fr(edllOl fighters, the State Government 
can er('ct as many ~latutes as it lites to 
honour freedom figb'ers. 1 htre is no diffi-
culty ebout thaI. Abclut whe question whether 
Shri Blmal Chandra Bora hal applied or 
hi~ name came to tbe Fr(cdom Fiabten' 
Dhision. we have found out that his Dame 
is not there and his application is allO Dot 
there. But as I told )OU, tbe Government of 
J ndia is livin8 1110 mot" pension to eminent 
freedom fiBhters by Itself without their 
applying for it. If you poiot out specific 
cases, we cao consider them. There i. DO 
dlfficuhy. 

I Translollon] 

SHRI RAM PYARB PANIKA: The 
Hon. Minister has lIven a very aood repI, 
to tbe question asked by tbe HOD. Member. 
During the course of freedom Itruale. Ip&D)' 
J)tople from raral areas accomplilbed 
historic ta.ks. Cbittu Pandey and 0 ...... 
Shankar Vid)'lrtbi of Dooria iD V.tu 
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Pradesh were, two such penon.. WDl tbe 
Hon. Minister do IOmetbinl in the memory 0' tbese historical filum, to wbom the 
.tire nation is lrateful ? Will bo Itranae to 
celebrate the day, of tbeir historic deeds at 
tbe oationaJ IDd state levels? 

[_",,,) 
J SHRl CH1NTAMANI PANIORAHI : 
there is DO dispute about it. We will ask 
the State Government to do it. 

SHRI OOKUL SAIKIA: Tbese people 
bave lost tbeir valuable live~ in the freedom 
• 'ruuIe of Assam. May I know from tbe 
Roo. Minister whtcher Government bal 
taken any decision to preserve tbe memories 
or tbose martyrs ? 

[TrtlIIJ.'Io.] 

MR. SPEAKER: It bas already betn 
told tbat tbis will be done jointly. 

Sc •• el to Inroml the yoada -boat 
opportuDlties in DffeDce field 

·'36. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will tbe Mmister of 
DEFENCE be pleased (0 state : 

(8) whether any specific schemel have 
boen proposed to make the youth of our 
country more aware of opportunilin in tbe 
field of Derence; 

(b) if '0, tbe d~taih thereof; and 

(c) the response to tbe~e schemes 7 

THB MINISTE.R OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEARCH 
AND DEVELOPMENT IN THE MINIS-
TRY Of· DBFENCe (SHRJ ARUN 
SINGH) : (a) to (c). A &talement is liven 
below. 

Statelllent 

There is constant endeavour on the 
part 0( Government to make tbe youth of 
tile country more aware of opportunities in 
die' fteld of Defence, 

2. VaOlDCi. for the otIIo. cadre la ... 
Deleace SentCII. wben rauitaIeDt it 
throup the UPSe. are notified 10 tbe 
Gazette of lodia. the Employmeot Nnw 
and in the daily nowa .. paporl. U ..... 
"ide publicity is allO aiveD tbrouab the 
Directorate of Aadio Vilual PubHctt,. 
Government or India. of vacancies to '" 
filled up tbrouab direct entry (Noo·UPSC) 
where tests are beld by the Sorvicel 
Selection Board. 

3. Recruitment to otber ranks in tho 
Services is mainly done tbroulh tbe 7 t 
Brancb Recruitinl Offices, which conduct 
recruitment tours and ollanise ralli •. 
Advance information on these toun/rallies 
is liven to the District Civil luthoritict and 
local SainJk Board •. 

4. In addition to dissemination of 
information on vacancies. publicity on career 
opportunities in the Defence Services is 
~ ven through radio and teie\'ision, tbe 
print media. motivational lectures in school. 
and COUtltS, by enrolment in the Nee. 
openirg of Sainik Scbools and by other 
attractive methods like a ir and para drop-
piag displays. 

S. Th: respOD,e to tbe recruitment 
effort, in an braoche. except a few technical 
bfanch~ is adequate. E\'en in these brallcbes 
tbe level of sati,raction bls shown consi-
derable improvement of late 

SHRI MULLAPPALLY RAMA· 
CHANDRAN: Recruitment to tbe lower 
ranks of Defence is mainly dODe throUib 
various recruitiog offices scattered 10 different 
parts or the country. However, it it a pity 
that in my state of Kerala every time 
thousand, of able bodied youna men with 
hilb academic records behind them, Ire 
even denied opportunities to be examined. 
It may be due to increased number of 
applications. Under the circum.tantel may I 
know froro the Hon. Minister wbetber 
Government will eo,ure tbat more and more 
youolsters at lealt ad ID opportunity to 
be examined aDd tbe ontlre process or 
recruit,"1 is not made a farce in tbe future 1 

SHRI ARUM SINGH: I wODld .tart by 
say ina tbat I cacqoricalJy deny tbat the 
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Pl'CKWI of ncraItlDeDt II • farce. We Ire a 
puroly voluoteer dereoce ICrvice. ID tbe 
cireuma&aDCel. 80 far .1 publicity livea to 
tbI defeaoe .. meet i. CODCDrDed aDd ill 
effect on recruitment, J can only Ja, tbat 
there il DO problem in ter ma of recruitment. 
We pt .11 the people we want and we Ict 
'bem 00 'be basi. of tbe re.istcred male 
populati\)D or Indi, wbicb is tbe basis for 
recruitment. If specific instaoc.es aTe known 
to ahe Hon. Member in terms of Kerala, 
I shall be happy if be lets us know tbat aad 
J wiU certainly look into tbat. But to call 
it ratte_ J (bink. i, a poor term. 

SHRJ MULLAPPALLY RAMA-
CHANDRAN: It i. rerortcd (bat certain 
office" wbo are entrusted with the recruit-
ment affairs are corrupt oftkcrs and it has 
created a ccotfoversy an C'\'rr the country. 
May I know \\'hether such instances have 
been brought to the r.Nice t'f the Go\trn-
ment ard, if ~(\ \\ hal dtterTf ot aClion has 
been taken by the' GovC'rnnltDt in this 
connection? 

SHRI ARl1N SINGH = Sir, the Mt'mber 
Rems 10 ~t in the haNt of ttkt-2fi~ir. 
every issut, Ccr18 infy. thtrt ~ 8\ e t-ttn 
infltnrcC'~ of corrUrft(\n 111 the ftcruitn'tllt 
prOct-! Theft is Bb<.(,lutdy rr te .. itati('ln cn 
the part of the Governmtnt to deal fiJmly 
with any oflktr C'f 8n~ other individual 
found to be corrupt. There is a very clear 
proce~s by which the rBI inve~till&tes such 
cases In tbe e'ttlt that any 8ct'on8~Je 
offc .. nce is found, genera) (ourt roar .. l1al is 
heJd end in 'he ("dlt of the fltnt'ral court 
marshal upbo1dioa the offence, the <'ffiC't"r ia 
dismissed. Should the Member have any 
specific case known to him f be may plr8"e 
brina it to our notice. 

(Tr."atlon 1 

SHRIMA11 PRABHAWATJ GUPTA: 
Mr. Speaker tSar t our Army has a alorious 
tradition and the officer~ and jawan. of our 
Armed Force. luard our frootiers in all Re-
tors by keepinl a constant viail. The reply 
liven by the HOD, Minister iI, 1 tbink. too 
inadequa*e. I want '0 know _bat $themes 
Government have to antact youths to serve 
in tbe Armed Forces The Hon. M iniller hiS 
Slid that tbey make direct recruhment. The 
ICbeanes or tbe Government in tbis rellnt 

ate totall, iaadequat •• I waat to know tile 
percent_ae of officers and janos "bo Ie.,. 
Army service durin. the course of Chefr term. 
The Government do notbing for tbe lam iI_ 
of tbose officers aDd jaM OS who are poIted 
in the forward area, so much so that tbero iI 
no reservation for their children for settin, 
admission in scbools. Just tell mc, If the 
Government do not provide them reservation. 
wby would youth join tbe Army aDd preserve 
its glorious traditions and maintain discipline 
in difficult and hard conditions. 

SHRJ ARUN SINGH: So far as recruit-
ment is concerned, I have already stated that 
there is no problem. 

SHRIMATI PRABHAWATI GUPTA: 
I want to know 8bout tbose who leave tbe 
army during the course of their term. 

SHRI ARUN S'NGH : The Hon. Mem-
ber is talking about ptt·mature retirement. I 
do not bave the information rigbt DOW in r~s­
peet of the specific number of sucb cases. Tbo 
question basicaHy rclaftS to advertisement, 
but 1 would surely send ber tbe information. 
I can Fay this much tbat tbe ease. of pre-
mature retirement are ,overned by specific 
rules aod action is taken there under. 1 would 
Hke to make a submission at-a-risk tbat. 

(1!nglish) 

The percentaac of people lea vina UDder 
the vatious scbemes available for pre·mature 
retirement is marginal. 

[1TaIQ lotloll 1 
PROF. NtRMALA KUMARI SHAKTA .. 

WAT: Mr. Speaker, Sir, undoubtedly. 
youths are the most valuable asset of aur 
countr), and the a ltractive offers Jiven to 
tbem for ftcruitment in tbe army are also 
commendable. But, aJthouah 18 saioik 
schools are functioning in the country today 
and a huae amount of Cc.atra) IS well •• 
State funds art beiDI spent OD them, )ct what 
perceQtaae of students aet cntry'to" tbe ditre· 
rent disciplInes of the Indian Atmy' My 
second supplementary is whether OoverODlcDt 
PlOPOse to mike mili'aty traioio8 coDlPuJaory 
10 schools and colle,tl io lb. Dear future to 
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Pl'ff>8re tbe youths for pardini country', 
,tOGden? 

(&lII,A] 

SaRI A RUN SINOH: Sir. the Hon. 
Member is stretcbinl it too far. I have got 
fiaures only in terms of bow many people 
from S..linik Schools have entered the Servicts. 
3.931 officers of tbe Indian Armed Forces 
are from the Sainik Schools. In so far a~ 
compulsory military training is concerned, it 
bas got nothing to do with this qllestion. 

RAO BIRENDRA SINGH: Sir. the 
H~D. Minister has stareJ (hat G\')vernment 
takes very strict action Yo he" ever complaints 
about corruption ill reclui'rrient are brought 
to tbe notice of the Government. I hope tbe 
MiDtster would agree tbat m recruitment, if 
tbe soldier, who is exp(cted to lay down his 
life in defeoce of the country, has to pay 
anytbina up to Rs. ten 1 hou~and to get 
enrolled and tbere are numerouS complaints, 
tbe morale or Ollr defence 1j·~rVlces h bound 
to sutTer. Even tbe other dtlv in the neMJ" .. 
papers, tbere was a big write up about 
corruption in the recruttmcnt Bgencies. 
Government may be taking action where 
complaints are brou.ht to the;r notice. But 
it remains a faet that people who have to 
pay money for enrolment are not expected 
to 80 in for complaints hecause they "'ill be 
tbrown our and tbere would not be any 
benefit from it. So, what mel hanism Govern-
ment bas set up to exerci~e strict vigilance at 
tbe recruiting offices by sending decoys to get 
people caugbt who accept money and who 
employ local alents to f1~ce the people for 
enrolment. h it not the re"pon4\ibility of 
the Government to see and en~ure that at 
least in recruitment of Defence Services there 
II DO scope for corruption at all 1 

~HRI ARUN SINGH: Sir, it is entirely 
the responsibility of the G oyeroment to 
ensure tbat t~ere is no corruption in tbe pro-
cess or recruitment for tbe Armed Forces. 10 
80 far as tbe publicity that was rererred to is 
concerned, the Hon. Member f. probably 
aware that there Was the specific case in 
which the CDI were inve'stigating and 
on the basis of the re~\, 1t of the CHI 
investiption the publicity etT"orged. 
In so far as m~asures taken are concerned. 
I fully agree with the Hon. Member 
that it is not good enough only to take 

I. • 

aCt'oQ II) terms of tbose casc~ wbich ma), or 

!MY not be bfouIbt to the oodce. Therefore, 
tbe prbCell by wbicb recruitment is done 
required revltw. Tbis bas been carried out 
in very broad term. and what we ha'" done 
i. as ,,,110,," : 

BaTtier, the system was that people used 
to come to a recruiting office and there would 
be 8 recruitment parade, as it were, includ-
ina medIcal elaminAtion, the physical 
examin .• tion and the like 81 a con4;equence of 
.hicb people were recruited in the armed 
forces We found tbat because there were 
cctain guaranteed centrC1 where recruitment 
could take place, that process had emeraed 
over a time by which. as tbe Hon Member 
pointed out, certain people appointed them" 
selve~ as self·Appointed 81ents in th~ pr()C(lS 
or recruitment To quote an example, t hefe 
wa~ one case which I remcmher dr·hand 
where a PlrllClllvlr individual w()uh.1 take 
moncov, a., it were. from every boy gOlog ID 
and refund the money to lho~e who dId not 
,et selected. He had a completely fr(e ride. 
So, we thousht that the concert wa'l wrong 
to have a fixed pldce where recrUItment y, ('\lId 
take place whkh will land ihelr to this kind 
or problem. 5<" we 5witLbed over .he system 
in two ways. One is that no "mgcr does olle 
indi,,,,du.l1 recruit the p(op!e. It i~ now a 
Bl13rd \\hich will recruit. The ~e~Ol1d IS th~t 
we have ta~en rccruitmrot to the people be 
0PDolicd to bringina people 10 re,.ruilnlfnt 
office, through the procoss of recruifment 
metas ... 

SHRI AnT KUMAR SAHA : \.\hy not 
through the Employment Exchaoaes ? 

SHRI AR UN SINGH: It is 8 military 
recruitment. Dot recruitment for induse. ies. 

PROF MADHU DANDAVATE:T~n 
the corruption wi11 be higher. 

SARI ARUN SINGH: So. what we do. 
Sir. i~ that we lend the recruitinaz parfit' 
around the vi1la,et and they now rteruit 
peof)'e at specific places en the route. I can 
cat-@oricallv Rssure the Hon. Member that 
it i'\ definitely the Government's rcspn,,\sibility 
to curb conuption in the .roa and Vie will 
make every effort to curb it· 
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a ..... of ..... JrOQIIUa ..... ID .... , 
·"8. sual P. KO~DAJVELU: 

Will tbe, Miaiater 01 T.EX"flLBS be pJoqed 
to state: 

<a> whether it ia a fact that eotton teltila 
bpd pro~uipi units in Bomba, arc faciol 
clolwc due to imposition of excise duty of 
41.2' palae per metre OD baDd ~oce.sed 
clotb; 

(b) if so. tbe details thereof; and 

(c) tbe action taken by Government to 
avoid tbe closure ? 

THE MJN1STER OF STAlE OF THE 
MINISTRY Of TEXTILES (SHRI RAM 
NIWAS MIRDHA): (a) to (c). A State-
ment il liven below : 

State .. eat 

(a) and (b). A number of representatiooa 
ba'le been received from hand pr(XUIio. 
establishments. AS!oci~tions etc. ltacioa 
thlt !'Iuch units are facing closure due to new 
excise levies proposed to be imposed on 
ctJtton fabrics precessed without tbe aid of 
power or stelm whether or not machines are 
used. 

(C) The matter is uDder tbe coo5idcratioD 
of Gove roment. 

SHRI P. KOLANDAIVELU : Sir, in his 
Itatement also, tbe Hon. Minister bas stated 
tbat the matter is under considerati()o. I 
would like to know bow long tbe matter is 
loins to be under consider.tion of tbe 
Government. I bave already drawn tbe 
at!ention of t'le Government to tbe DCWS item 
publisbed on 11th Marcb '87 where it has 
been mentioned tbat about 6000 cotton 
ICKtile band procesain. units in Bombay 
employing about S lakb workers are facins 
c10sure due to imposition of excise unit duty 
of Rs. 41.25 per metre 00 band processed 
cloth. 1 wOl.lld like to know from tbe Hon. 
Minister whether he bas taken aoy CODlrete 
action in this rClard. He is statioa that tbe 
matter i. undcr consideration. I would like to 
toow bow 10D1 tbe matter would be UDder 

coolideratioo and _beD the GOftI'DlDIDt • 
Ifke'y to take a final decision In tbillqlld. 

SHRJ RAM NIWAS MIRDHA: Sir, in 
tbe budlet proposals ror tbe year 1981.88 
lOme new excise levi. were Imposed anet 
lOme other cbanles effected. We bave naiv-
... Jell of repr.,ntatiool from b.oo prqca. 
1'01 un ita in tbis res,*, aQd we are in t~\\Cb 
witb tbe Miautry of FioaQCC aDd va} ICKUJ 
a decision will be taken .rtor consideratioo Qf 
tbe represeotatioDS received. 

SHRI P. KOLANDAIVELU : Sir, apia 
be aay. very loon'. ·Very lOOn' meaDI how 
1008 ? Please tell the House. 

AN HON. MEMBER: Tbirty ,ean or 
fort)' years. 

(/nle"llpllo",) 

SHRI P. KOLANDAIVELU: Please 
define • very sooo t • How lon, or bow mao)' 
days will you take? You plcase do it, then I 
wiJ) go to tbe second Supplemontary. 

(Interruption,) 

SHRI RAM NIWAS MJRDHA: Wen, 
Sir, 1 have said, this is a very complicated 
matter; a lot of budaetary proposals are there 
in this respect as well as for other levies and 
proposals in the budlet a Jot of representa-
tions have I been received. 1be finaoce 
Ministry is seriously cODsiderinl aU of tbem; 
we arc io toucb witb them and since tbe fioal 
decisioD does Dot rest with us, DO firm date 
caD be liven; we are In toucb 'With tbe 
Mini~tl')' of Finance and very loon a decilioo 
will be lakeD. 

(In terrup 1/0111 ) 

SHRI P. KOLANDAIVELU : My second 
Supplementary is tbi.. Duo to tbis, all tbe 
activities of the hand proccsain, sector bave 
come to a Irioding halt and actually the 
clearance bas been Itopped and tbe manufac-
turers bave stopped sending thefr aooda for 
proceuinl tbroulb band processina. ADd by 
thjs the workers are sufferin. a lot. Sir. It is 
sucb a very serious matter that the Govelo-
meot bu to take immediate steps. p.~ do 
DOt dod.. You are aivioa doc:Iai.n •• "WOI1 
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aid all these thin,s. Because it is a situation 
tbat is arising out of aU thc~e thin,s, I would 
request the Hon. Minibler to lake Immediate 
action. 1 would like to k.now whether the 
Government wi)) come r orward to take 
immediate actico in this reaard. 

SHRI RAM NIWAS MIRDHA : Sir, there 
is no qu~tion of Government dilly dallyio. or 
Dot trying to do things qukkly But as I said. 
Sir, a Jot of proposals in this budget have 
come, some of them impinge on the hand 
processing sector. So, we are con~iderlng all 
tbe implications of these levies and other 
changes. The Finance Ministry is examining 
tbose so many suggestions that arc made to 
tbem. There the d iscussioo is going on and 
as I said, it is not only soon, but very soon 
a decision will be taken. 

SHRIKADAMBURJANARTHANAN: 
Mr. Speaker I Sir, in the new text de policy a 
lot of concessions are given to the man·rnade 
fibres. I want to know from tbe Hon. 
Minister whether equal concessions will be 
also given to natural fibres, that is, cotton 
fibres. 

SHRI RAM NIW AS MIRDHA: Sir. 
wbatever is mentioned in the new textile 
policy is beiDa followed. the policy was 
enunciated in June ) 985 and a number of 
luyestions and prOposltll1ns mude in that 
pohey are gradually heing tdken up for 
implementation. Tt:e maIO purpo~e of the 
policy is that the vanous sectors of the textile 
industry have scope for expaOSlOll and 
improvement and moderlll&alion, whether it 
is tbe organised sector of the mills or i~ the 
bandloom sector or is the pu~erloom sector, 
whether it IS a man- made sector or cotton 
sector- all the~e things af( mc:ntlOned in the 
new textile policy and we are trying to see III 

wbat way we can proceed &0 that all sectors 
have a bomogencus dcvl!lopment. 

SHRIKADAMBURJANARTHANAN: 
Sit, I want your proteClJ("'D. I want to knuw 
catqorically whether the concessions shown 
to man .. made and natural fibre~ 9tHI be equal. 
Tbere is a lot of difference in the new te~tilc 
policy. 

SHRI RAM NIWAS MIRDHA : Sir, if 
tbe HOD. Member aives. separate Qotice (or 

it, we can discUH the whole policy, why man-
made at all ? So. the question does not refer 
to which sector ••. (l"ttrruptiolll). If you 
mentfon some concessions J caD I'taet to that. 
But this question is somethina ditfereot. 

(Tralll .fIalloll] 

SHRI RAMASHRAY PRASAD SINOH: 
Mr. Speaker, Sir, through you, I would like 
to tell tbe Hon. Minister tbat hand.processed 
cloth is manufactured 00 a large scale at 
Manakpur in Gaya di~trict of BIhar, but tbe 
imposition of excise duty by Ibe Government 
has ad\ csely affected the!le units and they 
arc on the verse of closure 1 \\aot to know 
from the Hon. Minister whether Government 
are aware cf it and. if so, "hat steps are 
proposed to be taken in this reaard. 

SHRI RAM NIW AS MIRDHA : J cao 
only say that this lear's budgetary provisions 
(or textiles as also rhe representations tbat 
have been received, are under consideration 
of tbe Government, We are in touch with 
the Ministry of Finance and after con~iderinl 
alt these things, some dcci~ioD will (tftaioly 
be taken. 

(E",Ush] 

func:liooloa or lodJan Diamond 
Institute 

*540. SHRIMATI PATEL RAMABEN 
RAMJIBHAJ MAVAN) : Will the Minister 
of COMMER( E be pleased to Mate: 

(8) the composition of the .overning 
Board of tbe Indian Diamond Institute and 
since when it is in office; 

(b) whether GOvernment's attention has 
been drawn to certain ~hortcomiDg:. in tbe 
working of the Institute; 

(c) if 50, details thereof; and 

(d) the corrective steps beina taken or 
proposed ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHill P. R. 
DAS MUNSI): (a) to (d). A Statement i. 
liven btlow, 
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Stat.meat 

<a) Tbe Governing Body of the Indian 
Diamond Institute coosists of J 3 memben as 
under: 

1. Three representatives of abe Govern-
ment of Iodia. 

2. Two representatives of the Govern-
meot of Qujarat. 

3. One representative of tbe Govern-
ment of Mahrasbtra. 

4. Development Commj~sioner (Handi-
crafts), All Jndia Handicraft Board, 
I" ew Delhi. 

S. Chairman and Managing Director 
of the Hindustan Diamond Com-
p~ny Ltd.. Bombay. 

6. Two rrpresentatives of the Oem and 
Jewellery Export Promotion CouDcil, 
Bombay. 

7. Represenfative of the Bombay 
Diamond Merchants' AssocIation, 
Bombay. 

8. Two nominees of Go\eroment of 
Glljarat (from Indlsn Jn~tltute of 
~fanagement, Ahmedabad and 
S. V. R. Engioeering College, Surat). 

The Governing Body was reconstituted 
by (he Government of India. Ministry of 
Commerce, in January, 1982. 

(b) Since the reconstitution of the 
Governin& Body io January. 1982. the 
In!ttitute bas made considerable proaress in 
regard to the courses it conducts, the course 
cootent, number of admis~ioDS, and in 
Icoerat administration. The Institute is 
fUDctioning satisfactorily. 

(c) aod (d). Does not arise. 

(TIDIIIlaliora] 

SHRIMATI PATEL RAMABBN 
RAMJlBHAI MAVANI : Mr. Speaker, Slf, 
lbrouab you. 1 would like to know from tbe 
HOD. Minister wbat is tbe objective of the 

Indian Diamond Institute, what bas been itt 
achievement and \\ here is its headquarters 
located ? 

SMRI P. R. DAS MUNSl: Sir t its 
headquarteR is loca ted in Sural. It was set 
up in 1 978 and it made some prOlre •• in the 
year of its inception. But the yean 1 979-81 
saw some reverses as a result of wbicb ita 
progress was halted and tbe Dumber of 
students went down. Thereafter, we appointed 
a committee and improvements were made 
according to its recommendation. Now ita 
position bas impro\led 8 lot The number of 
sludents has risen from 60·70 to 481 and 
tbe training beina imparted (0 them il also 
useful. lIS real objective is tbat lood 
technique should be u~rd in regard to the 
diamonds lbat are exported through the Gem 
and Jey.ellery Export Promotion CouDcil. 
tbeir designs and engra VIOlS should be good 
and finj~hinl should aho be good 10 that 
sufficient foreiaD exchange could be earned 
from foreign countries. 

SHRIMATI PATEL RAMABEN 
RAMJJBHAI MAVANl : My second supple-
mentary is tbat what is tbe arraosemcnt for 
education in the Indian Diamood Institute 
and how many students are there from 
Gujarat as compared to ~tudtDts from other 
States? Has some arrangement bten made by 
(he respective State Governments for the 
scholarships of these students or not? Also 
please state the number of women students. 

SHRI P. R. DAS M UNSI : So far as 
the number of students is concerned, there 
arc no two opinions that business of diamond 
jewellery is more in Gujarat Ind Bomba) and 
the people from these places take more 
interest in it and, therefore, the number of 
students from th~re is also more. I shall Dot 
be able to live information in respect of eacb 
stale riabt now, but I sball send it separately. 
However, tbe number of students from 
Gujarat is more as compared to otbers. I 
would like to state tbat ;n 198 S· 86. tho 
number of students was 387 whicb rose to 
481 in 1986-8 7. We give acbolarahips also, 
but we are not able to provide &I much faci-
litiet as ate required. Therefore, they have 
some complaints and we are &ClUO, them re-
viewed tbrouab tbe Export Promotion 
Council to see what facilities could be liven 
to them. Tbe State Government also aim 
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IOlDt aaiatance thouab it is Dot m~b. 80 
per COIl' of tbe assistance to tbe DIamond 
lostitute is liven by the Central Governm~nt 
and tbe rest 10 per cent by the Promotion 
Council. 

.",1U1t) 

Deluce espcaduure's pot.tial to 
coolribute to deyelopmtot 

.541. DR. KRUPASINDHU BHOI; 
Will the Minlster of LJEfENCE be pleased 
to state: 

(a) whether the dc:feoce expenditure's 
poteotial 10 contnbute to deveh .. proent ha-s 
been identified; 

(b) if so, with ~hat re5ults; 

(c) the steps taken or proposed to be 
taken to utilise tbe same to the maximum 
possible extent; and 

Cd) whether Government propose to 
change tbe separate clas~jt1cation for dcfen,e 
and planning in the budget so tbat. both 
could 80 simultaneously and promote Indus· 

.) 
triallrowtb and economy of the count ry . 

THE MINISTER OF STATE If'< THE 
DBPARTMFNTOF OEf--ENCE RESEARCH 
AND DEVELOPMENT IN THE MINISTRY 
OF DEFENCE (SHRI AR UN SINGH): 
(a) to Cd). A Statement is given below. 

Statement 

It is recognised that Defence Outlay has 
contributed considrrabJy to industrial 
development. The rapid expansion in tbe 
value and volume of def~uce production and 
tbe activities of the Denfence Research aod 
Development Organjsation have generated 
.rowtb impulses and also acted 81 a catalyst 
to brina about: 

(i) introduction 01 new tccbnoiOMies 
aDd upgradation of cxisting tecbno-
loaies; 

(ii) promotion of in-house R&D; 

(iii) btrildina up of skilled manpower; 

(iv) promotion of arowtb in the Private 
Sector; 

(v) increase in quality cOD~iOQ$De ... 
and 

(vi) locatioD of uoita in backward are .. 
and consequent social/economic 
benefits; 

2. Prime examples or such spread cffectl 
are development o( Dew and sophisticated 
materials like Titanium and Titanium pro-
duct: Mara.ing Steel; Interlratcd Circuits; 
Communication Ttchnologies etc.; wbicb bave 
found application in civilian Seeton. 

3. As a spin otT from DefeDce Produc· 
lion through transfer or technoJol)', tbe 
country produces I larse number of ship 
buildioJ materials. electronic components, 
forgings I castio8s etc., includintt castina 
through sophisticated technologies like invest-
meot castings. 

4. The activities of the Ordnance Factories 
have resulted in a number of new products 
finding ,lrplkation in civilian indu~try. Tbe 
qualit}' and range of manufacture of packa.-
iog. cement: paints and the optical alass 
industry hlHe also been widened. 

~. Since Defence items need to satisfy 
exacting quality requiremtnts, private units 
participating in this arca of activity have had 
to substantially up-Irade Quality cootrol 
methods and procedures. 

6. Tbe expansion of Defencc Productioa 
has resulted in new units being set up 10 
~a~k.ward areas like Kolar Gold Field, 
Medak, Paochkula, Korwa, BoJanair, ecc:., 
witb resultant bocio economic bencfi,s. 

7. Defence R&D bas beeo makin, 
major efi'ofts to promote greater interaClioa 
with academic institutions tbrou,b awards of 
grants-in-aid projects for (undin. o( projects 
in sucb areas as electronics, commun;catioDl. 
informatics, materials tecboololYt medical 
research etc. 

8. Tbere is 00 proposal to cblOle tbe 
separate classification for Defence aod Plaoo-
ina in the Bud.et. Objectives of expepditure 
-both (or Defence and Devolopmcnt- arc 
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COIIIIIIOD. tach " itl own \fay contributes to 
tbe couDt'1" eCOnomic ,towth. 

DR. KRUPASINDHU BHOI: Sir. I 
am veryaratefuJ to tbe Minj,ter because be 
hu liven a very .ood. ornamental aDd ex-
baustive answer and it is very difficult to ask 
aDY question. But still people of tbis country 
bave ,ot suspicion in their mind about the 
Defence expenditure. and 00 the ba,is or 
tbat, I would Uke to ask whether much of 
the increase iD the Defeoee elpeodit urr. in 
recent yearl ba8 been more 00 import of 
sophisticated weapon s)stems which has (,oly 
tended to weaken tbe indigtnous capacily 10 
Defence production and R&D. If so, the 
,teps proposed to be taken by tbe Govern-
meat. 

Thit year, ~'e are loina to spend Rs. 
12.S 12 crores (or Oefence, I would Jlkr to 
know t out of that, what is the bre8k·u~ for 
the indigenous industry. both public and 
pravate !I~ctors and what is the amount tbat 
we are loina to spend for the import of 
sophisticated equipment! ? 

SHRI AR UN SINOH: The Hon. 
Member in the supplementary hilS dcpJrlC'd 
from the basic substance of the Main qUtliw 
tion. The question re1ate's to the impact of 
Deftnce eXI"eoditure on national Oe\elop. 
ment. By -national dc\'eJopmcot. 1 luke a 
global view; i e gross dom~~tic J'roducf The 
Hon Member in his supplementary is calking 
about the break .. up of dtfence expenditure 10 
terms or indigenous capabilIties aod lmpons. 
May I rtquest the Hon. Member to deJay 
the supplementary til) 13th when the House 
is loina to discuss It in any case in grellt 
detail all matters concerning the propo~ed 

defence expenditure in the proposed Budget 1 

A, far 81 the b3Sic qUtltion is concerned, 
I may take one part of the Member·s supple-
mentary. May I a~sure the Member and the 
House tbrough you tbat wherever an indi· 
genous capabiUly e";.tl or is Jjjcely to come 
up in terms of either Research and De\'cJop-
ment or actual production or the processes 
from R.esearcb and Development to produc-
tion. in tho"c cases, import is not norrnftlly 
reSorted to? There will be exceptions from 
what I am sa,ing. There may be cert3 in 
type, or weapon systems which are im ... 
mediately required. But tho basic tbrust of 

the Midistry bal been to til Ind iadiaenlle 
both in development terms and ptoduetioa 
tenns as much al possible to restrict fmporta. 

DR. KRUPASINDHU BHOl: 1 wW" 
only about the development. I wanted to 
ask for the last two years. But the qUtltiOD 
will be delayed. So, I will ask about the 
development aspect. I would liko to know 
whether Government is una hie or un.ill"" 
to give tbe kind of fiscal reltef aDd other 
incentives to tbe private entrepreneur. wbo 
desire actuaHy to do some Research and 
Development work with recent desian para-
meter to have d,fferent eQuipments. 

SHRI ARUN SINGH: So far as tbe 
fiscal reliefs to Research and Development 
are cuncerned, to tht." be~t of my knowledge 
and information, thi--. h not restricted by the 
t} pe of Research and Development. It il 
goverllt'd by the processes whicb govern 
Research and Development in tbis couotry 
.wd flsca 1 reJiefs ar.d taxation benefits are 
given to investmtnt in ReStar,h and Develop-
ment, which are duh approved by tbo 
conceroeJ Department of the Government of 
India. 

In so far as private sector involvement 
in defence production is concerned. there 
j~ very clear distinc1ion that bas betn drawn 
through the proces~ of Industrial Policy 
Resolution of 1956 in which arms and 
ammunition or letllal wC'spon systems are 
re§en ed as an entire product field only ror 
Go\'clomCol and there is 00 private sector 
involvement. 

In so far as private sector involvement 
in Derence in the larger sense is .concerned, 
there is plenty of involvement. For example. 
if we take trucks ()r jeeps, there is very 
considerable sale by the private sector in 
Ihese areas. 

There is a dir-t inction betweeD lethal 
equipment in terms of weapon .ystems. 
arms and a'mmunitlon and DOD·lethal 
equipment hke clothing. blaokets and trueb 
and tyres or whatever. Tbere 'S pleftty 01 
private sector involvement there. 
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PROF. MADHU DANDAVATB: I 
would like to know from the Hon. Minister _ 
on tbe basis of the comment tbat he just 
now made that wherever possible thay would 
)ike to have indigrnisation of defence 
equipment production. 

If tbat be the guideline regarding defence 
production, cao ttlC Hon. Minister furnish 
tbe informatit'n 8S to out of the total defence 
expenditure \\ ha t is tbe component tbat is 
imported and \\-hich is the compontnt tbllt 
is indiaenous 1 I mean the percentage or, 
you can give in ~ b~olute tc' ms, in terms o( 
value. 

SHal AR UN SING H : In rough terms 
lubject to the debate y,hich would start 
00 13th when 'he exact figures will be 
discussed, approximately one- third is 
imported and two-third is indlgenolls out of 
which one· third 1\ public sector by Ordnance 
Factory and one-third is by Defence PSUSK 
private sector indig<'nolls. 

Moderalsatlon of Handlooms 

*542. SHRIMATf BASAVARA .. 
JBSWAR) : \ViI) the Minister of TEXTILES 
be pleased to State : 

(a) whether the pace of modernisation 
plans of Handlooms is very slow despIte an 
increase in the ceiling amount for the 
purpose: 

(b) if 10, whether the currenf financial 
year bas been declared a year of HandJoom 
~fodernisation; and 

(c) the measures being considered in 
tbi' regard? 

THEMINfSTER OF STATEOFTHE 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA): (a) to (c). A State .. 
ment i, aiven below: 

Statement 

(a) One - of the measures taken to 
improve the pace of technological improve .. 
meat in tbe haodloom sector was to increase 
the ceiling of modernisation assistance in 
October t 98 6. If is too early to assess its 
jmpact OD the pace of modernisation, 

(b) and (c). The year 198'-87 b •• bela 
ob~rved as the Yea, of Moderniution of 
Hand looms in order to create Iretter 
awareness about the need for technological 
improvement in tbe baodJoom sector. lb. 
(ollowing important measures have been 
taken durina the year io this reprd : 

(n A Sub .. Comn,ittee on modtrnl~ation 
of handlooms has been liet up to 
study the implC'mentation of scheme 
and to s u,gtst measures ror better 
utilisation of the assistance pro~ided 
for moderni!i8tion of looms. 

(ii) The ceiling on assistance has been 
increased from Rs 2500/ .. to RI. 
4000/· per 100m aod the scheme 
has also been extended to weavers 
ouuide the cooperative fold regis-
tered with State HandJoom 
Development Corpofltlc'ns. 

(iii) A scheme of dccentralisC'd trajoin. 
of handloom weavers to train 
weavers on improved technoloey 
bas been announced. 

(iv) Anotber scheme for training a cadre 
of "Bunkar Sevaks" (or assist;n, 
the weavers ;nltr alia in traosftr 
of improved ccchnoJo,y hIS been 
announced. 

(v) A scheme for documentation and 
commtrcilisation of uoditional. 
contemporary and adapted desian. 
bas been launched. 

(vi) Taining prolrammes in polyester 
weaving by tbe PetrofiJs bave been 
orpnised and separate looms 10 
demonstrate polyester weaving have 
been provided in many Weaver's 
Service Centres. 

(vii) Training on higher productivity 
looms like Chittaranjao and 
lachhaJkaranji looms, have beeo 
organhed. 

(viii) Tlaioina prot(rammes in modern 
techniques of dyeina have beeD 
organised by National Halldloom 
Devolopment Corporation (NHDe). 
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(ix) lnatructlonl were issued to States 
to have a tataet·based I"proach to 
purchase/renovation of looms and 
to obterve the year of modemisa-
tiOD or looms in a beDttin. 
maDner. 

(x) The NHDC bas organised a 
seminar on productivity and 
quality. 

(xi) A Workshop was ofaanised in 
IIHY Varanasi on tbe introduction 
of roam ",riotina technology in the 
handloom sector. 

(xii) A short term course on new 
techniques of processinll technology 
bas beef) introduced in I1HT, 
Salem. 

(xiii) In the National Handloom E-,;ros 
orgaf'ised durirg 1he year, the 
Theme Pavilions have focussed 
attention on introduction of 
improved techn()lo~y in the hond-
looms Sf"ctor. 

(xiv) South India Textile Re5earcb 
Associat ion was commi.sioned to 
underta ke a study on the im(,,8ct 
of modernisation/rcno\'Btion rro-
Irammc implemented in certain 
States. 

(xv) Shade cards ttxplaininl Jatest 
techniques of dyetng have heen 
prepared. 

(xvi) National Council for Cooperative 
Training hac; arranged demC'nstra .. 
tion on improv~d quality of colour~, 
yarn and de,igns. 

SHRIMATI BASAVARAJESWARl: 
Sir, I would Ii"e to know from tho Hon. 
MiDi9t~r whether it bas COOle to the notice 
of the Government that many State 
Governments have pointed out tbat 
modernisation schemes could not make 
much headway as the grants from the 
Central Oovernment have not been received 
properly and distributed. How much grants 
did you distribute to each State? Which are 
the States that have utilised this grant pro-
perly for the modernisation of HandJoom 
IndU8t1')' , 

SHItI RAM NIW AS MIRDHA: I have 
said in my answer that more liberal patter .. 
of assistance was introduced in October 
t 986. It is too early to say 8' to bow much 
lrents were liven under this new scheme ; 
bow much was utili4lcd and bow much "flU 
Dot utilised. But, Sir, we can assure the 
House. through YOU, that tbis is a very 
important policy of tbe Go~ernment tbit 
tbe H8odlooms Sector has to be modernised. 
We have been liberalising our pa~tetn of 
assittanae and I do hope tbat the Ubtral-
ratber more liberal-pattern that we bay. 
announced now wouJd be fully made use of 
by the State Oovernments. 

SHRIMATI BASAVARAJESWARJ: I 
would also like to know \\ ht·ther it is a fact 
that the Ministry has constituted a number 
of Sub·Commjltees to assess the requirements 
of modernisation of the Handlootn Iln(!ustry. 
restructurin, of Handloom Development 
Schemec; and rrogress and to make reCOm-
mendations for C;I.I bi1i~ing yarn pricts. If 
so, wh~ther all the Sub C,,1mmittees appointed 
by you h,ve submitted their rtports to the 
Government: if it is not so. then would it 
Dot affect your modernisation policy '1 

SHRI RAM N1WAS MIRDHA : A Sub· 
Committee on modrrnisation of hand looms 
has bet"D set up b) the All-India Handlooms 
and Handicrafts Board to study tho 
implementation of modernisarion schemes 
and to review and monitor as al~o to sUi&est 
measures to better utilisation of assistance 
provided for modernisation of looms. 
Modernisation consists of a number of 
c()mponents. We start, for example, with 
hetter and improved type of looms like 
ChittaranJan and lachhalkaranji looms or 
improv~d varieli('~ where production is 
high about the sfrain on the weavers and 
then we ~(' on h.'aching them about wea\dng 
of yarn! of variou~ t~pe~: how to colour 
th0"1e Y1rns : ngain how to finl",h the product 
that is coming out ('lr it. the printinlt techni. 
ques and the thinJ1!\ involved in modernisa-
tion attempts. A~ regards supply of yarn, 
we have a separate seheme. Tbe National 
Hl)ndloom Devell'Jpment Corporation is 
entrusted with the task of supplying )8rn at 
proper ",rices and at proper time to tbe 
weAvers Apart from that, a Jarge number of 
cooperative spinning mills 8 te there wbicb 
feed the coopera tives which Ire part of that 
area $0 that tbe )"1m reacb. in timo. 
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SHit I BHAGWAT JHA AZAD: Mr. 
Speaker. Sir. tbe policy in re.ard to 
modernisation of bandlooms is parisewortby. 
but since this policy came into force as 
recently as October, 1 Q86. we cannot 
expect quick results. I would like to point 
out that all such policie1 of t he Government 
faU prey to the procedural wrangles and do 
not make any headway 1 w(luld like to 
know whether certain clear-cut directives 
have been issued to save tbe hnndloom 
weaven from tbe Clerks and Office'r,? If 
the Government do it, they would no lonaer 
be required to take Tour ds of tbe officts. 
What steps the Governmef't afC takioaz in 
tbis regard in tbe Dear future 1 

SHRt RAM NIWAS MIRDHA: Sir, 
our orders have reached the State Govern-
ments and the State Governments 
fa turn have taken action on these 
orders and instructions. For thh pUJ'f)O§e~ 
we have been contacting tJ'le state officials 
from time to time and orominent bandloom 
institut~ in the cooperative sector have 
also been asqociated with the planning 
procc!s. Btlidet. the Suh·C )mmittt't conc;ti· 
tuted by the An India H8nd;cTart~ Handloom 
Board for moderni!ation consi~ts of 
Government officials and 3 non-offieiall. 
We are giving puhlicity in th~ ne~paoers in 
regard to the facilitiell we a re giving to tbe 
weavers. I would like to telt the Hon. 
Member that we are Con~cion~ or our rest')On-
• ibility and we shall ensure that the benefits 
or this scheme reach the weavers. 

WRIITEN ANSWERS TO QUESTIONS 

Statehood to And.man and Nltobar 
III.ods 

·S31. SARI NIRMAL KHATRI: 
SHRI PRATAP RAO 

8. BHOSALE: 

Win the Minister of HOME. AFFAIRS 
be pleased to state : 

Cal whether Government have taken any 
decision about grant of stalehood to tbe 
Union Territory of Andamao and Nicobar 
l,lands; and 

(b) if DOt. the ... IODI therofor ? 

THE MINISTER OF HOMB AFFAIRS 
(s. aUTA SINGH): (.) and (b). No sucb . 
proposal is UDder consideration of the 
Government of India. 

(English1 

Export of marine products 

• 537. SHRI T. DALA GOUD: Win 
tbe Mioi~ter of COMMERCE be pleased to 
state: 

(8) the projected increase in foreign ex-
chan8e ~arnioas from marine products over 
tbe next three years; 

(b) tbe projeC1ed quantity of ~hrimp to 
be exrorted over the next .bree years. incJud. 
ing 1987; 

(c) the quantity exported during last two 
y~ars; and 

(d) the steps being taken to pnlmote ex-
port of marine products? 

THe MINISTER OF COMMERce 
(SHRI P. SHIV SHANKER): <a) The 
pr'1jection of export earning' (or 1989 .. 90 
made by Planning Commission at 1984·85 
prices is RI. 446 crores . 

(b) The projected quantity of shrimp to 
be exported ove! the next three years are: 

1987·88 
1988- 89 

1989-90 

S 1500 tonnes 
S 3000 toones 
"000 tonnet 

(c) The quantity or shrimp eaoorted 
during the laAt two years were: 

1985·86 - 50349 tonnes 
1985-86 ,- 39153 tonnes 

(Apri19 8S to January'86) 

1986·87 - 41688 tonnet 
(April'86 to January'S 7) 

(Source: Marine Products Export Develop,... 
meot Autbority) ~ 



(d) Steps belD8 takeD to promote .aport 
of madoe products include promotion of 
praWD 'Armina for aqmentiDI production of 
cultured prawos, eocourapment of production 
of value .. added Items lite lOP (Individually 
Quick Frozen Shrimps). setlinl up of prawn 
baCCbcriel and measures for exploitatioa of 
deep sea fishery .-.oun:et. 

(T,.,lotloa) 

Settlatc ap of defeaee prodaetioa 
factorlel I. beck ..... areal 

• 539. SHIU DILBEP SINGH BHORIA : 
Will tbe Minister or DEFENCE be pleased 
to state: 

<a> whether Government propose to set 
up new factories for defence production in 
protected/reserved backward areas of the 
country; aDd 

(b) if so, some details thereof? 

THE MINISTER OF DEFENCE (SHRI 
V1SHWANATH PRATAP SINGH): <a) 
and (b). Decision 00 location of new factories 
for Defence Production is takoD by Govern-
ment baaed 00 strateaic and techno-economic 
consideratioDl, when ooed Irises. 

{English] 

Iodin oatJODals 18 Paid staDt Jaill 

.543. SHRI PRAKASH CHANDRA : 
SHRI SUBHASH Y ADAV : 

Will tbo Minister of EXTERNAL 
APF AIRS be pleased to atate : 

<a> the Bomber of Indian nationals who 
have bocD in Patiatani jails sioco JODI with-
out any trial; 

(b) whether cases were taten up with tbe 
Pakistan GoverDmcnt for tbeir release from 
jails; and 

(c) if so, the outcome tbereof' 

T8.8 MINISTElt OF STATE IN THS 
MINlSTI,Y Of BXtBlNAL AFFAIRS 

(SHal IC. NATWA& SINGH): (a) It··. 
atimated tbat tbere are 703 IDdia aadoaall 
iocludiol UDder trial. in PakiitaDi prilOoa 
coDvicted and tbose wbo beve completed tlleJr 
IODteocea. 

(b) and (c). Constant efforts are beiDa 
made to repatriate aU Indian prlsoDen from 
Pakistan. The Pakistan Oovernmeat baa beea 
requested to rrlease all Iodian cietaiDeel 
particularly those who have completed their 
sentences. 00 the 28th JuUU'J Ihil JOU'. 
seven Indian prison en were repatriated to 
IDdia from Pakistan . 

Lou of forelp exdlaaae from export 
clearuee of te. 

*544. SHRI R. P. DAS : 
SaRI HANNAN MOLLAH : 

Will the Minister of COMMERCE be 
pleased to state: 

(8) whether the Tea Board bas recentJ, 
issued clearance certificates (or the tea export 
iD'YolviDI Joss of foreiao escbUlc; 

(b) if so, the details in tbis reprd includ. 
iDa the justification for sucb export aDd clear-
ance; and 

(c) jf tbo export was allowed witbout 
sufficient justification, tbe action takeo qainlt 
tbose who bave beea held responsible for this 
Joss to the country ? 

THE MINISTER OF COMMERCE 
(SHRI P. SHIV SHANKER) : <I> Toa Board 
docs Dot issue clearance ccrtificates for tea 
exports. 

(b) and (c). Do D9t arise" 

DeteDitJoD of foell.a 8."", ve.1I 
by Pakllta. 

·"4~. SHRI DHARAM PAL SINOH 
MALIK: Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to Ita te : 

<a> whether Oovcrnmeot's atteouOQ baa 
bocn drawn to tbe DOws .. itcm IppeariDa, ill the 
Indian Bxpreas dated II Marc:b. 1987 \\11 .. •. 
in jl bas been .ta~ t~t .lcv~ laeJU 64-.. 



ftUtls 'fie'" dotained on B March f 19a i for 
Illepd intrusion ioto Pakistan's exclusive 
lCOoomic zone in the Arabian Sca; 

(b) whether it is a (act tbat their catcb 
has also been confiscated by Pakistan; 

(t) ir so, what are the details of the inci-
dent; 

(d) whether any steps have been taken 
by Government of India for their release; 
and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTl:RNAL AFFAIRS 
(SHRJ EDUARDO FALEtRO): (a) Yes. Sir. 

(b) and (c) Precise deta:ls of the inci-
dent have not yet been furnished by the 
Oovernment of Pdkistao. 

(d) Government have sought full details 
of tbe incident from fhe Government of 
Pakistan and demanded tht.. release of the 
boats and fishermen. 

(e) Does not arise. 

Selection for laternatiooal Tourist 
C~Dtre 

*546. DR. G. S. RAJHANS : Will the 
Minister of TOURISl\-f be plca!!lcd to state: 

(a) the norms prescrthed for the ~cJec· 

tion of a particular pJace as International 
Tourist Centre; 

(b) tbe names of recognised Intern Iti0nal 
Touri&t Centres in Bihar; arid 

(c) tbe details thereof? 

THE MIN1STER OF TOURlSM 
(MUFTI MOHO. SYED) : (~) to (C). Thtre 
are no places specifically termed as Inter-
national Tourist Centres. 1'lfraMructure 
development at tourist centres is taken up in 
coo!ultation with the State Government con-
cerned keeping in view the particular require-
_ots of a centre. The Foeral criteria follow-

ed for 161eetiog a ceotre are fho historical. 
cuhural, rfJiaious and scenic importance and 
poteotial of the place from leisure, holiday, 
sports and adventure tourism point of view. 

Accordjna to F.ore;,D Tourjst Survey 
conducted on behalf of Ministry of Tourism 
in 1982·83 by the Indian Statistical Institute, 
Calcutta, centres in Bihar wbere forcian 
tourists stayed al least one niabt or more 
aro: 

Name of C.nt,. 

Patoa 

Gaya· Bodb .. )'. 
Raocbi 
Rajgir 

NaJanda 
Vaishali 

Oe\,elopment of sea belches iD ()rl •• 

*547. SHRI~1ATI JAYANTI PAT-
NAIK ; Will (be Minister of 10URJSM be 
pleased to state: 

(8) whether Government have received 
any proposal from Or;saa Government (or the 
development of sea beaches '0 the State; 

(b) jf so, their details; and 

lC) tbe amount earmarked for tbe pur-
pose? 

THE MINISTER Of TOURISM 
. (MUFTI MOHO SYED): (a) Ye~, Sir. 

(~) The State Government has submitted 
ph.·PO:'S ls for the development of the follow-
II g Sea Beaches in Orissa: 

Nome 0/ Scheme 

(i) Beacb Resort at Puri 

(R.I. in IDkhl) 
ESlima/~d COl' 

(Mohododhinivas) 49.00 

{ii} Beach Resort at Cbandi .. 
pur 35.63 

(iii) Beach Resort at Paradip 49.60 

(iv) B~b 'P.eaort at Gopalpur 49.60 
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(~) No amount bu beeD 'J)«ilkally ear-
marked (or de\lclopment or Beach Resorts in 
Orisaa. Eacb propoaa) will be clamioed 00 
merits and financial "Iil'aace liven subject 
to availability or funds aDd inter·se"priorilics. 

Remdtaeat of .Itrlttalatet; 10 ~ I'IIIY 
fro. rutal areas 

*548. SHal C. JANOA REDDY: 
Oil. A. K. PATEL: 

Will the MiDilter of DEFENCE be 
pleased to state : 

(a) whether 80 per etnt of tho army 
recruitments were made from rural area. and 
since March, 1986, only matriculates were 
heina recruited; 

(b) if 50, what hu been the impact of 
Cbis experiment on non-matriculate rural 
youths who were otherwise elillble for the 
rtCruitmeot. 

(c) whether GOlfernment p.opose to 
reduce the educational standard for rural 
areas for recruitment in tbe Ar01)1; and 

(d) if so, the details tbereof '] 

THE MINlS1E:.R 0 .. DEFENCE (SHRI 
VJSHWANA1H PRATAP SINGH): (a) to 
Cd). Aprsmumate1y 80 per cent of the re· 
cruitmtDt in the Army in general categories 
is from the rural areas. On account of 
induction of sophIsticated machmery, 
modernisation of the Army and general rise 
in educational standards, the manimum 
educational standards for all trades in tbe 
Normal Entry Rate (NER) category except 
for 33 trades (list is given in Statement-I 
be1ow) bas been raised, with effect from 
t -4-198 6 to IOtb Class on an experimental 
basis. 

Experience has shown tbat adequate 
number of matriculate rural youth are 
coming up for recruitment in the Army. 
Tbere 're. however, avenues still available 
for Doo .. matriculates for recruitment jn the 
:4:4 traders of the Army for which educa-
tiooalatao4arda have Dot been rahed. 

SptClal dispeoatioo ... accorded witb 
effect from 11 November 86 tlpto 3 J Marcb 
87 by loweria. tbo educational ataodarda to 
8tb/Stb class for certain areas/classea u 
liven in ttatemcot·1I below. Tbis .. boon 
furtber reviewed and presently relaxation it 
available to the aid areal/cl.ases HlI 31st 
Marcb 88 when this will be reviewed apin. 

Statement.) 

LI.I o/Irad,r, /0' which 1M .dMt:atlDltIIl 
IIMdard Ito, II(J t *n rol_1i 

J. Driver AT (ASC) 
2. Farrier (I. VC) 

3. Pioneer (GO/Por) 
4. Upholsterer (EMS) 
S. Baker (ASe) 

6. Bandsman 
7. Barber 
8. Blacksmith (U) 
9. Storeband (GO) 

I O. T ex tile Repairer 
11. Packer (APS) 
12. Sowar GO (Ae) 

1 3. Sowar GD (Horse CIV) 

14. BUiler 

1 S. Butcher (ASC) 
16. Carpenter (U) 
17. Cook (U) 
1 8. Cook (Mess) 
1 9, Cook Special 
20. Equipmeot Repair 

2 t. Masalcbi 
22. Painter (U) 
23. Piper 

24. SafaiwaJa 
2S. Tailor (U) 
26. Waiter Mess 
21. WasbermaD 
28. Cook Hospital 
29. Drummer 
30. Keonclman (RVe) 
31. Saddler (U) (Various) 
32. Syce 
33. Tinsmith (U) 
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(.) DI''_lIIOlion "pto 8th class 

0) Muslims (rom Jamrou and Kashmir 

(ij) Sikbs (Mamabis and Ramdalies) 

(iii) Rajputs from Madhya Pradesh 

(iv) Kbaim·KhaDis from Rajasthan 

(v) Mahars from Mabarashtra 

(vi) Aclivatis from Mabar.shtr. and OriSla 

(vii) Nepali and Indian domiciled Oorkbas 

(viii) Gujjars in general 

(b) DIIPI1IlOllon upto 'th class 

(i) All Scbeduled Tribes and personnel 
bailiol from Nortb-Eastern States 

(Ii) Ladakh re!ion 

(iii) Lahaul, Spiti and Kionaur districts 
or Himachal Pradc&b. 

latroduetloo of eomputerl for record I III 
crime data 

.549. SHRI E. AYYAPU REDDY: 
Will the Minister of HOME AFFAIRS be 
pleued to state : 

(8) wbether there are proposal to intro-
duco computers for recording first band in-
'ormation for crime, for tape recording first 
band information liVeD by tbe complainants 
and also statements made by witnesses at tbe 
time of inquests, seizures aad arrests; and 

(b) if so, the detail. thereof ? 

THE MINISTER OF HOME AFFAIRS 
(s. SUrA SINGH): <a> and (b). No, Sir. 
There is no proposal at present for introduc-
tion of computers for recordina first in-
formation reports of offences. since tbi' will 
require introduction of computers at Police 
ltation level. However. a National Crime 
llecorda Bureau bas been set up to com-
puterise on aD on-line basis crime-criminal 
data/records at the Centre/State/District 
lovel. 

Appro"." f. '.port of ea,U.1 .... 

·S50. SHal K. PRADHANI: Will tbe 
Minister or COMMERCE be plealCd to 
state : 

(a) tbe Dumber 01 approvals for import 
of capital.ood. durioa tbe fint nine montbt 
of 1986-81; 

• 

(b) tbe loerease in the approval over tbe 
correspondins period of t 98' -8 6; and 

(c) tbe areas for which tbe approval. io-
creased and tbe reasons therefor? 

THE MINISTER OF COMMERCB 
(SHRI P. SHIV SHANKER): (a) and (b). 
28 J 1 licences were issued (or import 81 
Capital Goods during tbe first njDe months 
of 1986-17 as compared to 2.520 import 
licences issued durin. tbe correspondiDI 
period of 1985-86. reaisteriol an increate 
of 291 licences. 

(c) Area-wise data j~ not maintatoed. 

LictOC'e lo.,laolOl mill la Kell ••• 
Orissa 

*551. SHRI CHINTAMANI JENA: 
Will the Minister of TEXTILES bc pleased 
to state; 

(8) whether tbe State Goyernment of 
Orissa proposal for grant of industrial licence 
for a spinning mill in tbe cooperativc sector 
in Kesinaa in Ori"a; 

(b) if 10, whetber necessary clearance 
h .. been liven; and 

(c) if Dot, the reasons tberefor ? 

THE MINISTER OF STATE Of THB 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA) : (8) Yes, Sir. 

(b) No, Sir. 

(c) The proposal was rejected by tbe 
(iovernment lince it did Dot satisfy tho 
locational restrictions OD the issuance of 
industrial liceoca for tbe aettiq up of new 
Ipinnioa milia. 
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...... Natloaall " .... AIfI •••• 
aDd NI"'r lata'"'. 

5S07. SHRI SURESH KURUP: Will 
tbe Mlniator of HOME AFFAIRS be pleased 
to state : 

(I) whetber the Government are aware 
that a larae number of foreign nationals from 
BaD,ladesb and Sri Lanka are rClularly 

comioa to tbe Andamao & N icobar Istallds; 

(b) wbether a number of lucb fort'iJD 
nationals art already settled in the jUI1a1es or 
rar off isolated blands; and 

(c) the action being taken by AndlO1an 
&: Nicobar Administration to trace out 
such foreitn natiooals infiltratina ioto the 
hlands? 

THE MINIS'fER OF STATE IN THE 
MINISTRY OF HOME AFfAIRS (SHRI 
CHINTAMANl PANIGRAHn: (a) to (c). 
)t 15 not a fact tbat a large numbu of 
foreign nationals fronl BaogJadcf.b and 
Sri Lanka are rtilularly coming to Aodamno 
&. Nicobar lsiQDd~ Certain cases have been 
dttected and dealt with in accordance to 
law. A statement of the action laken by .he 
administration i, given below. 

Statement 

The local poJk,"e are maintainiog strict 
vigil 00 infiltration of foreigners into the 
hlands. 169 infiltraton from Baogladesh 
were detected during tbe period from 1977 
till date, out of which 62 were charge 
sheeteod and the remaining were discbarged as 
no evidence was available apiost them tbat 
tbey are Bangladesbis. Out of 62 persons 
charge abeeted by Police 10 have been con-
victed, 12 bave been acquitted, 4 of tbem 
e~J)ired and 3 left the Islands of their own 
and 33 are uodergOlD1 trial. 2 Srilaokans 
wero detected. convicted and sent to Madras 
for deportation. 

Safety belt .Ionl bonier wltll Pakhfan 

5508. PROF MADHU DAND,'VATE : 
Will tbe Minister of HOME AFFAIRS be 
J>~-"~ to stato : 

<a> wbetber Government bave dropped 
the move for creatiDl a safety belt aloOl the 
border witb Pakistan; Ind 

(b) if 10. the reASODS therefor? 

THE MINISTER OF STATS IN TBB 
MINISTBRY OF PEltSONNEL. PUBLIC 
GR1EVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTRY 
OF HOMB AFFAIRS (SHRt P. CHIDAM-
BARAM) : (8) No, Sir. 

(b) Does not .rise. 

DemoostrafiOll by Natlonsl 
F_flUOD or Indl.D 

WOlDen 

5509. SARIMATIOBETA MOKHBR ... 
lEE: Will tbe Minister of HOMB AFFAIRS 
be pleased to sta te : 

(a) whether a number of women led by 
lhe National federation of Indian Womea 
demonstrated outside tbe Police Head· 
quarters, New Delhi on 2 March, t 987 
protesting against the alleged police inactioo 
in cases of atrocitie"i on women; 

(b) whether a memorandum was banded 
over to the Police Commissioner. Dalbi; and 

(c) if so,' what are their demaoda ? 

THE MINISTER OF STATB IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINISTR.Y 

'OF HOME AFFAIRS (SHRI P. CHIDAM-
BARAM) : (a) aod (b). Yes, Sir. 

(cl The organi~atjon bas stressed the 
nred for greater attention by the police fa 
cases of atrocities on w<'men. 

[TfQII$/atlonJ 

Securlt' of public uedert.I"1II 

5510. SHRI SHANTI DHARIWAL : 
Will the Minister of HOMB AFFAIRS be 
pleased to ltate : 
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<I> whether the work of aocutity of 
publi~ sector undertakin,s bas been entrusted 
by Government to the Jawaos of Central 
IDdustrial Security Force; 

(b) if so, whether the manaaements of 
Q1~QY pubUc ace tor undertak.inas make 
recruitment of ~curilY porsoonel on contract 
~s even at prescnt; and 

(c;) if so, the reaSODS thereof and tbo 
action proposed to be taken in tbe matter? 

THE MINISTlR OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PEt--.SIONS AND 
MINISTSROFSTA1E IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) : (8) to (c:). According 
to tbe CISf Act, the members of tbe Force 
CItl be deputed to 'be public sector under-
aatioaa only on the ba\lS of a requ~t 

~civcd in tbis btbalf from tbe Man8aine 
DIrector of the concerned indu!)trial under .. 
aatin •. It is not compul~()ry for any public 
.tGtor undertakina to eotrust Its security ro 
ClSP. 

(&rIUhl 

ADe •• meat or All IDdia Haodlcr.ftl 
8o~rd 

5511. SHRI ANANT A PRASAD 
SETHI: Will the Mmister of TEXTILES 
be pJeaaod to .tate : 

(a) wben was the AJI India Hdndicrafts 
Board .ct up and the main objectives for 
,.bicb!it was set up; 

(b) wbether Government have made aoy· 
useument of cbe workins of the Board; and 

(c) if 10, tbe details thereof and tbe 
..-sw,s GovernmeDt have taken to ensure 
tha~ the ~oard plays a meaainaful role and 
achJCVes Its objectives '! 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) The All India 
Hudier.fts Board was set up in Novel"1ber 
1952 to study the problems confrontin~ 
development aDd tho proarell of hlodleraftl, 

to advllo tlJo Govommeat OD tM aolution 
to tbeso problems and in partic:ular to 
improve the production tecbniques, new 
deliln! to suit the cbao.ed conditiO. and 
to promote martetiDI in India and abroad. 
Tbe Board, as a technical body t was also 
required to advise the Government on gr.nts 
and loaDs to be Biven to the State Govern .. 
ments, private organisatiof1s and institutions 
for fillancins activities otce!tsary for the 
dev~lopment and impl0vement of tbe 
baodicrafts, 

However, it may be mentioDfd that In 
place of two separate Boards viz the All 
India Handloom Board and the An IndJa 
HandIcrafts Board. a joint Board called tbe 
AU India Haodlooms and Handier afts Board 
"'at con'titu(cd on 1st July. 198 1 and was 
subsequently reconstitulcd 00 18th Decem-
ber, 1982 and 3rd Stpt~mber, 1985, to 
advise the Govcrnment in Ihe formulation of 
the overall development rrogranm «:s in the 
handlooms ard hJfldicrafts sector~ keeping 
theu s(Jcio·econnmic cultural t1nd 8rti~tic 
per4\pect\vec; in vicw, and in particular (0 

ad\'i~e the Government regarding achieve-
ment of the rollowing ohJectives : 

(i) to meet the clothing needs of 
the cC'untry "rogress1vcly from 
the handlocm seclor~ 

(it) to make handlooms and handi-
crafts etTective instruments of 
rcducioa unemployment and 
under employment and achicvinl 
hiaber standards of Uving for 
weavers aed craftsmen: 

(iii) to preserve and further promote tbe 
craft heritage of our bandlooms 
and bandicrafts: 

(iv) to devise strateaies for expanding 
markets for hand loom and handi-
crafts within the country and 
abroad; 

(v) to take steps for effective coordina-
tion of tbe developmental efforts or 
the various State Governments' 
Union Territories in these sectors; 
and 

(vi) to review tbe pro.rols of develop· 
ment from timo to time. 
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(b) Wbflo tbe .orkin. of the er,twblle 
All fudla Handicrafts Board bad been undor 
COnstant review, 00 formal asseSlment was 
lJJ ade by tbe Government. 

(e) Does not arise. 

VI,1t of Mlollt"r or State (or 
EI..cmal Affaln to South East 

Alia 

5512. SHRI P. R. S. VENKATESAN: 
Will lb. MiDit.er of EXTBRNAL AFFAIRS 
be pleased to ,tate : 

(a) wbether tbe Minister of State for 
Bxternal Affairs recently visited Soutb·East 
Asia; 

(b) if so, tbe couDtries visited by him; 
and 

(t) the outcome of the visit? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRJ K NAT\VAR SINGH): (a) Yes, 
Sir. 

(b) The Mini,ter of Stale for External 
Affairs, Shri K. Natwar Singh~ visited 
Indonesia. Thailand. Brunei. Malavsia and 
Singapore from I st- 7th March 1981. 

(c) The Minister of State had u~cful 

excbange of view~ on regional and bilateral 
matters The visit resulted in beUer percep· 
tion of ('ach other's point of view 

Pardaase of eardamom by STC 

SS 13. eH. RAM PRAKASH: Will 
the Minister of COM MERCE be plensed to 
state: 

(a) whether the State Trading Corpora. 
tion has started purcha~ing cardamom from 
three auction ctntres in Kerala; and 

(b) if SOt the quantity purchased so rar 
and the taraet fixed '! 

THe MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUMS}): (a) Yes, Sir. 

(b) Aa the purpose of market Interven-
tion by STC is price stabilisation no, specific 
targets bave been fixed. A quaotit)' of 
6906 Kal. baa been purc!lale(! by SY,«;: 
durio. February. t 987. 

Pracluleat Import of .lIk 

5514. SHRI K.. S. RAO: Will tile 
Minister of COMMERCE be pleased to 
state: 

(a) whether certain cases of fradulent 
import of raw silk have been detected; 

(b) it 10, tbe details thereof; arld 

(c) tbe action heiol taken by Govern-
ment against tbe persons found guilty ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SaRI P. R. 
DAS MUNSI): (a to (c). The matter is 
being investigated and if made be appropriate 
action would be taken under the provisions 
of Import~ and Exports (Control) Act, 1941 
and the orders issued thereunder. 

Low budget tourist aceommodatJOD at 
Atanta and Ellora 

5 SIS. DR. T. KALPANA DEVI : Will 
the Minister of TOURISM be pleased to 
state : 

(a) whether there are no facilities for 
overnight stay at Ajanta aDd Ellora for Jow 
budlet tourists. 

(b) if so, the reasons therefore; IDd 

(c) the steps Government propose to 
take to provide these (acilities ? 

THE MINISTER OF TOUR.ISM 
(MUFTI MOHO. SYED): (a) Dormitory 
Accommodation for low budget tourists is 
available at Fardapur whicb is S Km. from 
Ajanta~ 

(b) Does Dot arise. 

(c) Tbe Governmeot of Mabarasbtra 
bas "lans to constI uct a Holiday Resort at 
811or •• 



51 APIlL 3. I'" $2 

Applfcatloal for joIDt veata,.. Ie 
deep sea 81h1Da 

'~16. S8al SODE RAMAIAH: Will 
the Minister of COM MEReB be pleased to 
state : 

(al wbether applications bave been 
received for joint ventures in deep sea 
ftabioa; aDd 

(b) if so, the number of sucb applica-
tiODS received so far? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSO: <I) and (b). So far. one 
incomplete application bas breD received by 
the Marine Products Export Development 
Authority. 

I.port or lada.trial paiats 

5517. DR. B. L. SHAILESH: Will 
tbe MiniJter of COMMERCE be pleased to 
ltlte : 

(a) tbe value and quantity of variou. 
industrial paints, protective coatings and 
corrosion inhibitors preseotly imported as 
per latest figures available; and 

(b) tbe countries from whicb imported ? 

THE MINISTER OF S T 1\ TE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) aDd (b). The statistics 
relating to various commodIties (inc)udine 
'Industiral paints. protective coatinas and 
corrosion inhibitors') along ..... itb quantity, 
value and name. of countrie~ from which 
imported are published in the 'Monthly 
Statistics of ForeigD Trade of India Vol· IJ 
(Imports)', copies of which are available in 
tbe parliament Library. Tbe I atest issue of 
tbis publication pertains to t 983·84. 

Amouat. due from U.andiaa Go'er. 
meat to expatriate! 

S518. SHRl V. S. KRISHNA IYER: 
Will the Minister of EXTERNAL AFFAIRS 
be pleated to State : 

(a) whether Government are aware of 
the ract that a number of Indian expatrialC1 
who had worked for tbe Madhvani Supr 
Mm.t Kakira, Upnda are yet to be paid 
their dues: 

(b) whether it is a fact tbat the Govern-
ment of Ulanda made commitment on 
February 2 7. 198~ in regard to payment of 
tbe dues and since tben there hal been DO 
progress in the mIller: 

(c) whetber it I. al.o a faet that these 
expatriates bad made several representa-
tions to his Ministry aetkina tbe 
intcrvtntion of Government of India in the 
matter; and 

(d) if so, action Government rropose to 
take in the matter 1 

THE MINISTER OF STATE IN THE 
M1NISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FAlEIRO): (s) Ye,. 
Sir, 

(b) to (d). The Minister of Industry of 
the Government of U,and. had ind Icafed in 
a Jetter dated 27th February 1985 that the 
Government of Uganda bad decided that the 
workers concerned should be paid what is 
due to them. The Ugandan authorities ba"e so 
far not honoured this \.omluitmcnt and 
representations continue to be rece.\cd in 
the matter. Go\ernment is in constant t(luch 
witb the Ugandan authorities to rC$olve this 
problem. 

(Trans/at Ion) 

Clo!Jare of jute and textile milll 
ID Bihar 

5519. SHRI VIJOY KUMAR YADAV: 
Will the Minister of TEXTILES be pleased 
to slate: 

(a) whether it is a fact that !'orne textilo 
and jute mills bave been closed down io' 
Bihar; 

(b) if so. the details tbereof aloog with 
the dates of closure: 

(c) tbe rea!OD8 for tbil clolure; 



(d) whether Ooverameat propoae to 
reopeo them; aod 

(0) if 10. by wbat time aDd jf Dot, tbe 
reuo08 therefor? 

THB DEPUTY YINISTBR IN THB 
MINISTRY OF TBXTILES (SHRI S. 
KJUSHNA KUMAR): <I) to (c;). No Jute 
mill in Bibar js lyiDi closed at preseDt. 
Howevor. one cotton textile unit viz. Bibar 
Cotton Mill' Ltd. Pbulwari Sbarlff, PalO&. 
ba. been lyina closed siace 20.7.1982. This 
miD bu 12,560 installed Spindles and SOD 
worken 00 the roll. Tho reaSODS for closure 
of tbi, min are reported to be tbe labour 
unrest as well .1 fioancial difficulties. 

(d) aDd (e). Ooveromcot have set up a 
Nodal Apncy to examine sick textile unit. 
in order to ascertain whether they are poten-
tially viable or oot. Tbe Nodal Aleney 
evolves and manaaes rehabilitation packaaes 
io respect of tbole mills which are fouod by 
it to be potentially viable. Those mills wbich 
are found by tbe Nodal Agency to be DOD· 
viable may bave to face permanent closure. 

I E""Us/r1 

Ca .. llabour II rroc 
SS20 SHRI JAOANNATH PATT· 

NAIK : Will the Minister of TOURISM be 
pleased to state ! 

(a) tbe number of casual labourers 
workinl on contractual baSis and ad·hoc 
basis in India Tourism Deyclopment 
Corporation (JTOC) wbo have been made 
regular durinl tbe lalt three yean, calelory-
wise and yoars .. wiee; 

(b) the number of tbose workio. for 
more than tbree years, cateaory .. wlae and 
Dot yet made reaular; 

(c) whether OoverDmcot have formu-
lated any time bound proaramme for makiD, 
them reau)ar: and 

(d) if 10, tbo dotalls in this reprd and 
the time .,ben tbe above mentioned workers 
're llkel1 to be reaularised ? 

TRS MINISTIIl OF TOtJallM 
(MUFTI MOHO. Iyan): (a) to (d). 
Information I. beiDa collected IDeS wiD be 
laid on tbe Table or tbe Sabha. 

Re,a.pllll of EKport Pr ....... 
Z08II 

5521. SHRI C. MADHAV R.BDDI: 
Will tbe MInister of COMMERCe be pltuod 
to state : 

(.) wbether Export ProceuiDa Zooea 
(SPZs) are beiDI revamped; 

(b) if 50, the details thereof; and 

(c) wbether UNCT AD bave mad. aa, 
lugeslions on the subject 7 

THE MINISTER OF STATE IN THB 
MINISTRY Of COMMBRCE (SHR.! P. ll. 
DAS MUNSI): (a) Iud (b). There il DO 
proposal for revampina the Bxport 
Proocssinl Zoocs. The fuoctionioa of tho 
Zones is, bowever, reviewed from time to timo 
to improve tbe effiCiency in tbe llabt of 
experience piDed. 

(c) UNCTAD bas brouabt out a study 
on EJl.port Processina Zones (EPZ'.) in 
dcvc)opiol countries. This study aenerally 
.ets out tbe s~bcme of &por& ProccuiDi 
Zones, the ex.perience of vanous couo"les 
and luuestioDS for uparadina the operation 
of tho Zones. No specific sugeatioo has been 
made in this study in reaard to tbo 
revampina of Export Processiol Zone. io 
India. 

ladlans ID Pat J_1I1 

5522. SHRI AMARSINH RATHAWA: 
Will the Minister of EXTBRNAL AFPAIRS 
be pleased to .tate : 

(a) the Dumber of lodiaos io Pakiataal 
jails as OD 31 December, 1986; 

(b) the number of Pakistani National', 
in Indian jails as 00 3 t December. 1986; 

(c) whether any prisoners were releuecl 
by lodia duriog tbe year ! ?86 aDd if 50, 
tbelr number. ~ 



At'J~JL 3, t 9" ~'t'" .,.,'. 
(d) what is the Dumber of lodians who 

we", released by pakistan during the ye.r 
198~; and 

(e) whether any negotiation is going on 
with Pakistan to repatiate tbe prisoners who 
art undersolDI jail in both the countries for 
tbe last more than five years ? 

THE MINISTER Of STATE IN THB 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO): (a) Tbe 
Dum~r of Indiaes in Paki~tani jails a5 OD 
31st December, 1986 is estimated to be 
about 800. 

(b) According to the information so rar 
received from various State Governments, 
there are 122 Pakistani Nationals in Indian 
prisons as 00 31st December, 1986. 

te) l7 Pakistani Prisoners wera released 
by India the year 1986. 

(d) 63 Indian prisoners were released 
by Pakistan dunna the year 1986. 

(e) Constant efforts are being made by 
the Government for the release of all Indian 
detainees jn Pakistan particularly those wbo 
have completed their sentences. 

Esport of carpet batkfug clotb 

SS2l. SHRI RAOHAKANTA DIGAL : 
Wilt the Minister of TEX1ILES be pttased 
to state: 

(a> whether txport of carpel-backina 
cloth has been lOCI ea~cd in 1") ~ 6·8 7 ~ 

(b) if so. tbe percentage of 1Q(.:ll·..t~l 01 
the carpet back ina clOI h made AU II:! b (J '0 7 
as ~onlpa(cd to prC'ilOUS yt:ar; and 

(c) the countries wbich are imp()rtJn~ 

carpet backing clotb from Indta 't 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KR.ISHNA KUMAR) : (a) Yes, Sir. 

(b) Details of cxport performance 
• vaIlable UplO November. 1986 indicato an 

inGreue of J 74 pet ceot qU&Qtity· wiso bel 
109 per cent value-wise dQrin. &.be period 
Ap,U·November, 1986 over tbe correa-
poodioa period of previous )car. 

(c) Tbe exports are mainly to North 
American countries, JapaD, Weat Europe 
and to some ox&ont Australia and NftlCl-
laad. 

A. •• iataDce 1D laadatapiaa for '.pro ... 
meat of IDODUl8eDta aDd Couril. 

resortl 

5524. SHRIMATI USHA CHOU-
DHARI: Will the Minister of TOURISM be 
pleased to stace : 

(a) whcther Union Government have 
alfeed to make aVlilable tbe assistance of 
~aDdscapjDI experts to tbe states (or 
lmprovement of environments of historical 
monuments and tourist resons; and 

(b) if so, tbe sites selected for tbe 
purpose durrog tbe currene yc:ar ? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : (a) No, Su. 

(b, Does Dot arise. 

Suge.Uoa. of 1. 'lraden AAOChaUOI 

552S. SHRJ P. M. SAYE1:.D; W.ll tho 
MlolSter of COMMERCE be pleased to 
State: 

(a) the sU&lcstions. if any t receIved from 
tbe T\!a Trader:,' Association for booltinl 
expl.)rl of tea and the reaction of Go\'emmeot 
U~~rclo; 

Ib) whether it is a fact that tbe price of 
Indian tea io otber countries is Jess thaD tbe 
pnce prevailina in India and if so, tbo 
reasons therefor; and 

(c) the name or the countries to which 
tea is exported in bulk 1 

THE MINISTER OF STATE IN THB 
MINISTRY OP COMMERCE (SHRI P. R • 
DAS MUNSI): (a) RepreseOlatiOfll/ 



""",." .... , CHAITRA 13. 1919 (IAKA) 

luaaeatioas have bocn received froOl various 
Tea Traders Associations from time to time 
for iocrcuina export, of tea. SUge&lions 
made by tbe Tea Trade ip tbe recent past 
for iocreasiol exports include request for a 
JODI term policy aovernina exports of tea, 
Deed to enc:ouraac bi&.ber production of 
quality tea, better credit facilities to export-
ers, CODce1siooal rates of import duty 00 
packaaina eqUiproCDt. permissioD to ulilies 
'orelln exchanae earnings for promotional 
activities abroad etc. SuaaestioDS made by 
the Tca Tlade are considered by tbe Govern .. 
meot on merits aod appropriate action 
taken 00 them. 

(b) The price of tea in world mark~t is 
influenced by severaJ factors inc1udina world 
demand end supply and grad(s of tta. 

(c) Major importers of Indian tea are 
USSR, UK, ARE, West Germany, Iraq and 
IraD. 

[TraM/at Ion} 

Beautification of ancient plaC'el anti 
old temples of ~f8tbara 

5526. SHRI MANVENDRA SINGH: 
Will the Minister of TOURISM be pleased 
to ,tate the step~ hting taken by Government 
to beautify ancient beautiful places of the 
country such as old temples of Mathura and 
itf3 surround,ngs \\Ith a view to attracting 
tl)urj~ts there 7 

THE MINISTER OF TOURISM (MUFTI 
MOHO. SYED) : The Central Ministry of 
Tourism pr<lVides fioDncial assistance to 
Stale Governments for creation of tourist 
Infrastructure at tourist ..:entres. This 
includes landscaping. floodlighting and sound 
and light shows at antient monuments also, 
For Malbura, the Mimstry has sanctioned a 
T ouriat Buoaalow at a cost of Rs. 27.64 
lakhs. 

[English) 

Deblr .... or house. leased to 
Goverameat la Calcutta 

5527. SKAt M. V. CHANDRA .. 
SBkHARA MURTHY: Will tho Minister 
of DEFENCB .be pltued to etat. : 

Ca) wbeSber his Miniltry by received),' 
represeotaUon, from some bouse OWfteI'l in ' 
Calcutta for debiring of their bouses leased 
to Government under the jUrisdictioD of 
Defence Bstate Ot8cer. Calcutta ..elicle, OD 
the retirement or transfer of alJotteea: aDd 

(b) jf so, the decision taken in the 
matter 7 

THE MINISTER OF STATS Dt 
THE DEPARTMENT OF DEPENCB' 
RESEARCH AND DEVELOPMENT IN 
THE MINISTRY OF DEFENCB (SBlU 
ARUN SINGH) : (a) and (b). AppJicatiool 
bave been ret(ived from tbe house O.Defl, 
whose houses are beld 00 hiro, for dohiriDi ~ 
of tbe houses throughout tbe COUDtr)' 
including Calcutta Each such application il 
examined OD its own merits. 

After birinl of a house for Defeeee 
personnel, the house becomes part of the 
Defence pool accommodation available at 
the RtalioD. The house is allotted to tbe 
service personnel on waiting list for accom-
modation On vacation of tbe bouse by 
tbe allottee consequent to his tra.osfcr or 
retirement, tbe subject bouse is allotted to 
tbe next sen'lce personnel on tbe waitio. 
list The retirement or transfer of an allottee 
ha1t nothing to do WI tb tbo dehiriog of tbe 
bou~. During the last five years 10 bcrons 
have been debired in Calcutta. 

Dllieultiel of Ie. food e:lporter. of 
Cakutta 

5528. SHRI ATISH CHANDRA 
SINHA: Will the Minister of COMMERCE 
be pleased to state: 

(a) whetber it is a (act that some of tbe 
sea food exporters of Calcutta are (Idna 
a lot of difficulty due to want of proper 
support either from Governmeot or its' 
8aoncies like MPEDA; 

(b) wbether some sea food Clpotttrl' 
have made several representation. for 
IUpport and assistance to tbe lutboriti .. ill 
this reprd; 

(c) wbetbcr these exporters had-cATaad 
sevoral lakha of rupoos in foreian c.'t""QlJ: 



aad were known in the fmportioa couDtries 
I. tbe quality Ica food exportersi and 

(d) if so, the facts tbereof aDd action 
proposed to be taken to render assistanco 
in the larler interest of forcilo ClxchaDlo 
carniop 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSl) : ,a) No, Sar. 

(b) to (d). As per the report of the 
MPEDA. MIs. Monali Seafoods tP) Ltd. 
and their associate Company MIs. QualllY 
Soafoods (P) Ltd. Calcutta have since made 
representations to tbe MPEDA. It has been 
reported tbat io \'h:W of tbe irregulariues 
committed by the firm in availing of tbe 
packina credit fa'tlitlcs, S81' Calcutta has 
stopped financing lhlS unit from April. 1984 
onwards and the UDlt bas turned lick. The 
MPEDA bas appolOted a sub"commlttee to 
study the problem) of sick umts in the 
seafood industry. 

Moderalsatioo of units of NrC 
(WBABO) Ltd., Calcutta 

5529. SHRI V. SREl:N1VASA 
PRASAD: W1U the MWlsler of l ~X [lLI:.S 
be pleased to refer 10 tbe repJy Ilvcn to tbe 
Unstarred Question No. 4995 on tbe 20th 
December, 1985 regarding proaress made 
in modernisation of units of NTC (WBABO) 
Limited, Cal~utta and state : 

(a) whether the projects undertaken for 
modernisation of tbe uDats bave Dot made 
aD), progress due to want of finance; and 

(b) if so, tbe facts thereof and action 
beiDa takeo to expedite tbe modernisation 
of tbose projects ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): (a) and (b). 
Modorn,sation is a continuous process. 
Adequate funds were made availablo to 
NrC (WBABO) io respect of schemes for 
modernisation sanctioned up to the eDd of 
6th Plan. 

lado·Zlmbabwe ......... t eM Jol.t 
Comml .. ... 

5S30. SHRI KAMLA PRASAD 
RAWAT: Will tbe Minister 01 EXTERNAL 
AFFAIRS be pleased to state: 

<a> wbother India aad Zimbabwe bave 
agreed to establish a Joint-Commission; aad 

(b) if so. tbe details of tbe qrecmeot 1 

THE. MINISTER OF STATS IN THB 
MINISTRY OF eXTERNAL AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) and (b). 
The Governments of Zimbabwe and lodi. 
ha ve entered into an agreemen t on January 
23 1987 to establish a Joint Commission 
between the two countries. The Joint Com-
mission wiH deal with matters pertaininl to 
economic, scientific and technical cooperation 
and will mooitor the implcmentatioD of an 
economic agreements aod protocols conclu-
ded between tbe two Governments. 

nSF bflSted a spy rl81 racket 10 
fierol.epur In Puajab 

5531. SHRI O. S. BASAVARAJU : 
SHRI H N. NANJE GOWDA: 

wan tbe Minister or HOME AFFAIRS 
be pleased to state : 

(I) whether tbe Border Security Force 
has busted a spy rins racket operatina in tb. 
Ferozepur area of Punjab; 

(b) ir so, whether some of tbe Pakislani 
natiooal. and two Indian nationals were 
arrested; 

(c) the details of documeots seized from 
tbem; and 

(d) tbe action takeD apinsl tbo arrosted 
persoDs? 

THE MINISTBR OF STATE IN THB 
MINISTRY Of PERSONNBL, PUBLIC 
GRIBVANCES AND paMSIONS AND 
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MINISTER Of STATE IN, THB 
MINISTRY OP HOMB AFFAIRS (SHRI 
P. , CHJDAM,BARAM) : (a) to' (d). 
A.ocordioa co information avail.ble, one 
Pat Dational aDd oae Indian national were 
apprehended by ,be BSP in February. 1987 
fa Perozepur district of Punjab. One 
camera and two films, ooe exposed IDd one 
unused, were amona the articles recov(red 
trom tbe Pak national. No documents were, 
however, recovertd. The roJice has registered 
• case. " 

Export or larmtDts 

'S32. SHRI H. B. PATIL: 
SHRJ LAKSHMAN MALLICK: 

Will the Mioi'ter of TEXTILES be 
pleased to stace : 

(a \ whether it is a foct that product or 
about 1.000 small larmC'n1 txporten ha\'c 
been lying ready since the beginning ('f this 
year but cannot be shipped ill abe abseDC'C 
of export quota; and 

(b) if so, tbe derails and the ectiC'n 
prr-J'osf.'d to be taken by GO\ltrnment .in 
this matter ? 

THE DEPUTY MINISTER IN lHE 
MINISTRY OF lEXTILES (SHRI S. 
KRISHNA KUMAR) : ta) and (b). As 
per tbe (=xpcrt Entitlement Distribution 
PoU"7. applications for aUotmetit of QUoras 
under First-Comc-First-Selved (FCF~) sys .. 
tem wtre invited by the Council on 16th 
Dectmber 11.;86 and 8Hocations were made 
to all 1be eligible clporten. Subsequent',. 
representations were received ftom the export 
trade for release of addilional quantities. 
These representations were consider(d ar.d 
additional quatltitits for eXJ.iotl~ were 
released to cover a~ many exporters as possi-
ble with a view to maximise foreif:!n e'ChaD€C 
laroinas. 

Hike ID "Ite of totree leeds by 
CoR'ee Board 

5S33. SHRI C K KUPPUSWAMY: 
Will the Mtnister of COMMERCE be pleased 
to Itate: 

(8) whetber it is a fact that the price' of 
coffee seeds marketed by tbe Cotree Board 
bas been raised twice recentJ)'; and 

(b) if so, the 1't~IODI for 'the price bike , 

THE MINISTER. OF STATE IN THB 
MINISTRY OF COMMERCE (SHill P. R. 
DAS MUNS) : (a) and (b)_ The price of 
coffee seeds marketed by the r:olfce Board 
depends upon the Minimum Release Price 
prevalent. Since tbe MRP bad beeD reviaecl 
twice recently during J 986. based on the 
recommendations of the Cost and Accounts 
Branch, the prices of coffee seeds ,Iso bad 
to be revised ac,cordiogly. 

Meal1lrel to sareguard Inffreats of 
we. ,'en of hand-s pua clot" 

SS3S. SHRI AKHTAR HASAN: 
SHRI DEEP NARAIN BAN 

MAHANT : 

Will the Minister of TEXTILES be 
pleased to state: 

(8) whether it is a f3ct that weaYerl 
engag,ed in producing tbe fmest band SpUD 
doth in the country do not aet remunerative 
prices for their prodoct.s or even do dot act 
adequate wages and are being (xploited by 
the rkh and the middleman equally; and 

(b) if so, \\,htther Government propoae 
to take spedal measures in consultation with 
Slate Governments to safeauard their 
intere~lS 1 

THE D'EPUIY MINISTER IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) eod (b). Govern-
ment nf India bavt no such reports as far 
as handloom sector is concerned. As for 
J( hod i Sector. I here is DO exploitation by 
the rich or middlemen 8S the WDlcS are fixed 
by Khadi and Vitlage Industries Commisa}on 
(KVIC). 

However, developme ntaJ schemes boIDa 
implemented by Central and State Govern-
O'leots are oriented towards strcDltbeniDl 
the organise tiona I infrastructure in the form 
of cooperatives or corporatioo81o _tqUlr4 
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the interests of weavers and to protect them 
Crom briQ. cxpolited by middlemen. 

Expnsloa programlDe of 8barat 
ElectroDlcs Limited. Baolaiore 

5S 36. DR. V. VENKATESH: Will the 
Minister of DEfENCE be pleased to 

·stltc : 

(8) wbether Bharat Electronics Ltd. 
Baoplore bas embarked upon a major 
exptDsioD programme in the Seventb Plan 
period; 

(b) if SO, its details; and 

(c) the estimateJ increase in its aODual 
turnover after cxpa nsion '! 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND SUPPLIES IN THE 
MINISTRY Of DEfENCE (SHRI 
SHIVRAJ V. PAT1L): (a) and (b). YeCit 

Sir. BEL bas structured Its e}!'pansloo 
proarammc durIng the Seventh Plan 
period around completion of sanctio-
ned proje,ts invoJvJOg sIzeable capital 
outlays, manufacture: of olodcfa radars, 
opto-electrooics, communication and broad-
cast equipment, space eJectronic ltmes, etc. 
In the components sector productitJn is 
planned to be ~ tcpped up io resp<ct o( 
power divices. inlegrcued circuits, mIcro-
wave tubes, pas~i\lc vacuum devices, crystals 
and capacitors. 

(c) The annual lurn-over of Rs. 219.'" 7 
crorcs at the beglnnmg of the Seventh Plan 
period is expected to rise to about Rs. 640 
crores in 1989· 90. the terminal year of the 
S..oth Plao. 

Credit to Ilangladesb 

5537. SHRI CHIRANJI LAL SHARMA: 
Will the Minister of [XTERNAL AFFIO\RS 
be p1eaaed to state : 

<a> the total cred it Biven by I Dd ia to 
aaoaladesb so far; and 

(b) tbe amount of credit to be given 
rdllrina current year and the purpose for 
rwlaich the crodit will be utIlised? 

THE MINIST!R. Of STATE IN THB 
MINISTRY OF eXTERNAL APfAlIts 
(SHRI K. NATWAR SINGH): (a) Credit 
aareementa worth 'Rs 260.39 crores bave 
been li.ned with Baftlladesb so far t includiol 
both Government and commercial credits. 

(b) No decision bas been taken reaardln. 
fresh credits to Baogtad('sh. 

Lotteries by lJDloa Territories 

~S38. SHRI O. BHOOPA'~HY: Will 
'he Minister of HOME AFFAIRS be plcased 
to state: 

(a) tbe names of Union Territories wbicb 
are ruanios lotteries; and 

\b) the profit earned therefrom durina 
each of the last three ye.r~ ? 

THE MINISTER OF STATE IN THE 
MINISl RY Of HO~~E At-FAIRS (SHRI 
CHINT AMA NI PANIGRAHI) : (a I and (b). 
The UOIon Terntot le4l (Ir Deihl and Goa, 
Daman and Om are runnmg louenes Avail-
able iof{)rmalion (or la'it 3 years is givtn .n 
the Iltatement htlow. 

Statement 

--------~---,--, 

1981·84 

1. Delhi 

Rs. 2.82 
crote 

1984-85 IQSS·86 

Rs. 3.09 RI. 2.42 
crore crore 

2. Goa, Daman The amount of profit lur-
and Diu. plus is being ascertained 

and 9.1.11 be Jaid 00 tho 
Tahle of the House. 

[Tron,Jatlonl 

Census lor G,,... .Dd Half -Gypsf", 

SSl9. SHRI MANKURAM SODI: 
Will the Minister of HOME AFFAIRS be 
pleased to ,< ate : 
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(a) wbether eenlUI Oftke of the Govern-
ment or India bal conducted aoy survey to 
obtain information reaardio8 the Dumber of 
deootlfted (Vimukta Caste) Gypsies and Hair· 
Gypsy communities; and 

(b) if not, wbether any steps will be 
taken to conduct such a Iurvey by tbe Centre 
so that adequate ground can be prepared for 
formulating schemes for the social aDd eco-
nomic development of these communities? 

THE M1NlS1ER OF HOME AFFAIRS 
(S. DUTA SINGH) : (a) No. Sir. 

(b) Tbtre ;s no such proposal 

[ English] 

A,sI8tan(e to MPEDA members 

S 541. SHRI R. S. MANE: Will the 
Minister of COMMERCE be pleased to 
slite ; 

(8) the amounts 'pent tty the Marine 
Product! Export Oe\'clopment Authorif\' 
(MPEDA) on fairs in the last three years. 
yearwise; 

(b) whether it is a fact that a major 
portion of 5ubsidie-s is .ranted to the compa .. 
niefl in which rhe members of MPEDA are 
~h8re·bolc!ers or have a dirtct economic 
intere.t: 

(c) the amounts granted as loans, subsi .. 
dies or any form or financial assistance 10 
marine product companies in which their 
(MPEDA) members have a direct or indirect 
interest; and 

(d) wbether Government will scrutinise 
such allotments by MPEDA and eliminate 
selr-scrvin .. IChernes 1 

THB MINISTEIl OF STATI! IN THE 
MtNISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (0) The amounts spent by 
tbc MPEDA on fairs in the iast tbree ''',rs 

were: 

1983-84 
1984·85 
1985·86 

RI. Idlehl 

6.08 
7.02 

12.87 

(b) No, Sir. The sbare or lubsidies .ao-
ted by tbe MPEDA to tbe Companies in 
which the memben of MPEDA arc share-
bolders or bave 8 direct economic interest iD 
neaJi,ible Le. Jess than S per cent yearl,. 

(c) MPEOA lives only subsidy u.istaDce 
and does not provide Joans. Tbe amounts of 
subsidy given by M PE 0 A to such companies 
during J984-8"\ 1985*86 and 1986 .. 81 
were R9. 1.35 la~hs, Rs. 2 58 lakbs aod 
Rs. 4 71 lakhs resp~tively. 

(d) Does not arise. 

R •• material (or leather IDClastr1 

5542. SARI PARASRAM BHARDWAJ: 
Win the Ministtr of COMMERCE be plased 
to state: 

(a) whether the Central Leather Research 
Institute. Madras. ordered a national survey 
to assess tbe raw material availability for the 
leather industry; 

(b) if 10, the findiols of tb. survey; and 

(c) tbe fcJ10w up action taken so far? 

THE MINISTER OF STATE IN THB 
MINISTRY OP COMMERCE (SHRI P. R. 
DAS M UNSl): (a) to (c). Report of All 
India Survey on Hides and Skins conducted 
by the Central Leather Research In,litute 
(ClRJ) has not yet been received. 

A wardiDg of new cODtI'oetl to MIl 
Indian molasses Co. By STC 

SS43. SARI AJITSINH DABHI 
Will the Minister of COMMERCE be pleased 
to state : 

<a> whetber durin, the pendency of 
enquiry rrlntdinl aUeltd malp~actices in the 
export of moh'4Jses by Mrs Indian MolUsos 
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Company and it, sister concerns, the State 
Tradinl Corporation bu awarded new 
contracts/extended tbe old contracts to the 
aroresaid company and ber sister conteros; 

(b) if 80, tbe details of lucb contracts, 
commodity-wise; aDd 

(c) tbe value or such contracts? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE tSHRI P. R. 
DAS MUNSI): (a) to (c l • An enquiry is 
beiDa conducted resardiD8 8l1e~ed malpractices 
in export of molasses. M Is Indian Molasses 
Co (lMC) and its sister concern were handl· 
ina agents of STC for these exports. There 
is DO expo" of molasses since July, J 98 S. 

For imported edible oils, fatty acids, and 
methanol, storale capacity has been hired 
(rom tbis group. STC hires these capacities 
00 a long-term basis after asse~sin8 its 
requirements and availability. To meet its 
requirements (or short term. it also bires 
suitable capacities for a few months. Storage 
capacity both sbort aod long term on bire 
from this Group 8S on 31.3 87 was 7~ ,04 7 
MTs. Out of this, contracts ror 8 capacity 
or 33,603 MTs which were on long.ferm 
bire, have expired during the year but the 
capacity continues to be used by STC. Since 
8 number of 1001 term contrac!s have expired 
including tbose of this Group. as an interim 
measure STC is using tbese carae itiet tiJl new 
contracts on tong term hinng of capacities 
are finalised by it on all Ind ia basi~. 

Tbe contracts for edib!e oils are at Rs. 
7.S0-13 00 per MT per month of rental plus 
baodlinl charaes. and for f dtty acids at Rs. 
2~/- ocr MT per month of rental plug handl-
ina charles. For methanol, tbe charges 
includiog rental are Rs. 50/ .. per MT per 
month. 

Toar ... lpots In Gujara. 

5544. SHRf MOHANBHAI PATEL: 
SHRI AMARSINH 

RATHAWA: 

Will tbe Minister of TOlJRISM be pltas-
~d to state: 

18 

(a) the scheme! or Jodla TourISm Deve-
lopmeot Corporation ror tbe development Qf 
to~rist spots in the country and particularly 
in OUjarat durlo. the year 1986·87; 

(b) the names of tbe tourist spot. in 
Guj,rat wbicb bave been developed durin. 
tbis period: 

(c) the Dumlxr of forctan tourists who 
visited Oujarat durin. the year 1986-87; aDd 

(d) the names of tbe tourist spots in 
Oujarat which attract rorellD tourist aDd the 
steps beiol taken to develop tbem ? 

THF MINISTER OF TOURISM 
(MUFTI MOHO. SYFD): (a) fTOC' during 
the Seventh Five Year Plan does not eonvi58ge 
any new schemes. However, the foflowiol 
important ·on •• oing' project. are pr~ntly 
under imrfementation by the ITne : 

- Hotel at Gulmar. 

-Expansion of Hotet KaHo,8 A'lhok. 
Bhubaneshwar 

-Expansion and convenion of the exist .. 
inlt Tra\'ellers' Lodge at Bodbaaya in-
10 a hotel 

-Expansion of Laxmi Vii.! Pa'aee 
Hotel Udaipur 

-Six jOfnt venture projects located at 
Ouwahati, Purf, Bhopal. Ranchi, 
Pondicherry and ltan8tar. 

(bl During 1986-87, the Ministry of 
Tourism sanctioned highway facilities at 
Ank'e~hwar for R'l 3S 84 takhs with a 
re'ea~e of Rs. 10 00 lakbs Ind mini buses (or 
Sasanlir for Rs 13.00 laths whh I release 
or Rs. 11. 70 lakh~. 

(C) As per information avaiJable from the 
State Government, the Dumber of rotei,n 
touri~ts who Visited Oujarat durio. 1986 i. 
13,032. 

(d) The CentraJ Govemment in consulta-
tion with tbe Government of Gujarat bas 
identified the following places for development 
of touri~t infrastructure with tbe joint re.our-
ces of Centre. State and private sector lubjtct 
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to IYlilabiUty of fuod. ID4 iD~~M ~~iod· 
tiel : 

-Abmedabad 

-Rajkot 

~J.Jll~r " ,f' , , I ~ • 

-Dwarb 
-PorbaDdar 
-S.aaoair 
-Somoatb 
-Juoapdb 
-Bbavnapr 
-Palitana 
-Dakor 
-Baroda 
-Sbukaltirtb (Near Broach) 

-Saputara 
-Ukkai 
-Surat 
-WaokaoCf 
-Bhuj 
- Mandvj Beacb 
-Radhanpur 
-Palampur 
-Siddbpur 

-Palan 
-Modbefa. 

OfIklall of lodlao Embaulet/Hlgla 
COIDIDIIIIODI/Coosulatel .bro •• ' 

knowing HIDdI 

5545. SHIU R. M. BHOYE: Will tM 
Minister of eXTERNAL AFFAIRS be pleas-

. cd to .tate : 

<a) the number of seDior officials in Indian 
Embal~cs/Hj&b Commissions/Consulates 
abroad, who possess workiol koowledae of 
Hindi and tbe extent to wbich tbey use Hindi 
io Official mantrs; and 

(b) the names of the Indian Embassies/ 
H~ Comm:i~io.o./CoDlul.toI wher,' Hindi 
~DOIrapbcra' aDd ~istaDti are ~lOd and 
,ltpI Oovort;lQlcpt have lakeD to 'pat't' I¥cb 
,tar in' other Missions ab~cn'~ 1 

TH~ MINIS~ OF ST,ATJ! I~ TBB 
MINISTRY OP EXTBkNAC: AP'AI&S 
(Snal J.. N"TW~ SINGH) I <a> Almolt 
III IOBlor officer. iu Iadian . iDiIIfoDa.fpoati 
abro.d hive workiDa knottledlt of BiDdi. 
HOftver. sioce major pan' or the' dealiDIa ., 
our millioos/posts abroad i. wilb tbe lorella 
OovernttJentl., EOlliah it uaed fa comapoad. 
onee with them. Howevor Hindi II aNd iD 
correspondence with tbe H4rl. to tile exteat 
Practicable. 

(b) Hindi SteDOIrapbers have been posted 
io tbe followiDI missions : 

EI. Banekok; HCI. Dhaka; EI, Tripoli; 
SI. Kathmandu; HCI. Port Louis; EI, Boon; 
CGI, Karachi; Hel, Suya; HCI, Lusaka; BI, 
Washington (.) 

10 addition Hindi P.As have also bleD 
posted to E It Maxico; He), Male and BI, 
Ulan Bator and tbey will sbortl)' procoed cp 
the places of tbeir postiDIS. 

There are no posts of Hindi Assistants fa 
tbis Ministry. We, however, have Hindi 
Officers in six or our missions aod also • 
Hindi Tra.nsJator in Kathmandu. 

Hindi sitoographers are postt" io tbe 
Indian miSiions/posts abroad kee.pinl in v~w 
their functional requirement. As and ~D 
sucb a demand is received rrom our milsionsl 
posts abroad. it is considered sympathetically 
here at tbe Headquaners. 

Co •• lttee 10 asletl requi' .... t of 
modmtl.tloa of Haadloom I •• try 

5546. SHRf YASHWANTRAO 
OADAKH PATIL: Will the Minister of 
TEXTILES be pleased to state: 

(a) wbetb~r Govero,meot bave appoiDted 
a Committee to assess the requiremetns for 
tbe moderniution of the bandloom industry; 

(b) whether the committee bas aubmfttec1 
its report; . 

(c) if 80, the important recommeodatioDi 
of tb~ committee and !ctiOD taken ; t~D, aad I" ., •. ' , 
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(d) if not. wbeD tho report is expected ? 

THB DEPUTY MINISTEll IN THE 
MINISTRY OF TBXTILES (SURI S. 
IC.IUSHNA KUMAll) : (a) Yes, Sir. A Sub· 
Committee 00 modernisation of baod .. looma 
bas been let up by tbe All India Handlooms 
and Handicrafts Board to study tbe implc .. 

, mootation of modernisation scbeme and to 
sugcst measures for better utilisati?D ~f the 
assistance provided for modernISatIon of 
loonls. 

(b) No, Sir. 

(c) Does Dot arise. 

<d) The Sub·Committee is expected to 
submit its interim report by tho end of April, 
1987. 

[TranI/olio" ) 

Purchase of saneillaote aircraft by 
China from USA 

SS47. SHRI BALWANT SINGH 
RAMOOWALIA: 

SHRI TEJA SINGH DARDI : 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that China has 
recently purcbased c;urveillance aircraft from 
tbe USA; 

(b) jf so, tbe details thereof: 

(C) whether Government took up tbls 
matter witb the USA; 

(d) if so, the details thereof; and 

(e) the reaction of the US Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OP EXTERN~L AFFAIRS 
(SHRI EDUARDO FALEIRO) : (a) and (b). 
Government are aware tbat in October. 
1984. The USA and China entered into ao 
agreement for the sale to China of S learjetl 
,itb surveillao" capability. 

(0) No, Sir. 

(d) and (c). Do Dot arile, 

TlNnt Industries f. -11 ... 101 teetor 
ideaUftecJ for export 

5548. SHRI K. RAMAMURTHY 
Will tbe Minister of COMMERCB be plea-
cd to state: 

(8) the tbrus, industries in tbe enaiooer-
ina seclor identified by tbe Eoaineerina Export 
Promotion Council in conjunction with tbe 
Rotterdam based centre for tbe promotion of 
imports from developing countries; and 

(b) the details of export strate&)' pack ... 
of sbort and lona term measure. to resolve 
their difficulties ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSJ) : (a) and (b). No thrust in-
dustries have been identified by the EEPC 
in conjunction with the Roucrdam based 
centre for the promotion of importl from 
developiog countries. 

Rates of (oltoo cloth .nd s),udaetlc 
dbre clotJa 

5549. SHRI KADAMBUR M. R. 
JANARTHANAN: Wall tbe Minister of 
TEXTILES be pleased to state: 

I,a) whether the ex -mill rates of cotton 
as well as synthetic fihre doth per metre of 
medium. fine aDd super fine varieties bave 
Increased 8S compared to tbe latea pre\lailina 
hefore tbe New Texule Policy was announced 
in 198 S; 

(b) if so, the details tbereof; aad 

(c) the percentale increase io prices of 
cotton and mao made fibres and the reasonl 
thereof? 

THE DEPUTY MINISTER IN TRS 
MINISTR Y OF TEXTILES (SHR) S. 
KRISHNA KUMAR): (a) to (c). A state .. 
lDCDt is livCD below. 
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"'."." "'ei' 1M' ".". lor u"tllII •• ,Id ,.,,,,., tI/ mUI c/O'h tI' co"".,.d /ot 
IIl_, 1981, IJffd /Jec,rttMr. 1986. ar, ".." below: 

(R.I. per metre) 

Variety ea'eaory A '«ap Ex-mill price as 00 Percentaae variation --..... -~-------- in December 16 
Dec. 86 June 8S over JUDe 85 

CD,tD1I 

LOOI cloth Medium 8.12 , 82 <+> 3.8 

Sbirtinl/Poplin. Medium 8.S5 7.92 ( +) 7.9 

DbotinfSareel Finel 
Superfi~e 34.33 3442 (-) 0.3 

----~ - ----------------- - ----------
S""th4tk jib" cloth (Pow"loom) 

(Rs. per metre) 
- -- -- ---~-- -- ~-------- - --------

Variety Cattlory 

Grey Sblrtina 

Saree Cloth 

Average Ex .. mill price as on 

Jan. 87 

11.18 

11.10 

June 85 

12.33 

13.75 

-----------~,--------------

Percentqe variatioD 
10 Jan. 87 over 

JUDe 85 

(-) 9.3 

(-) 19.3 

Thus, the above figum indicate that ox-mill rates of cottOD cloth of medium. fine 
and superfin~ variecie9 have gone up marginally in December, 1986, as compared to the 
rates orevailiol in June. t 985. In case of synthetic fibre clotb. tbe prices bave declined ia 
January, 1987. as compared to the price. prevailin. in June, 1985. 

The averaae prices and the percentale variatioo since June, 1985. for viscolc ataple 
fibre, polyester staple fihre and raw cotton spinnable in different counts are liveD below : 

Item 

I 

1. VilCO&e Staple Fibre 

~. Polfcst.t Staple Fibre 

--- ----~--~- ----------
A verap Ex-Bombay pricca 

(Rupees per kl. as on) -----------
March 87 Sept. 86 June 8S 

2 

25.98 

79.29 

3 

23.92 

71.97 

Perceotqe Yariatioc 
in March 81 over 

Juue, 85 

5 

(+) 8.8 

(-) 11.1 
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-------------
I 2 3 

3. Raw CottoD Spin. 
oablc in 

20s 13.13 9.18 13.25 (-) 0.9 

405 17.0 I 10.26 18.17 (-) 6.4 

60s 19.97 1 S.26 17.30 ( +) 15.4 

It is app!lfent from the above figures tbat the prices of viscose staple fibre went up 
durin. Marcb, 1987, due to en ttancemcnt 10 excise duty in tbe current budaet propOllll. 
Average price~ of Polyester staple fibre decltned following a duty reductiQQ io August, 1985. 
in pursuance of the Textile Policy announced in June, t 985. The cotton prices went on 
declining till the end of September, t 986, due to bumper cotton crops in tbe lasc two 
successi\le cotton seasons, whereas afrer September, 1986, the prices started movinS up in a 
narrow range upto December. 19&6, and 10 January, 1987. a sudden spurt in price. was 
Doti~d due to lowering o( crop estimate and releases of cotton for export. 

Complaints against Indian Embas'ies 
abroad 

~sso. SHRI D, P JEDEJA: Will the 
Minister of EXTERNAL AFFAIRS be 
pleasod to sta te : 

(a> wbether Government are ImpJrtmg 
training to our embassy staif pO~led abrcMJ 
as to the manner of as!istance to be rendered 
to tbe Indian visiting tbe embassies for theIr 
problems; 

(b) wbecber any complaint. have been 
received by Government regarding lack of 
assistanee given by tbe embassies abroad; 

(c) whether complaint boxes arc openly 
available at all embassies; 

(d) whether surprise inspections, etc. 
take place to judge tbe opinion of tbe ex .. 
patriate Indian community of the beh~vior 

and attitude of tbe Indian embassy to their 
problems; and 

(0) whether visiting (oreian .ervice 
personnel will be a\ked to examine tbe 
attitude of embassy personnel to wards 
visiting Indians aDd expatriate lodian com-
lDunit)' in different countries ? 

THE MINJSTER OF STATE IN THB 
MINISTRY OF EX1ERNAL AFFAIRS 
(,SHRI K. NATWAR SI~GH): (a) With 
the cco,tabJishment of Foreign Service TrainiDI 
In\lirute 10 the MIOI'>try the staff posted 
abroad are bemg liven traintnl in dealina 
with Jndlans visiting the Embassies lor their 
problems. Manuals and instructions have also 
been ~upphed to Embassies for deaUDI witb 
various types of consular case,. 

(b) Complaints as well as appreciation 
have been received from time to time resard-
iog the (unctiooiol of our Em bassic" , 

(c) Some Missions are mllDtainiol com .. 
plaint/suggestion boxes and registen. How-
ever, complaint! can be lodged in "rilinl or 
orally at tbe Missions durin. workiDI bourse 
Where sUUCltion boxes are Dot kept. 

(d) Surprise inspections of Coosular 
wioll by superior officers hlle Ambatiadon, 
Deputy Cbief of MiSSion are carried out 00 
their own initiative to asSCIS the opinion of 
tbe expatriate Indian communit, on the 
behaviour and attitude 01 tbe Indian 
Embassy /Consulate officials to their probletnl. 
The Ministry bas suaested to all Head. of 
Indian Missions (0 take persomtl interest and 
eosure prompt aDd courteau. cODsular "rvleet 
10 tbe public. 
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(e) Ftom time to time Poreip Service 

lnspecton visit Jndian Missions abroad to 
look tnto \'arious aspects of tbe fUDctioning 
of the Mi •• loDS, which include Inltr IIlill the 
attitude of the Embasay personnel towards 
viJitiol Indians aDd expatriate Indian com-
munity in tbose countries. 

Export or coat •• IDa led products 

sss 1. SHRI KAMlA PRASAD SINGH: 
Will tbe MiOlsCer of COMMJ:RCE be plea,. 
ed to atate : 

(a) whether eon taminattd products ba\'e 
been traMb1pptd to foreign countnet; 

(b' if so, ch~ dttails tbereor; and 

(c) the ftttion taken 1ft thtt regard? 

THE MINISTER OF STATf. IN 1 HE. 
MJNISTRY Of tOMMfRCE ISURl I' R 
DAS M UNSl) : (a) 'No Cd~e ('If tranlihlpmellt 
m India of cl)otam,na(ed goods for e"vort has 
been reported 

(b) and 'c) Do not arise 

(Tralu/otlonl 

N.T (" ~ho .. rooms In Almora and 
Pithor.garb Oislrict 

5552. SHRI HARISH RAWAT: win 
the MlOlstCf of Tf:XTILES be pleased to 
state: 

(a) whether It is a facl that Na,ionnl 
Te~tllel Corporalion had alr~ed to prlOclple 
to open i11 showrooms an 111 the maJar to\\flS 

and block headquarters of Almora and 
Plthoraaarh dlStncts of Uttar Pradesh; 

(b) ir so. tbe namn of the places In 
these districts wbere showrooms have been 

'\ 

0'pe0ed~ and 

(c) the rcalnog fot delay in opening 
showrooms at the remaminl places? 

THE DEPUTV MINISTf:R IN 1 HE. 
MINJSTRV OF TEXTILES (SHRl S. 
KRISHNA KUMAR) : (I) and (b) No. Str. 

HOwever. NTC showrooms were opeoed 
in Almora and Pithoragarh to\\DS in lube, 
1985. 

(c) Does Dot arise 

[ E", /l.lh 1 

CbaDge In AU (adl. Gurueh,a,. Act 

S5SJ. SHRl BHATTAM SRJRAMA 
MURTY: WrU the Mmistcr of HOMB 
AFFAIRS be plea.,ed to state: 

(a) whether tbe vic'Ws of Slate Govern-
mt'nts on tbe change~ In the All India 
Gurud"'ara A(.,t bJve been rccc,v~d; and 

(b) if so, "hen the Noposed lea'slatioD 
,s expected to be tinu I ftcd ? 

THE ~HNfSTFR OF STA fE IN THB 
MINlfilfRY OF PERSONNEL, PUBLIC 
GRJ[\ANCFS AN') PFNStONS AND 
'iII\JSTfR OF STATF IN THE MINIS-
TRY OF HOME AfFAIRS (SHRI P. 
CIHDAMRARAM): (a) and (b\. The views 
of ~v:ral Stale GO\lernment~ ba\'e not beeD 
received. 

Ruyers for Aadhra Prad~.b Tobaceo 

~ (t\4 SHRI M. SllBHA REDDY: 
win the: Mmlster of CO\1MERCE be pleas-
ed to t;fate : 

(a) \\hether tobaCC0 growers in Andbra 
Prade~h were aqltated ega,".;t tbe Tobacco 
Board for not findmg buyers for tbeir 
tl)"'acco in the auction plaetform of the 
Roar~. 

(h) if ~O. the rca~on'i therefor; and 

(c) what remedial measures are beiOI 
c()otemplared hy the Board to find buten 
are reasonable pnces ? 

THE MINISTER Of STATE IN THB 
MINtS fRY OF COVIMERCE (SHill P. L 
DA ~ ~1 U NSI): (a) and (b). The toblQCO 
srowrrs III some parts of Aodbra Pradesh 
have \hown cOllccrn due to decrea~ in tbe 
J1r1ce lcvet as compared to last year. The 
pI cva1hn& price decline is obsened to be 
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related to the quality or tob8QCO heiDi 
offered for sale Ilainst tbe requirement 
or tbe buyers and anticipated decrease iu 
export demand compared to last year. The 
domestic ciprette manufacturers arc also 
Dot active in tbe market due to uncertainty 
in ~DalisatioD of their requirements. 

(c) The Tobacco Board bas taken up 
with lOme of tbe exi;;tioa importinl countries 
to secure additional export orders. The 
BuJprian monopoly bas been requested 
to buy substantial quantity during tbi, year. 
Discussions have been held witb the 
Czecboslovakian and Chinese delegations 
visitinl lodia to persuade tbem to buy 
more tobacco. The Board propo,es to 
approacb certain potential markets like 
Baypt and Algeria shortly. It is also pro-
posed to explore new marketl 5DCb as Spain, 
Portupl, France and Sweden who arc 
eviocina ioterest in Indian tobacco. The 
USSR bas also been requcsred to purchase 
laraef quantity of tobacco. 

(T,.,laIlolJ] 

Propoql to t •• e o'er textile .nll 

5555, SHRt RAJ KUMAR RAJ: Will 
tbe MiDister of TEXTILES be p1eased to 
state : 

(a> wbether Government have decided 
to take over lome textile mills; and 

(b) if 10, when and tbe names of thote 
milll ? 

THE DEPUTY MINISTER IN THE 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (a) No. Sir. 

(b) Does not arise. 

tEc'"h] 

AceoaalDOdatloe for tourl.t 18 Gujarat 

SS56. SHIU RANJIT SINOH OAEK· 
WAD: Will the Minister 01 TOURISM be 
pJeued to atate : 

(a) tbe total allocation made and 
amount spent on tbe projects •• nctioned 

by UnioD OOVornlnODt for croatiDa touri.t 
accommodation io Oujarat State durJoa tbe 
year 1986 and budpted aUooatioD for tbe 
on-Ioina and DeW projects in the State tor 
tbe year 1987-88; and 

(b) tbe estimated increase io retorn 
after completion of the respective projects 
in tbe State? 

THE MINISTER OF TOURJSM 
(MUFTI MOHO. SYEO): (a) The CODtraJ 
Ministry of Tourism does not allocate fuod 
Statewise but schemewise. On tbe basis 01 
tbe proposals received from tbe Stale 
Governments, fioancial assistante is conaj. 
dered depending upon availabiHty of rund, 
and inter-Be priorities. 10 Gujarat. durin. 
1986·87, a project for coDstruction or 
Highway Facilitiett/Motel at Ankalesbwar 
was sanctioned ror Rs. 35.84 lakbs and 
Rs. 10.00 lak.hs were released. In 1987 .. 
88, fundi for on-Ioinl schemes will be 
released depeodina upon the ptOireSI of 
Wdr ks. New projects with a toral estimated 
cost of R!J. 173.82 llikhs. are under consI-
deration of tbe Ministry for 1987·88. 

(b) The Central Government extlodl 
financial assistance to the State Govern-
meDt, for promotion of tourism on)' and 
not with any commrrcial objective. After 
completion. the projects are baaded ovcr 
to State Goveroments ror operation and 
maoaaemcn t. 

Re,llloa In prleee of .eta.s by MMTC 

S 5 S". SHRI HARIHAR SOREN : Will 
the Minister of COM MERCE be pleased 
to state: 

(a) whether Government propose to 
revise tbe prices of some met.ll; and 

(b) if so, from which date and tbe 
dela ils tbereof ? 

THB MINISTER Of STATE IN THB 
MINISTRY OF COMMERCB (SHRI P. R. 
DAS MUNSI): (a) and (b). The lel1iol 
prices of imported Don-ferrous metal' 
namely, Copper. Zinc, Lead. Tin. Nickel 
and Antimony canalised tbroulb MMTC, 
are fixed by tbe Priciol Committee on the 
first wotkinl day of every month. 
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, ;' n .................. oat of Africa ,... 

"58. SHRI syeo SHAHABUDDIN: 
Will the Min"te, of EXTER.NAL APf AlllS 
be pleased to atate : 

(a) wbether any disbursement bal been 
made out of the Africa Fund .ince it. 
creation; and 

(b) if 10, the brief particula,. of eacb 
case ? 

THE MINISTER OF STATE IN THE 
MINISTRY Of EXTERNAL AFFAlRS 
(SHRI EDUARDO FALEJRO); (a) aod (b). 
No. Slf. Consultations with the governments 
concerned are under way with a view to 
makin. disbunemeDts. 

M,suse or flempted daty rrClt 
raw silk 

'S59. SHRr K. S. RAO: Will the 
Minister of COMMERCE be pleased to 
state: 

(a) tbe C«ltral Silt Board, Banlatore, 
has complained alalftst silk exporters of 
Bombay acd Calcutta to the Ch,ef Con-
troller of Imports and Export. (CCIAE) 
regard ina misuse of esempted duty free 
rawailk: 

(h) if so, the names of these exportcn 
and tbe action taken apJnst tbem by tbe 
C'CJ4E; 

(c) if not. tbe reasons for Dot takina 
any action; and 

(d) whether Government are contemp. 
lating to take action under the Imports and 
E~ports (Control) Act, 1947 ? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) Yes, Sir. 

(b) to (d). The Central Silk Board bad 
given name, of J 2 exporters allegedly 
l[ldu1aina in the misuse of duty free imported 
Silk Office of CCI&E has inspt"cted 9 firms. 
Inspection of 3 firms will be conducted in 

April aad M.,. 1 '81. JDYOSttptiOll .... 
DOt beeD completed.. Actioa under tile 
provisions of Imports aDd Bxportl (CoutlOl) 
Act" 1947. would be taken in cases where 
violation Q( law is ostablisbal. The Dlmes 
or the firma wbo have committed violatlou 
will be laid on tbe Tablo of tbe Houte. 

Pardlale of thadl by Gol'enuaeat 
dep.rtmeat. 

5S60. SHRI KAMAL CHAUPHRY: 
Will the Minister of COMMERCE be 
pleased to State : 

(a) the details of the policy of purcbas4a 
of Kbadi by the departments of Union 
Government aDd State Governments; 

(b) tbe details of purcbase of, ~di 
by the laid departments during la.t three 
years: and 

(c) h"w Plany new units have beeD 
opened for sale of Khadi by Kbadi Gramo-
dyog in the country durina the last three 
'i ears and \\ bere ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCB (SaRt l'. R.. 
DAS MUNSJ) : (a) to (c). The ioform.tio~ 

is being coneeted and will be placed 00 the 
Table of the House. 

Construction of booses for defence 
aenicci 

5561. eM. RAM PRAKASH: Win 
the Ministrf or DEFENCE be pleated to 
state: 

(a) the number of bouses or dwelliq 
oni,s constructed fOT defence services durl". 
the last two yea rs; 

(b) wbat was the tarpt for the construc" 
tion of these houses durin. the same period; 
and 

(c) the target fixed for construction of 
these bouses during the Delt year ? 

THB MINISTER OF STA TB IN 
THB DEPARTMENT OF DEFENCB 
RESEARCH AND DEVELOPMENT IN 
THB MINISTRY Of DBfENCE (SHRI 
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ARUN SINOR): <a) 30,013 bOD- aDd 
cI .. lliDa units for Defence Service porsoooel 
wore CODStructed duriDI the lilt two yean 
viz .. 1984-" and 1985·86. 

(b) The taraet for tbeIe two yean was 
",894. 

(c) The tarpt for the year 1986-87 
was 16,066 and the taraet for 1981·88 
i. 18.071. 

,.._ of .Iea It, MITCO 

5562. SHRI SOMNATH RATH : Will 
the Minister of COMMERCE be pleased 
to state: 

(a) tho turD-over of Mica TradiDI 
Corporation of India Ltd. (MITCO) durin. 
the lut three yearl, Ye&!'"'wise; 

(b) whether tbe Corporation hu itl 
own proceuina units, if 80, the Dumber and 
names or places where such units are 
operatioa; and 

Cc) whether the Chairman of the 
Corporation in a Mica specialist? 

mB MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI p. R. 
DAS MUNSO: <a) The turnover of tbe 
Corporation durin. the last three years wu 
al under : 

1983-84 
1984-85 
1985-86 

R.I. 25.82 crom. 
Rs. 27.41 crores. 
R.I. 27.21 crorOi. 

(b) The details are liven below: 

Oiridb Three mica processin. 
lactories. 

Ibumritelay. Two mica prace'liDa 
factories. 

BbOn ... 

Gudur 

ODe mica proc_iDa 
factory. 

One mica PfOCIIIiDi 
factory. 

(c) The present Chairman-cum· ManllloJ 
Director of M ita Tradinl Corporation of 
India Ltd. worked in senior manaaerial 
capacity in tbe Corporation since November. 
1975, prior to his !election al Chairman-
cum· Mana,iol Dir~tor by CODlPOlcDt 
authority. 

Baa OD .sport of food Itt.. to 
Sri La. 

'563. SHRJ SOMNATH RATH: Will 
tbe Minister of COMMERCE be pleased to 
.tate : 

<a) tbe Quantity of food item. exported 
to Sri Lanka durins II.t three years. item .. 
wise and year-wise; 

(b) whether Government bave received 
any representation to ban export of food 
items to Sri Lanka in view of contibued 
ethnic problem; .od 

(c) if 10, Government's reaction tbereto 1 

THE MINISTER Of STATE IN THE 
MINISTRY OF COMMERCE (SHRI P R. 
DAS MUNSll : (a) A Stalement indicatio, , 
export of food items to Sri Lanka for 
1983.84 and 1984·85 is liveD below. 
Country-wise export data for 198 S· 86 bas .0 
far Dot been compiled, 

(b) No, Sir. 

(c) Does not arile .. 
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lta __ 

Commodity Unit of 

QuaDtity QtJ. 

1. Flab aDd Pish '000 kl. 4827 
PreparatioDi 

2. Cereals and ... ••• 
cerea1a Preparation. 

3. Fruits and ... 
veptables 

4. Sup!' and Hooey '000 MT 139 

5. Spices ·000 kl. 8626 

_._-..... ,-------_. 

PerforaataCe of 100 per teDt EOU. 

5S64. DR. B. L. SHAILESH: Will 
the Minister of COMMERCE be pleated to 
state: 

(a) whethor tbe performance of 100 per 
cent Export-Oriented Unit. (BOUs) bas been 
ratber poor since the inception or tbe scbeme 
in 1980 dcapite many incentives; 

(b) if so, the reuon. therefor; and 

(c) tbe measures proposed 10 be taken to 
improve tbeir workinlud export perfor-
mance and also to permit them to increue 
their .. I. in the domestic tranlit area (Df A) 
in the event of depreued demand io tbe 
international market for tbeir product. ? 

THB MINISTER OF STATB IN THE 
MINISTRY Of COMMERCe (SHltt P. R. 
DAS MUNSl) : (a) and (b). Tho perror .. 
DlIoce of 100 per eont BOU. bu been 
improyiDa &iDee tbe iDCtptioa 01 Scbeme u· 

( Y"'-: ", Ill. WIl,) 

1983-84 1914-15 -- --
Value QtJ. VII. 

431 11678 1035 

117 ••• 100 

398 1754 

3315 49 996 

471 10'34 987 

may be ICeD from tbe ltate below : 

1981-82 
1982·83 
1983-84 
1984-85 
1985-86 

&1/II1II1. EJcptm. 

(VII'''' ,,, Ill. croH') 

10.41 
31.87 
54.14 

104.23 
131.27 

This trend is expected to cootiDue dud.. tbe 
year 1986-87. 

(c) 100 per cent BOU. are required to 
export tbe entire production leu tbe per-
missible rejecu. Sale in the domestic tariff ... 
(DTA) upto 25 per ceot permitted iD accor-
dance witb Import Policy on paym.Dt of tbe 
applicable level of duty. There il DO pro-
posal to iocrease this Jimit. 

Specific incentives aDd facilities ba" beeD 
provided to 100 per ceDt BOUI. Tbe Work-
ina of the scheme i. close'y reviewed from 
time to time to idoatify and remo.. bottJc. 
necka aad to provide input supfOl1. . 
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Preparatory Asia. Mlnisteria. meet .. 
IDa for UNCT AD 

"6'. Da. B. L. SHAILESH: Will 
tbe Minister of COMMERCE be pleased to 
state : 

<a> whether be participated in the 6th 
Asian t4ioisterial mectina in preparation for 
tbe 7th Session of U.N. Conference 00 

Trade and Development (UNCTAD) held in 
Dbaka during the last montb; and 

(b) if !O, the substantive issues discussed 
at tbe preparatory meeting and slated down 
for discussion at the UNCI AD scheduled to 
be beld in Ganeva ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF CO.V1MERCE \SHRI P. R. 
DAS MUNSI) : (a) Yes, SIr. 

(b) The substantive items in tbe pro-
visional agenda for UNCl AD VII and dis-
cussed at the Dhaka meetlng are Resource for 
Development. Commod,tit!s, International 
Trade and Problems uf Least Developed 
Countries. 

FIDa .. dal a.siltaace to PG11'erJooms 

5566. SHRI MULLAPPALLY RAMA· 
CHANDRAN: Will the Mmister of TEX-
TILES be pleased to state : 

(a) whether any replesentation have been 
received regarding tbe rductsor.:e of financial 
institutions to tiu41ncc po,,",crioum unus 10 
the country; and 

(b) if SOt the steps taken by Government 
to ensure adequate financial assistance to 
powerloom units for their imprl)\lemenf, 
modernisation? 

THE MINISTER OF STATE OF TilE 
MfNIClTRY OF TEXflLES {SHRI RA\If 
NrWAS MlItDHA) : (a) Yes, Sir. Some 
Powerloom A ~sociatlons have made re-
presentations tbat, inter alia. more credit 
should be made available tv powerlooms in 
tbe decentraliaed sector. 

(b) NABAR L) provides refinance for 
~otb term loaQs and work ina as pital to 

powerloom cooperative societies. lOBI pro .. 
9ides refinance for loans aiven for modernisa-
tion of existinl powerlooms. State Govern-
ments have beeD requested to encouralc for-
mation of powcr)oom cooperaUvea for 
auamentiol flow of credit to powerlooms. 

COOIVUIIltI •• &lplDeub'or bote. 
project. by ITDC lu foret .. 

couatrl.s 

5S67. SHRI MULLAPPALLY R~NA. 
CHANDRAN: Will tbe Minister of 
TOURISM be pleased to state: 

(a) tbe details of tbe consultancy assigo-
ments for hotel project! undertaken by tho 
India Tourism Development Corporalion in 
foreign countries durina 1986"87: aDd 

(b) the tOlal profits earned by rbe ITDC 
from such assilDments during the year? 

THE MINIS fER OF TOURISM 
~MUfTl MOHD. SYED): (a I No con~ul .. 
laney alts;,nment for hOlel projects was 
underraken by IIDe in fqre1lo counuies 
during 1986-81. 

(b) Does not arise. 

~U'ng up of S)'DthetiC 'planing, 
mllil 

5568. SHRI CHINTAMANJ JENA : 
SHRIMOHANDHAIPATEL: 

Will the Minister or TEXTILES be 
pleased to state : 

(a) the number of .ynlhetic spinning min. 
functioning in the country at prescnt and 
their location, State-wise; 

(b) the quantity of synthetic ,arn bema 
productd in the country yearly; 

(c) whether it is a fact tbat tbe prcaeot 
production of .yntbetic yarn i. Ie .. tban tbe 
requirement; 

(d) if 10, Government·, policy to eatabli,b 
more IJDthltic 'pinD'. mUla in 1M COUDUT. 
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(0) wb~tber Oriua State 0pvenunent 
bas l0utht the per~isitoo or Union Govern-
ment ror .ltabUsbiDl .y~tbctic spinnin, min. 
iu the Sta~e; aDd 

(f) if 10, the details thereof and tbe 
actioa takco b, OovoromeQt tbofOOn ? 

THE DEPUTY MINISTER IN THB 
MINISTR Y OF TEXTILES (SHRI S. 
KRISHNA KUMAR) : (aI) Aa per statement 
&lvon below. 

(b) Tbe production of DOO-cottoo aod 
bJendod yarn was 198 million K... durina 
1915·86 and 20S million KI!. durin, 
1916-87 (April. 86 to February, • 87). 

(c) No, Sir. 

(d) The issue of letters of intent for DeW 
spinnios units is subject to satisfaction of 
locational guidelines. 

(e) and (0. According to available infor-
matioD, four letters of intent have been Iraot-
ed dunng 1986 for estahliibing new Synthe-
lie Units 10 Orissa, 10 '\\0 case, proposals 
could not be accepted as they did not satisfy 
(be locatlonal gUldehocs. 

StatelQeDt 

(a) Under the Textile Policy announced 
in 198 S, It has been decided to allow fibre 
flexibility between cotton spinning aDd 
syntbet,c spinning unats. There are a total or 
748 spinOln. UOlts in tbe country at on 
31 3. t 981. The statewise details or SpiDOiOI 
miU. arc liVOD below : 

Name of tbe State 

1 

Andbra Pradesh 
Assam 
Bibar 
Oujarat 

H.ryana 
Jammu and Kashmir 

No. of SpioniDI Mill 

2 

52 
02 
04 
28 
13 
01 

t 2 

Kamataka 31 
Kerale 2) 
Madbya Pradosh 08 
Mabarasbtra 39 
Ori ... 11 
Punjab 19 
Rajastban 26 
Tamilnadu 421 
Uttar Pradesh 037 
West Ben .. 1 024 
Delbi 
Pond icberry 03 
Goa 01 
Himachal Pradesh 03 
Manipur 61 --

Total 748 

l\fissile TestiDg Range In Orlua 

SS69 SHRJ CHINTAMANI lENA: Win 
the Minister of DEFENCE be pleased to 
rerer to tho reply given to part (b) or Unstarr-
ed Question No. 239 on 5 November, 1986 
regardi1l8 Missile Testing Ranle at Baliapal 
( Orissa) and state : 

<a) the time fixed for tbe compJeti()D or 
tbe project; 

(b) whetber the work bas Dot)'et beell 
started; and 

(c) if so, the reasooa for tho .lay and 
wben it is likely to be started ? 

THE MINISTER OF STATB IN THS t 

DEPARTMENT OF DBFBNCB as-
SEARCH AND DEVBLOPMENT IN TRS 
MINISTRY OF DEFENCE (SHIll ARUN 
SINGH) : (8) The raDIo facility il __ ted 
to be completed during later half of 1990's. 

(b) The work 00 technical p1annilll for 
ranp facilities is in propeu .. Simultaneously, 
Ori ... State OQvOIlUDCDt bas ltuted work on 
reeettlemeQ"l'Cbab~"'tion, ~ 101, 
families likel, to be displaced. 
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(c) Not applicable. 

Import of aUk 

5570. SHRI AMARSINH RATHAWA: 
Will the Minister of TEXTILBS be pleased 
to atate : 

(8) the quantity and value of raw silk 
and silk yarn imported during 1985-86 and 
1986·87: 

(b) tbe names of the countries froOl 
where tbe import bas been made; 

(c) whether it bas affected Indian silk 
manufacturers; 

(d) jf so, the details thereof; 

(e) Government's policy in regard to 
imporlof silk during tbe year 1987-88; 
and 

(0 whether any trade a~reemeot bas been 
made jp this respect, if so, the details 
thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRI S. 
KlUSHNA KUMAR): (a) and (b). A total 
quantity of 2S ~JT of raw silk valued at 
RI. 82.46 lakhs was imported from China 
by Ceotral Silk Board under tbe price 
stabilisation scheme durina 1985- 86. Oat, 
reprdioa import of raw silk: by exporter. 
duriog 1985-86 and 1986-81 bas DOl yet 
been compiled. 

(c) No, Sir. 

(d) Docs not arise. 

(e) The preseot policy of alJowiog im-
port of silk by exporters only for or agaiost 
exports of natural silk items is proposed to 
be continued during tbe year 1987 .. 88. 

(0 No. Sir. 

DlaerlmlDatlon to post·1942 .ettler. 
l" Aadamao and NitObar 11". 

S S 72. SHRI E. A YY APU REDDY: 
Will the Minister of HOME AFFAIRS be 
ploased to state : 

(a) wbetber in the Union Terrlt011 of 
Andaman and Nicober blands prefcreace 'I 
livOD and shown to tbe lodiao citlzeDi aettled 
in tbe Islands before tbe year 1942 aDd Dot 
to those settled after tbe year 1942 in l'elpoet 
or admission to educational iostitutioos, 
especially medical and enaineerioa callepa 
and also in respect or employment; 

(b) if so. tbe reasons therefor: and 

(c) whether on account of tbis discrimi-
nation people who have been workjD. in 
Government offices are not confirmed OVID 
tbouab tbey have put in service for more tban 
fivo years on the around tbat tbey are settler. 
in the Union Territory after tbe year 1942 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIORAHJ) : (a) aDd (b). 
A statement is liven below. 

(c) No discrimination is made while 
making confirmation in Government OfflCeS 
on the ground tbat tbe persons concerned are 
settlers in the Union Territory after tbe year 
1942. 

Stltemeal 

A~ per the instructions, the criteria for 
allotment of technical and professional courle! 
in the various institutions on the mainland 
is .! folloW'S:' 

U(;) Tribal! 

(ii) Children of deputationilt} 
Central Government emp-

•• 20% 

loyees .•. 10% 

(iii) Children of settlen wbo 
were settled prior to 1942 
and who were settled under 
various rehabilitation 
schemes introduced after the 
reoccupation of }slaods. • .. SO% 

(iv) Other locals who do not ran 
undor (i), (ii) and (iii) above 
and bad 10 years education 
to tbe Island.. • •. 20% 

Provided tbat if a .utBcieDt Dumbor of 
tribal caadidatll are Dot available. 



t, 
vacant seats wouJd be equall, divided 
Imopa the caodidates fallin, under 
nU) and (Iv) above'·. 

2. 10 80 far IS employment it concerned, 
all Group 'e' and tn' posts under Andaman 
aad Nicobar Administration are filled amonl~t 
local candidates. 

(TrQlfliat lOll] 

IDCIo-Zimbabwe trade tar_meat 

5573. SHRf KAMLA PRASAD 
RAWAT: Will the Minister of COMMfRCE 
be pleated to st8te : 

(a) whether an aartement has been 
arrived at between the Government of India 
and tbc Government or Zimbabwe during the 
trade talks held with Zimbabwean Mmister 
of Trade aDd Commerce in Delhi in De .. em-
ber,1986;and 

(b) if so, the dda ils thereof? 

THE MINISTER OF STATE IN THE 
MINISfRY OF COMMFRCE (SURI P. R. 
04.S MUNSf) : (a> and (b). In pur~uance of 
Indo·Zlmbabw~ Trade Agreement of 198 , t 
trade talks wtre held in December, 1986. 
Durioa trade tatk~~ India agreed to assbt 10 

industry, railways min mg. manpower etc. 
Items whicb could be traded between h\O 
couDtries \Vere also identified. 

(E"glish) 

RefereDtf' to India '0 • report of US 
State departme8t to liS Cooarress 

5S74. DR. B. L. SHAtLESH : W.II tbe 
Mini'ter of EXTERNAL AfFAIRS be 
pleased to state : 

(I) wbether tbe attention of Oovernment 
has been drawn to " 1986 country report on 
human dabts practices presented to the US 
CnOlres. by tbe State Department during the 
last month, particularJy tbe observations made 
therein that 'communal and Quasi·reliaious 
Ian,s Ire emer,iOI as a political force in 
India; and 

(b) if 10, Government', reaction therelo 1 

THE MINISTER Of STATB IN THB 
MINISTRY OF EXTERNAL AFFo\IBS 
(SHRI EDUARDO FALEIIO): (a) Vet, 
Sir. 

(b) Government do Dot share aU the 
assessments contained in tbe State Dopart lll 

menfs country report 00 human riabtl 
practices for 1986. 

(Tra"8Ialio"1 

Food crl.ls due to "(uleaee In Goa 

5575. SHRt K'MLA PR.ASAD 
RAWAT: Will the Mioi.,ter of HOMB 
AFFAIRS be p1eased to state : 

(a) whether fO('ld ct,~is has arisco duo to 
incidents of violence \\Ibicb took place in 
Goa: 

(b) if so, whether Union Government 
have ic;llued any directive\ to the Union Tcni-
tory administration t<' help tbe persons who 
are facins crisis; 

(c) if so, tbe details thereof; and 

Cd) if Ol'lt. the reason'i therefor? 

THE MiNISTER OF STATE IN THB 
MINISTRY OF HOME AFFAIRS (S8&1 
CHINTAMANI PANI(,RAHl): (8) There 
was no food crisis due to incidents of vio-
lence which took place in Goa, al lufBci,nt 
stock of food was available. 

(h) to (d). In vie",' of (a) above, question 
does not arise. 

Promotion of agrj~ultllral elports 

5576. SHRI DHARAM PAL SINGH 
MALIK: 

SHRIMA Tt MEIRA KUMAR: 
SHRI SuBH/\SH YADAV : 

Will the Minister of COMMBllCB be 
pleased to stale: 

(a) whether there is any proposal uDder 
cOQfidoralioD of Governmeot for promoti~ 



of ,.rfcuftural exports by providina fODds 
fOr price ffuctuadon. freiaht and exemption 
from duties; and 

(b) if Dot, the reaaons therefor? 

THE MINtSTER OF STATE IN THE 
DePARTMENT OF COMMERCE (SHRI 
P. R. DAS MUNSI) : (a) No, Sir. 

(b) No specific proposal for price fluctua-
tions fund with a commitment by the pro-
ducers and exporters to participate financially 
has been received. Tbere is also no proposal 
ubder consideration for prvvidinl funds for 
rreflbt and exemption from duties. Higher 
rates of C.C.S. are already being provided 
for export of fresh fruits and vegetables and 
cut-ftowen by air to off,et the disadvantage 
raced by our exporters. 

Proposal to Introduce modern security ..,.tem fo public undertaklo~s 

S577. DR. o. S. RAJHANS : 
SHR1 M. V. CHANDRA-

SHEKHARA MURTHV : 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

<a) whether the Central Industrial Secu-
rity Porce (CISF) proposes to introduce 
modern security system in tbe public sector 
undenakinp in the country as adopted in 
tbe foreilO countries; 

(b) if so, th~ details tbereof; 

(c) whether any survey bas been made 
about its feasibility; and 

(d) if so, by when the same will be 
introduced 1 

TRB MINISTER. OP STATB IN THE 
MlNISTI.Y OF PERSONNEL, PUBLIC 
GRIEVANCBS AND PENSfNOS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. CHIDAMBARAM): <a) and (b). Yes, 
Sir. The Central Industrial Security Force 
carries out scientific surveys and prepares 
scbetnes for introduction of modern security 
sysltDis, 00 tbe reqUest of tbe undertak inp. 

",.,,, .. ......,, 
ID order to exl)Ole tho Manaaementl to front 
line tecbnololY in tbe fiold of industrial secu-
rity, an exhibition cum· seminar was ofaaDiaed 
by CISF from 11 tb to 15th March, 1981 
in New Delhi. 

(c) Survey of thirty seven important 
Public Sector Undertakinls aDd vital instal-
lations bas been carried out till DOW. 

(d) The equipment. are to be purchased 
a od installed by the undertaJdnas. Since the 
manaaements cannot be compelled to adopt 
tbe modern systems, it will not be possible 
to indicate any time limit for their introduc-
tion. 

M •• uf.eture of T. V. OIIbltie broad-
cast 'I" by B. E. L. 

5578. SHRI V. S. KRISHNA IYER : 
Will tbe Minister of DEFENCE be pleased 
to ~tate : 

(a) the number of colour/black and white 
TV. Outside Broadcast (0 B.) Vans manu-
factured so far by tbe Bharat Electronics 
Limited; 

(b) the number of orders received from 
various Doordarsban Centres; 

(c) tbe number of vans delivered so far; 

(d) tbe cost of each colour and black and 
white 0 B. Van; and 

(e) when all the pending orders will be 
cleared? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCF. PRODUC· 
TION AND SUPPLIES IN THE MINISTRY 
OF DEFENCB (SHRI SHIVRAJ V. PATIL): 
(a) Dharat Electronics ltd., have 80 far 
manuractured 4 colour and 4 Black and 
White OD Vans. 

(b) Orders (or 14 OB Vans (Black and 
Wbite -4; Colour-10) have been received 
from Doordarshan upto March. 1981. 

(c) So far, 4 Black aod White aDd 3 
Colour OB Van have been delivered, One 
Colour 08 Van Is under dotpatcb. 



CRAITRA 13, fto' (SAKA) ,. 
(cI) Tbe COlt 01. Black aod Wblle OB 

VID t. Ita. 80 I.llb.. The first 6 Colour 08 
Vanl ,"08t Rs, 1.60 crores each. aDd tbe 
DOlt 4 Vana wiJJ ~ost RI. 1.76 crorcs each. 

Co) Orden for Black aDd Wbite OB Vans 
have already been cleared. 01 lhe 10 Colour 
Vans, 4 would have beep supplied by Marcb, 
1987. Two vana wiJ} be supplied in July. 
1987 and the remaining 4 will be supplied 
iD J 918-89. 

Aaree ... t with Czechoslovakia 

5579. SHRI S. M. GURADOJ : 
SHRI G. S. BASABARAJU : 

Will tbe Minister of COM MERCE be 
pleaMd to state: 

(8) whether tbe Deputy CommercIal 
Counsellor of C1cchoslovakia visited India 
during December, 19R6; 

(b) if so, the nature of discussion held 
wifh him and whelher any agreement bas 
been reached; and 

(c) it so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRJ P. R. 
DAS MUNSI) : (8) No such visit for discus-
sion with tbis Mmlstry took place. 

(b) aod (c:). Do not arise. 

Measures to boos. tlport of bulk drugs 

5580. SHRIMATI BASAVARAJESH· 
WARI: Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Union Government have 
approved a series of new measures to boost 
export or bulk drull and formulation in the 
chemiCilleetor; 

(b) if so, whether Oovernment have aJso 
decided to accord speedy export production 
clearance for druls; 

, (c) tbe other measures belli, considered 
In this retard; and 

(d) to what e~'CDt tb.o .topa will .,., 
the expert of dralt aad formulation ia tbe 
chemical sector ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF COMMERCB (SHill P. R. 
DAS MUNS)) ! (a) and (b). Yes, Sir. 

(c) Hi,hor leve) of agency commission 
and retention of part of foreign exchange 
earninas for export promotion. 

(d) It is expected that these measures 
would result ;0 ~ubstantial growth io the 
export of drugs and formulations. 

LoaD to hotel lodustry In Kamat.Jr. 

5581. SHRI V. S. KRISHNA IYER: 
Will the Minister of TOURISM be pleased 
to state: 

(8) \\rhether it is a fact that the Motal 
Industry in Karnataka is not getting loans 
at concessional rate of interest by. I O. B. I. 
and 

(b) if so, the reasons therefor 1 

THE MINISTER OF TOURISM 
(MUFTI MOHO. SYED): <I) Under 
J D. B 1'g scheme of direct assistance, 
concesslons1 rates of interest are applicable 
to only those projects which are located in 
backward areas in the country. In Karnatak8, 
the Bank has granted loans to ooly two 
hotol ~rojects. Both these projects beina 
located at Bangalore which is a developed 
area, did not qualify for assistance OD 
concessional terms. 

(b) Doc~ not arise. 

Loss of foreign excba.ge from 
Disrontiouing from export 

~582. SHRI P M. SAYBED : Will 
tbe Mimster of COMMERCB be pleased 
to I\tate the,consequent effect on tho export 
of frogs and the e~timated annual Joss of 
foreign excbange as H result of frca beiDI 
placed under Wild life profection list? 

THE MINISTER OF STATS IN THE 
MINISTRY OF COMMERCB (SMl\1 P. ~. 
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DAS MUNSI) : Bued 00 the earUer export 
tread, tbe IItely loss of foreiaa excbanlo on 
accouot of discootinuiol export of frOltqs 
will be around 1.1. seven to oiabt crOrel. 

TC*lat complez at A .... 

5583. SHal BANW A'll LAL 
PUROHIT: 

SHRIV.SREENIVASA 
PRASAD: 

Will tbe Minister of TOURISM be 
pleased to atate : 

Ca) whetber there is a proposal for 
development of a tourist complex and sport .. 
iDl lpots in Agra ; 

(b) if 80, tbe details thereof; aDd 

(c) tbe action beiDI taken or proposed 
In this ft,ard ? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED) : No, Sir. 

(b) and Ccl. Do Dot arise. 

l.plemeDtat.oa of Assam Accord 

5584. SHRI H. N. NANJE GOWDA: 
SHRIK. RAMACHANDRA 

REDDY: 
SHR1 O. S. BASA V ARAJ U : 

Will tbe Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether the Chief Mini,ter of Assam 
recently met the Prime Mini~ler and discus-
led about implementation of Assam 
Accord; and 

(b) if· 10, wbat furtber steps are being 
taken by Uoion Government to complete 
the process of implementation of the 
Accord? . 

THE MINISTER OF ST A TB IN THE 
MINISTRY OF HOME AFFAIRS ~SHRI 
CHINTAMANI PANIGRAHI) : (a} Yes, 
~ir. T~~ Cbi~f Mioist~f of J\ss"m bad m,c 

the Prime MiDlster on 3.3.19.7 aDd dilCUlS. 
eel with him. iDteraU. the implemeDtatloa 
of tbe Assam Accord. 

(b) The Government have aU alooa 
been committed to ro181 tbeir obUaatiODI 
uDder the Aillm Accord and bave beeO 
actively workioa towards tbis end. 

Trade betWeeD IDdIl aDd Cltl .. 

"85. SHRI H. N. NANJB GOWDA: 
SHRI S. M. aURADDI : 

Will tbe Minister of COMMERCE be 
p1eased to state: 

<a) whether it is a fact tbat China it 
reported to continue ao open door economic 
policy encouraaio. foreilD investment and 
lettina up of joint ventures; 

(b) if SOt its impact on India's policy 
towards China in tbis reaard; and 

(c) to what extent the Indja·China trade 
will be improved further ? 

THE MINITER OF STATE IN THE 
MINISTRY OF COMMERCe (SHRI 
P. R. DAS MUNSI) : (8) Yes, Sir. 

(b) and (c). We are matins efforts to 
increase our exports to China and it i. hoped 
tbat India-Cbina trade will ,row and be 
intensified, diversified and balanced. 

Export perrormance of eogiaetrfDI 
CODIpaa'" 

5586. SHRI H. N. NANIE GOWDA: 
SHRIO S. BASAVARAJU : 

Will the Minister of COMMERCE be 
pleased to state : 

<a> wbetber Government propose to talee 
action aaaiost leadiDI eOlineeriDa companies 
which do not come up to expectatioDl on 
tbe export rront; Ind 

(b) if so, the nature of tbe proposed 
action 1 

THB MINISTER OF STATS IN THB 
MlNISTR. Y OF COMMERCB (SHR.I P. R. 
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DAB MONSI) : (a) There i. DO lacb pro-
paul but GOverDtDlDt it coll1taotly IDter-
aedol with the Boaineerlna Bxport Promo-
dOD Council and otber apDCiea to further 
booIt "the IDIineerilll export iu aaeraI u 
wen u to eamine the CHeI of DOD-perform-
ina uDitt In particular. 

(b) Does aot ariee. 

'Mulee Park' lJoaa leral. coa.t 

5587. SHRI MULLAPPALLY RAMA-
CHANDRAN : Win the Minilter of 
TOURISM be pleued to state : 

(a) whether there is a proposal to lOt 
up a 'Marino Park' alool tbe coalt 01 Kerala 
to promote tourism; 

(b) if 10, the location recommended for 
this purpose; 

(c) whether a Marino Park i. intended 
to be set up in aDY otber coastal State; if 
so, the det.ils thereof; 

(d) whether there are any proposals to 
start cruiser along or from the coatt of 
y:erala to promote tourism tbere; and 

(e) the decision taken by Government 
tbereon ? 

THE MINISTER Of TOURISM 
(MUFTI MOHD. SYED) : (8) At prClCDt, 
there is DO such proposaJ under tbe consi-
deration of tbe Central Ministry of Tourism. 

(b) Docs not arile. 

(c) No, Sir. 

(d) YOI. Sir. 

(e) The Central Ministry of Tourism 
{us plaos to provide financial assistance to 
tbe Goveroment of Kerala for startioa luxury 
cruises from Kov.Jam and Cocbin" 

Traulport probleaa. f.ced b, tour""/ 
"Ilton at ladla. A Irpor1I 

5588. SKRI T. IALA GOUD : Will 
tbe Miniater of TOURISM be pleued to 
ltate : 

(a> whether OOftl_t are .... of 
the problema faciDa vlsiton and f ...... 
tourilta at III Iodiaa Airports due to ...... 
moat by Tali driven aod OIber trnIpoR 
operators: 

(b) wbether an, report in tbit fIIIfd 
bu boeo received from the touriat oIloon 
00 dutJat vuioUl airportl; 

(c) jf 10, actioD taken tbereoa: and 

(d) tbe nature of duties performed." 
tourist ofBc.en It varioUl Airports? 

THB MINISTBR. OF TOtJll8M 
(MUFTI MOHD. SYBD): (a) Yea. Sir. 

(b) and (c). Some complaints baft bela 
received by the tourist officen at Madra 
and Bombay Airports. The queedoa reprd. 
iDa bara_ment by Taxi Driven at Interna-
tional Airports has beeD dilcuued iD tbe AIr· 
porta Coordination Committee. To prneat 
sucb bara.smeot, prepaid taxi services have 
been introdu~d at Delhi and Bomba, 
Airports. Tbis scheme enables the paueaaen 
to pre-pay tbe taxi cbarps to the traflig 
police counter at the Airport aDd obtain a 
voucher for tbe same. Thil obviatCl aD1 
barassment by tbe taxi Driver at tbe eod or 
tbe journey. Steps to introduce similar taxi 
service at Calcutta aDd Madra. Airportlll'l 
in propeu. 

The specific complaints rcprdioa barass-
ment by taxi drivers are looked into by tbe 
State Traffic/Police authorities. 

(d) The nature of dudes of tbe Informa-
tion Assistants normany referred to bJ die 
public as tourist officcn include diu.nfoatJDI 
tourist iorormatioD pcrtaioiol to pJacea of 
tourist attractions ioc1udiDa aiviDa iDlor-
mation on Indian Airlines tliabta. raB 
timinp, and as.i,tlna with securiDI betel 
accommodation, transport aDd other fac1U. 
ties. The tonrilt ofBcen .)so keep 01010 
liaison with other aaeACiea at the airport 
sucb.s immilratiOD, customs. eecurity aad 
healtb. The primary rolo of tbese otBcort it 
to provide ... istaDOe to both foroip,~ 
domestic tourlltl. 
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DelHDdI of e.dam0Dl pluterl 

5589. SHRI P. KOLANDAIV~LU 
Wilt tbe Minister of COMMER.CE be 
pleased to state: 

(a) whether cardamom planters from 
south bad a meeting with him in JanuarY. 
1987: 

(b) if 10, the demands put forth by 
tbem; 

(c) whetber tbe demands have been 
alrted upon; 

(d) if so, the action taken thereon; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) to (e). The representa" 
tives of Cardamom arowers raised some 
issues in a meeting with tbe Minister of 
State for Commerce on 6.1.87 wbich 
include matters on which action can be taken 
by tbe State Governments and matters on 
which action can be taken by the Central 
Government. Issues like rationahsation of 
aaricultural income tax and allotment of 
forest Jand have been re(crred to the 
respective State Goveroln!nts. The issue 
relating to fixation of fvf:iP for cardamom 
was examined and not found to be feasible. 
However, market intervention by CTCL WI. 
ensured, which heJped in restormg prices. 

NIC meet to consider growing fanaU .. 
cism and (undameDtalism 

5590. DR. KRUPASINDHU BUOI: '''ill the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether tbe National IntegratIon 
Council proposes to consider the js~ues of 
arowioa fanaticism and fundamentalism in 
tbe country; and 

(b) if so, when ? 

THe M1NISTER OF STATE IN THE. 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 

MINISTER OF STATS IN THE MlNISray 
OF HOMB AFFAIRS (SHal P. eRIDAM., 
BARAM) ! (a) and (b). The National 
Iotearation Council in its last ~tiD. 00 
12th September, 1986 decided to set up • 
sub-Group of five members of N. I. C. 
with Shri P. N. Haksar as its Convenor to 
lugest issues whicb could be further 
discussed by the Council or ita StaodfDa 
Committee. The second meetioa of the 
sub-group is scheduled to be held OD 
19.4.87. 

MtlllOl'iaJs in honour of Sub ...... 
Cbaodrl BOle I. Delhi aad State 

Capitals 

5591. PROF. NARAIN CHAND 
PARASHAR : Will tbe Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether attention of Government bas 
been drawn to the news·item appearing in 
the Times of India dated 22 October, 1986 
regarding the demand of the All· India Azad 
Hind Fauj As~odation for setting up suitable 
memorials in New Delhi and all State Capitals 
in honour of NetJji Subhash Chandra Bose 

. anc INA martyrs; 

(b) if so, the deci\ion taken by Govern-
ment on the resolution passed by the 
Associativn to this effect; and 

(c) the likely date by which tbe 
memorials would be planned and set up 
along with the brief outline of tbe project 
in tbis regard? 

THE MINISTER Of STATE IN THE 
MJNIS1RY OF HOME AFFAIRS (SHRI 
CHINTAMANI PANIGRAHI) : {a) The 
Government is not aware of the demand of 
All India A7ad Hind Fauj Association for 
setting up memoria1s in New Delhi aDd 
other State Capitals in honour of Nelaji 
Subha&h Chandra Bose and the INA 
martyrs. 

(b) and (c). Do Dot arjse. 

Perml •• lon to capitalise loal 18 Cottoo 
Corpora.ioa 01 ladl. 

5592. SHRIMATI BASAVARAJES .. 
WAR) : Win the Mini.ter or TEXTJLBS bt 
pleased to Ilatc ; 
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(a) the total accumulated losl loeurred 
b, the CorporatiOD as OD 31·12.1987; 

(b) wbetber Cotton Corporation of 
lodia baa lOuabt penni.lion to ~pitalise 
about 75 1M' cont of Us actOumwated lou; 
and 

(c) if so, tbe reaction of Government 
thereto ? 

THE MINISTER Of STATE OF THE 
MINISTRY Of TEXTILES (SHkl RAM 
NIWAS MIRDHA) : (a) Tbe tOIl suffered by 
Cotton Corporation of India up to one year 
adiol 31.8.86 was IU. 118.19 erOlOl. 
Losaa u on 31-12-1987 CUlDot be known 
at thil staac. 

(b) No. Sir. 

(c) Does Dot arise. 

Accelerated Impl_flIlatJon of 
tourism projects 

559], SHRIMATI BASA VARAJES-
WARI : wan tbe Minister of TOURISM be 
plcased to Itate : 

<a> whether the Union Government have 
issued any guidelines to State Governmentsl 
Union Territory AdmiOfstrations to ensure 
accelerated implementation of tourism 
projects; 

(b) if so, tbe details tbereof; and 

(c) tbe respoose of tbe State Govern-
ments thereto? 

THE MINISTER OF TOURISM 
(MUFTI MOHD. SYED): (a) to (c) The 
Central MiDi_try of Tourism bal been 
continuously uraioa all State Governmeota 
aDd Union Territory AdministratioDs to 
ensuro accolerated implementation of tourism 
projects. The need to e~pedite the touriltn 
projects was also stressed during tbe meetina 
01 Secretaries of Tourism and MUlling 
Directors of Tourism Development Corpo· 
rationa from States and UnioD Territories 
beld OD 26th and 27tb February, 1987. 
Thero hal been a aoad resPODse froOl tho 
Ita" OOV9fllcqoota/UnioQ T.ritod,OI. 

SS94. SHRIM~TI JAYANTI PAt~. 
NAIK: Will tbe Minister of TOltQUSW '. 
pleased to state : 

(a) whether Union Government have 
identified the places of tourist importaDcc iD 
Ori ... for devclopmeat durio. Seventb PlyO 
Year Plln; and 

(b) if 50, tbo detail. tbereof ? 

THE MINISTER OF TOUllISM (MUm 
MOHD. SYED): <8> and lb). No, Sir. No 
specific tourist centres have been identified 
for developmcof durioS the SevfDtb Five 
Year Plan. Development of tourist infrast. 
ructure is an on-aoina process. aDd proposals 
received from tbe State GovernlDeDtI are 
examined and considered subject 10 
availability of funds and inter·se-prioritiea. 

Export of 8Jb 

5595. SHRIMATJ JAYANTJ PAT. 
NAIK : Will the Ministcr or COMMERca 
be plcased to state : 

(a) wbether fiisb export lw iDcrr .. d 
in 1986-87; 

(b) if so, to what extent as compared to 
the preceedlog year and the countries to 
wbicb fisb is beiDl exported at present; 

(c) whether there is va at scope 'or 
ioCtCUinl the oxport of tiish; 104 

(d) if so, the steps beina takeD to 
increase the export of fiab ? 

THE MINISTER OF STATS IN THB 
MINISTRY OF COMMERCB (SHRI P. ll. 
DAS MUNSI): <a) Yra, Sir. 

(b) The quantity of Sib and asb prod .. \ 
exported durinl 1986·87 (APril '86 tQ. 
January c 8 7) was 7191 8 toanes valued at 
Rs. 390.6' crorea. a. c:orQparod to lbe 
quantity of 65418 tonna valued at 
Its. 314.63 crofts, exported dunq tbe 
corfCIPoodiDl poriocl of 1985·'6- M~ 
CODutriOS to wbich thoso wore .portld ar. 
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Japan, USA. U. K .• SrU.oka, NetberlaD~s. 
UAB, Belgium. Sinaapore, France, MalaY.la, 
Australia, Kuwait, Spain, Itlly and Greece. 
(Source : MPEDA) 

(c) Yes. Sir. 

(d) Steps heiDI taken in tbis reprd 
incJudc-promotion of prawn farmin, for 
auamondDl production of cultured prawDs, 
eocourqement of production of value-added 
items like IQP. tetting up of prawn 
hatcheries and measures for exploitation of 
deep sea fisbery resources. 

I.port or lopllllttcated looml 

5596. SHRIMATJ JAYANTI PAT· 
NAIK. : WaU tbe Minister of TEXTILBS 
be pleased to State : 

(a) wbether Government bave a proposal 
to import sophisticated looms; 

(b) if 50, tbe country from wbich 
such IOpbisticated looms are proposed to be 
imported; 

(c) the coat of those sophisticated 
looms; and 

(d) tbe details or the proposaJ of National 
Textile Corporation with regard to the 
import of sophisticated looms ? 

THE MINISTER OF ST A TB OF THE 
MINISTRY OP TEXTILES <SHRI RAM 
NlWAS MIRDHA): <a) to (d). National 
Textile Corporation entered into a contract 
with USSR OD J 7-4-86 for import of 200 
Ihuttleleu R.ussian Looms at 8 cost of 
lU.5,21.20,000/ ... 

Esport of .18.laa to Ba .... la 

5597. SHRIMATI JAYANTJ PAT. 
NAIR : Will the MiDi.ter of COMMERCE 
be pleased to state : 

<a) whether it is proposed to expan 
alumina to Bahrain; 

(b) whether lOme nCiotiationl have been 
DWIo in that direction; 

(c) if so. tbe total quaotum of alumlDa 
proposed to be exported to .bralo aod 
from wboo; 

(d) whether Government propoll to 
export alumina from \be DOWI, lOt up 
alumina plant in Oriua; aod 

(e) if so, the expected time of commer-
cial production of that piau 7 

THE MINISTER OF STATE IN THB 
MINISTR.Y OP COMMERCE lSHRI P. It. 
DAS M UNSI): (a) aDd (b). Yes. Sir. 
Bahrain is oae of the countries ideotit1ed 
as a poIs.ible buyer of NALCO'a alumina. 
Cootacts have been escabUsbod aDd 
prelimioiary dilClWioDS have been beld bet. 
ween NALCO and the Aluminium Company 
of Bahrain in tbi, rcaard. 

(c) No firm cootract bu been finalised. 

(d) Yes, Sir. 

(e) The Alumina plaot of NALCO i, 
expected to go into production durinl the 
third quarter of 1987. 

Com posit loa of Spices "rei 
5'98. SHal E. AYYAPU REDDY: 

Will tbe Minister or COMMERCE be 
pleased to state: 

<a) tbe names of tbe members of tbe 
Spice. Board constituted recently; aDd 

(b) the criteria for tbe appointmoot 
of tbe members or the Spices Board ? 

THB MINISTER OF STATE IN THB 
MINISTRY OF COMMBR.CB (SHRI P. R. 
DAS MUNSf) : (a) Copy or tbe notification 
indicating the names of tbe members i. 
enclosed. 

(Placed in Library. Sn No. LT.427'/87.) 

(b) The members of tbe Spicee Board 
have been appointod in terml or tbe various 
provision. of the Spica Board Act, 19., 
IS lad_ted in tho DotiticatioD encIOIOd. 
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559'. SHRI DIGVIJAY SINH: 
SHill LAKSHMAN MALLICK. : 

Will tbe Minister of EXTERNAL 
AFFAIRS be pleased to ltate : 

(a) whethor some penons of Indian 
oriain have recentJy lost their Jives Ind 
property durin. anti· Indian riots in 
Mad ... scar: and 

(b) if so, tbe detail. io tbis re,ard and 
the stepa taken by Goveroment to protect 
tbe Jodiaos ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF EXTERNAL AFfAIRS 
(SHRI EDUARDO FALEIRO) : <a) No losl 
of life amoDa penODS of Indian oriSio bas 
been reported. Accordiol to a preliminary 
assessment 1 SO shops and t07 houses 
belongiol to persoos of Indian ofiain were 
looted aDd 21 shops and 41 residences were 
burnt down. The situation bas now returned 
Dormal. 

(b) GoVtrnment bas uraed the Govero-
mtnt of Madapscar to extend tbe fullest 
protection to all Indians and persons of 
Indian orilin. 

O.teome 01 Rom'Dlla PresldeDt'. 
.,aft 

5600. SHRJ S. M. GURADDI: 
SHRI O. S. BASAVARAJU : 

Will the Minister of EXTERNAL 
APF AIRS be pleased to state : 

(a) whether Romanian President visited 
Iodia rec:ently Ind held talks with tbe Prime 
Minister; 

(b) if 10, wbether India-China relationl 
and Pakutan'. Duclear proarammo also 
ftaured durio. tbe talk.; and 

(C) if 10, tbe outcome of the ,alks held 
vlith ltomaoJID P,...idlllt ? 

THB MINISTBR OP STATE IN TBB 
MINISTRY OP EXTERNAL AFPAIU 
(SHill EDUARDO FALEIRO) : (.) YOI. 
Sir. 

(b) The wide.raoainl talkl iDc1ade 
re&ional illoes. 

(c) Both lides expressed satilflCtioa at 
tbe outcome of the talks. There WII broad 
identity or close proximity of views OD tile 
international subjects. It is hoped that the 
visit would lead to furtber strenJtbooiaa of 
Indo·RomanilD bilateral relatioDs. 

DemaDd 'or deferment or eotteD 
export 

5601. SHRI CHIRANJI LAL 
SHARMA: Will the Minister of TEXTILBS 
be pleued to state : 

(a) whether tbe Southern ladia Milla 
Association u,aed Union Government to 
defer furtber export of cotton in view of the 
continuous increase in cotton prien affectma 
the apinning industry in the South; and 

(b) if so, the action taken tbereon ? 

THB MINISTER OF STATB OF THB 
MINISTRY OF TEXTILES (SHRI RAM 
NIWAS MIRDHA): (a) Yes, Sir. 

(b) The prices of cotton have Dot rileD 
unduly bilb as compared to those of 
1984-8S. Since there is adequate availability 
of cottoo aDd tbe prices have aJ.o stabilised, 
there is no question of deferment or exports 
of cottOD. 

World Saat loaa for test lie mlill I. 
eooperaU'e sector 

5602. SURI MOHANBHAI PATEL: 
Will tbe Minister of TEXTILES be pleuod 
to state: 

(a) tbe number of textile mUll fUDO-
tionin. UDder cooperative sector iD the 
country at present and tbeir Dumber, State-
wise; 

(b) whether It is a fact tbat tile World 
Bank ba. sanctiooed a massive lou to tbI 
~()O.,..tivo aectOJ of tbe te~tn, iadpluiea. 
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(c) if so, when the loaD was sanctioned 
by the World Bank; and 

(d) tbe detaOs reaardina utilisation of 
tbe Joan? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SaRI S. 
XIlISHNA KUMAR): (a) A statement is 
liven below. 

(b) The World Bank (IDA) bls amODI 
otbers sanctioned an amount of US $ 53 33 
million (equivalent to Rs. S 75.96 million) 
to the Government of India for establish-
ment of t 1 cotton ginneries and S spinnioB 
miUs under the Cotton Component of 
NCDC-1I1 Aaro·lndustries Project. 

(c) The date of agreement lor credit 
under tbe a hove project was 1 2. 1 O. J 984 
and tbe date of credit effectiveness 
10.1.1985. The project duration is for 
, yean and the credit will be made available 
on reimbursibJe basis. 

(d) So (ar, the World Bank has reim-
bursed to tbe Government of India an 
amount of Rs. 1 crore!) (Rupees two crores 
only) under tbe Cotton CompoD en 1 of the 
NCDC-llI Alro-Industries Project. 

Statement 

SI. No. Name of tbe 
State 

No. of Coop. 
Spinning Mills 
InstaUed as on 
30 9.86 

--- -_ ---- .... _-----
1 2 3 

1. Andhra Pradesh 7 
2. Gujarat 5 
3. Maryana 1 
4. Karnataka 7 
5. Kerala 3 
6. Madbya Pradesb 1 
7. Mabarasbtra 28 
8. Orissa 6 
9. Poodicborry 1 

10. Punjab 4 
1 t. . IlljaltblQ 3 
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-----, ....... -~~I-'-... --"'" _""""' ........ _ ...... ;... .... ,.._... ... ~"" ............... 
1 2 3 

12. Tamil Nadu 17 
8 
1 

13. Uttar Prad."h 
14. West Bengal 

Total All India 92 

Casb compeosator, .,port Co 
Mallarasbtra Cottoa 

Fed era tioo 

5603. SARI MURLIDHAR MANE: 
Will tbe Minister of TEXTILES be pleased 
to slate: 

(a> whetber Government of Mabaralbtra 
bas requested for sanction of cash compen-
satory support on actual export of cottOD 
made by State Cotton Federation; and 

(b) if so, the decision taken in the 
matter? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES (SHRI RAM 
NIWAS MIRDHA' : (a) Yes, Sir. 

(b) Tbe matter is under consideration. 

Noa·PartlC'ipatioa by big buIIDe,. 
houses 10 Trade Fair 

S604. SHRI YASHWANTRAO 
GADAKH PATIL: Will the Minister of 
COMMERCE be pleased to state: 

(a) whether lOme biB business houlel 
bave not parlicipated in the International 
Trade Fain organised by tbe Trade Fair 
Authority of India (TFAI); 

(b) if 10, the details thereof and the 
reasons therefor; 

(c) tbe measurci taken to pur.uade 
tbem to participate in tbe India ~terDatiQ.D"" 
Trade Fair t 1987; and 

(~) ~be r~8ul" thereor 1 
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THB MlNlSTBa 01' STATE IN THB 
MINISTRY OF COMMBIlCB (SaRI P. R. 
DAS MUNSI) : <a) Yes, Sit. 

(b) to (d). In the meetiop betd with die 
representatives of trado and industry • 
Dumber of suacstions were made to elicit 
better participation by larp industrial houses 
aDd companies. To quote a few, (I) partici-
pation in tho f.i" i •• commercial operatioa 
aad should be made commerclaUy advantaae" 
OUI to tbe participants, (ii) Di.plays at the 
'airl to be arraaaed product sector wile .0 
tbat people interested in tbose productl 
vi,it the staUa instead or bavina them 
arraoled company wise, (iii) Preference for 
participation in specialised fairs like cnaineo-
rina fain ratber tban a senerat fair. 

The Trade Pair Authority of India bas 
already taken sttps to make the Iodia 
International Trade Fair as business 
oriented as possible. Special tbemt. at this 
(air are .Iso projected and tbis has been 
generally been welcomed by out trade and 
industry. Relular contacts are established 
between tho Trade Fair Authority of Jndia 
and representatives of Trade and industr), 
for mobl li5iollfcater participation of larger 

business bouses end companies in tbe 
International Trade Fair amOOI others. 

(Trall.datloll) 

ExpeedltBre loeurrtd on ref .... 
fro. Baagladeab 

5605. SHR.I BALWANT SINGH 
RAMOOW ALIA : 

81-1Rl TElA SINGH DARDI : 

Will tbe Minister of HOME AFPAIRS 
be pleased to state tbe mODthly expenditure 
beioa incurred by Union Government 00 the 
refulees from Bangladesh wbo afe livin, in 
relief campI in Tripur. ? 

THe MINISTER OP STATE IN THE 
MINISTR.Y OP HOMB AFPAIRS (SHaI 
CH.INTAMANI PANIORAHl) ; The oxpcn-
diture iDcurrod 00 tbe tribal refugees from 
Banaladeab wbo are .la),ina io relief camps 
in Tripura from May. 1986, upto January, 
1987, is R.I. 227.36 lakba of wblcb foUo-

,,101 are tbe detaU. : 

Upto September, 1986 

Por October, 1986 

Por November. 1986 

For December, 1986 

For January. 1987 

RI. 93,11,205 

RI. 45,98,610 

lb. 30, 10,9'2 
Rs. 21.76,785 

RI. 35,28.652 ...,....-----
Total as. 2,21.36.214 

-----+-~ 

Coastltatloa of Expert Plllel. 01 
Jail Ad.IDlstratloa 

5606. SHRI K. RAMAMtJRTHY 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) tbe numrer of Expert Paocls consti .. 
tuted after independence to examine tbe 
qutstion of Jail admioistration io the 
country: 

(b) the flodinls of Justice Mun. Com· 
mittee on Jail Reforms in reprd to tbe 
neglect perceived in the realm of care aad 
rehabilit.tion of the sociaUy bandicapped 
and delioquent children; aDd 

(c) the namos of States where tbe 
Children's Act exists and where the seUiol 
up and rUDning of Bonta) schoo.. or 
juvonile jails bal boea undertaken? ' 

THE MINISTBR OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SKlU 
CHINTAMANI PANtGRAHI) : (a) to (c). 
A copy of the Report of tbe AU India 
Committee on Jail Rerorms coDtaiojn" ioter 
alia, lists of earlier expert groups, their 
work. aod findings and details of such insti-
tutions was laid 00 tbe Table of Lot Sabba 
00 22.S. t 984. Besides tho Children'. Act, 
1960 passed by Parliament for UniOD 
Territories, aU States except Nalaland, have 
their Cbildren's Acts~ 

Settlog up or Ceqt.,.. Aatllorl .. tlOD 
Board for Export ProlDGtioa 

$~07" $HRIO. BflOOPATHY: WUl 
" 
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the MiDiater of COMMERCE be pltall8d to 
.tate : 

(a) wbether Governmeot propOle to set 
up • Central Authorisation Board to increase 
-POrta: and 

(b) if so, when 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. fl. 
BAS MUNSI) : <a) No, Sir. 

(b) Does Dot arise. 

Proponl to ex_,t Import •• ty OD 
eqalpaeats reqllred to set up 
toarl.t ceotre ID Hyderaba. 

5608. SHRl O. BHOOPATHY : 
SHRI M. SUBHA REDDY: 

Will the Minister or TOURISM be 
pleased to Itate : 

(a) whether there is any propcml of 
Government of Aodbra Pracie.;b pending 
before Union Government to exempt (rom 
Import dut, some of tbe equipments required 
te set up a tourist centre at Hussaio Sapr 
in Hyderabad; and 

(b) if 10. tbe decisioD taken tbeteoa 1 

THB MINISTER OF TOURISM 
(MUFTI MOHD. SYEO): (I) Ind (b). 
The Central Ministry of Tourism has already 
forwarded it. recommendalioD to the 
Ministry of Finance. 

Sa.tntl. aed elenllnetl In 
Go,_mnt otftcel 

5609. IHIlI C. MADHAV REDDY: 
Will the Mfrnster or HOME AFFAIRS be 
pleated to state : 

(a) whether the standard of lanitation 
and cleanliness in Government offices 10cated 
iD different buitdinp in Delhi, particular Iy 
those wbleb bave public d~a1inp includioa 
tbe offices of N. D. M.. C. etc., i, .oi~ down 
OVerr da)'; 

(b) it'lO. wtJetbet uy tpeCial oemctjve 
It_a ate'CODtemplatid hi this direcdcMl; 1M 

(c) whether an, periodical inspection or 
clMJck by leIIior ofBoen i. also boiq mado, 
if Dot. tbo reMOn. tberefor 1 

THB MINISTBR. Of STATS IN· THB 
MINISTRY Of HOMS AFFAIRS (SHlU 
CHfNT AMANI PANIORAHI): (a) and (b~ 
No. Sir. but io tbe ataDdard of cJoanlioeu 
&ad aanitatioo, there i. alway. room for 
improvement and Strea will be liveD 00 
proper carelakiol aDd cloanJine&l. 

(c) Yea. Sir. 

s ..... t .. to beoIt esport of 
aaarbattlel 

S610. SHRI KAMLA PRASAD 
SINGH: Will tbe Minister or COMMERCB 
be plealed to state : 

(a) wbeeber any IUllcstions have boon 
received to boost export of aprbauis; 

(b) if so, tbe details tbereof; and 

(c) tbe action beiDa taken thereon 1 

THB MINISTER OF STATE IN THE 
MINISTRY OP COMMERCE (SHRI P. R.. 
DAS MUNSJ) : (a) V., Sir. 

(b) The maio poiot! made are rlltoratioD 
of Cash Compeosatory Support and cohante-
ment of duty drawback rate. 

(c) Casb Compoosatory Support 00 
.Iarbattis and dboop wu witbdrawn witb 
etfeet from 1·7·1986 .. tbe industry failed 
to furnish necessary cost data decant. As 
representative cost data ror determ,ninl CCS 
on e'lport of aaarbattis and dhoop. could not 
be furnished by the indust" • it has beeD 
decided to conduct an on .. tbe·lf)Ot 'eM( study 
of tbe indultry. Por revision of drawback 
rates also, complete data bal oot ,et bien 
made a •• ilable tbroulh the Export Promo-
tion Cou~J1 t~ t~ Pury Drawbact DirodO-
rl~, 
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5611. stnU Y. S ••• 1SHMA IYBtl : 
Will till Mtailter of COMMBR.CB be .,1"" 
to .tate : 

(a) the countri. importiDa blact annJte 
from India; 

(b) tbe amount 01 export of aruill 4uriDa 
1116 .. 87. aod 

(e) tbe demud ror black araait• duriDa 
1986-817 

THB MINISTBR OF SlATS IN THS 
MINISTaY OF COMMERCE (SHill P. R. 
DAS tatUNSl): (a) to (c). Oftioiallcatiltica 
published by Directorate GeJ)Ital of Com-
merciallntclliaencc and Statistics (DGCT and 
S) Calc;un& bave Dot yet bec:ome av.ilable 
for tbe year 1985·86 onwards. 

As pet statistics furoJsbcd by DOCI lod 
S. durina 1984-85. a total quaDtity of 4.1 
lakb toonet of Iflnile cut blocks and polish-
ed, of differeDt .badet. was exported to Japan. 
Italy, Federal Republic of German,. Nether· 
lands and certain otbor couotriea. Sepen.te 
statistics for export or demand for bJa,k, 
IfSDlte Ire not maintained. 

Dt,elo, .. t or v .... ,. of Plowen ... 
Meadows I. Pltboraprla diltrltt 

5612. SRRI HARISH IlA WAT : Will 
tbe Minister of TOURISM be pleased to 
state: 

(a) wbether Milam Glacier Valley or 
FJowen and Meadows of Pitbora .. rb cliatrict, 
Uttar Pradetb hive ,reat potlDtia. for 
attractiog touriata. particularly forelilD 
tourists : 

(b) if 10, wbetber aoy scheme i. beiDa 
rO~~lated for development of thi. arca by 
brlDllIII it oatt'de tbe periphe.ry or prohibited 
area; 

THB MINISTER OF TOURISM 
(MUFTI MOHD. SYBD): (.) to $1).-. 
Sir. There II DO propoeai at prcaeDt lor 
.... I00I or ICCUrlIY. '0 bf.iII ... 'V1IttJ of 
PJowen outside l. Jlripbery of probJbitld ..... 

T_ItC ................. r .. 
v. P. 

5613. SRRI HAI\ISH RAWAT: WID 
tbe Minister of TOUIlISM be I'J.IuId to 
ttate : 

(I) .... r tbere iI any ~bCIDe ""' .... 
lop tourist placet and touriat lodpa ... 
national biahways in Uttar PradeIb: and 

(b) if to, the ~.. daoNOl Md. Ule 
amount proposed to be .pOIU on thJIlCheme 
in the current year 1 

THE MINISTER OP TOURISM 
(MUFTI MOHD. SYBD): (a) aDd 4b}. fa 
tbe Action Plan for deveJoPIIIIDt .f Buddbilt 
Sector. prepared by dae Task forge ~ 
by Ministry of Tourism. it bu been recom-
mended tbat wayside amenities should be lit 
up at two Identified places 10 the State of 
U. P. 00 National Hiabway No. 29, Dame., 
Ohazipur aDd Dobriabat. Detailed propollll 
for tb_ projects are am awaited. 

Talb with C .... for ...... 1 .. 
M_ro'er·Kaf .... 'I .. ri .. .. 

.5614. SRRI HARISH RAWAT: WfJI 
the Minister or BXTBRNAL AffAlR.S be 
pleased to .tate : 

<a) whether OO'lernmont propoee to bold 
talks with tbe OoverDIDODt of ClUff' to tale 
their CODleDt ror orpniliq M~OlII'. 
Itallaab piJarimlle on • larp acaIo; aad 

(b) if 10, tbe detail, in tbil"ll1'd ? 

1'HS MINlsmR Of STA1'B IN THB 
MINISTR.Y OF BXTERNAL AFPAlaI 
_BtU k.. l4A TW All SINOH) : (a) ud (b,. 
GO\WblDlllt are iQ touch 1ritb die €J1,.. .. .. 
mIDt of CbiDa reprdlDa am ........ .. 
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tbe Kailasb-MaDJIrover Vatra 1917 in all 
its aspects. 

Cateprll.tlOD of lodutrles a. )olDt 
fNtures 

56lS. SHRI BHATTAM SRIRAMA 
MURTY: Will the Minister of COMMERCE 
be pleased to state : 

(a) whether a Dumber of indu6trial and 
commercial projects promoted by Indian 
iodustrialists abroad are not Qualified to be 
categorised 81 joint ventures as per tbe norms 
laid down by the Indian Iovestment Centre 
(1IC): 

(b) whether Oovernmrot have accorded 
approval to sucb projects sioce 1970; 

(c) tbe foreign exchange remitted by such 
projects back bome since 1 984; 

(d) bow tbe Indian iodu'trialists were 
able to raise the necessary finances to meet 
tbe COlt of unapproved o/erseaa projects; 

(e) tbe Dumber of 8ucb iDduatrica abroad; 
aDd 

(f) whether Government ale aware tbat 
the Indian industrialists could raise the 
finances to meet the o'erseas projects? 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF COMMERCE (SHRI P. R. 
DAS MUNSI): (a) The Indian Investment 
Centre bas Dot laid down any Dorms for 
ventures to be cateloriscd as joint ventures. 

'(b) and (c). In view of <a) question does 
Dot arise. 

(d) to (0. The Ministry of Commerce has 
DO information. 

, ..... proposals for Slao·IDCI' .. Trade 

5616. SHRI P. M. SAYEED : Will the 
~ter of COMMERCE be pleuod to' ,-« 

(a) whether Ooven.ment NV. received I 
fresb proposal from tbe Chairman of tho 
China COlJDcil for tbe PromotioD or Interna-
tional "PrIde (CCPIT) for promotaoo or Shao-
Indian Trade; 

(b) if so, tbe details tbtreof; aad 

(c) tbe reactioD of Government thereto 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE (SHRI P. a. 
DAS MUNSI) : <I) No. Sir. 

(b) and (c). 00 Dot arise. 

Lots 10 NTC (WBABO) 

5617. DR. V. VENKATESH : Will the 
Minister of TEXTILES be pleased to Itlte : 

(8) whether National Textile Corporation 
(WBABO) ltd, Calcutta bas been incurrina 
losses aod d~pite various measures taken by 
tbe manapmcDt there bas beeD DO improve-
ment in performance; and 

(b) if 80, tbe details thereor and tho 
amount of losses incurred durio, tbe Jut 
6 months 7 

THE DEPUTY MINISTER IN 1HB 
MINISTRY OF TeXTILES (SHRI S. KRI. 
SHNA KUMAR): (a) and (b). The perfor-
maaee of the nationalised mill' undet NTC 
(WBABO) has shown improvement since 
1983 .. 84. Tbe Joss Which was RS.37.04 
crores for the year 1983-84 hal come down 
to Rs. 26.34 crores during tbe)CII' 
1985 .. 86. 

IDter-slate bonier disputes 

S618. SHIU SYED SHAHABUDDIN : 
Win the MiDilter of HOME AFFAlRS be 
pleased to state : 

<a) briof particulara of tbe Inter-ltalt 
border disputes as on 1 January. 1987; Ind 

(b) tbe role played by the Uniou 
Government in resoJvinl tbese df.pul. '1 

THE MINISTER OF STATE IN THE 
MINISny Of BOMB APFAIl\S (8HaI 
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CHJN'tAMANl PANIGIlAHn : <a) aad (b). 
BouD4Iry 4il~utel between tbe followlo& 
States lovolvtaa territorial claims/counter 
claim. are ,*",iDl : 

(I) Mabarubtra and Kamataka; 

(il) ltarnataka and Ketala; 

(iii) AMID aad Nqallncl; aud 

(iv) Punjab. Haryanl and Himachal 
Pradesh. 

Tbete disputes caD be resolved only witb 
the willio. cooperation of tbe State Govern .. 
moots cooeerned and towards tbis cod tbe 
Central Government will extend all possible 
,.istance to tbe State Govel'tltDlDta. 

Expert of all,er tbe.leals 

5619. SHRI PllATAP aAO B. 
BHOSALE: Will tbe Mhlilter of COMMBRCB 
be pleased to state : 

(I) wbetber Government bave recently 
libcraliscd export of silver cbcmiCala; 

(b) if so, the details thereof and the 
DIIDCI of items covered under lbo I'Cvised 
policy; and 

(c) how tbe revised export policy will 
affect tbe trade of the COUDUY and tbe taract 
tiled for export or silver cbeoUc:ala durioa 
1 981. 1 988 and 1 989 1 

tHE MINISTER OF STATB IN THE 
MINISTRY OF COMMERCB (SHRI P. &. 

. DAS MUNSI): (a) Yea, Sir. 

(b) A stAtemont i. aiveD beloW. 

(c) ElPOrts of tboac items art likely to 
iotroue an4 contribute to the count,,', 
foreil1l exchanle earninas. No specific c"port 
larptl of silver cbemicals for tbe CDIUiDa 
years have boeD fixed. 

st. .... t 
Ooveromeot have, vide Blport Trade 

Control Public Notice No~ lO·EPC(PN)/87 
dated 17th March, 1987 permi,ted Ilport of 
tbe follo"IDa silver beadna chemicals UDder 

." ...... 
Open Oeoeral Licence-3 .ubject to miDimam 
MUsatioo of 25 per cent of value-a4dltloa 
over tbe price of .iJver~coDt.ntt the price of 
silver Mine r_ODed at fDtematloDal price 
or tbe domestic price, whichever fa hiIber, 

Name of tho Silver coateDt 
SUver ScariDI ..... -Chemicals lOOJ6 pari" 
(All Grades) 

...~ ..... _- ... -_ ....... _-
1. Silver Nitrate for dfUII/ 63.'" 

pboto chemicals 

2. Silver Bromide·Antiseptic/ 57.45" 
pbolo chemicals 

3. Silver Olide Cor druas 93.1" 
4. Silver for eioctroplatiDi 80.57% 

S. Silver Idodidc·raio makin, 4S .. 9'I. 

6. Silver Suboxide AI 4° '6.4% 

7. Silver cbloride for 75.26% 
eloctroplatiol 

8. Silver Fluoride for druas 85.'3" 
9. Silver Acetate 64.63" 

T.lst otBces ....... 

S620. SHRf MULLAPPALLY RAMA· 
CHANDRAN! Will the MiDi"r of 
TOURlSM be ple.Md to state : 

(a) number of ITDC toUriIt omc. 
abroad with their locatioo.; 

(b) wbether Government intend to .. 
aDy more offices abroad; aDd 

(c) if 10, the details tlwreor ? 

THB MINISTBR. OF TOURISY 
(MUFTI MOHO. SYBD): (a) ITDC baa DO 
,ourilt oIlcea abroad. Mialatry of T ....... 
bat 20 oftIceI abrald II .,.. iD till 
.tatcmoDt alwn below. 

(b) There i, DO proposal uodtr coo-
tideratioD at present to dpeo Ity tour.t 
otBce abroad. 

k.) . no. DOt .... 
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Sta ..... t 

SI. Namo of ,be Country 
. No. 

No. of 
omc. 

. 

I. 'VIA 
2. Cauda 

3. U.K.. 

4. SwitzcrlaDd 

5. France 

6. Belaiom 

7 • Germany 

8. Sweden 

9. Austria 

10. 'Italy 

11. Australia 

12. Sinppore 

13. Malayuia 

14. Japan 

IS. Thailand 

16. UAS 
t 7. Nepal 

18. lWwait --------- - ------------------_.-
Setttea up of ParU ... tar, Com.ltt" 

for welfare .of es·~ 

S621. PROF. NARAIN CHAND 
..... ASHAR. : Will tbe Mioiller of 
DEFENCE be pleased to .... er to the reply 
liveD to Unstarred Question No. 3468 
00 26 November, 1986 reprdiftl ."Ioa up 
of Parliamentary Committee for welfare of 
tx4ll:n-.meo ,ad stale : 

'-) wbelber the decilioo nwatdi.. the 
po.uible *,'1' of f\llOliODl of a Parlia-
mentary Committee for tbe .... 'are of B· 
Im'icemen bas since ~n takeD; 

(b) If 80, tile "taU, tbereof; 

(c) tbe likely dato by wbieb the Parlia· 
meDtley Committee it tol be .".". .. ; Illd 

3 New York, Loa ." .... Ca_. 
I ToroDto 

1 Loodoo 

1 Geoeva 

1 Paril 

1 BruaeJ. 

1 frankfurt 

1 Stockbobn 

1 Vienna 

1 Millo 

1 Sydney 

Sinppore 

I Kuala LUlDJUr 

Tokyo 

1 Baopok 

1 

1 

1 

Dubai 

Kathmandu 

Kuwait 
~ .. _- ...... - .. --_-.., 

(d) if Dot, tbe likel, date by which tbe 
ded.iOD reaardina the cbarter of fUDctioDi 
would be taken? 

THE MINIST£R OF STATE IN THE 
DBPARTMENT OF DEFENCE RESEAR.CH 
AND DBVBLOPMENT IN TMB MINIS-
TRY OP DBFENCE (SHRJ ARUN 
SINGH) : 

(a) to (d) Tbe need for and a pombll 
tbarter of fUDctions for a Parlilmcotlry 
Committee to ovenee the Don-Itatutory 
provisions for welfare of oX·le"kemea II 
still uftder examioation. ,It il not .-.ible to 
indicate a date by .bleb a Ii_ioo wUl bI 
abo. 
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5.22. SHaI IANAT KUMAA 
MANDAL : WJIl die MJaiater or HONS 
APFAl. be pIeuod to atall: 

(I) whetbel' tbe UoiOD Govenupeat bave 
decided to write off' all t,pea of loaQl. Jiveo 
to ret .... and tel)ltriattl upto March 31. 
1974 and outatandiol u on April 1. 1985; 
aod 

(b) if 10, tho amouot writtoD ofF. State-
wise ? 

THE MINISTER OP STATE IN THB 
MINIST1l.Y OF HOMS AFfAIRS (SHR.I 
CllJNTAMANI PANIGIlAH~): (.) Ycs, 
Sit. 

(b) A .t.~ is liyen below. 

St.t __ t 

.",,.,,, """'" (II tJll~ ",., iii 
"/.,,., ... '#l11li''''.' 

51. State Governments 
No. 

t 2 

1. Andbra Pradesb 

2. A ... m 

3. libar 

4. Gujlrat 

s. Himacba 1 Pradesh 
6 Haryana 

7. Jammu & Kuhmtr 

8. Kamatata 
9. lCerall 

10. Yeahal_,. 

11. Maaipur 
12. M.db,. rrldelb 

(io Rupees) 

Amount or 
loan written 

off 

2.22.33,600.47 

8,27,04,764.36 

1 .. " .65.540.52 

I, '2.00.000 00 ,. 
60,146.57 

4.0S,OI J.S6 

"",,31.'47.96 

3.42,04.619.42 

13,32.886.34 

'7,84.43S 86 

2,95,61000 

,,1,,00.000.00 

I 2 

13. M .......... 3,,44004l4H) 
14. 0riI •• J .48\01."'.'tl 

1'. Pajlb 59.,,,011 ... 
16. Rajasthan 46.90,000.00 
11. 181Dil Nadll 11,IU4I.6.'S 
t 8. Tripura 94,493.00 

19. Uttar""" 87.00"'0.00 
20. Weat BeDpl 34.89,63,391 . .,29 

T_I 74. 70,13.:460.88 --
Tralal .. to DelIII Police 0Ibn 

'623 SHa. CHINGWANG KON.,,AK : 
wm tbe Minister of HOME AFPAIllS be 
pi .... to state: I 

<a) whether 10 view of tbe extremistl 
terrorist .divides Governmeat Ire takiaa 
anJ lteps to live IlJeCilt train'" to 11M 
Delhi Police Officers bere and abroad; 

(0) wbet.ber it i, • , .. _, ...... 
"'8' of ~ion .. _ ... ....._ 
lit aot , .. fable. tile Qe~ P9lilc 

(d) If 10, the reuoM tbcftfor; aud 

(e) actioD proposed to be tlnn In _ 
matter? 

THB MINlSla OF $T4. .fN 
THB MINISraV QF p_SO~ 
PUBLIC GlltaVANC~ AND ~)iS 
AND N.INISTBll OF ST~l1lN ttl8 
htJN1STl\Y Of HOMS APfA~S.~1 
P. CBIDAMIMIlAM) ~ (I)" (_~ -... 
De1bi Police Officers/personnel haft bleD 
imparte4 ,_~ t"k\ioa " V'W pity, 
anti-hijack operatioDl, baAdliol of exploaiWi 
... d CQIDIDaQdo ~ 00IIfl- by tbe 
Bor. ~rl'1 F~ " ... Ti_~ ~ 
PotlQO aDd tbo NatioaU Sowri17 OM 
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(c) to (0). For the inveatiptioD of crimel, 
_vices of dOl squads, crime teams, apocia-
Heed .. ocios from Central Bureau of 
JatestJaatioa and Central PONDSic Science 
Laboratory arc utilised. Tbe help 01 crime 
record office and bomb disposaJ squad. is _0 IOQIbt. Bquipments like lie detecton arc 
allO UIOd. 

C.....u.a or air bas", by Paid, •• 
Ia Pak omapJed Kashmir 

'624. SHRI BALASAHBB YIKHB 
PATIL : Will the Minister or DEFENCE be 
pJeued to state : 

fa) wbether it i. a fact that Pa~istaD 
Arm, baa coDstructed some air bases in tbe 
Pat occupied areas of Kashmir where F· 161 
can laDd and take off; 

(b) if SOt bow many such bases have 
bolD axaltrUcted; 

(c) whether it is Dot in violation 0( tbe 
Simla Aarcement; and 

(d) whether Government have lodaed 
.. y pro_' with tbo P"kiatan Government ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCB RESEARCH 
AND DBVBLOPMENT IN THB MINISTRY 
OF DEFENCE (SHRI ARUN SINGH): 
(I) aDd (b). Pakistao bas built tbree air .. 
lUi.,. at MazafJrabad, Rawalkot and Mirpur 
in Pat·o.upied «asbmir. Tbeae air. strips 
are for use by civil aircraft. F .. 16 aircraft 
cannot operate from these airfiekis, a. at 
present. 10 addhioD. an air .. 6eld is beiDa 
built at Skardl,l, which is of military signi-
ficance. 

(c) aDd (d). The construction of airfields 
by PakfttlD In Pak occupied Kashmir 
mUlta.es ... inst the spirit of the Simla 
Alreement, and is detrimental to the Mainte-
_nee of peaceful and harmoniout relations 
betwetn tbe two countries. Tbit bas been 
coaveyed to Pakistan 00 sneral occasions. 

DfIerf.laatioa willa miaorttiellD A .... 

'62.5. S!fRI ABDUL HAMID: Win 
tile MiDl.or of 80MB AFfAIR.S be pleased 
to Rate : 

(a) "hether Government are aware of 
tbe Circular issued by Government or Auam 
under whicb tbe mioority communities are 
required to ptoduee perttJaDeot resldeDt 
certificates for pltiDa admi.ioo to educa-
tioaal institutions and to secure emp!oymeat; 

(b) if so, the reasons ror this dilCrimina-
tl(\D aplnst minority communities; 

(c) whether the Union Government have 
taken up this matter with tbe State Govera-
meat; aDd 

(d) if so, with what results? 

THe MINISTER OP STATB IN THE 
MINISTRY OF HOMB AFFAIRS (SHR.l 
CHINTAMANI PANIORAHI) : <a) and (b). 
According to tbe State Government or 
Assam, permanent resident certificates 
are being issued to person. beJongjna to 
any community t only ror the purpose of 
seeking admiuion to educational institutions 
where sucb certificates are inaisted upon by 
tbe educational institutions. No discrimina-
tion according to tb~ State Government is 
shown by them to minority community in the 
matter of admission to educalional institu· 
tions or employment. 

(c) and (d)' The issue relatiDI to araot 
of permanent resident certificates was taken 
up with the State Government who have 
constituted a bjab power committee to 
further examine the iuues. 

Splailll mill at Ballepal. Oris .. 

5626. SRRI CH1NTAMANI lENA: 
Will tbe Minister of TEXTILES be pleased 
to atate : 

Ca) whether cotton spsnntD(l mill at 
Baliapal in Balasore District of Orissa bas 
Dot been commissioned so far : 

(b) if so, tbe reason, therefor; 

(c.) whether Government of Orill. bas 
requested Union Government to tako up 
WIth the I.D.D I. tbe sanctioD of term Jo.o 
in 'avour of the mill 60 that tbe mill O1&Y 
be .,abU.bod; aDd-
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Ccl) 1110, 'WIth wbat reaalt1 ? 

THB DepUTY MINISTBR IN THB 
MINISTRY OF TEXTILES (SHRI S. 
KRISHNA KUMAR): Ca) and (b). The 
Orilla Government have stated tbat the 
loaD application of tbe mill company bal 
been turned down by tbe InfJustrial 
Development Bank of India 00 tbe lI'ouod 
that '.ceII SpiDOiol capacity baa aJready 
beea created in tbe couotry. 

Cc) YOI, Sir. 

(d) The loduatrial Development Bank 
of lodi. are Dol in favour of saoctiODioJ 
term loaos for IOUinl up aruaroot .piDoin, 
units. .ince they leel that enouab capacity 
already exil" in this sector and that new 
spinoin. unitt. capital COlt wile would Dot be 
a viable proposition. 

Stad, eM USA .tar war program_ 

!5627. SHRI E. AYYAPU REDDY: 
Will tbe Miniller of DEFENCE be pleased 
to state: 

(I) wbetber tbe Defence Research 
Laboratories have studied tbe star war 
prOiramme of USA; Ind 

(b) whether any a •• smenl bal been 
made about tbe tbreat to India'. security 
OD the bali, of USA star war stratqy ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP DEFENCE RESEARCH 

---.--- ~"--
Months 

I 

April, 86 

Ma,. 86 

JUDI, 86 

Jol" ,. 

Total 
accidents 

2 

549 

586 

509 

,45 

AND DEVELOPMENT IN THB 
MINlsntY OP DBFENCE (SHIJ ARUM 
SINGH): <a> Defence Research and 
Development OraanisatioD has ttudled iD 
senera', informatioo avan.ble in. open 
literature about tbe 'Strateaic Defence 
Initiative' programme of tbe USA. 

(b) No, Sir. 

Road Icckleub ia Deihl 

S628. SHRI CHIRANn LAL 
SHARAMA: 

SHRJ KAMLA PRASAD 
SIMGH: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) tbe Dumber of penons killed aDd 
injured in road accident. whicb took place 
in Delhi since April, 1986, mootb-wiM; 

(b) whether the number of casualties 
i. on the increase; and 

(c) if so, the effective steps tak.en or 
proposed to cbeck such accidents? 

THE MINISTER. OF ST~TB IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
OIlIEVANCES ~ND PENSIONS AND 
MINISTER. OF STATB IN THE MINISTRY 
OF HOME AFFAIRS (SHRI P. 
CHIDAMBARA\t): (a) The requisite 
fi.ures are indicated below: 

Persons 
injured 

3 
------ --- ----

S29 
619 

$13 

610 

Persons 
killed 

4 
- .... -__.,...~--- _--------

98 

101 

98 

110 
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I 2 

AIwuIt. 86 !9' 

September. 16 S62 

October, 86 568 

NO'1lDber. 86 S81 

December. 8" 510 

Jaaual)'. 87 533 

Pebruary, 87 540 

March. t .3, 87 
to 1'.3.87 285 

(bl and (e). No Sir. However, DeIhl 
Police bas been makinl concened efforts to 
reduce the number of accidents. Some of 
them are as follows : 

(I) A Traffic Engineerina Cell has been 
created by Delhi Police for 
the scientific study of the road. in 
Delbi. 

(ii) Memben of the general public are 
edoe.ted tbtouah film ,hoWl and 
8dverti~nt. in nt'wsp8~rs, radio 
and T. Y. Various road safety camps 
trom time to time are _110 beinl 
O1'I8oised by the Road Safety Cell. 

(iii) Two traffic training parts are 
already function in, in Delhi and 
two more are presently under 
construction. 

(Iv) Delhi Administration has declared 
1987 as tbe Year of Road 
Safet,. 

Coffee export 

!629. SHRI SOMNATH RATH : Win 
tbe Minister of COMMERCE be pleased 
to .tate : 

(8) the taraet fhred ror export of co"" 
dtJrlOJ tbe next three years, year-wile; 

3 4 

600 101 

594 88 

S82 98 

S'6 132 

489 114 

490 110 

S42 112 

262 46 

(b) wbether .the Coffee Board bal 
selected any areas for coffee plaotations in 
Ori.su; and 

(c) if 10, the details or lucb areas? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF COMMERCB (SHRI P.R.. 
DAS MUNSI): (a) Export tal'JetI Ire 
fixed annuall, takina ioto consideralion 
varioul (actora. However. baled 00 the 
arowtb rate eavisqed io tbe 7tb Plao for 
coft' ee tbe export tarac'a prop~ are at 
under: 

Year 

1987·88 
1988-89 
t 989-90 

Bapon tarpt (pro-
posed) (Qcy. in 
tonnca) 

99,000 
J04,OOO 
l09 t OOO 

(b) aad (c). Yes, Sir. Cer.in .,.. in 
the hilly tracts of tbe districts of Roraput, 
Phulbani, Ra1.handi and aanjalft haw been 
identified for coffee cultivation in Ori'",. A 
total area of 4680 bee. hu so 'ar been 
found suitable to ooft'ee cuttlvatioo in Orl-
b), a IUrvOry teaDl of tbe Cotloe Board. 
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'638. SHIU PIlATAP&AO B. 

BHOIALB: wm tbe MiDie .. til HOMB 
APFA1&S be ...... to •• te : 

(a) wbether OoverDmeot propoae to 
merp fifteen odd para-military fOl'Cll of 
COUDtrJ; II1d 

(b) if 10, tbe deta1la tbereof1 

THE MINISTER OF STATB IN THB 
MINISTRY Of PBllSONNEL, PUBLIC 
ORIEVANCBS AND PENSIONS AND 
MINJSTER OF STATE IN THE 
MINISTRY OF HOME AffAIRS (StiRl 
P. CHIDAMBARAM): (a) Eacb para-
military rorce bas been raised by tbe 
Government for pedormiol a difJereDl type 
of role. In view of tbis. there i, DO proposal 
with tbe Government to mcrae variou.. par.-
military f Orcel. 

(b) Does not ariac. 

Stlaolarstal pi to OOIBItrlel of 
S.A.D.C.C. 

5631. SHltl H. N. NANJE GOWDA: 
SHIU O. S. BASAVARAJU : 

Will the Minister or EXTERNAL 
AFFAIRS be pJcued to state: 

Ca) whether Jndia bas offered a number 
of scbolanbips to couDtries of tbe Soutbern 
African Development Co-ordinalion 
Conference; 

(b) if 10, the couDtries which will be 
offered these ICboJarabipa; 

(c) wbether any commuoJcatiOOI from 
tbe. Soutb African countries acceptiol 
tbe lCbolanbipa have booo receiwd; and 

(d) if 10, the total scbolanhipa which 
wUJ be offeNd to tblle AfrioaD couDtries 
d uriOI tbe year 1987 ? 

THB MINIStsa 0P STATB IN THB 
t41NlST&Y OP BXTBllNAL ~AI&6 

rCIBIU L NATWAa aJ)I08).: (~ VA 
Aa or. eI 3-00 pr...... ... ... 
feUowabipi hal ......... ., ,"die 
Mricaa Devclopa1tDt C~ c.-
lema (SADCC) IICt'etarlat uotIIr .. 
IDdiaD "leba.' lAd Ecoaamic C ...... 
rrocrammc. 

g,) lbe SADCC JDelDber.I~la. 
BotawaDa. Lesotbo, Malawi. M~. 
SwuiJud. TanZlDia. Zambia. _ 
Zimbabwe. 

(c) No formal commUDicltioa.... .. 
received. bot oral acceplaooe ... ..... 
conveyed. 

(d) The allocatioD of 300 traiDioa 
fellowships bas been made for utililltfoo over 
a five year period. Separately. Iodia allO 
allots a specific Dumber of trainiDI fellow-
ibips annua))y under tbe IDdian TlCbDical 
IDd Economic CooperatioD p .... ~ to 
each of tbe SADCC member-COQlltriet OIl a 
bilateral basis. 

Suppert price 01 cot .. 

S632. PROP. MADHU DANDAVATB : 
Will the Minialcr of TEXTILES be p1eued 
to state : 

<a> whether Union Government ha,. 
anoouDCcd an increases of Rs. 10/· per 
quintal in tbe sUPpOrt price of COlton bot 
have directed the Mabaralbtra Government 
Dot to permit the Mabarubtra Cotton 
Federation to make PlJ1D8Dt of price at the 
rite of.... 612/· per qaiDcal to tbo cotton 
crown: 

(b) if 10. wbether tbll Central dinotive 
bas created a arave discobteotmoDt .... 
tbe cotton ITowen of Mabarasbtra; aDd 

( c) if so, whether UnioD OoVerD1DIDt 
propose to review tbeir directive to tbe 
Mabarubtra GovemmeDt ? 

THB MINISTER. OF STATt! OP 
THB MINISTR. Y OP TBXTlLES (SHRJ 
RAM IfIW AS MIRDAA) : (8) to (c). Tbe 
Union 60vemment 81lDouaced en 'ltd 
March, It81 the Miaimum Support Prioea 
for clUl'eMt .,... 01 .... (far 1M 
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., die &owift,_IOD with a view to enabliaa 
tbe (wme... to take rational deciaioa 00 
theit croppm. plana. Tbeir is ao aveflle 
.tacrease of Rs. ton per quintal over tbe 
correspoDdiog price bein, paid durin. tilt 
curreDt cotton year. 

Urider tbe Cotton Monopoly Procurement 
,Scheme belnl in operation in tbe State of 
Maharashtra. the farmen are paid aoaranteed 
prices which arc tbe same as Minimum 
Support Prices fixed by the Government of 
India for C:ift'ereot varietie$ of cottOD. Tbere 
il DO proposal to review 'be Cotton MODO-
poly Procurement Scbeme. 

Cooperative .plnolog mill ia Ba1&lOI'e 
(Orilla) 

5613. SHRIMATI JAVANTI 
PATNAIK : wm tbe Mioistcr of TEXTILES 
_ pleased to state : 

(a) whether a Jetter of intent bas been 
issued for establishment of a cooperative 
apiooiDI mill in INo· industry' district of 
Balasore in Orissa; and 

(b) if so. tbe reasons for delay in 
implementation of the project ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF TEXTILES (SHRJ S. 
KRISHNA KUMAR): (a) YeI, Su. 

(b) The Orissa Government have stated 
tbat the loao application of the mill company 
bat been turned down b) the Industrial 
Developmeot Bank of India on tbe ground 
that excess SpiDOiol capacity bas already 
bleD created in the country. 

Free peWt status to Port Blair 

5634. SHRI O. M. BANATWALLA: 
Will tbe Minister of COMMERCE be pleased 
to state : 

(a) whether there i. any proposal to 
declare Prot Blair .1 a free port; and 

(b) if 10. tbe dotaiJI thereof? 

THB MINISTElt Of STATS IN THB 
MINISTRY OF COMMERCE (SHRI P. R • 
DAS MUNSl) : (a) Ind (b). Somo IUUCI· 
tions haw been rceivod for a free port to 
be developed in the Aodamlo and Nicobar 
Islands. No decilion baa been taken in tbe 
matter. 

---
11.00 ..... 

RE. QUESTION OF PRIVILBOB BTC. 

(&,I/'ltl 
(/nUrrllplloftl) 

SHRI S. JAIPAL REDDY (Mahbub. 
n .... r) : Sir, I have liven notice of a privi1eae 
motion .•• 

SHRI BASUDEB ACHARIA (Bankora) : 
I have liven notice under Rule 184 .•• 
(l"""uptlon,) 

MR. SPEAKER: I will consider. 

SHRI BASUDEB ACHARJA : We want 
a Parliamentary Committee to IDquire ioto 
the wbole affair. 

(lnlt"Upllof,. ) 

THE MINISTER Of STATE OF THE 
MINISTRY OP PETROLEUM AND 
NATURAL GAS AND MINISTER OF 
ST ATE IN THE MINISTRY OF FINANCE 
(SHRI BRAHMA DUTT) : Sir .•• 

( 'n'~"uptlo"$) 

MR. SPEA KEIl : Let bim nlake bit 
statement. 

(lnt.,rupt!Olll) 

MR.. SPBAKER: Why are you 10 
incorrilible aU tbe time' ODe minute. I 
ba ve allowed tbe Minittor to make bis 
stalement. 

SHltt BASUDBB ACHAlUA: Wo WaDt 
your ruIiDI .•• 

Mil. SPEAKER: My ruliDl ie simple 
ID4 IU'lflbt .... 
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SHRI S. JAIPAL REDDY (Mlbbub-

DIMf) : Wbat i, your fuliDi on my privllep 
motioD , 

Ma. sPBAKEI.: My fuUDI on your 
motion is. it jl under m, toDliderltioD; by 
tbil tWDiDa I .. iO let you bav,tometbJDI. 

SHIll BASUDBB ACHAlUA: What 
about my notice ? 

MR.. SPEAKER : I will coQlldor it. 

PROF. MADHU DANDAVATE (laja· 
pur) : Tbere is a 8ubStaod,*c motion demaDd ... 
ioa "ttiDI up of a Houle Committee to 
ioquire into tbe matter. 

Mil. SPBAKE.B.: I ."ftl coot icier tbe 
modoo. If it is admiujblc, I wit) see. 

(l",er,.' 10111) 

SHill S. lAlPAL REDDY: We waot 
appointmeot or a House Committee .•• . 

(l1I,."up,IOIU ) 

(TrMl'allotl) 

MR. SPEAKER: It your GOiDa so 
serves any purpose, you can do that. 

1 have already told you that whatever 
is lawrull) admissible under the rule will 
definitcly be admittcd. You will let a reply 
to )lour query and also io relard to tbe 
admisaibiUt1 of your motion. 

[Etrglllh) 

PROF. MADHU DANDAVATB: We 
arc raisin, it every day because of our put 
experience. 

MR.. SPEAKER: Notbioa lOCI on 
retord. All these aeotlemco are Ipcakio.l 
without illY penoinioD. 

.·Not rocorc1e4. 

raop. MAnSU DANDAVATB: W. 
are •• it every da, to ~ tbo 
Government to briq out tbe ,,*. 

MR. SPBAIBR: You ... DOC ....... 
ti. tho Oovemmont. What GIll '" .... 
will be dODe. 

I wm admit wbat il admiulblo. 

(1"""IlpIIo",)* * 

MR. SPBAKSa: I bave Dot allowed 
them. 

MR. SPEAKER: What arc you cIoIat ? 
You even don't know wbether you aN UIiaI 
Parliamentary lanauqe or Dot. 

1s",II,Ja) 

You are usiaa uoparliameatary .. ....le. 
Evon thac is Dot decoat. 

SHRI INDIlAJIT GUPTA (BuUtIat): 
U oder abe rules you can use your authority 
to ut tbem to mate a complete ttatelDeot ••• 
(Inl,""pltotJS) 

MR. SPBAKER: Let u. .. .... t .. 
makes. 

(111,,,,,,,,10,,, ) 
[TralUlalloll) 

MR.. SPEAKER: I have told you that 
I hive received your Privileae motion Md 
a notice uuder Direction tIS. I w1l1.npJJ 
to all these point.. But tbtro is eo \110 iD 
doio, like tbi' here. I 

(Engllsh1 

PIlOP. MADHU DANDAVATB: W. 
oo1y waDt to know on wbal 'Q~ he II 
makioa tb. ltatemeOt. AI_,. It illiIf:ed 

-*'Not a.conltd· 



, 
add It II mentioned that tbe MIDiiter 
*flI mate a atatement on such aDd I~b 
lubject ••• (brtlr,uptloll') 

(1'NIII1Gt101l] 

MR. SPBAKBIl: You .taDd up and 
... .. lometimes. Do I not.allow you' If 
be il doiDIt wbat does it matter. 

(&.,/l.th) 

Tbat ia aU rigbt. Let us sec. II it is out of 
tho ruleI, J will disallow that. 

SHIll BRAHMA DUTT: Mr. Speaker, 
1Ir .. Go.nament will mate a _tement on 
the issues connected with Fairfax before 
tho House rises today. 

MR .. SPEAKER: He is aoiq 10 mate 
a full statemeot on the Boor of the Houee 
~)'. 

SHR.I BASUDEB ACHAR1A : At wbat 
time 7 

(/.'errtIIII#Im.r) 

(7,..".,,1 

14ll. SPEAKER: You were sayiD, to 
me. He also said it. 

(s.,ltrh] 

He could have liven me a notice. I will 
put it tbere allo. 11O't it? No problem 
iD tbat. 

SHRI BASUDBB ACHARIA: At what 
tiJDc i. be makinl tbe statement ? 

MR. SPeAKBR: He will mate the 
ltatemoDt today .. 

~TrouM'ioII) 

Mit SPEAKER: All this can be dODe 
patiently. I 1m at a loss to uodentaDd tbil. 

(/.'",uplloll ) 

(&wild) 

SHa! lNDllAJIT GUPTA: How till 
he iotroduce item. 01 buliDOII witboat ),our 
approval ? 

MR. SPSAKBR: nat is .. ID i_ . 
He can live II to me. 

(TrtIIU Ialloa) 

MR. SPEAKER: 00 tbe ODO baud. you 
W&At a "'CIQODC. 

(lfttlrnqlt IDtu) 

YR. SPEAKER: How are you dOioa 
it 1 Kindly take your seal (or a minute. 
Why don', YOU sit? K.indly tllce yo", teat. 
I would Uke to say oDe thiDa. You _led 
a statement. Now when he waots to make 
a statement, 10U are not aJlowing him. 
If you waot. I would tako it up tomorrow 
and PI it included in tbe Bulletin apin and 
let a statement made. labaU do u you lay. 
You listeD to me (or a minute. 

(I"ter,uptlo,,, ) 

MR. SPEAKER: I want to say one 
,biOI. Wbat is the usc of dojDI this. 

(En,1I1h) 

THE MINISTER Of PARLIAMEN. 
TARY AFFAIRS AND MINISTER OP 
FOOD AND CIVIL SUPPLIES (SHRt 
H. K. L. BHAOAT): Tbe Government wUI 
make a Itatement at , 0' clock today. 

(I,tll"""lt1tu) 

PROF. MADHU DANDAVATE: He 
says tbe GOYOroment is loin. to make a 
'tatemont. But what ia tbis plture ? 

(/"""'19110.) 

[TranI/III/an] 

MR. SPEAKBR: K.iodl), resume)'our 
IeIt. 
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(a.l/,h) 

SRaJ S. JAJPAL aeDDY : I am OD • 
polot 01 order. Sir. 

MR.. SPE4ItER: J .han att it done u 
you "aot. Kindly take your seat. ListeD 
to IDI. I would liko to make All appeal in 
tbe HoUle. I ,ball Jiltem to your ,oiat of 
order. But I am afraid that your point or 
order milbt Dot create disorder. Kindly., 
it in • 10ft tODe. I aball baw DO objection. 
I am always prepared to bear .n yOQl' 
pOints. But tbe wa, they are JDterruptiD. 
I meaniDlless. It doe. Dot look aice. Now, 

;speak wbat is your poiot of order. Let me 
baodle it. 

(l1It'ruptlo"s) 

SHR.I VILAS MUTTEMW AR (Cbimur) : 
It bu become a daily atJair ••. (l",.rrupllolll) 

MR. SPEAKER: Now that ICademla 
bas .tood up. 

(Interrupt/OM) 

SHRI S. JAJPAL REDDY: I am on 
a poiDt of order. You havo atveo me permis-
sion, Sir. J would like to know ••• 

(Inln-rll/)llolU) 

SHIU A. CHARLBS (Trivandrum): 
We WlDt to bear tbe Minister', statement 
first. 

[r,an,""_l 
MR.. SPEAKER: Kiodly take your aut. 

Wby are ,OU teasial me. 

[&,111') 

- He I, Dot alJoMCl. 

SHJtI S. JAIPAL IlBDDY: I would 
like to knott from JOG Sir. UDdor •• ,' 

tOle the MIIN or State for Pi ... 
.. • atattmeot herO stldDl that be would 
make a ltatement ill the cog .. of the clay. 

MI.. SPBAKI!R. : YoCI IIiod ror it. 
PROF. MADHU DANDAVATB: Be 

btl ..... DOtice 01 privlJeae OD the limo 
IUbject. How can tbe MiDister make a 
.. temeot'l 

SHRI S. JAIPAL REDDY: How ClD 
Mr. Brabm. Dutt make a .tJtemeDt wbea 
my priviJep motion ia rendioa1 

(1'raIIIla tloll) 

MR. SPEUER: What .. t ...... 
ailY to apeak like tbat. You uecd eo be." 
like • aentJeman. Somoatbji t what" 
bappened to you. 

(1lllhl1lptlolU ) 

12.10 ..... 

PAPERS LAID ON THB TABLB 

I Enzl/sll) 

NeHlcatloas..... dte T •• Ad. J95..1 
aDd ... Its,...,. (COIItrol) Act. 1947 

THE MINISTE.R OF STATB IN THB 
MINISTRY OF COMMERCB (SHltl P. It. 
D AS MUNSI): 00 behalf of Sbri P. Shiv 
Shaoker. I boa to lay OD tbe Table-

(1 ) A copy of tbe Tea (Ameadmeat) 
Rules, 1986 (Hindi aDd Boalilll 
venionl) published in NotificatioD 
No. O.S.Il. 1081 in Gazette of 
India dated the 20th December, 
1986 under lub-section (3) of 
aectiOft 19 f)f t'be Tea Act. t 95 3. 

tPI~ in lfbrary. SH "0. IL1-111."J 

(1) A copy .. of tb61 followiDi 
Notitlcad_ (Bmdt a04 Ba.Uab 
",moDi) IIIUed Ullder lectioD 3 
of the Im~t8 lGd BxP9rta (CoG-
trol) A'dI, 11941 ~ 
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(i) Tbe Bxportl (Coatrol) ,Seventh 
Amendment Order, 1987 
published in Notification No. 
S.O. 215(E) in GazeUe of 
Jodi. dated tbe 17th Wucb, 
1987. 

(ii) S.O. 23S(B) publi.hed in 
Gazette of Iadia dated the 
23rd Ma~b, 1987 makilll 
certain ameodment. in tbe 
()pen General Licence No. 
1/86 dated tbe 1st April, 
1986. 

(Placed in Library. &e No. L T -4127/87] 

NotJ8eatlou aader the CaDtOll1lleDts 
Act. 1924 aDd •• tatemeat lbo"tlll 

.. lOGS re : delay 

THB MINISTER OF ST ATE IN 
THE DEPAR.TMENT Of DEFEN~E 
kP3BARCH AND DEVELOPMENT IN 
THB MINISTRY OF DEFENCE (SHRI 
ARUN SINGH): J bet to Jay on ahe 
Table: 

(1) A copy each of ebe fonowina 
Notifications (Hindi and Eoalisb 
v.nions) under lub-section (3) of 
section 28 I of the Cantonments 
Act, 1924 ~ 

(i) The AmbaJa Cantonment 
(Divi!ion into wards) Rules. 
1986 publishtd in Notifica-
tion No. S R O. 352 in 
Gazette of India dated tbe 
20th December, 1986. 

(Placed in Library. See No. LT-4128/87] 

- (ti) The Debradun Cantonment 
(Divilion into wards) Rules. 
1986 published in Notifica-
tion No. S.Il.0. 22(£), in 
Gazette of India dated tbe 
26th November. 1986. 

tPlacec1 lit Library. S" No. LT -4129/87) 

(iii) Tbe CaDCOOtDent (Porm of 
Annual Report 00 Canton-
ment Administration) Rules, 
1986 published in Notifica-
tion No. S.R.O. 70 il Oazetto 

of India dated tbe 7tb Marcb. 
1987. 

(Placed in Library. S. No. LT .. 4130!.7) 

(2) A statement (Hindi IDd BDllisb 
versions) showiol relsons for delay 
in layin. the notification mentiooed 
at (ji) of item (1) above. 

[P)~ in Library. $,. No. LT-41l9/S7] 

NotiftcatiODl ..., Go-rerHltlll', s., .... 
Be.kI Act, 1873 aad Na1l00a1 Sa ..... 

Sdaeaae RUIeI, 1981 

THE MINISTER OF STATS IN 
THE MINJSTRY OF FINANCE (SHIll 
JANARDHANA POOJAR Y) : I bea to la, 
00 the Table: 

( I) A copy of the National Savinp 
Schemes Rulcs, 1987 (Hindi aDd 
English versions) publisbed in Noti-
fication No. O.S.R. 335{E) io 
Gazette of India dated tbe 30th 
March. J 987 under sub .. section (3) 
of section 15 of tbe Government 
Saviols Banks Act, 1873. 

(placed in Library. Set No. LT·4131!87) 

(2) A copy of Notification No. G .S.R. 
336(E), (Hindi aDd EOllish 
versions) published in Gazene of 
India dated tbe 30th March, 1987 
lpecifyin. that the rite of interest 
on deposita made in National 
Savinas Scbeme will be 9 per cent 
for the yelr 1987 .. 88 ilSued 
under sub-rule (I) of rule 6 of 
tbe National Saviols Scheme Rules, 
1987. 

[Placed in Library. &. No. LY-4J32!87] 

Det.ned Demand. for Grants of t.e 
M la •• t.., of Es leroal Affaln for 

1987 .... 

THE MINISTER OF STAT! IN THB 
MINISTRY Of BXTERNAL AFFAIRS 
(SHR} K. NATWAR SINGH): I bea to 1.y 
on the Table a copy or tbe Detailed Demands 
for Orants (Hindi and Enalilb versioo') of 
tbe Ministry of Bxterna) AtTain for t 98 ' .. 88. 

(placed in Library. $II No. LT·4133/87). 
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CRAITRA 13. 1909 (lAtA) P.U. Commltt" ."", A MI •• ,. ', •• 

R, •• e •• th wortl" of aad ~ 
Report of tile IDdlaa I .. tltate of 'brei.. TrIll for 1915-86 ... "'I,,, .. tile workfaa of aod 

ADal.1 Reports of tile 
SportJ Goods Export 

Promotion Couacll for 
1985-86 aad state-
meat llIo_IDI re· 
alOD8 re : delay 

THE MINISTER OF STATE IN THB 
MINISTRY OF COMMERCE: (SHRI P.R. 
DAS MUNSI): I bel to lay on the Table : 

(1) (i) A copy or the AnnuaJ Report 
(Hindi and En&lish versions) 
of tbe Indian Institute of 
foreign Trade, New Delhi, 
for the year 191i5·86 aloDa 
with Audited Accounts. 

(Ii) A copy of the Review (Hindi 
and EngJib versions) by tbe 
Government on tbe workin. 
of the Indian Institute of 
Foreign Trade. New Delhi. 
for the year 1985-86. 

(2) A statement (Hindi and Eoglish 
versions) showing reaSODS for delay 
in Jaying the papers mentioned at 
(1) above. 

[Placed in Library. S,t No. LT·41 34/87] 

(3) (0 A copy of the Annual Report 
(Hindi and English vtrisons) of 
the Sports Goods Exports 
Promotion Council. New 
Delhi, (or tbe year 1985·86 
alona with Audited Accounts. 

(ii) A copy of tbe Review (Hindi 
and English versions) by lbe 
Government on tbe workioa 
or tbe Sports Goods Exports 
Promotion CounciJ, New 
Delbi, for the year 1985-86. 

(4) A statement (Hindi and Ellllisb 
Yersions) Ibowina reasons for delay 
in la,ina tbe plpen mentiooed at 
(3) above. 

(Placed il) "ibrary. Se, No. LT.4135/81]. 

ASSfINt TO B1LLS I , ," 

SSCRETARY GENERAL: Sir, I Jay OD 
the TabJe tbe foUowiDI four BUIs pasaed ., 
the Houses of Parliament durinl the cuneot 
session and assented to since a I'fPOO was 
last made to the House OD the 27th March, 
1987 : 

(1) Tbe Appropriation (Railways) Bin, 
1987 

(2) Tbe Appropriation (RailwI,., No. 2 
BilJ, 1987 

(3) The ApprC'priatioD (Railways) No.3 
Bill, 1987 

(4) The De1hi Municipal Cor~MatioD 
(Amendment) BiU t 1987. 

PUBLIC ACCOUNTS COMMITTEE 

(Elwlish) 

Se,enty·ftftlt Report 

SARI B AYYAPU R.EDOY (Kumool): 
I beg to present the Sev~nty .. firtb Report 
(Hindi and Eng1i~h versions) of the Public 
Accounts Committee on Cash assistance lor 
export of iron castinls. 

COMMIITEB ON PUBLIC 
UNDERTAKU-tGS 

{EnJ'lIshl 

T"eotietb Report aad Mlaut. 

SHRI K. RAMAMURTHY (Krishna 
aid): J beg to present the Tweatieth 
Report (Hindi aDd En.liab versions) or the 
Committee 00 Public Uodertakiop 00 Trade 
Fair Authority of India and Minute. of tilt 
sittiPI of the Committee relatina thereto. 
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SHR.t BASUDEB ACHAIUA: Wblt I. 

JOUr ruliDI ? 

(TrcwlGtlOll) 

MR. SPEAKER: My rulin, is this that 
YOU may kiDdl, take your seat. 

[£.-II.h) 

SHRI S. JAIPAL REDDY: Tbe more 
the statements tbey make the more the 
HcletoDs will come out. 

(Trtllll14tlon] 

MR. SPEAKER: Let it, come out. If 
there is somethinl. it will COme out. 

(illter",ptions) 

[&glish) 

MR. SPEAKER: Wbatever it is, it is. 
What Js tbe use or (carin •. 

(Interruptions) 

MR. SPEAKER: Fear goCl, when our 
faces it. 

[English) 

SHRI INDRAJIT GUi'TA (Basirhat): 
Wben the privilege motion is pending which 
you have not disposed of how can the 
Minister unilaterally say that he will make a 
.tatemt'Dt on the same sUhjc:ct ? Either you 
dilpose of tbe privaeae motion •. (Inurrup. 
lion,) 

SHRI SOMNATH CHATTERJEE 
(Dolpur) : Can anybody announce an item of 
bUliness here? It should com" from you or 
tbe Minister of Parliamentar} Affairs. 

MR. SPEAKER: He can ask for per .. 
mission. 

(/ntt'rruptions) 

SHRI BHAGWAT JHA AZAD (Bbagal. 
pur) ~ rt is the most important and unwritten 
rule of the demo;racy that Government 
wherever possible should react to tbe opposi .. 
.ion demand. They wanted a ,tatement and 
we are giving a statemeD~ What is wronl 
about it ? Wben we do not ,lve a statement 
they lay 'no statement'. When we live a 
statement they say why are you living a 
'ta'~ment Wilat a wonderfvl rule they have

l 

(1",,,,,,pll.o,,,) 

SHa' S. JAIPAL IlEDDY: When our 
prtvileae motion is pendiDI aDd wben tbe 
ruliol bas Dot beeD prooounced, no state-
meot can be made 00 tbat quoetion. 

[Traltslat/oll ) 

MR. SPEAKER: It will be done lawfully. 

(BlrgIt,Ir) 

SaRI INDRAJIT GUPTA: When the 
privileae motion i. pendiol bow can be make 
• statement. He bas done it.". 

MR. SPEAKER: He bas Dot made any 
statemeot so rar. 

(I"'"ruplloll/) 

[Tfll",ratio" ) 

MR. SPEAKER: Every thin, will be done 
accordins to Tule,. 

2.12 brl. 

MATTERS UNDER RULE 377 

(English) 

(I) Netd to eoosl"er tbe proposal of 
Httloa up I SecurUy Printing 

Preu with • IDIDt In 
K.roatak. 

SHRIMATI BASAVARAJESWARI 
(Ben.ry) : The State Government of Kama-
taka in 1986 bad reQuesled the Union 
Finance Minister to consider locating Security 
Printina Press with a miDt in Karnataka. 
After careful consideration of tbe chen 
Finance Minister, a Committee for site 
selection visited the State and saw 9 number 
of places and it was also reported that the 
Committee preferred and exprtssed full 
satisfaction witb the site Indicated in Mysore 
city. It '\!as later learnt tbat the final proposal 
in this :S8rd was likely to be considered by 
Public Investment Board. The Goyctntnent 
of India later considered that West Ben.al 
was _IsO being considered for Security 



PriDtiq Prw. The Kamataka State indicated 
tbe advaDtapi of haviDI it in Karnataka 
where the Centra) iDve.tmeDt ill the teemt 
plat wal DOt much. Sir, tbe matter i. pend-
iOI with the Uoioa GovernmeDt for lODl and 
DO deci.ion baa beeD takeD. J urae the 
Minister to consider tbe propoul reprdioa 
locatiol tbe Security Printina Prell with mint 
in Kamatat. State immediatel),. 

[ TrtPfllotlotlJ 

(ll) Need to take _ceIIIry .t." to 
eoatrot tIae filaria '1_.. .. 
Cbudra,.., m.a..... ud 

Gacldllroll .latrlctl 01 
M ......... tr. 

SHRI VILASH MUTTEMWAll 
(Cbimur) : Mr. Sptaker, Sir, aC'Cordioa to a 
report of tbe World Healtb Ora.Disation. tho 
number of perlOns sufi'erinl from filaria at 
present in Jodia is one and an balf crore. 
and the member of such periODS runs ioto 
crorcs wbo have come into contact witb tbe 
germl of filaria. Cbandrapur, Bhandira and 
Gadcbiroli districts in Maharalbtra have 
beeD badl, affected by this disease and in 
these districtl also the most afl'ected areal lie 
In Pauni. Arjuni, Lakhauodur, Kurkbera. 
Korechi, Mool, Sindewahi, Brabm.puri~ 
Garbcbirauli. Sirocba, Aben and CbamoI'CS1 
blocks. 

Some yean back the incidence of tbis 
dIsease was nealiaibJe but in tbe absence of 
proper treatment, it is spreading like wild 
fire. The condition today is tbat tbere il not 
a siolle bouse in lome vina80S of the said 
districts in Mabarash,ra where there is DO 
tilana patient. The officer. and the employees 
do not want to work in these areas affecled 
by tbi, disease. Not only tbis. the people 
h«itate e~n to atabUIb matrimonial alli-
ances in tbe filatia affocted vililaes. Pilaria 
is a contaaicul disease and the penon 
afflicted by it canDot be cured tbe whole life. 
His body looks ully and be suffers flom in-
feriority contplex. 

Tbe Filaria CODtrol PrOiramme was 
launcbed in 195 S· 5 6 but it could Dot make 
any headway due to its slow implementation. 
In 1980, a IUrvey prolramme for 290 
filaria affected districts was formulated but 
onl1 176 vilt.,. wwe IUlv81Id aad there 

allO oDl, 15l ceatr.. were .... nit 
lpeakf of the .ituatiol. 

It is laid that this 41St •• it Clued .... 
.. 'culex' mosquito bites a perIOD 1500 timet. 
O. could just im •• iDe tbe hUll Dum'* of 
moaquiton in these diatrlctl of Uallanabtra. 
For proper djapoala of tile .,.tteat, Ie II 
DeceII&1'J that tbe blood 01 tbe patieDt for • 
test should be taken duriaa oiabt. 

I would, tberefore, Ub to orae t. 
CeDtraJ OOl'ernmcot tbat it abou'" Dot loa .. 
the poop~ of Gar b Cbiroli, Bhandara aD. 
Chaodrapur at tbe mere, of tbe State 
Governmeot, because tbj. work ,. beyoad 
tho capacity of tbe Government. The wort 
of mosquito eradication sbould be UDder-
taken expeditiously in tbese diltricts aad 
proper medical aid sbould be made available 
to tbe people by opeDiol • Health Ceaue in 
each villap acd by Ieodml a tam to 
conduct a survey so tbat this disease could 
be checked from spreadiDI. 

(ill) Need to tlke Heel." mea .... 
to eD&ure pay ... t of rem.-

aeratilfe price to die _,. 
uoe lI'owen ill N ..... 

Bt .... 

PROF. CHANDRA BHANU OBVI 
(Bali.) : Tbe economy or Nortb Bihar II 
baled on aaricuhurc and a larae ar .. ill this 
region i. uDder luprcaoe cultivatioD. Thero 
are a number or supr milli. The IUlar mill 
ownc" are Dot payinl l'OUODablc plica to 
tbe poor aDd jlliterate farmers for lbeir 
produce .. Due to non-payment or reuooable 
prices. there i. areat reBeotlllCot amODl the 
fal'lDOl io North Bibar. Koeploa in ,iew tbo 
pitiable condition of lb_ poor farmer, tile 
CeDtral Govornment should tab some 000-
crete stcps uraently and help tho poor 
farmers. I would. tberefore, urae tho HOD. 
Agriculture Mjnister to take lOme coacrete 
Itepa in tbis rtprd to remove tho lufforiaaa 
of the farmers so that their financial poaitloa 
could be strenatbened. 

(i') Need to pro,'" old I,e ...... 
to aarlcalhltal aabour III .... 

~try 

SHill AMAIlSINH IlATHAWA 
(Cbbota Udaipur) : 1 would Un to clraw tbe 
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attentioD. of tbe HOD. Labour MIDi,ter to-
w.eta .-altura1 labourers. Tbere are lakbl 
of agricultural labourers whose condition is 
very pitiable. They bave neither houses to 
livo jp nor dllJ' lOt fully work tbrouabout 
tbo rur. Tbey ,et .very melll'o waps aDd 
tbey baN. tQ pass tboir 014 &Ie flltb areat 
difDcult,. BlIea tbeir family members do oot 
ta~ c;ar. of them in the old lie. At tbat 
tilJle their cooditioD becomes very pitiable. 

I would, therd'ore. like to requcst the 
GOVOl'OalCnt that a rrangtment should be 
made; to pay o,d age pension or some allow-
ance to the ('lId and heipiesl aaricultul'a. 
labourers so that they do Dot face stanation 
in their remainin, life and tbe, are .. ble to 
livo p~ac;efully. 

(v) Need to Jmpro,e traDlport f.cI· 
lities In Mldb)a Pradesh to 
ac~elerate tbe ecODoaalc 

development of the 
State 

SHRl PRATAP BHANU SHARMA 
(Vidisba) : Madbya Pradesb is the largest 
State in tbe country, but the progress made 
by the State in the matter of communication 
and traosport facHities bas beeD less than tbe 
national average. The progress made in the 
field of railway facilities or tbe development 
of roads and air services is not satisfaclory. 
Tberefore, there should be expansion of 
railway lines io tbe far· flung areas of the 
State especially. in tbe tnbal districts of 
Jhabua and Bastar. The State Government 
ba. leot proposals for 6 new national hiab .. 
ways to the Central Government and the 
Centre sbould accord its approval to tbem 
expeditiously. We have been demandmt for 
maD), yean that Boeing Air Service should 
be introduced 00 Delhi Bhopal-Nagpur and 
Bombay Auransabad-Bbopal·Jaipur·New 
Delhi rout.. and BUaspur and Bastar be 
lioked witb Bhopal by Vayudoot IC~. 

I would like to submit that by accordinl 
approval to these schemes, tbe pace of 
development of Madhya Pradesh will be 
accelerated and national income would also ,0 up due to ,rowlb in tourist tratBc, 

(£nt''''') 
(vi) Need to ..... tile aallwa,. 

Aeddeufl (ComPID.atJOD) 
Ral ..... let up oat 
.... Itaodlal trl-

baoal' for _HU .. 
aeeJdtDt C)al •• 

DR. S. JAGATHRAKSHAKAN (Cbeolll· 
pattu): Durio. the recent past. tbere have 
been a number of accidents in Railway. aDeI 
a larae number of human lives are beiDI 100t, 
.a well as resultinl in acute injuries. It may 
be recalled tbat tbe Railway Convention 
Committee have made some recommendatioDl 
with rtllrd to tbe payment of compensation 
to tbe victims of tbe accident •. It bas beeo 
noticed tbat the amount of compensation 
beina paid is much delayed aod the claims 
are not aeUIed in time. The Railway Con-
vention Committee bave recommended to 
coDstitute lone-man claim tribunal to d .. 
witb Iccident claims without furtber del,y. 
Recently, there was a mljor accident in 
Ariyalur, Southern Railway and a lot of 
bardsbips and sufferings have been caused 
to • number or people iocludioa tbe familia 
of the deceased. !t 18 imperative tbat tbe 
Central Government should take immediate 
step. to amend the Railway Accidents (Com-
penulion) Rules wh Icb were enacted I. carl, 
as 1950. One-mao Saaodina Tribunals for 
settling the claims must be constituted OD 
priority basis. This wjJJ help redress the 
sufferinp of the accideot victim •. 

(vii) Need to easure tba' tbe L.P.G. 
.. nt for domeatlc .Ie i. not 

dherCed to commercial use 
by tbe dealers for 

moueta'y lalnl 

SHRJMATJ KISHORI SINHA (VaisbaU): 
The Government's decision to raise tbe price 
of LPG for commercIal purposes may be 
justified but it poses some unforeseen risks to 
domestic coDlumers. AI the price between 
domestic and commercial use differs 10 
WIdely. there will be ,reater temptation 00 
tbe part of LPG distributors to divert LPG 
meant for domestic users to commercial user •• 
Also, there would be les. interest 00 the part 
of dealers to supply domestic consume" 
who would be compelled to watt for a 
Dumber or day. to let the rcflU.. The 
Government must. therefore, Ilk cadl dealer 



to keep 8 .parate account of domestic and 
cOlltetorcial supplies the, make. the date of 
filtiRl tequests for fttln, tbe date of supply 
aDd otber details to ensure tbat there is no 
diversion of LPG meant for domestic supplies 
and tbat domestic consumer does not sutrer. 
Tbuc should be adequate publicity to tbese 
steps Jest domeadc CODsumer, ,bouJd be 
harassed by tbe dealers and suppliers. Tbere 
should be heavy penalty for diversion from 
domostic consumers 

1%.20 Ian. 

(MR. DEPUTY SPEAKER. in Iltt eMir) 

(yiii) Need Co coa.lder tbe (eallibility 
of de,..lopIDi &rOD to"n io 

Et.h, Uttar Pradesb a. • 
tocr'st resort 

SHRIMOH~MAHFOOZALlKHAN 
(ftab) : Soron town in distract Etah. UP is 
having a populauon of over tbirty thousand 
besides Nllar Pailka and a Railway StatIon. 
An annual mela popular1y kno\\on 8S -Marik 
Sarin' is ht'ld there and i~ attended by thou· 
~ands of pil,flms from Rajasthan, Madhya 
Pradesh aod other parts of the country 
CO have a holy dip in Its tank known as 'Har 
Kr Pauri' During the mela, a big cattle fair 
IS also held \\ here hundreds of callie beads 
e'lchange hand& But. the place is absolutely 
neglected and completely Jacks "roper maio· 
lenance, neces~Bey facJh(i~'i (or the ptl8rim~ 
and other tourlstc; Sl1ch as d/la'timaJhoIQs. A 
great need of tts tald, g over by the Centre 
IS, therefore, being felt h)' the people for its 
development and for providing necessary 
facilities for the pilarims and tbe tourists. 
ThiS would also help 10 the economic develop· 
ment of [tah which is a b(tck\\ard .. rea in 
Uttar Pradesb, 

I would, tbererore, urIC upon tbe 
GovernQ,lcot to consider the fca,ibiUty of 
takiog over and developing ic under tbe 
Central schemes as in 'he case of tourists 
resorts in the country. 

---

J2.22 ..... 

D.G. 8'-88-.11",.,,/ 
110"" A!,air, 
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D£MANDS FOR GRANts, 1981-88 
-Cthitd.. 

[E",II,h] 

MiDl,try of Home Alura-COllI". 

MR. DEPUTY SPEAKER: The .,.. 
will DOW take up further discussion aoct vot-
ing on tbe Demands r or Oraott uDder til, 
control of tbe Ministry of Home AffaiR. 

SHRI AlAY MUSHRAN (].lbalpur): 
Mr. Deputy Speaker, Sir, I me to IUpport 
tbe Demands for Grants of tbe H(MH 
Ministry. 

For the last two days we have been dis· 
cussing the Dfmands ot the Horne Milliltry 
and probably spraktr after speaker .baa beCD 
concentrating on the Babri Masjid i"~ In 
my opinion. It dces not only relate to the 
Home Ministry becau!.e thiS issue today i. 
cuums completeJy acrrss the body·politic or 
the cour try and tbe eVils of communalism 
ha\e sbown thear ugly u:elb either by WIY of 
rallies or inflammatory s~eche. incitiDI the 
rchsious sentiments of various relisions. Now, 
the time bas come when instead of reliaiOul 
bickerinas or makiD8 it a political lAue, we 
sbould take a second look at it and aU ctforta 
by the society, the Government and every-
body in tbis House should be made to pri-
vatize reliaiou. In my bumble opinion, 
reliaion is • very private or personal matter. 
HistoricallY, public exhibition of rcliaioul 
sentiments bad certain value in tbe olden 
days and in the pre-Independence dap 
because at tbat time National Movementl 
were very much intermingled with reJiaioul 
mo,"cments. Due to Jack or facilities tor 
publicity and Jack of resources to QODlmuDl· 
calef people used to make use or r~itioUi 
cOhJreaations for national putposea IUcb, 
as our f~om struule or freedom move-
ment. 

Today. tbe time has come "hen we should 
review tbis polio),. The time bal come "'bee 
we sbould have political meetinp aDd dis. 
cusslons between cross-sections of people, 
witbout brinsina in religion. What it 
are rellaious the cause? WIly r.ti.ats 
aod rell.ious functfoDl boltla takoo 
qDlzaoce of b)' poUdoal ltadora, 
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Wby il tbe GOVCfDment Dot prepared to 
n¥iew the wbole tbiDI in tbe cbanged 
circumstances wbich came into existence 
because of modernisation practically in aU 
&heres' Why is reliaioD misused by lome 
people always to slir emotions of a particular 
community against another community today 
either at religious places or throup religious 
conareptions, whetber it be Babri Masjid or 
Ram Joam Bhoomi ? 

I do Dot agree with Sbri Banatwana. When 
be was sPCaklD1 yesterday, be stlted tbat 

the cut-oft' point should be IS AUlust 1947. 
I do Dot aaree with this view because seeps 
had been takrn even before Auaust ] S. 1947 
by society in this country ADd by society I 
mean all commuDlties. If Hindus are at fault, 
Hindus must criticise Hindus. Muslims were 
at flult, tbere were instances in our bistory. 
of otber Muslims condemnin, rbose Muslims 
who were at fault. Why could this issue not 
be treated in tbe same lisht today also? We 
mUlt do some introc;pection and accept our 
mistakes rather than pomting out the 
mistakes of otb~rs. Then tbe tendency is to 
leave evcrytbiDJ for GovernmeDt to resolve. 
After all, what is lovernmcnt? Government 
is • microspopic part of the Society. And 
wbat is ODr society? In my opmion, we are 
alilodians tirst aDd Muslims, Hindus. Parsis. 
Sikhs, lsaies, etc. etc.. only later. But tbi' 
lub-nationalism, tbis regionalism is bringinl 
fortb a predominanr pressure on our national 
issues and OD all our Dational aspects, Some-
bow we have started thinking on tbe tines , 
that we are first Assamese. Bengalis, Punjabi. 
and 10 OD Ind so fortb. The time bas come 
when we should seriously try to chanle this. 

We arc all represcntatives of our IOGiely. 
We represent here the various cross·secdons 
of political parties. We must cnsure tbat 
when we 10 to our constituencies, we should 
II • body politic, as tbe leaders of our 
political iDstitutions, spread this messaae of 
peace and message of communal harmony. 
We always try to impress upon our voters. 
depending upon tbe community to whicb 
they beloDg, or depending upon tbe. place 
fromwbere we are spcakiol. tbat nothlng baa 
been done for tbem. Wby should we keep 
on doins IO? Government mUit live a lead 
that there should be a policy review. The 
,. ... lJuorpatioD CoUJleil il Dot CDO •• 

Mm. 0/ Bo". .II'" 
Slttiq ICrOil the table aDd beadlll the lime 
point apin aad apia. year aner year. II 01 
DO conaequeoce. All those meetiDII of tbe 
National Iotearatioo Couocil have DOt bui. 
cally chanaed our tbiotiDa. 

So my .ubmillioo tbrouab you Sir coda, 
is lbat tbis Government must Dot .ive aD)' 
importance to commuDI] function and must 
nOI allow politicians aad society to think OD 
rClionel aDd communal buJI. We mUlt 
chiok as Indiaos. We must take I leuon out 
01 tbe army atmospbere. From my owe a· 
pcrience, I can teU you that, various reat-
ments bave lot their own reli,ionl. Evon. if 
a Hindu is servin.. say for example, in 
Assam Rcaimeot, be Joes to the Church, If 
a Muslim is servin, in the lat Reafmcot •• 
In officer, be lOCI to tbe place of worship 01 
tbe men he commands, Le. be lOCI to tbe 
Temple. Tber~, the finest is dra,,'n out of the 
communal (ecliols. Why can't we do it bere ? 
I am sorry 10 say tbat we draw out tbe 
worst. And tbere are examplrs. Tbere are 
Hon. Memben of tbis Hl1U5e, who outside 
tbe House, have always drawn tbc worst of 
the communal fecHoas and we have taken 
no action. Why can't Government take 
action against such Membeu? Impeach 
them. Admonish them. They abould apo-
logise to the House for creating outside the 
House, aD atmosphere, wbere the commu-
nities arc put againit tbe communities, from 
the reliaious point of view. 

Second poiDt which r want to draw tbe 
atteolion is, of laCe, we beard that a very 
dreaded terrorist was caplured while be was 
beinl traDsported. 

Sir, may I draw the atteDtion of tbe 
Minister ...••• 

MR. DEPUTY SPEAKER: He witl 
take Dote of it. He is Jistenina. 

SHRI C. JANOA REDDY (Hanamkonda) : 
He i. liltcnios aDd lpeakina. 

SHill BHAGWAT JHA AZAD 
(Bbaaaipur) No. Sir. His can are with the 
Member. 

SHRI AlA Y M USHRAN : I bav. coo8-
deuce iD his venatilit)'. 
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My poiDt Is tbat • dreaded terrorilt 
eecaped tUCCCllfully from the custod, of 
police What does it indicate' It does Dot 
iodicet. tbal the police i. iavolved with tbe 
terrorists. No. It indicates lack or treioio. 
alKl lack of perrormante of dut,. Simply by ",ina tbat tbe law aDd order subje't in toto 
is. State Subject. the Government mUlt 
consider IDd must aeriously tbink. 8S to bow 
tbe State Government Police ia lackiol in 
various modern tecbniqutl io enlurin, the 
custody of such dreaded terrorists who have 
been cauabt at tbe peril of life to tbe J)olice 
people; wbo have killed &eorn of people; and 
wbo bave spread tbe venom of communalism 
and terrorism 7 I would like 'the HOD. 
Minister, in his reply to tbrow Hallt on tbi. 
illue. as to how, rrainin, is to be liven 
priority by them in makin, police (oree really 
active. Instead of the terrorists beinl dreadtd, 
it is the police wbich should be dreaded. 
There waa a time in our country. if the 
t.(J,~~dQr walked on rhe street of the tOWD, 
people used to be scared of him. Today. 
i)e'opJe don'. take any notice of tlrllMdors' 
Tbe, take more notice of • B class terrotist 

Sir. tbe next point, • wi,b to make aod 
wbich is also a very serious matter. i e., the 
people who are spread ina cClmrnunalism arc 
being ,h,'en protection by a political parly. 
There are Members of tbi, House. who have 
been spreading communalism and (beir politi. 
cal parties say. we have notbina to do with 
tbis. Tbty speak to support him and they 
condemn communalism. But they indircct1y 
by their support encoura8e their Member--a 
prominent Member of a partY-to keep on 
.preadlnl hatred and teeJina of insecurity is 
spread throughout the country. There are 
peoplt, who are unpatriotic, thtty take oath 
by tbe Constiru"OD and .ben they come and 
Sly outside the House that we will boycntt 
tbe Republic Day Sucb people should stand 
condemnation is most open way and expres-
sion. and if necessary tbey should be de-
franChised. 

So. I urae upon the Government, the 
Ministry to bring a law. You may not be 
able to take any action .Iainst a Member l"f 
that nature; you may not be able to imprtacb 
him, but YOU must bring a Jaw. Anybody. 
~ho is expressinl any disrespect hy behaving 
In a diarespeclfu) manner to the National 
Antbem. to the National Day, to tbe Ro-

public Day. to the Independence Da" to 
au)'thlnl. sbould be dc-francbitc4. The, 
.bould be treated .a person a Don-pata 10 
this country. Sir, io the ond I want tQ mate 
a point. I want to conaratulate the Minister 
for makina women', bettalian in the ClIP. 
It is a very brave step. 10 onr countl'7, the 
safny and lCCurity of women i. DOt boinI 
ensured as well as they dCSC-fVC to be. And I 
am lure, by tbis battaliao, the OOvet'DD'leDt 
bit taken the riabt step but the wi, fear I 
have is tbey should not be trtated ••• deco-
rative facade. They must be liven proper 
wirele~s communication because by beiDl the 
weaker sex, tbey definitely require a better, 
communication system tbat \\ hat the mOD of 
CR PF require. I would like to know from 

• tbe Hon. Minister in his rtpJy u to what 
communication aysttm bls btc:n provided to 
this batt.Han when tbey operate. and what 
weapon has been given to them anct in What 
areas tbey wiJ) be employed. 

In the end .. Sir, I support the Minist,.,'. 
Demands for Grants. I congratulate tbe 
Government for taJkina tbe riabt stept 10 
Punjab. In spite of communal batred, io spite 
of ~omc people connivin. with tbe terrorista 
the Government bas taken a step which is 
beinl acclaimed today throughout the world 
as a very novel ex~riment. a. a novel • ., 
of dea Hnl with tbe problem. It started II' 
communal problem, then it became a law aod 
order problem, then it became a political 
problem. And I am very sure with thi. policy 
in mind, a day will come wbeD Punjab will 
be as peaceful as ever. 

So far as other area~ are concerned, WIle-
ther it is implementation of Assam accord or 
whethe r it is trouble in DarjeelJaa. the 
Government should not treat these I. the 
same problem as Punjab. Punjab WIS a dis-
tinctive problem. These problema are thOle 
which deserve the treatment of beiDa ni.,.,., 
in the bud. It is not necnsaJ") to reacb 'I 
stBae of emeraency and then you treat I 
patient If you can nip these movement. ia 
the bud. so mueh tbe better. And I am ~ 
"ure, that Government at least. to beatn witb, 
a~ an exam"le. people wbo hi" spot. 
sreater .fter speaker, who bave apoken in 
tbe mOSl derOifttory manner in the lut rally 
which was held in the Boat Club by a com-
munity. the severe most action aIBinst them. 
The Government mUlt come out .Ith a .." 
strOl'l band apinst tbOlO people wtao ." 
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tried to spread venom or communalism. They 
blve dODe vendalism. They are sayiq that 
you bum tho bouses of tbe Minister. They 
Ia\Y we will flaht, we will 10 alainst tbe 
country. These people must be taulbt a Jesson 
wbether tbev belong to any community irres-
pective of majority or minority. And, I am 
lUre, the Government, tbe Hon. Minister. 
"hile makiog his r~ply will live a commit-
ment to tbis Hou~ that such people do not 
deserve apy sympathetic guidance or aoy 
bllmanitarian approach What they require is 
a 'Danda' and tbey mU5t get it. 

(X,." .. lclion] 

SUR} C. JANGA REDDY (Haoam .. 
toDda) : Mr. DeDuty Soeaker, Sir tbe 
demands for grants of the Mmistry of Home 
Atfairs are under discussion in the House and 
I would like to submit two or three points 
reprding them. The previous speaker has 
just DOW stated in very clear terms tbat com-
munalism is rooting out naHonalism in our 
coUtury. I would like to add one more thin, 
to it that communalism is rooting out eVeD 
reaionalism aloog with nationalism. We 
achieved independence forty years back J but 
it fl a matter of regret that we are havina 
dhcuuion on tbe some subject even now that 
communalism and regionalism are arowinl 
day by day. At one place regionalism is 
arowing on the basis of language and at some 
other place communalism and resionali5m are 
tpreadinl their heads in the name of reirgion 
aDd due to both these menaces, there is com. 
motion throughout tbe country. 

Previous speakers have made it very clear 
Ie their speecbes as to what happened in tbe 
BoaI Club rally of 3 -3· 87. A leading peflOD 
tIid in bis speech that if he utterfd a single 
wOld in .Jama Masjid or issued a directive 
fl'OQ) there it, tbe bouses of the Ministers 
would be set ablaze. Not only bouse!; of 
Mjoilter. f but even tbe backbone of the 
Mia.tel'S could. be broken and they could be 
playaica", assaulted or anything could happen. 
SuQb epeeches were being made just in front 
of Parliament and aU or UI remaioed sileot. 
Wbat i, ju rouon ? The reason for tbis i. 
tbat the Congress Government is fol1owinl t_ polioy of elections. It is aivinS encourqe-
l'Qet to communal clements, because it want. t-.u votee iD ita favour .. B)' .,kina Mualim 

llo,", .", 
1 .... to withdraw a candiOa" f.om election 
in Keral. and by appeuiDI Mvalim 1 .... 0 
there.' tbe CODlfeSS Oovernment i. provldiaa 
ODCOUr&aement io tbis maonor. 

Mr. Deputy Speaker. Sir. dilc:usaion. 00 
t.o occasions have beea held on violation of 
tbo Fore-ilo Contribution Act. People 'rom 
Kuwait and Saudi Arabia come to our country 
and they bnng mooey witb thom and indulae 
in conversion of ,elision and increase tbeir 
political int1ue~ce. Action wat to be taken 
qsinsr thenJ. J w()uJd say that an enquiry 
was conducted by C.B.l. and a Qle under 
the Foreign Concribution Act is pendiDI in 
the court of tbe Cbief Metropolitan Meais· 
trate in Delhi. We have heard aDd also read 
in the papers that efforts are beina made to 
withdraw tbat ca'e. Tbis ca'te ha~ titber been 
withdrawn or is likely to be withdrawn. 
What is its reason 1 In KeraJa a candidate 
of Muc;lim Lea,ue wa4l asked to withdraw to 
set·· elected. Its price was paid in this 
manner. For withdrawing its candidate-· by 
pressurising the Central Goyernment, tbe 
action which was bein, taken under tbe 
Foreign Contribution Act agaln1! the leaders 
of Muslim Lea gUt t bas been withdrawQ by 
the Central GoyemrHnt. 

SHRI O. M. BANATWAllA (Ponnaai): 
Mr. Deputy Speaker, Sir, chere is no trulh 
in it. 

SHRI C. JANGA REDDY: If you ate 
not aware of it, you may go through tbis "aper 
cutting.·· To gee a partkular candidate eJect-
ed, the Muslim League candidato was with .. 
drawn and that too wben a case bas been 
instituted a8ain~t him on the basis of • C.B I. 
enquiry. EtTorts are beiDI made to withdraw 
it You may read all this in Ihis newspaper. 
(In terruptlo",) 

SHRt R.AM PY ARE PANIKA (Roberts .. 
ganj): What have you not done 10 let your 
candidate elected in Jammu 7 1f all that is 
eJplained here. it would be another story. 
Yon are not in anyway less than them. You 
are rother more dangerous then them. The 
members of R S.S. are more danserous tban 
them. 

SARI C. JANOA REDDY: It I. your 
view. Many communal riots bave taken place. 

• ·Sxpuole4 II ord.red by tbe Chair. 
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appoJat I commiuloo and II, Itt roportl op 
the Table or tile HQ\JM and tate action! 
... IDlt tbe perloDI found luUty. You your-
.If orpnise riotl and particip.te in tbern. 
Whether these Il:re riots in Baoaras or at aoy 
other place. you arc rxpert in it. If all 
Hindus would have betn with us, then our 
streoltb would Dot have been one or two 10 
tbe House. In that case our strength would 
bave been more than you ... (1"",rup,lons) 

SHR) RAM PYARE PAJIIIKA: Tbe 
Ipteeh made by Shri Au' Debarijl is in tbe 
record aDd the speech del.vered by tbe Babri 
Masjid people i. more danaeroul. 

SHRI C. JANGA REDDY: We want 
you to be Indian first. but you have not be· 
come a true Indian c\'en after lo"y years of 
independence. 

SHRI C. JANGA REDDY: We are 
tryiDI to build India In the Shahbano case, 
one of )our Mmlsters of Stale Dladc a state-
ment and the other MlOls.ter appoSC'd It. On 
th'l. you made Sbri Arif Mohnmmad Khan 
as a sacrificial gnal. You chanlled your stand 
undtr pol,tical pressure. B~ doinl this, y(\U 
tnterfered in the Muslim Penonal Law. This 
is the reason or your defeat in K~rala. We 
feel that you misled Shrl Arif Mohammad 
Khan ... (I" I,,"UP t1mH) Had \\e mi.led 
Hindus we would not have been bere, ~ 
would have been in the Government because 
Hindu families are more in tbe area. 

SimUarl" first you dismissed Dr. Parooq 
Abdullah and later on entered into an aarte-
ment with bim. What does tbis mean? You 
misled Shah in Kashmir and dismissed his 
National Conftrence Government. ARer 
entering into an agreement, you lave all 
"owe" to Dr, FarooQ. He after aDurnina 
power disso1ved the Asstmbly. It WI! all pre-
planned. You did an this to catcb votes and 
to remain in power. You ate harmine the 
COuntry by doing so. Tbe Congress Party is 
resPOnsible ror aU this. I caa cite many 
Such uemp'''. 

What are ,OU doin. to Hydetabad ? This 
is known to you. Durins ejections you 

MI". 61 Rbmi AD's'" 
eatered into an alreement witll MtM III 
SikaQ(tarabad. You do just the opposite, 
fib.t,vet you speak bere. J woUld sa, tbft 
tltis i. all happenma because of yonr Oovem· 
mente 

Today relfonalf~m is spreadin, Its bead 
in the country. This is the reason Hindi i. 
beiDlopposed today_ You are collaboratio,. 
witb tbe Anna DMK who is adoptinl aoti· 
Hinti stance. Similarly. rouod tbe clock 
efforts are bting made secretly to C'on'e to ab 
undetstndin, with TeJqu Desam also. We 
have read in the newspapers tbat talks are 
loin. on between Shrf Madhav Reddy and 
Sbrj Dba,st. People speaking different 
Jangu8.es are beinl discriminated You shoul4 
try to briol improvement in al1 these thio,s. 
You are enterin. into aar~ments ju.t to keep 
yourself in power. 

In Benlal. )'ou encouraled tbe Gorakba· 
land Movnncot In order to form your o.n 
Government there. Similarly, you enrouraitd 
Bhindranv..a18 in Punjab. '·hese all thjn" are 
harming the country. You should thInk over 
these thinlfCl Mcause the i'esults are nct loin. 
to be 1000. 

There is discrimination even between 
scheduled areas and non .. c;cbtdulrd areas. 
The banks do not advance loat1s to "en-
triba1s in the scheduled area. by mOftPllinl 
their land. You Shl)utd find out some sC,.\lu; 
"on for this Reccntly in Andhra Prade~b. 
Lambart SOJH, have been included in the 
list of tribals but Kodakumrnari tribals, who 
are the real tribal. and lhe in rt\ft'stS. have 
not been included in th~ list 1 be facilities 
tbat 'are beiol providtd by the GO\lernmmt. 
are not liven to the rea' trlbals. who live iD 
hills. My subm;sf\inn is that for ,"is purpose 
you elasCliry them 1010 1hree cattlOriel .,Iz. 
A.B and C. Those who live in cities insttBd 
of bins are treated as trlbats and liven 
facilities. Therefore, I rtquest tbat tri".I, 
should be divided into tbrte .cattIOries. 
namely. At Band C and facilities should be 
provided accordingly In Andhra Prader.b, 
tbose who have been livio. in Kodakummaro 
for hundred years st ou1d be included in the 
Jist of triba1!. Their appearanct i8 total)y 
tribal. Tbi. matter is stm under coosidera-
tiOD. 

Now,J would liko to say IOmetbiqlbout 
freedom fi,htorts pension. The Union Minis-
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ter. Sbri VenaaJ. R.ao il President of Pee. 
Tbe Auraaaabad Screenin. Committee II 
provJdiDi tbis facilit, eveD to those YOUD, 
penon. who bave bom afttr independence. 
Boaul people are lettina tbi. pension tbe 
P. C. C. President, Sbri l, Ven.ala Rao. who 
is the Uoion Industry Minister hal also 
complained about tbis. But so rar no action 
hal been taken in thi. rei. rd. Cases have 
been pendiol since t 973 for sanction. There 
the staff i. inadequate. Files are Dot taken 
out even after 4 or S mon t hI because of 
inadoquate statY but bolUS case" are however 
befal sanctioned. He must bave received 
lucb letten. Since Sbri Venaa' Rao is in 
tbe Screenioa Committee, the 'Datter should 
be enquired iota. 

(Eq/I,,.) 

Mit. DEPUTY SPEA K ER : Do not 
record. Please stop. Nothing will 80 on 
ncord. 

SHRI C. JANGA RBDDY : I cooclude 
my speech. 

·SHRI C. K. KtTPPUSW AMY (Coimba-
tore): Han. Oy. Speaker, S'r White J rise in 
.upport of tbe demands for 8racts felatina to 
the Ministry of Home Affairs for the year 
1987 .. 88, I would hke to express certain of 
my viewpoints on tbe .ubjett matter. 

The police Ire playing a vita I role in tbe 
maintenance of Jaw and order all over the 
country. However, they do not ,et remunera-
tioo commensurate wirb their duties. 10 case 
of Delhi Police, CRPP and other POlice 
forces under the control ot Central Govern-
ment their !jalaries have been increa,ed. The 
recommendations of the Fourth Pay Commis .. 
sion have been implemented in respect of 
these police forces. However, police forces 
in tbe respective States arc stili iIJ.paid. 

I request the Government to provide 
'acilities (or education or tbeir cbildren. 

• The speech was ori,ina tty dtli~rtd in 
Tami). 

NI •• 0/ .... ..,._ 
UDder 20 poiDt ecooomic proaramme, wIveI 
01 policemen mUll be provided 10101 for 
atattin. self..nploymeut "otures. 

As far as the st..eDlth of the pollee force 
i. coocerned it hi inadequate. There i. 001, 
one polite .~tion for every 60 or 70 'lilll.ea. 
The Dumber or police stations must, tbere 
fore be increased. Tbe cooditions wbicb 
prev~i1ed in pollee Itatlons before 1947 ia 
still prevaiJinl in many of tbe police ,tatioos. 
10 tbose days. tbere used to be o~ly 10 
policemen, one lub-Inspector, one wnter in 
a police station. The same situation condo ..... 
Since 1 also served in tbe Police Deptl., I 
know tbe lacuDae eli,tina. It ODCe ... aiD, 
requeat tbe Minister to increase the number 
of poJice statioos and the strcDlth of police 
penoaoel in every police station. 

Sir, J am very much pained to point out 
the inadeqtJtIaey of minimum fransport 
facilities in many police slation.. Many 
police stations do not have mOlor· bikes, not 
even bicycles. I. therefore, request tbe 
Government to provide vehicular facilities to 
police and bomecuards. 

Tbe wards or policemeo must be pro-
Vided free education from primary 10 
coUelC level. As in tbe case of Sportsmeo, 
vacaodet mu.1 be reserved in GoverOIDeDt 
for employment of the sons a.nd dauahters 
of policemen. 

IPS officers belona to central poliee 
cadre and tbey are bilbly educated. Despite 
tbis. they induJ.e in many malpractices. A 
Committee must be eons. ituted 10 monitor 
the activities of tbe IPS offkers ioduiaiPI 
in corrupt practices. Tbe Hoo'ble Minister 
may kindJy cake ooto or tbil. 

J can cite an example in this conoection. 
A polace officer of DIG rank held lath. 
and Jakb. of rupees in benami name. The 
Hon'blc Chief Minister of Tamil Nadu 
Dr. MOR bad bim suspended and J appro· 
date the action of the Chief Minister. 

At this juncture, I with to rerer to the 
recent tralic traiD dis.lter on tbe Maru .. 
daiyar bridp in Ariyalur. The Mon'bl" 
Mini.fer of State for Home Affairs Sbri 
:po Chidambaram ruthod to tbe acoideDt 
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alle aad paid bll full atttotioD to PI'O\'idiDa 
tbe DeceIIaI'J relief to the viotiml. Tbe 
injured were provided medical 'Distance 
eDd J commend tbe prompt and quick 
measurea taten in this reprd. I altO com-
JDIGd tbe State Oovemmeat too for pl.yin, 
an important role In providiDI relief to the 
victims ot tho tralo diAl'er. 

I also wlab to re'er to • holy eYeDt in 
the biator)' 01 Tamil Nadu. I refer to tbo 
coollCl'ltioo ceremony of tbe Sri RaDpDliba 
Gopuram. It was built lOme 2000 yean 
110. Lak ... and lakb. of devotees witDeued 
tbe CODlecratioQ ceremony of the Gopuram 
aDd it was a heavenly moment on tbia 
earth. Tbouab one of tbe Tamil Nadu 
Ministers created lome confusion about 
tbo date of tbe ceremony, Hoo'ble Chief 
Minister Dr. MOR. Hoo'ble Prime Minister 
Sbri Rajiv Oa.odhi. HOD'ble Minister Shri 
Bull Sioah, and Shri P. Cbjdambaram saw 
to it tbat tbe consecration ceremony wa. 
held 00 tbe au,pictou. date already planned 
and fixed. Honth'" Vice President of India, 
Sbri R. Veokataraman was present on 
tbe auspicious occaaion. Millions of 
devotee. were very mucb thankful to them 
fot this fioe BettuR, My appreciation lOCI 
a150 to tbe Tamil Nadu police who main-
tained perfect l.w and order duriol tbe 
ceremony. 

Sir. J urp upon the Government to 
give adequate importance to tbe five aDd 
a half ",·tore people of Tamil Nadu in tbe 
IPS. Their reprC$COtation in IPS is \'ery 
less. Steps must be taken to increuc Ihcir 
Dumber io IPS. While recruitin poUco mco, 
It should be seen that tbe candidatea do 
not beloo. to aoy political party. Ccrtain 
Stites recruit policemen wbo owe aneaianee 
to tbe rulioa party. MOD tbe police forca 
are entrusted with tbe onerous job of 
enalDtina peace aU over the country. 1 
therefore, empbasile that they mould Dot 
belona to any political party. 1 .. y tbis 
because when Coo.reu .8. rulina tbe 
State, policemen were Dot aeJocted OD part)' 
basis. But today. a put)' i. ruliDi io tho 
State IDd 

Such aelectioD of poifcemeD OD party 
basis m Ult be stopped. 

........ II ordered b, the Chair. 

(&,,1,,11) 

SHllI P. KOLANDAIVELU (001)>1-
cbettypaJayun) : I 1m OD a poIDt of or_. 
H. II makiaa aD al .... tioo ItattDa that dat 
recruitmoDt to tbe police Is beiDi dODl ... 
That is wbat he sa,l. It f. not correct. If 
tbere il &IIy alJeptioa wblcb can be aub-
,tand.ted, let bim produce lbe documeat 
to .bow tbat *. Let him ., tllat; 
OtberwilO, il bas to be elpunpcL That II m, 
lubmf •• ioD. 

(Tranl/tlt''',,] 

SHRI C, K. KUPPUSWAMY: I CID 
produce documental')' cvideoc:c. I CUl ~ro· 
duce documentary evideoco. KolaDdaiwla 
i. ..yiDa tbat he does oot kDOW. I bow 
because I have worked in tbe poIb 
department. 

(ElrgIIl'] 

MR.. DEPUTY SPEAKEll: State sub-
jecu cannot be discussed bere, Mr. Kuppa-
swamy. Mr. KUPPulwamy. 

SHRI C. K. KUPPUSWAMY:. • 
AI rar II 1 am concerned t J CAn prove it. 

Mil. DEPUTY SPBAKBR: I will _ 
to it. 

SHill C. K. KUPPUSWAMY: Nobady 
hal the riabt bere to stop me • .,.kJaa ia 
lbit auault HoUle. 

SHRI P. KOLANDAIVELU: What ta 
this, Sir ? 

SMRI C. K. KUPPUSWAMY : I .VI 
been elected by people and therefore. 
nobody has ~e rlabt to .top my apeecb. 

MR. DEPUTY SPBAKEl\: About 
States be cannot speak bere. 

(TrmuIG,loal 

SHRJ C. K. KUPPUSWAMY : SJr. 
many apeakers bere referred to dae Babri 
Mujld iIIue, " bow..:,. commeDd tile 
police aDd tbe efforts of Hon'ble Sbri Buta 

• ... .,... .. ordet04 by tile QIIir • 
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Siolh and Hon 'ble Sbri P. Cbidambaram in 
maiotaiDllI peace io that area without 
aJlowiDB it to erupt into a major commuDl1 
conftalratioD. 

Sir. I do not oppose Hindi. But do Dot 
impose Hindi on us. We TamiliaDs rather 
welcome Hindi. But do not compel people to 
learn Hindi or do Dot impose it 00 uowi!Uoa 
people. Nevertheless. nobody has tbe rigbt 
to restrain people from learining Hindi 
voluntarily. 

About the probihitioD policy. Sir, I 
would like to submit tbat tbe States wbich 
Yiaorollsl, implement tbe prohibItion policy 
must be given grants as incentives. At Ibe 
same time, States which de not implement 
the probibt1ion po)icy must not be provided 
with further funds for developmmtal 
activities. 

With these word~, I think the Hoo'ble 
Oy. Speaker once again (or giving me the 
opportunity. 

13.00 brl. 

[Engli~hl 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AfFAIRS (SHRIMATJ SHF.ILA DIKSHIT) : 
Sir, I would Jake to propose that we (orelo 
Lunch Hour. 

MR DEPUTY SPEAKER: I think tbe 
House will agree. That will help us to 
accommodate more Membcns to speak. 

Now Shri Amar Roypradhan. 

SHRI AMAR ROYf'RADHAN (Coach 
Behar): Mr. Deputy Speaker, Sir, the 
country IS pa~Slna through a arave situation. 
1he caste flots, the communal riots and tbe 
Janauaac riots are takina place here and 
there in the country and more occurrences 
may be at any lime. Ca'1teism, communa-
lilm, reaionahsm and reliaioua fundamenta-
lism are spreading their uaJ)' beads very 
fut •• ~(lnlerrllPllOn') 

SHRI RAM NACiINA MlSHRA: I am 
on • Poiot of Order, Sir. 

(Trlllllialloll ) 

My Dame is tbere for tile la.' two dara. 

(FArIl"II) 

MR. DEPUTY SPEAKER.: No, ),OU 
cannot raise it DOW. He bls alread, .taned. 

SHR! AMAR ROYPRADHAN: They 
are tbreateniol tbe India's unity and 
intqrity. 10 tbe day, of freedom 6,btin,-1 
think Mr. Buta S.np aJso knows it vtfJ 
,,"ell-we used to aive tbe sJopn fhat India 
is one and un.ted. India's unity lies in ill 
diverstty. But now another slo88n IS comioa 
up very fast in the mepzines and also in 
some other ~CI ions of the prtss Ihl' India 
was never one and united. Ye5terday I bad 
given a very pallent bearlDa to the rhetoric 
speech of Mr. P. Chidambaram, the Hon. 
Mini~ter of State for Home Affairs. H. 
referred from Pandil Ja\\aharlal Nehru to 
Rabindra Nath la,ore. 1 bope Mr. 
Chidambaram has "cad Maulao& Abul Kalam 
Azad's 'India "'ins Freedom' also 10 tbat 
book. I think, he bal read who was rcspooai. 
ble for tbe parUtion of India aDd (or lbe 
cc'mmuoal riot!!. It is very clearly mentioned 
there that for power, his party alay (om-
promise with the Muslim Leaauo and tbe 
then Hindu Mabasabha Jt 1S (or tb.t 
reason that we are sulfering a Jot till today. 
The seeds of communalism were SOwn on 
J 5th Augu'i' 1947 and since then tin toda,. 
that poisonous tree has arown very bi~ and 
bal shadowed tbe entire country witb 
communalisn~ and all these thIn,s. Can tbe 
Hon. Minister ten me who stands in tbe 
way of crad.cation or communalism, 
rqlonalilm and castcism in the country? The 
Congress Party is doinl all tbi. "JIb some 
mou\'ltion. 1 must say, because of tbe ract 
tbat they are (ollowing tbe same path, a8 
had been adopted by Lord Mountbatten fa 
this countr, before independence You are 
rollowing that path, that is. divide and rut. 
policy in due to which there it a lot 01 
criticism and an these tbinp. Can the HOD. 
Mini&tcr tell us who stands in tbe way of 
solvina tbe probl~ms of Babri Masjid and 
Ramjanambhoomi issue? You are drauiDI 
00 this issue for a Jonl time, at leue for 
the Jal' two ),ean! We bavo ma4t proposal' 
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bofore you 10 maoy times in 10 many way. 
to make tbi. place .. aocient monument. 
But you did Dot do tbat. Why and in wbose 
interest tbil haa Dot been dOD~ 1 Can )OU 
tell) us wbo ataDdt in the way of baonioa 
tbe communal orpnisatiool in this <:OUDtl')' 
-the orpnisat;oDI or a..S.S .• B;swa·HiDdu 
Pariabad. Jama·et-lslaaJi. etc.? Can you 
ten U8 who siandl in the way of sioppi .. 
tbe inflow of fore ian money into tbe reU,tOUI 
institutions? Do you know bow mucb 
foreiln money flowed into tbe country in 
1975 1 The total fereian mone) inflow in 
1975 is Rs. 32.45,05,149. Out of Ib!s 
money come from the USA i. R" 
6.08.82,366, from tbe UK Rs. 1,96,IS,755, 
West Germany Rs. 9,t6,l2,665. Italy 
Rs. 4.'0,12,410 from UAE Rs. 21,58,'21 
and from Saudi Arabia Rs 1,82.0.5,268. 
The blackmoney inflow would be It leal' 10 
tunes of this lolal amount May I know "by 
are you not at0ftpm. thJl mtlow of foreiaD 
money 7 J f you say. abe temples, mo~qUfs 

and ChUf,bcl canDot be ruo by tbe local 
donations, let tbem be cJoSt~ down for 
ever if the (orciln mone)' docs not flow 
loto lbo5C pbctfJ let them be dosed down 
for t\cr. If you scrutinise the f(Hcjan conuj_. 
~utlon~. so rar as my knowledl;e IOCS. you 
will find Ihs t not 8 '.oale case has been 
drawn under SecllOl1S 23 and 25 of tbe 
Fore"n Contributions Act so Car. Wby? 

Yesterday. 'he HOD. Minister, Sbri 
('tudambaram, told thIs House about tbe 
prob'em of Gorkhilland May 1 know wbo 
'Iand\ In the \\ ay of SOI\,lfll tbe probtem 
of GmkhBlaod ! Sir. \\HhdrL~al of items 
6 and 7 frC'm the Indo- Nera1 Alrtement. 

1S not under the Stare jurisdiction, It i, 
under the JUrisdiction of the Centre. It is 
under your Juri~diction You may do tbat or 
you may not do that. 

THE MINISTER OF STATB IN THB 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OP HOME AFFAIRS (SHRt p. 
fHIOAMBARAM): Whit do you mean 
by ssyio. 'you may do that' '1 Are you 
SUpportiD, tbat demand? 

SHltt AMAR ROYPRADItAM: lam 
tom11ll to th.,. (/",,,,...,,. .. ) 

SHal P. CHtt>AMBAltAM : Tbea, 
don't ., 'You ma, do tbat.. W. ba1'e 
cate&oric;.lJy said thl' the undcnu..adiq 01 
the pcoph io ONLF of tbe Attic" 6 ADd 7 
of their treaty is wron, .. On tho ... t..., 
tbe said Articlt"1 protect Nepal .peaki~ 
people. ~opJe who come from Nepal, under 
that tnaty they work here and there il DO 
qoestion of abrosatins the Articles 6 and 7. 
Our position bal been made consil1eDd, 
clear. Now, wby are you rhetorically poaiaa 
the question 7 (lntt,rllptionl) 

SHR) AMAR ROYPRADHAM: I win 
Come to tbat point. Rt l8rdin. another point 
thlt is, Gorkba Troops RccruitR*lt treat,: 
J may point out tbat it is not ftc subject of 
the State Government It ia tbe subject of 
the Centre It is DOl tbe job of West Ben .. 1 
Government. 

Sir, rtprdin. tbe Nepali lanau.ae to be 
put in ;bc Eighth Schedule or the Conltitu-
tion, of course, we left- fronr also dtmanded 
&0. \\'e \\ ill support It. But to include tbis 
m the EIghth Scbedule is tbe job of the 
Centre. It is not the job of the State 
Government. It is your job. Many memo-
randa were liven by them aDd the, baYO 

13.01 brl. 

lSHRIMATI BASAVARAJBSWA1l1 
hi tIN Cltcal,l 

submiUtd in tbat about the demand or tbe 
GorkbalaDd. Did anyone think about tbat ? 
Even in tbe Prime Minister's tour, tbe, 
mentioned about this. By this way you Ire 
encouragfna feltonal forces. Wbo standi fa 
your way to ItOI' tbe separatist movemoDt 
in the country and to stop tbe activities of 
the reaioaal forces? I will read oat a I1DIII 
portion of Dews item that appeared on 14tb 
March 1987 in .... 1i DeWSpal* 
·Yupotar'. 

In tbat newspaper It was lcated : 

SMa"beya Panchena' da, 

Nirvacbaoe jetar JOG,. aponar 
uuaraba aat ushirvad Cbaai. fa-
ehb.ra 8apni Buta Slap te jo cllbitll 
Utili nkbe 0ItCbIlileD talt QUaf"Ulba 
kori oto4iDe poJtCbbea. To41 DI poJt 
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tbakeo tobe talr ekta cop, aami 
aooae kore encbhlam. Ka.Ji DilJi 
cIIoJe jaacbhi. 12 Marcb tire esc .abar 
aponar lOOp dekba Korbo. 

Yours 

7th Marcb'87. 

The Bnalisb traoalatiOD of it it : 

•• 
"Dear 

We want your kind help and 
bJessinp to win tbo election. Hope 
you havo received tbe reply of your 
letter from Sbri Buta Siolb 1 broulbt 
• copy or that reply with me if you 
did Dot have it. Tomorrow I am 
rcturoiol back to Delhi. I shall come 
back 00 12th Marth, tben 1 shall 
meet you apin. dated 7th March 
87". 

Do you know who is tbit • • 

He is •• • * a separatiat 
leader and President of Uttarkhand. 
Who wrote this leuer 1 HI. name is 
•• He wrote bis Dame at the end 
like tbis : 

•• Y OUlI affectionate ly • 

•• 
Who is tbit •• He i. tbe Secretariat 
amber of tbe AU India Coolresa (I) Com-
mittee aDd be is •• • * And this letter 
". wriUeo to wbom 1 

(/111,,,",110"') 

THB MINISTER. OF HOMB AFfAIRS 
(8. BUTA -SINGH) : II tbil my Jetter? 

SHRI AMAR ROYPRADHAN: Ie il 
DOt our letter. It Is your orpDisatioll'. 
paper. Who is tbe owner of tbe paper? It 
II Mr. Tanm Kanti Ghosh Ind otben. 

- -- ... ..-. -- ..-- --------- -~--

·*Bapauaed as ordered bJ tbe Cbair 

( l"tmllpl.III) 

s. DUrA SJNGH : J have bleD 
COnltaorJy advi.iDI my friend. oppoafto 
lpecillly iD tbe Left FroGt wbo havo 'peciaJ 
taocy for tbe print media. Whatever ,OCI 
into tbis press, they take it .a a aOlPCI. Tbey 
'" JJJ Dot come to the facta. I do Dot know 
thia paper which baa published aometbin, ill 
BanaJa bbaaba. 

SUR I AMAR ROYPltADHAN: II it 
YuaaDw. 

s. BUT A SINGH: Wby are you 
trtltiol tbis YUIID'ar al a boly print ? Why 
are y~u. tbrOflina out these thiD" witbout 
ascenllD1Dl 'rom me? You sbould have 
come yesterday. I wouJd have liven you 
factual informatioD. 

THB MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRt p. 
CHIDAMBAR.AM) : Even now you tiD 
come. 

(/"t~rrurllo", ) 

SHRr AMAR ROYPRADHAN: Yea.. 
Mr. Home Minister. I have not published 
et printed it. But since 14th of Marcb no 
ooe bas protested. 

S. DUTA SINOH ~ I do not know . 

SHR.I P. CHIDAMBARAM : How do 
we know? 

(/.1,"uptlons) 

MR. CHAIRMAN: Mr. Pradbao, you 
are to aatiaty yourself. If you bave lot any 
doubt, you can 10 aod discua with bim. 
Doo't mention about tbe paper like this. 

SHRI AMAR ROYPkADHAN: Wby 
Madam 1 Yesterday tbe newspaper ••• 

(III'''''Ptlou) 

MIt CHAIRMAN: You have alread, 
It&ted. Already ,00 beVl meatiOlltd U. 
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SBI.I AMAIl ROVPRADHAN: It it 
your paper. 

MR. CHAIR.MAN : Doo't refer to 10)' 
otbor aUeptioD. Go to tbe next poID!" 

SHRI P. CHIDAMBARAM: Madam 
yesterday ( did Dot read aD), DCWS item fro~ 
any paper" I read tbe opinion of lbat paper 
in aD editorial. 

SHRI AMAR ROYPRADHAN: Vel, 
it it an opinion. 

SHJU P. CHIOAMBARAM: This i. 
only aD opinion. You bave to rely OD tbe 
document. 

SHRI AMAR ROYPRAOHAN: Htre 
is tbe iftter. 

SHRl P. CHIDAMBARAM : If you 
don't know tbe difference between In opinion 
expressed in aD editorial aDd a newspaper, 
accordioa to me."" 

(111"''''/1110,.,) 

SHRI AMAR ROYPRADHAN: Tbis 
Jelter is clearer tban tbal. 

SHRI P. CHIDAMBAllAM Sbow it 
to us first. 

(I"lttr,upllou) 

MR. CHAIRMAN: Mr. Pradban. pleac 
continue. 

S. BUTA SINGH: This cannot 10 OD 

record, Madam. 

SHRI P. CHIDAMBARAM : Show it to 
UI fir.t. 

SHRI AMAR ROYPRADHAN : It t. 
the trapdy or the country tbat the Congress 
(I) people are .skin. for tbe bJe.siop aDd 
kindhOll rrolJ'l the Uttar Kbaod pirty 10 
win tbe Auombly clec:tions. 

s. aUTA SINGH: Tbis il absolutely 
basel_. We are Dot Iskiol for any support 
ftom Vttltkbaod or wbatever it ll. 

(1",."",,10.,) 

MR.. CHAIRMAN: He is repeatedl, 
tellia, you to 10 aDd ucertliD the &dI. 
Now you 10 to the uext point. Wb, do you 
repeat it ... io aud 111m ? 

SHal AMAR ROYPIlADHAN: I wm 
come to the poiu t. 

Madam, tbe Prime MiGister durIaa'. 
election campailn vi.hod thrice tho Nortb 
BeopJ aod everywbere be was I.) iDa : 

[Tranl/altoll] 

"I rearet that North BCDla) is very back· 
ward. Durina the last ten yean tbe leftist 
Government bas Dot done anytbina .. " If it is 
true tbat we ba" not done aDytbiDl. tIleD 
what have you done during tho "It 40 
years ? 

lE",II,hl 

May I know what you have dODe .. thID 
the last 40 yean ? Madam. day before 
yesterday tbere was a question reprdiDa 
the North Benlal development as propoaed 
by the North Ben .. 1 Cbamber of Commerce. 
and they have asked for certain projectl to 
be cleared and in tbat question we bave 
asted (or some money-Rl. 42 S crorel. 

MR. CHIARMAN: PIeuc CODCIade. 

(/1I'.,.,."ptlon, ) 

SHRI AMAR ROYPRADHAN: a.. 
425 CfORa ia required ror Teate irriptioa 
project but you will Sly, there is p.ucitJ 01 
fuods. You havo shared oo)y Ill. 5 crores. 
Out of Rs. 42S crons, the Central Govom-
ment baa given only RI. 5 crora. It". 
matter of ,reat rcaret and sbame. lloprdiDa 
the industrial deve10pment of North Be_. 
you lay that it is Dot possible to lOt up U1 
public wctor industry in the 7th Fin Year 
Plln. Why is North Benaa1 bciDiIO much 
nealected ? 

It we .st for tbe railway liaes for 
North Ben .. 1 111m you 8ay uNo. it Is .-
postibl' duo 10 the pa~lt)' of f\lOden

, ODe 
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railway line New BOOl8il8On to via Toest. 
Brid. Jalpailuci towa and New Jalpaiaud 
i, Got '-koo up due to paucity of funds. 
Another looptandio8 demand is Balurabat-
Bklaksbim line but the work of tbat line bas 
DDt been prolressiDI tbousb it is in tbe Plan. 

You are ntglectiog the North Bcnpl 
area and eDcouragina the separatist forces. 
On the one hand, you are nca1cctio& 
Northeastern regiont Sikklm. North BeD,al 
and 00 the other hand, you are encouraging 
separatist forces. You are encouraaiog tbe 
separatist forces in the country. 

MR. CHAIRMAN: Please cODclude. 

SHRI AMAR ROYPRADHAN: 1 will 
b •• e to repeat wbat Mr. P. Cbidambaram 
bas referred to regarding Tagore. Yesterday, 
be referred to Tagore poem. Really the 
country is ours and in this country J ~ hoever 
be may be. whether be is Hindu or Muslim 
or Christian or Sikh. whetber be iii Bibari 
or Benlali or Maratbi, we Irke to be united. 
So, for this country's sake, you must try 
to 61bt these forc~. particularly communal 
rOf~s. caste forces, separatist forces. those 
forces who are fanatics as early as possible 
aod take proper measures for that 
immediately. 

[T,tllJ.t/"tIo" J 

SHRI RAM NAGINA MISHRA 
(Salem pur) : Mr. Chairman, Sir. I am thank-
ful to you for living me time to speak as 1 
have been waiting for the last two day, 
for It. 

I would be very brief and would Dot hke 
to repeat what mv coHeagues have already 
said. Tbouah 1 wanted to say a lot but al 
tbere is shortaae of time, I will be brief. For 
tbe last two days discussion bas been gOing 
on tbe Ram Jaoam Bnoomi-Babri Masjid 
dispute. I also want to p1ace certain facta 
betore the House as it is tbe highest court of 
tbe country. 

Pint of all I may tell you tbat tbe 
sil.nce on tbe part of Government bas created 
• feel1D, or applebee,ioG amOD, the .ajori" 

Mill. 01 Home Alai" 
community. Both cao,.ot be equated. What 
conditions are prevailins in tbe country 
today? These Irc worse tban those prevailed 
durios the partition or the country. Whose 
fault is it? Tbe dispute relates to Ram 
Jaoam Bhooml and Babri Masjid Babar 
caonot be equated with Lord a_rna. The 
sentiments of all tbe people of the country 
are linked with Lord Rams. The birth place 
of Lord Rama cannot be matcbcod with any 
temple or m J"que. I want to tell the country 
that where this dispute is loin. on, tbere is 
surrrisingly no Muslim popuLltion. In the 
wbolt or Ayodbya there are just :2 5 to 30 
houses accommodating 100 to 1 SO Muslims. 
Where fhi" Ram Janam Bhoomi exists, tbere 
is only one: Muslim house io tbe Mohalla. 
Who wi11 10 there to otTer Nama: ? Not ooly 
this, I want to submit to tlle MuUaha of 
Muslims that they have c4~rtein rules of the 
Sbar;at accordina to wbkh there should not 
be any idol in a mo'\que. In that buUdinl 
out of 14 columns. 12 co1umn,; have S1iJ1 
idols or Hindu gods and goddesses. There is 
not a single: mosque which i~ witbout 
minarets. There may be four, three or one. 
But there is no minaret there. In the Sharia. 
it it al~o written that a place where Nama: it 
not offered five times a da\'. is not a mosque. 
For Quite a 10:18 time Nama: has not been 
offt!red there. It is aU again~t the Shariat. 
Even then t~ere ;s a bt of hue and cry. I 
w~uld aleto like to (etl the Government that 
everyhlldy is helOg dubbed as communal. I 
would like to thank. the majority community 
that it bas remained patient and bas not 
turned violent. The lock was opened after 
tb~ orden of the court. Then where was 
tbe need to raise a 5torm Over it ? It is a 
local is!ue. P~ople of Ayodhya themselves 
can solve thi, isque. Had the Ayodbya people 
agitated, one could have understood their 
grievance. But who are the agitators 1 Tbey 
are not the Mullahs of Mu.;1im5. Tbey are 
the political people. Who is Shri Shahabud· 
din? Who i~ Shri Banatwala ? They are aU 
political people. It i4t a pOlitical war that is 
goinf[ on. The atmosI'here is being polluted. 
Not only thic;, the Government has become 
ju~t a silent spe~tator. A rally WI' held 
here which latch, of people attended. It 'Nal 
said that let the Army be withdrawn. "1 will 
deal my~elr." OUf MU'ilim Memben of 
Parliament were threatened that their bOUlt'S 
would be burnt and they would be dismem-
bered but the Government is 9i1ent. 10 
Kanpur it was said that Jelrad would be 
launched. J .bould Dot say it but I haw to 
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.. , It with .... that OlIO of the MUilim commits , crime be shou~ be Itoaeci to ... 
MLA called mother lodi. (Bbara' Mata).. and ODe who coll'Ullitl a theft lria h ... 
I witch. Bven tben the Government'l. DOt abould be cut, thea wby ., Dot ,ou tab 
doiaa aoytblDI. In spite of.ll tbeae tbinp, .~ actioa. It is true. You caa Me as .. 
we Ire termed I. euJpritJ. wbat bat hapPened in the SH.bbaoo ca •• k 

Tbe teeliD" of 7 crore Hindus .rQ linked 
with Lord Rama. Hiodul, wbo are in majo-
rit, beret have tbat much respect and atree-
tlon tor Ram Janam Bboomi II Muslims aU 
O'Ier tbe world bave for Kaba. lam JaDaDl 
Bboomi is not everywhere. It is in Ayodbya 
only II Kaba i. only at ODe pJace. Tbe way 
our Muslim brother tbJDk that a journey to 
Klba wiJI relieve tbem of all tbe sins, 80 i. 
the 'eeJina of Hindus for Ram Janam Bboomi. 
It i ••• entimental iuue. I want to warn tbe 
Goyernment Dot to let the history be repeated. 
I may tell you that bad any of tbe majority 
eommuaity Jeader ,aid what bas been ,aid by 
Abdullah Bukbari. be would have bcK-n 
behiod tbe bars. Why are you feelina sby of 
puttios b,m in jail. You are ailent but ",bat 
will be the coosequences 7 Jf Abdullah 
Bukhari can 5&)' such thin", tben majority 
community too ClD fetl infuriated. Thougb 
the- effect of tbe sandalwood is cool but wben 
on friction, it produces fire. Wby tben Ihat 
situation IS beiol creatcd ? I want to know as 
to what is tbe crime of tbe majority commu-
nity ? It too bas riahl to Jive here. 

) have already laid as to bow Hindus in 
· Punjab ate beinl treated. It is beina said 

tbat lituation ;n PUIJJ8b bas i~proved and 
I«ularism is beina discussed there but Hindus 
are beina killed there. They are dietatina 
from tbe Gurud'Aaras and a Grantbi can 
declare anyone IQft""ol,o and sent him out. 
Secularism is ooly for tbe majority community 
and Dot for the minority. As I have already 
aaid tbat if five Mullabaa wbo arc expert 00 
relilioD, say that is aiainst tbe Sbariyat, I 
would request my muslim brotbrra. tbrouab 
tbis HouIC tbat they should not 10 by such 
sentiments. EveD today Hindus and Muslims 
in rural ar.cas embrace each otber. I bave . 
IeeD it with my own eyes tbat wben ttlZ;G 
procenioD il takoD out. tb.y recite elca, and 
emlfraee each other. In vill .. cs they live like 
brother. Ind attend marrialel of ODe anotber. 
Therefore, you abould oot create aD), rift 
amoDi tbem and tbe UDity of tbe COUDtry al 
it ht, bleD ,bould be mahaloed. If it ,. 
laaialt tbe Sharia, ,ou should look loto it. II 
it 1110 writteo iD tbe Shariat that if aD)' ODe 

WI. a matter wbicb related to • cammu.fly 
aDd wben our Hoo. Prime Miniliter realised 
that this ca.. comes uoder the purview ~ 
their personal law, be brouaht a law to 
aullify the judlcment of tbe Supreme C .... 
He did Dot bolber about tbe State aDd tode, 
all are imitatin. bim. That i, wby J WIDt to 
lay tb.t as lona as tbe Governmeot do. DOt 
fake effective steps to suppress the aoti ...... 
tiona I forces, we will have to race difficult 
timet ahead. Th~refore, you should DOt take 
such tbinrs fiSh t Jy J would also like to sa, 
one thin, tbat foreiin money is beiOl utilised 
for 811 tbese anti-social activities. Tbouab I 
do not have full information about it ret. It 
appears tbat foreiln money ia beina used to 
create communal tension in the country and 
to break tbe unity of tbe country. They 
want to disinttgrate oar country. You bave 
to take some concrele steps to curb it. 10 
tbe end, I would like to tbank the Cbief 
Minister or Jammu and Kasbmir Sbrj Farooq 
Abdullah "AIho ha,: pro'\led tbat the nationalist 
forces can always win over tbe communal 
forc¢~. In a election "iptecb, be declared that 
if be comes to power be would put an tbo 
communal and 8nti·natiooal forces bebind tbe 
ban. That is why be won the election .nd 
did as he promised. The country should 
(olJow his example I once aaain tbank him 
through tb,s House and would request the 
Government 10 take tbis problem seriously 
IDd some concrtate steps should be taken to 
protect tbe unity and intqrity or tbe country. 

·SHRI R. JBEVARATHINAM (Arakko. • 
nam): Hon'ble Madam Chairman. J bad 
been Jistening ror the past two days tn tbe 
House to speaker after speaker narratina the 
plitbt of freedom fighters in our COUIUry. 
Tbey were all unanimous in showing symJ)athy 
for tho freedom fighters and also luaested to 
tbe Government to provide adeQuate eire for 
these men who rOul"t valiantly '.li81 the 
Briti&b. . 

I allo wisb to 6SY a few words ia lupport 
or tho froeddm fighters 00 this ~aaiiOa wheD 
J ri$C to welcome tbe demaDds for ,tlotl far, 
tho Ministry of Home /lft"airs for 198 7· 8'~ 

• Tbe Speech was Or'ainlny delivered to 
Tamil, 
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Ioxtend my hearticst CODlratul.tions to 
those who spoke in tbis House for tbe wel-
fare of the freedom fighters. 1 also participa-
ted in tbe National liberation movement 
IJooawitb Mabatma Gandhiji and Pandit 
Jawaharlal Nebru We did selfles!! service to 
the Nation and did not anticipate that at 
lome future point of time We would be aiven 
toocessions aod compensation In North 
Areot District in Tamil Nadu, I partlcipated 
io many anti· British agitation~ during 1940· 
42 and underwent runishments for such 
participation Men of my age and experience 
are fa51 vanishin.. However. their wards are 
not beiDa properly taken care of by the 
Government. I, therefore. urgc upon the 
Government to provide at It.-ast facilities for 
tbe children of freedom flghtcfS to receive 
education. 

Many freedom fighters come to me and 
say that tbeir children are education but do 
Dot Ict emplo},meot. They belt mc to ret 
some employment for tbeir children. I am 
moved by the pathetic conditions of my 
compatriots. Two months before, I wrote a 
letter h) tbe Hon'bJe Mmi'lter Shri P. 
Chidambaram Bod impre!i~ed upon him the 
need to reserve 10 per cent or 1 S per cent 
of the vacancies in public st"cfor companies 
for the wards of freedom fighters I once 
alain request the Hon'ble Prime Minister to 
consider my reque,t. 

A acoeration which underwent so many 
ordeals for the sake of tbe Nation. should 
not be left irJ lurch. The Government must, 
at least, prOvide employment to their children 
io that the children can support tbe ased 
freedom fiahters. 

Textbooks containiDI lessons on our 
freedoms ,trugal., aDd the bistory of our 
national liberation leader. must be prescribed 
(or study for children in schools at a very 
youna ace itself 10 that we can instil in tender 
minds patriotic fervour. 

The representation or Tami1 Nadu in 
lAS. IPS and IPS and other central 
services is declining_ I do not know tbe 
rea,ons, Intensive training (or competing in 
an· India .. rvices may be given to .tudentJ 
durins the stud), in conCfes 80 that tbe, 

&".,q .. . 

could come out successfully in the al1lo~~ 
lervice examfDltions. 

Next, Sir, about the Sri Lanka problem. 
The Hon'ble Prime Minister Sbri aajl" 
Oandhi, Hon'ble Ministers Sbri P. Chidam-
barran, Shri Natwlr Sinah arc well aware of 
the inherent danaers in postponina. solutiQD 
in the matter. Tamil Nadu used to be 
al~'ays a peaceful Stlte. Unless a permaOCDt 
solution is found to the Sri Lanka Problem, 
the peace in the State is loiDa to be disturbed 
as is evident by the recent series of bomb 
explosions in the Slate. 

Further, Sir. CBI mOlt be provided 
intensive trainin. CBI must be .ble to "nle 
crimes before they are actually committrd 
and tbus. prevtnt disaster,. Proper facilitiu 
must also be providfd to CBI personnel. Jr 
intelligence units function tfficiently, I bo~ 
we can avert maoy sad events like ,be rectDt 
bomb explosions. 

Many complaints and representations 
have come from Tamil Nadu from the (ree-
dom fightrTs. It is not expedient to dispose 
an these petitions within 8 short .pan of 
time in Delhi I, tberdorc, suggCf.t to the 
Government to direct tbe state Government 
to appoint a Committee which should vlsit 
each district in Tamil Nadu and tbey could 
identify the lenulne freedom 6ahtcrs. Tbose 
freedom fightrrs who are eliaible to receive 
benefits under the schemes of the Govern-
ment can be provided witb t~e laDle 
immediately. 

With tbese words, I thank the Chair for 
providing me time to participate. 

SHRI RAMASHRA Y PRASAD SINGH 
(Jabanabad): Mr. Chairman, Sir. I would 
like to submit some points reprdiDI tbe 
D~QlaDba or tbe Ministry of Home Alrairs. 
Today tbe clouds of destruction arc overcast .. 
ina our country. Our national 'uoity aDd 
intearity are in danler. In addition to it, our 
internal security ia also weakenins and AI • 
result of tbat tbe separatilt forces bave 
become active in differeDI parts of the eouo" 
try. It sbould also be made clear in lbe 
House I. to whicb political parU,. are 
resl)oDsibJe for tbi.. It is my dut)' to teU tbe 
truth to tbe ParJi.m~ot olberwiN it "QuId 
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tartifib Ita 1101, Imq.. J would U". to 18, .. ve birth to terrori~. n"t ' •• why ',.oPie 
t8it tbe d*Dler 10 our couotry. wti~b '" lee are beiDl killed tb.e. ,You bay" to ** 
to-day. bas befJD elUted linee a lon. time iDto aU lb_ thinll. You abould DD~_.Dd 
bitt. Fir.t of all J blame tbe nilioa patty tblt ioooceot people are beiDl killed, ~ 
far, crcatlDI sucb a aUuilion. It il ror tho for whidl the ComiD, .. ocratioD would_ 
Mat time 10 tbe 40 years or ioclepeodeuce euUN you. You have ODteted into aQ .... 
that luch an atmosphore ba. beeD created ia moot "itil tbe tribal. of TriJ)Ul'a. with f~ 
tbe couatry aDd thousand. of people are AbduUalla io Jammu IQd k •• badr ADd 'fl* 
bel." ~11ed. Secoltc11y \be Bbanfya Janata MusUm Leap in Korall. What d~ it, 
PM-ty II Nlf)ODIfble for k. Tbey are fannina moan' You have doIcribod the OheWac1a 
communal riotl. 10 order to maifttlin their movement as a nationalist movement aod 
pa", polities, tbey aiwaYI tetp their party in IbJs way you hayc kept Jour part)' potttb 
iMereit above the ftational inter.t. Ib elec· above tbe national interest. You ba.e c1Oao 
tlorls they spoil the atmOlpbfir'e by emtiul it because of your ,roed for power. 'TOda, 
com.uall riots. They WiD elections by creat· thOUland. of innocent people arc beiDa killed 
iq 8D attDOlPbere or hootiprlilm and wltb there. 
tbe help or boo I ip.DlI. It i. not proper to 
COIIItdcr politics al a butioess or a means to 
accumulate wealtb. It is Dot proper to make 
use of tbe decision of the court in tbe iRtmst 
of their party. 

R~Dtly an HOD. Member pointed out 
tbat tbe judaC1DCDt of the Supreme Court in 
the Sbabbano case was in favou.r of poor 
muslim WOOleD. They tbanked tbe Supreme 
Court for livin. sucb a decision but you blve 
set aside that decision. You did it because 
you ""anted to pleaae some musllms but by 
doioa so, you have weakeDed the judiciary. 

Fourthly, 1 would like to say thai wben 
tbe question of Babri Majid was ra.acd our 
HOD. Mioister said that it was 8 very difficult 
isaue. If you have power to Dullif)' tbe 
dlCision of lbc Supreme Court io the Sbab .. 
bano ca.e. you caD alao CODltruet • DlOICIUC 
there 00 tbe basis of tbe penonal Jaw. You 
arc latiDS the country cowards disintearatioD 
by doina a II such dirty thinas. 

You take tbe case of tbe Punjab prbblem. 
Why terrorism is iocreasina there? Mr. 
DblDcb,Mla waa a mao killer aDd ~l.)'od a 
political ,ame rrom Swaran Mandir uDder tb, 
cover 01' re1ialoo. AD. HOD. Momber of your 
part)' who i. DOW boldioa tbe ti)p .. mOlt poal 
in your arpoitation, deacdbed him a saiDa. 
WhoD be was describod as a saint, tile Police 
tbouabt tbat there was no need to keep a 
watch on a saiat. As a result of that he 
collected weapons io Swaran Mandir which 
ultimately Icd to the Blue Star operatron, 
Tbia oporatiop advo .... 11;y affocted the minds 
of CQUaGlOP _bs who woro "I.patriota aDd 
were read, to ~t. witb )'08 aDd thli 

I also would like to point out tbat ,. 
ha we Dot yet 'topped the placdce started bJ 
the Britishera to make cute baaed rocruk .. 
meot m the Army. <Alta or reUaioa .oulcl 
DOt be tbe basis of recruitment io tho Anr:e 
otherwise it couJd create a claDlOr 01 dub 
amonlour Armed (oreca alao. 

Now I would like to say ODe tbioa aboat 
Bihar State. In Bahal. particularly in av 
constituency a parallel patty bu been formt4 
and that is w by that area baa bcco doql ... 
as a sensitive area. 1 wouJd liko to .. )'ou 
that from 1 st January 1986 to 311t Marcb. 
1981, 4465 persons have been killed there 
out of wbieh 665 persons b __ bleD kiHed in .. 
Bbojpur district aJone aDd 1000 pea,. tit 
Jabanabad d iSlrict. The ahuatioD tlrere lia 
even worat tban that iD Punjab, tau.t .. 
OoverDIDCDt of Blbar claim. very con6deDdJ 
tbat tbe Jaw and order ,'tuatioD iD 81 .. ' .. 
quite aood. The Chief Miniater of Bibar it 
not ashamed of makioa such 8 claim. • 
parallel party of extremilts is also collettioa 
tax in that areas and four persona wore aIao 
dODe to doalh by MDiio. fcom. It..,- • 
polter named Rllbuoatb of Maq. vw. 
UDder Makdumpur Police Station WI. killed. 
Similarly 00 14th March. Shri O.ribaq. a 
.hoe maker and ODC Sbri Sabavir Y*'-v ~ 
.110 kiUcd because tbey had ooQfro~tcd ~ 
clttremi.t. aad preventod their _try iato ~ 
villaae. Such is the condition tbere 1Il4~. 
State Governmcnt claims tbat tbe law IIlCl 
order silualion is all ripl U"re. 

~Ddly. I wQuld like to 'cU J'OU u to 
what 'the Collector of Jabanabaa h~ .. id. 
He said tb.~ Obosi aDd 0.,.' WeN:»'''' 
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problem sticken aroaa Wbere people are killed 
eftryday. But Dot even a linale doctor II 
aftn.ble in tbat sensitive area. The Sub-
DiVisional ofticer bas informed that due to 
DOD-availability of even a lio&le doctor io the 
00'1 erarDeO t Hospital in Gboai Block, tbe 
terrorism letl eocouraaement because under 
Ncb circumstances it becomes easy for the 
extremists to miquide tbe local people aDd 
iDldaate them apinst tbe administration. I 
want that the Government should immedia-
tely issue suspension orders or these doctors. 

In tbis connection, the Collector wrote to 
tbe Government but instead of suspendina 
them, tbe administration rewarded than by 
postene at divisional Jevel. This II bow the 
Government is workinl there. Here ,OU talt 
of tbe sepantion of relilioD, but tblt will DOt 
do. If you work properly only then yoo can 
.ve the country. Tbe way you are work in,. 
you cannot save the country. 

• SHRI V. KRISHNA RAO (CbikbaJla-
pur) : Mr. Deputy Speaker. Sir. I rise CO 
sapport tbe demands for STants of the 
Ministry or Home Affain for the year 1987-
• 8. I wbolebeartedly welcome tbe demands 
aod .y a few words. 

We have many lanauaps and man, .. .. cutes aDd commun.tles ID our COUDtry. 
Uncler these circumstances it is a very 
dilicult task to mamtain peace and barmony 
io tbe country. IOlpite of IU thac fKlors 
our HOD. Prime Mlnister Shri Rajiv Gandhi 
bas succ .... ully maintained commuoal amil, 
and peace in the country. 

Punjab, AIIIID and Mizoram probletDI 
bave been solved by our great International 
l.der Sbri R,ajiv Gandbi, our Hon. Mlnl~ter 
Sbri Buta Smlb and Shri Cbidambaram are 
also Itrivin. very hard to maintain aver, 
.ooci and efficient administration tbrouabout 
tbe country. I cod,ratulare tbem for tbeir 
dortl to maintain unity and lotearity of our 
nation. 

It ia really surpri,iol to see tbat States 
always blame the Centre for lome or tbe 

-Tbe Speech wal orillo.II, delivered in 
J.auda. 

B_ ",.,,,,,, 
other realOD. Neitber the Centre caD blame 
the Statet DOr tbe Sta. CID blame tbe 
Centre. MaiDtenaDCC 01 aait)' ID4 intllrity 
i, tbe joint responsibility or both the CeDtn 
and Stat •. They bave to cooperate with 
each other to maintain peace ill the 
COUIlt". 

I waot to cite In incident _bleb took 
place in Pay_d. of Tumkur diltrict. ill 
Klroatak. State, Tbe deatb of lC\WaI 
people could have beeo avoided if tbe police 
of Pavat.de station bad acted properJy ao4 
cautiously. Due to their oeaUpoce to de" 
IOVeral iODOCenti lost Jives in tbe moat moat 
unlortUDI te poUce pirioa. Hence I ca1'Dll11, 
request tbe HOD. M ioilter to eatabliab 
intemaJ seeurity force in ,U tbe States. TbJI 
rorce sbould be set up on the lioea of Border 
Security Force. 

10 our country especially in my State of 
Kernataka corruption baa enauJ fed the eotire 
police departmeot . 

(btU",,) 

MR. DEPUTY SPEAKER Dou't 
mendoo about tbe Slate . 

SHRI V. l(RISHNA RAO : CorruPtiOD 
is everywhere. There is no doubt about it. 
Bven In Kamataka also, it II there. 

(Entlllh) 

SHRI V. S. KRISHNA IYER: No. It 
ia WI'ODI. 

1nB-MINISTER OF STATE IN THB 
MINISTIlY OF PBR.SONNBL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATB IN THE MINISTRY 
OF HOMB AFFAIR.S (SHkl P. CHIDAM· 
BAttAM): You please .peak about ,oar 
~Dltltuency • 

(TrG",ratlo"l 

SHRI V. KRISHNA RAO: Ieca .. J 
~ comiraa from Kamatlka .... 00Mtp-
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dOD il 10iDI oa, that Ie why I aID tetlio. 
YOIL It I, for tbe iafortDatioo of the country. 
Mr. Deputy Speaker, Sir. It it Dotial. but 
• pOlice Governmeot, -bids i, tuDO ins , 
lIPICiaJly io Kamataka. Tbls it for your 
ioformatioo. That is what il bappenml ia 
J(amataka. Tbat I, tho expcrieDc:e of 8 
COIDIIIODlDIIl. 

The commoo people, poor barijan. and 
poor farmers are Dot &cttiDa jU5tics from tbo 
police department. The pollee personnel are 
suppoaed to protect tbe interest. of all 
people io the country. Unfortunately this is 
DOt bappeniol. On the band some of tbem 
are rnpoosible for tbe 'a.., and order di,lur .. 
MDCCI. On this «casioo I would like to 
afve oae more example. The police Superin-
leDdent of Tumkur (Karnataka) police 
station recently misbehaved witb ODe of the 
BOD. MembeR of tbis luaust HOUle. If this 
is the kiad of treatment meted out by a 
responsible police officer to aD Hon. Mem\)cr 
of Parliament tben you can imaaine wbat 
"nl happen to tbe comn'OD people who 
approacb police aeekin, justice. J really do 
Dot know whether Janal. Govt. or police raj 
i. runninl tbe administration in Klroataka. 
Under such special circumSllDctS J rrquest 
the HOD. Minister to intervene and to bril'll 
tbe situation under control. 

Bvery year tens of thousands gjrls from 
barijaDs. airijanl and other down trodden 
familia are becomin, joain. or devadasia 
all over tbe tountry. Tbis malady hal spread 
in many Slates like Karnataka, Nah.-
ruhtra, Andhra Pradeth and othen. tbis 
CUSlom bas to be curbed and put to an end 
00" for all. Tbe (iovcromcat of Aodbra 
Pradesh hal recently iDtroduced a BiU io the 
Slate AasembJ, to 5tOP this evil syttem 01 
ioains and devadasil. I am extremely happy 
about tbis Bill. J urp upon the Minister to 
brina an act in the Parliament so that this 
CUStom nf Devda.i~ will come to end 
tbrooahout tbe country. 

The... are hundred of application. 
pendioa for sanction of pension of freedom 
fi&btcra. Tbese freedom fiahten have apent 
many ,oara in jails. Some of the freodom 
6&btera are dead and their wivea are flodiu. 
it difficult to let pension. Some of tbele 
widows aad otber persooa aeekiq po.jon 
oomo to Delhi aa4 wait lor mao, da1a. They 

10 to the Ministry aDd .tire. Some, app1fca., 
lions forwarded by Karo.tlka Govt. in tbe 
year 1975 are .Iill pendiDI. Therefore, I 
ftquest fbe Hon. Minister lO Im~~." 
loot into this matter aod to .~ 
pension. 

FinaJl, I waDt to say • few wont. ..,.. 
the Jaquaae coutroverl, tbat illOioa OIl Ia) 
OW' country. Our. il • vast COUDtr)' aad .. 
have Kanaada JaDluaae iD Kam.ab, TalDtI 
in Tamil Nadu. Benpli fa Welt ReGIlt .. 
Hindi laDIU. in tbe Hindi belt. S .... dtItI 
of Hiudi as our natioDallaoauap sboIdd lIot 
be dODe by force. lnsttad of force aad 
Delalive approaches tbt penODS respoosibl. 
for impartiol .be knowled,e of D8tioDal 
lanauale should try to win tbe hearts of tbl 
people of non· Hindi Speaki"l States. Tbe 
onJy way to encourage our national J ........ ' 
Hindi is thro!llh love and afl'ection and oot 
by force. We are one nation. We can adopt 
one national Janlu8se tbat i, Hiadi. Our 
mother tbat is Dbarat Mata is ODe aDd we 
must be united for an the &lei to come. I 
requnt the HOD. Minister to iDlta\I TV iD 
all the villqe.s of our country to propapto 
Hindi l.nlu_le. 

Once apin, J welcome aDd support ,be 
demands or tbe Ministry of Homo Alain 
(or t 987-88. Sir, J tbank YOU for p'ioa me 
thie; opportunity to apeak 00 thi, import 
subject and with these word. I conclude my 
speech. 

.SHRI A. C. SHANMUOAM (Vel-
lore) : Hoo'ble Dy. Speaker. Sir, I rile in 
support of tbo demandl for arents r.liDl to 
the Ministry of Home Main for t 98 '-88. 

Let me first compkment our HODtble 
Home Affain Sbri Buta SiDah ror ullinl tbe 
country amidst rouab weatber. He Is a bold 
administrator and I ripe pollticilD. 

Sir. I also listened witb rapt attention to 
the speech of the Hao'ble Minister for State 
for Home Aft'ain Shri P. Cbidambaram made 
in thie Houe yesterday. He manllallett W. 
araumoats and blpUahted tile "'n of 
molina reliafoD. calte aad creed with p01ltIca 

·The Speecb wu oriaiOlIl), dtUvered Ill' 
Tamil. 
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ill. commendable maDDer. His oratorial 
atm, may be a bll surprise to maDY beret 
but as far as I am concerned, I bad tbo 
perlODa} experience of seeking him pracU-
aiDa in Madras Higb Court. Evcn tbe 
HoD'ble JociFi beld bim in hiBb elteem. 
Gen .. Uy intellIgent persODS do bOt admire 
taJeuta. others. However, Sbri Cllidam-
baram is ah exception to tbis ,eoerl) rule. 
&leo Judaos and senior lawyers acknowledaed 
bia as a talented lawyer and be provCl to 
be a •. ab1e administrator too. 

He was jostru~ota) in orcierio, timely 
di,bursemeDts of pensions to retired persons. 
He bad abo made many reforms in lAS and 
other administrative services. Administrative 
Tr'ibunats have been coot;tituted witb a view 
to adjudicate service disputes of Govt. 
aervants. This would alleviate the burden 00 

Courts. 

Delhi fa the capital city of India and tbe 
world', adention i, always focussed on this 
city. Therefore, we must have an efficieDt 
police force io Delbi. We must improve law 
aDd order condition in Delhi. 10 1986 
aIoDc, Ba.t robberies to an amount of 
RI. 114.74 lakbs have been committed in 
Delbi. 127 violent incidents occurred in 
Delhi in '98S. This increased to 180 in 
1916. Striftaent measures must be taken to 
curb the number of such violent incidents in 
the Capital. 

As far 8S the Punjab situation is 
coooemed, it is fast improvinl, tbaoks to 
tbo·efforts of tbe Govt. With tbe coopera· 
dOD of the Barnala Govt. and the opposition 
parties, ,8 campaiao islauoched in tbe State 
qajOlt violence. A 11 party meetioas are 
heiDi beld to luide people to refrain trom 
violence. However. I request the Central 
(fovt. to implement tbe remaioing provi· 
,ionl of the Rajiv·LoD8owal acwrd quickly. 

Jo Mlzoram, a solution bal beoo fouad 
to tbe 1001 peDdiUI problem of iotUrpacy. 
the Union torritory haa beeD treated 
S,-tohQod and a democraticall, ea.Nd 
GOVI. is in rule there. 1 welcome this. 

I .bo welcome the action of the Govt. 
10 IraDti. Statehood to AruDaCbaI Pradoah. 

Sir .. ArtioJe 356 01 die OoD.dt"dob .., 
be repealed since there are ._ple cbID011 
lor mi'Ulioa tbi. "rovWon. Roa'b1e MiDtIter 
may kiodb coDsider tJris plea. The 8Mb. 
Commission whicb wu .,poiDted to ao .. to 
tbe queltion of CoDtH·State ,elat" ... 
be directed to submit it's report imlllldtate1,. 
It's recommendations must be impltmeoted 
in toto. 

Sir, Law should also t'e amended to the 
effect that Governors can be appointed oDly 
on tbe recommeodaUon of tbe Chief MIDi.'. 
who i. directly elected by the people. 

In tbe interest of bavina a stroDI Centre. 
we muse create strong Scates. J. therefore. 
request lbat powera must be dec:entraJiacd 
aDd Stales should be parted with moro 
powers. Powen of an India interest may be 
retained with tbe Centre and the rett may 
be Jiven to tbe States. In tbis connectioD, 
I may like to urac upon tbe Oovt. that 
entries in tbe State List must OD DO accouot 
be transferred to Ibe Central Lisi. 

About the lan,u8le i')ftue. Sir. a, tbe 
Hoo'ble Member from Belaaum POiD'cd out 
and as our Hon'blc member Stui C. K. 
Kuppuswamy outlines very well, we are not 
opposed to Hindi as a laolu8ge. In 7amil 
Nadu, many schools are teaching Hindi as a 
subject. Many learn it in Tamil Nadu 
voluntarily What we resi,t is its imposition. 
Tbe Tamil Nldu Ltaislative Assembly bas 
paaed I resolution urBina upon the Centre 
to pan a Jaw suitably iocorpoylt1oa tbe 
... uraDee liven by Pandit JawaharlaJ Nehtu 
tbat Hindi will Dot be imposed on 000- Riodl 
speakioa people. This law would live tbe 
•• uraoce o( tbe late Prime Minister a leaal 
basil and therefore it would become 
Inviolable. 

Sir, tbe Krvicel of ex-ser\licemeo who 
retire from service in their 30 or 3S ),carl 
may be utilised for patrolliol tbe citiel 
durioa Diabt. Tbese ex-servicemen may. 
tberefore. be uted to curb crimes committed 
durin. Diabl. 

The number of 1)01" on the Ind', bOrder 
ma, also be incrllsed to cbeck 1I1ep1 
ilDllljpatioo. 

Now, \be Ceotral Govt. t 'il ,rbvJdkll 
50 por 0001 Iraat and '0 per GOot loaa to 
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State Govt •. for medemlaatloD of peJice. 
The lmouDt pro,lded to States In tbil boba.' 
mat be convertei into 100 per cent .... ftt 
to I llelp mao)' States whicb are blvfDI 
ftftlactal cODstraints. 

Rs. 137.56 crores have beeD .1Iocated for 
improviQl jaU administration to 16 States. 
Tamil Nadu has been nt.lected. FUDd, 
sbould allO be pro~ided to Tamil Nadu for 
tbe purpose of jail adm;DiatratioD. 

J liso cOftlmcod tbe cWorta of Hon'ble 
Sbri Madbavrao Sdodia aDd the Honthle 
Sbri P. Chidarob.ram in providiDI quick 
relief to tbe viclims of the Artyalur train 
dillstcr. 

Tamil Nadu used to be always a peaceful 
State. The tranquillity of tbe State bas bt-en 
disturbed by some frustrated politicians. 
PerlOos belooain& to DMK party burned the 
copies of the Constitution. I urge upon the 
Oovt. to come out with a law baDninl 
political parties indulaioa iD such subversive 
activities. 10 DMK 1eSIslators in tbe State 
of Tamil Nadu lune been disqualified for 
burnina copies or Coo'Iitu'ion. The Election 
Commission must announce elections 10 
tbese vacancies early. With these words, J 
conclude. 

SHRI MANK URAM SOD! (Bal'.r): 
Mr. Deputy Speaker f Sir. J support the 
BudaCI pretcnced by tbe HOD Minister and 
oppose the cut motions wbicb bave been 
moved. 

Mr. Deputy Speaker, Sir, ir 'be police 
force in any part of a country Jails to maio-
tain law and order and ensure peace tbere, 
tben that couatry caonot march on a path 
of proarels and development. Peace is 
estenti.J for dewelopment of 8,riculture. 
industry aDd bUSiness. Police hi! a vital role 
to play in tbis retard which i. much needed. 
ProJ)tr arrangements will have to be made 
to deal witb aoondaism, muscle power and 
'miabt il riabt' attitude. Tbe present rules 
and rcaule'ioos aad tbe system of police, 
Which bave come down to us from Britisbers. 
have become very old and require radical 
cbaaaea u bas beeD delPande4 by many 
Hoo. W.mtM:ts bore The.. chaoael abould 
be JiDldo koepioa in view the •• pir. tioOI aDd 
SCQ~im .. or tU people at larJo. Wiib • 

view to ucertaln the views of the people oq 
tbe mbjoct. views of lepl expert., CCODO· 
IQiIU. eociaU.t. aDd political ... 4. Mou14 
be obtained Ut orde.- to evolvo somo __ 
to briDJ about cbaoaea in the ~~ .. TQ4Ia,. 
we see 11olaOl, like ·'patriQCi.".lct'\'ict of 
the people" written ioside the pollet .,._. 
but we koow what type of work is ~ 
there Tbe sit,ation is such that tbe ~ 
arc arrai4 of lodaiDI r~ports wi~ the p~ 
When it becomes vcry essential. in CMe- ~ 
aoy theft etc.. tbe people 10 to ..,11", 
stations to reaister tbeir complaints Gtb". 
they do Dot 10 there. A rich mao's ~ 
is registered immediately but a poor ~ 
bas to take several rounds for it. AI, ,._ 
situations must be chanled. SiAlUarJ1 
opeotism prevailent amool policcmaD .Ibo~ 
also be checked. The di!trict maaistr.te poll 
a persODS of hi. own cast or bis .ycop~t 
as officer incbaqed of a police lta~ 
Those who are not sycophants or wbo .. 
Harijans and Adiyasis are transferred to .. 
loop line. Honcst policeman are Dot ~ 
incharaed of police stations but,re SODt to 
tbe loop· line. You should look into it. 

Secondly, I want to submit sometbio. 
about Bastar. Like Andaman aDd Nicobar 
islands, Bastar is a place in Madbya Pr ..... 
where, people are POSIed as aD act 01 
punishment. Its developmeot sbould neti .. 
proper attcotioo. (Jlfl~'rllptlo"') 

finally, I want to draw the attention of 
tbe Government to tbe fact that tbeN are 
about 1 lakh Beola1i Harijaos in Madb)'a 
Pradeib who have Dot so rar been ret080ited 
8S sucb by the State Government. So ra, 
tbey have bee~ receivina tbe beneSt of 
reservation under the Rehabilitation project 
but now this project has been handed over 
to tbe State Goverlfment. If tbey ar~ Dot 
liven reco,Dition. tbey will not be able to 
let any beneftt. Therefore, they should aet 
recognition tally so that they are abJe to ~t 
all the benefits. 

.SHRI ABDUL HAMID (Dh.bri): ~t. 
Deputy Speaker Sir t I rise to oppote tile 
demands for lrants pertaiaiDi to the 
ministry of Home airairs. In tbis cooa.loa 
I wisb '0 express my views at· tbe onl, 
represeDtative of minority ,roup fa Allam. 

.. - -..... .....,_... ... ,...---.......___------....... 
-rhe Spoc~b "' .. oritiaall, doli""" .. 

1\ ....... , 
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I want to draw tbe kiod attention of tbo 
Boa. Minister to the fact tbat the problems 
of the minority sroup of Assam have not 
beeD attended to either by tbe State Govero-
DMmt of Assam or by tbe Central Government 
India is a Republic country. But the 
minority people of Assam have Dot lot tbe 
riabt of republicans till toda,. In 1950 wben 
OopiDatb Bordolai was the Chief MiDister 
t1I Atsam by a communal ditturbances 
.. tly 9 lakh minority people bad been 
drqaed out from Assam by lootinl and 
bumioa their properties. So, many people 
!tad Jost their Jives. Again in t 96~ in tbe 
Dime or Pakistaoi infiltrators nearly six lakb 
minority people were forctruJly deported 
by the Assam police. A8ain in J 979 in tbe 
name of 10 calJed foreigners problem a lona 
staodin, alitation was loinl on and due to 
Wbicb • Jarp Dumber of minorities people 
were 'eeUns insecure, lost their properries 
lad Jives. Tbe state Oovernment of Assam 
doet DOt clre for the problems of the 
minorit, ,roup, although the mincrity 
peopl. suffered a Jot durinl the disturbaoce 
i. AlUm. In tbe C(lmmunal clashes in A!~am 
tbCMJlaDds of people from the minority 
II'OUP were killed. Their bousts were burnt 
aDd their properties worth crores of rupees 
..... I01t. These are very small iocidents in 
the eyes or tbe leaden of Alsam. 

In tbe year 1983 when there was a 
constitutioDal crisis in Assam t tbe central 
leaders liked tbe people pf Assam to act 
witbin tbe framework of the C;:ODStitUtiOO. 
Tbe problem of forciao nationals can be 
solved witb the help of our conslilutioD. 
Tbore i. provision in our constitution for tbe 
pr,*"lioD of minorities. 

• 
We have leen in 1983 tbat tbe majority 

of the people in Assam protested aaainst 
tbo boldin, of election there. Oo)y • handful 
of people belonlina to minority Community 
Iupported that election and as a resuU Sbri 
Hit.war Saikia ministry came to power. 
Tbil ia known to all. In the proces, of tbat 
olecdoD thousands of people namely (rom 
Nlli, Barbari, Dbuli, Gabpur. Karaikbowa. 
BijDi etc. were killed. Tbeir bo .. d were 
bomt and their properties were looted. 10 
this .11 about 10 thousand people were 
k.illed io these incidents. With areat rearet 
I bel to tubmit that those people baye not 
boeD compeDlited a. )'et, nero is DO ~bcme 

No"" djflll" 
for tbeit rebabUitation. Those people are 
bomeloss. Thoy ba,e DO job IDd lb,y .'1' 
lOt DOlblPI to Cit. Till toda)' DO ODQUQ 
commission hal been coo.tituted to eoqwn 
into those iocJdC'Dtl. Tho. wretched people 
Ire ruoniol from pillar to post to pt 
justice but they have been paid • deaf ear 
A few days back some of them came '0 
Delhi also 10 that they may aet justice in tho 
lona run. 

With areat Felret I lubmit that .ner tbe 
uaassinatioD or Mrs. Indira Gandhi 
there was a riot in Delhi. A commillion of 
Enquiry w.s constituted to help those riot 
affected people and tbose people lot 
cl~mpensation also. But in case of Auam 
nolbiol bas beeo done 10 fat. In tbe NeU 
massacre about tbree thou$and people were 
killed. They have been denied compen.lion 
wbatsoever and no rebabihtation is made 10 
far. About three lakh people bave been 
rendered bome Jess and now tbey are in tho 
street. 

Therefore. I request the Hon. Home 
Minister tbat tbose homeless ~ople or Nell 
should be rehabilitated. They should be 
provided with at least one job per family 
so tbat lhey may be saved from stava,ion . 

ne present AOP Oovcrnment in Auam 
is dOinl oothioa for the welfare of tbe 
minority sroup. They are lookiol after the 
weJrare or their own ptopJe. Those who 
were involved in the Assam alitatioD and 
)oSl lheir lives have been compensated by aD 
amount or Rs. 30,000 per bead but tbe 
minority people are bcina nealectod. Tbo 
AOP Government it Dot dolOI justico to 
the minority people aDd denied . 

In tbe year 1985 tbe voterl Uab '" 
Assam were corrected. In the name of 
correction of votera list tbe aames or e1ewo 
lakh minority sroup tboac who were 
genuine Indian citizen votors were deleted 
from tbe voters lists. Tbey made an possible 
efforts to enlist their Damea in tbe yotm 
list, bot in "'in. 

Another point I want to mike il thl. 
thousands of minority people tD A.am are 
beina evicted rrom tbeir land UDder tbe prb 
of imp1emcntin, tbe Alllm aocord. Jo tbtl 
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.. "orlll poople Itt '*11& bltutod 
0I........u'.. Ie MID,., Dot lUb-dl\'iaioD 
tbere i. a viII. Damely Malamari Cbhapari 
wherefrom two buqdred minority femU. 
bavo boon forcibly evicted rocoatly and 
thus tbe, ha vo beea rendered homeless. 
with a view to bareu aDd assault their 
(minority) Constitutional riebt. There are 
lOme youth volunteers of a particular 
political party who are indu1ain. in .ucb 
I11ep.l forceful ovictioDs. As a rMul1 of 
such eviction. there have b~n lome 
communal clasbos amon, difforent Iroups of 
people. If tbese communal clashes are Dot 
nipped in the bud, It may take a very 
serious turn. It these communal clashes are 
allowed to 10 00 io tbis maooer and 00 
effective .teps are uken by tlte Authority 
Concerned tbere may be the lime situation 
just like NelL Witb these words I conclude 
my speecb. ThaDk you very much. 

(A;,,'''II) 

SHRI CHINOWANG KONYAK 
(Naaaland) : At the outset. 1 w~uld like to 
elpress my Ifatefulness to tbe Prime 
Minist.r and our Home Minister ror acceptioa 
tbe demand. of tbe people of Naaalaod or 
reduciOl tbe disturbed area belt from 20 
km. to 5 kms. 

Prom tbe report of ,be Ministry of Homo 
Affain ~ou wiJI see tbat the development 
of northeastern rC'lion through tbe North 
Eastern Council also comes under the purview 
of the Home MinnHry. I find tbat more 
fund. have been allotted for communication. 
1 would request the HOD. Home Mini.te-t to 
tell tbe Nortb Bastern Council to liye 
prIority to the CODJlruction of inter .. Slate 
roads because people from our State have 
to 10 throuab AssaRk If tbe Assam Govern .. 
ment does oot malntaio the iDter·State roads 
properly. we ... ffer. So I would lit. to 
rl4ut.t the Hoa. Home Minitter to tell the 
NEC tblt ooostruction of inter-Statt road. 
sbould,be given priority. 

Tbere i, a now dlmcDsioD in tbo 
insuf,oOC)' activities io tbo nortb-eastern 
relion. 011 27tb April. 1986 tbo United 
LiberatioD ArDl1 of Assam' aDd 
Pcop-l,', ~iber.tioD Army .. ve .i,ned an 
illfOOlQOQt. Tbey bavo coQtlCts witb NSCN. 
rho trainiOi is imparted b)f tho .MSCN froQl 

tbe Burme. territory. At Of ...... ...bub 
and killiap are 00 the decrease. Bat ... 
recruitemeDt fa loinl 00. And tbe day will 
COJ;De wboo tho), pin tbe .trenath t-.)' wOI 
try to ambush and start kilIlnp .. T~e 
Government of Iadia mould take up wit8 tbe 

~ 

8urmee Govornment tbat tbey should ~t 
allow in their territolY traibiDI or u~d.· 
,rounds. As Jonl as Buromese Ooyernmeot 
remains inactive and as JODI a. they .lve 
trlininl inside Burmese territory. the 
inluraency problem in tbe north eastern 
felion will remain and will continu •. $0 
tbroulb the External Affairs Ministry tide 
marter shouJd be taken up If necessary, tbo 
Government of India should extend belp to 
the Bul1Dfte Govtrnment to stop tbe 
activities of ·u.derlfounds' in tbe Burmese 
territory. Once thtre is a problem. tbetl 
must be an eod to it also. Therefore. I 
would IUliett to tbe Minister of Homo 
AtTairs tbat tbere should be a dialolue with 
the underground Naps. Without a dialogue, 
tbe problem will not come to an eod, It 
will contioue to be there. So. 1 will requelt 
tbe Hon. Mini~ter tbat there should be a 
dialogue witb the 'uDdoflOund Naps at an 
earl, date. 

Laatly. I do Dot know whether the 
Government of Ind. is awaro of it or nOt· 
tbat tbe Ex· Self Styled General Mowu 
Anlami. who was arrested in 1969 while 
returnina rrom China, was put in jad in 
Sbillon,. 10 1975, after tbe SbaUona 
Accord, be was released. Tbc Oovernm_ 
of N IgalaDd ha~ given bim the rehabilitation 
assistance. But some time la~t yea" be 
crossed over to Pakistan throu8h Punjab 
aDd be issued a Pre~s ~taleroenl in London. 
A copy of his Pre!~ 'taternent i$ with the 
Chief Mini!loter of Nagatand. I have 
coocluded from it that be crossed over to 
Pakist.n and from Paki~tan be waDt to 
London. It Pakistan it • friendly State, ho'" 
could tbey issue a passport 10 an lodld 
national ? So, this matter should be takta 
up with ttie Government of Pakistan. .Sarlier 
atso, before tbe creation of BaDII.des' 
tbe then East Pakistan Government bad btffII 
Bivin. traintOI to the underarouod N ••••. 
I do not know bow Mr. Mowu 4nlana1 bal 
been allowed to 10 te London froQ). Pakht.,.. 
So • tho Government sbould take it serio .. " 
and a\,o tako up tbo matt.r with tN 
OovtmmeQt of Pattiatn. 
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MR. DEPUTY SPEAKBll: Hon'ble 
Mia.tet. 

PROP. SAIPUDDIN SOZ (Baramuna): 
Sir, I am on a point of order. The level of 
discussion on the Demands for Iraots of 
the Mini.try of Home Atrain bas been 'ltry 
hi.h. We are thankful to the Hon. Homo 
Minister. 

MR. DEPUTY SPEAKER: What is 
the point of order you tell m~. Which rule 
hu been violated you tell me. 

PROF. SAIFUDDIN SOZ : My point of 
order is tbat tbe Hon Home Minister will be 
replyin. to the debate and. be will make 
important points. Benches should not be tbis 
empty. So, kindly ensure quorum ......... . 
(Intl!rruptlonl) 

MR. DEPUTY SPEAKER: No, no. 
!hat you cannot say. If at all Bny quorum 
II lac:kio" you raise it. 

PROP. SAIFUDDIN SOZ : I am on I 
Point of Order. Kindly en4;ure tbe quorum. 

MR. DEPUTY SPEAKER: If at all 
tbere i. lack of quorum, you raise it. Just 
tbi. kind of a remark you cannot make. 

THE MINISTER OF HOME AFFArRS 
(S. BUT A SINO H) : Quorum is there, Sir. 
If you want to ensure the quorm. you caD 
do that. 

PROP. S~IPUDDJN SOZ: We will 
1i9ten to the Hon. Home Minister but at 
lea5t minimum number should be present. 

MR. DEPUTY SPEAKfR : That yoU 
cannot raise. You can raise tbe Point or 
Order. There is no point of order. Are you 
iOlistiol on quorum ? 

PROF. SAIFUDDIN SOZ: Yes, Sir. 
He should be heard by a greater Dumber of 
M. Ps. 

MR. DEPUTY SPEAKER: Let the 
betl be rung. 

Now quorum is there Minfsftr can reply 
DOW, 

THB MINISTeR Of HOMB AFFAIRS 
(S~ BUTA SINGH) : Now let tbere bo order 
in the House also. 

{Trolldatlo"l 

Mr. Deputy Speaker. Sir. the Demands 
for Grants of the Home Ministry have been 
discussed thoroughly by tbe Han. Member. 
l;ld they have taken more time than what 
hac; been allotted for tbis item to express 
their valuable opinions. I 1m grateful to 
all the HOD. Members who have expressed 
their views in tbis reolard. , 

It is but natural that tbe representalive. 
of the peC'ple ("pre)s their opiolons about 
chis Ministry with (ull seriousness. I am 
also hAPPY to state that the standard of 
discussion has ~n very aood throughout. 
One of the points, whkh bas been stressed 
by all tbe Hon. Members is unity, iotearny 
and sover(::t&nity of our country. The rest 
of all issues relatin. to laoluaac. religton. 
civilization and regions can be resolved 10 
are atm",pbere of lood will and trust. 
During the course of discussion certain 
point. have been rai!ed about whicb all 
the political parties or sroups have expre,· 
sed their respective views, Fint of all t 
would like to submit tbat it i. hardly 
necessary to point out tbat 40 years alo 
our freedom Hahler. under the leadership 
of Mabatma Oandbl bad created a glorlou. 
history by acbievici independence ot 1his 
country. 

Today after 40 ycers of freedom when 
the 8th Lok Sabha il makin, aU effort. 
to protect tbe democratic set up of OUr 
country. I am proud to point out that 
India i. perhaps tbe only country in tbe 
whole world where democracy ia tbrivin, 
in tbe fun leose of tbe term and servinl 
the people. There may be many short-
corninp or certain mistakOl whicb may' 
have been committed. but it i. accepted in 
tbe whole world tbat it il ooly in Jndia 
where there is a livina democracy, thriving 
democracy and a democracy wbicb enjoys 
the trust or tbe people. It is bt-cause of 
tbis reason that I have to rerer to certain 
rundamental principles and basic elements 
and values ah<-ut which our fouodinl 
fathers under the Jeadership or Mahatma 
Gandhi have decfded tbat arter independenct 
we "fli follow tbOlO coaceptJ011l wbleb 
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are ensbrined ia tbl Preamble and otber 
Articl .. of our CoDltftotloe a •• wbleb I 
believe. fuU, proylde laldaDCt to ua. 

The people or our country bav. 
uDftiIKbiDI faith that our COUDtr)' will 
remajo • IOvereian. lOCi. lilt, secular, 
democratic republic. In fact, our politics 
our all policies and social proarammel 
should be baaed 00 these fuDdamen tal 
principles. Ooly tben we will be able to 
safeauard 'be unity, inte.rity and sovereia-
nity of our country. Wbenever we depart 
from thcte fundamontaJ priociples. obatacloa. 
weakncsacs and uncenainities ate bouod 
to come in our way. Hcnce. fClardleu of 
wbicb party we beloo, to and whetber we 
Sit 00 tbis side or on tbal side. arler comiol 
here. first of aU we take an oath tbat we 
will serve our country and follow tbese 
basic pnnciples. These principles are sacred 
not only for Hoo. M.Ps and M.L.As but 
also for e~cry citizen of India. If we feel 
in this manner tben we will oot bave to 
fa,te any 50rt or catamity. Now the question 
arises as to why and bow we depart from 
those rules' 1 believe that when we pay 
attention to our rundamental principles, 
we should fint lay emphasis 00 secularism 
because tbe various MCliQne in our society 
can rOOlain satisfied and co·exi8t pt8ccfuUy 
only when evoryone hal firm faith in this 
concept. Now secularism is not audt which 
can be enforced by law or by tbe Home 
MInistry. It is connected with our own 
sentiments, our morality and our lood 
behaviour. If our faith in secularism is such 
that it becomes a part of our moral nature, 
OUf education system, our behaviour, our 
tboulht aDd our tendencies tbeD no power 
on eartb can tate u away from it. 

J reeTet tbat Hon. Shri Janp Reddy 
bas just now talted about 'Iodiaoisation'. 
Under our Constitution from Article (5) 
to (t O), it bas heen enshrined that how. 
person taking birtb on this scree! land is 
an Indian and a citizen of tbis country. 
Tben, should we have to pt certificates 
from tbe D.J.P. to prove that we are 
Indiana 1 Such think ina can pose a serious 
threat wbich will create doubts in tbe mind. 
or OUr people. The people think wbo are 
they; arc they even above the Constitution 
which was achieved by our patriots aDd 
rreedom flab ... b, ..criflciaa tboir Ifwa. 

Bo"* A'., 
Caa there be a part)' above tbat, which 
can .. y wbelbtr luth aad such MctioD of 
our society or periOD Is an IodJaD or DOt. 
We prove our Jndianncu iD tbe battlefield •• 
Wbenever our country is I. tacked or lOme 
otber calamity befalls UI we _ U to 
whole blood is shed at our borden. It II 
the brave soldieR of lodia beloqlOS to 
various reUaions aod lectiODl who 1ICIi8ce 
their livea to protect tbe motherland. ne, 
do DOt prove tbeir in_rity by acqaJtIDI 
certificates from tbe B.J.P. but by becomJq 
martyrs lor the sate of the cCNDt1'7. 

SHRI RAJ KUMAR RAI (Gboai): 
Sir, I waat one clarification" you rearcttcd 
tbat tbeir wu a talk about IDdiaoiaatioo 
aDd objectionable ,IOIIDI were raised .t 
tbe Boat club. I am also or tbe same view. 
But wbat steps bave been taken by tbe 
Home Ministry apinat luch people" 
Everyone bas regretted tbeir actioD. tb. 
wbole HouSfI and tbe entire nation bu felt 
the same, but what baa your MiDis'!,), dODe 
about it and what action docs it propose 
to take in tbis regard 1 A clari6cation mOlt 
be Ijven ... (ltrter,Upllo",) I mean that every-
one bas felt unhappy about tbe situatioa 
and we condemn it becaUJe it is aD act of 
treasoo and or subversion, but wbat actioa 
have you taken against tbem ? 

S. DUTA SINGH: 1 have just started 
speakioa. When« finish my comments GO 
tbe pOints rals~d by Hon. Membel1, thea 
if some Member seeks a clarification, I wjJl 
be alad to live. Just s've me a cbance to 
speak. I will live full importaDce to your 
sentiments. 

I was .yina wben there is danaer to 
secularism. It arises wben your neiahbout 
asks you to prove first whether you are 
an Indian or not. He tbinks what wroOI 
act be baa committed. He and bis for,-
fatbers have taken birtb bere and maGe 
sacrifices and even DOW art ready to mat. 
sacrifices for the sake of tho COUDtry and 
now who are these KtlCcltadh"rl or Ntlck.,. 
dharl to ask. tbem to proYe wbether tbeJ 
are lodians or not. In some pam of lbe 
coWltry a DOW s)opo is beiDI aiveo which 
is called relilious fundamentalism. In my 
view religious fundamentalitm means to 
observe the fundamentall of a reU.'" It 
dCMI Got mean tbat we -.e tboso "' .. 
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v~Una who are tho VOl)' pillars of the 
uai'y aDd intoarity of our country. Sucb • 
c;p~t i, d,n.roua (or tbe coootry. Those 
DfOplc. wbo divi4e tbe people in tbe oaa.e 
of aw:h coliaJioos fuodamentalism and create 
CQDfusioa In tbe minds of tbe poople 
.,.lost ..01 community, are al luUty II 
tbq.M fofQCS whicb are .eakooin. tbe 
~o"'lo of our people in tbe country. Tho 
bJacst challenp to *uJarism tbe eountry 
is faciol is beina posed by tbose communal 
torcca which are dividio. tbe peopJe in the 
name of retiaious fundamentalism. 

There are pJaces Qf wonbip of all 
reJiaioDs in tbe country out of which some 
.~ lO old tbat tbese are 01 pre-historic 
period, some are tbousand years old, some 
are 500 years old and some are 600 years 
Q1cl aDd some are 100 years old and SOolc 
DCW are bc;iol bUilt. Tbe people of differeDt 
faiths in our country bave fuU freedom 
to wonbip there or observe tbeir reliaioul 
tc.oootl and tbere is no bar in this respect 
but what bas prompted them now tbat 
they bave decided to worship at those 
dilapidated and old buildings which are as 
much as 100 years or 400 years old. 
Under tbe law those old rujns are declared 
na,iooal monuments wbere there is no 
livins and they are rtg8rded a5 dead monu-
moors. But these monuments are very 
Important from tbe archaeological as welJ 
al tourist POlOt of view. They are also 
very important for knowing the history of 
tbe couotry. But today some people aU of 
,adden decide to ,0 Cheir to offer prayer. 
They are not goinl there for tbe sake of 
some religious sentiments but tbfY are 
SOiDI tbere to incite the religious sentiments 
of tbe people and to arou~ their communal 
feelinss. There are some forces in tbe 
~untry who incite tbe fectiogs of the pt!(~rle 
tq serve their own end5. They bave nejt~er 

eDY economic policy Dar social POlICY. 
Tiley have no ideology as well. In order to 
survive polilically, they play with tbe 
sentiments of the people by raisiDa issue. 
of caatoism. communalism and linluism. 
This is I Irrat cballaDlc to our secularism. 

In our holy country people used to 
participate with areat fervour in reliaioul 
I.Itmlt of one anotber. I recall a IPlall 
__ t dial bappeocd iD D.lbl. TtM 

/j.(;. ,1-.,-
Mt .. D/ BtHftJ ~ 

PfOC*IioIl 01 a.m1Ua fI.. .,..tpoQtcJ for 
a dV. TM followiQJ de, ~ Plop~ 
came to my ~ to pn»teat. Y", wiD 
be surprised to koow who were tb ... people. 
They were Muslims who reside iD the 
moban.. 'allia, alona tbe route of the 
procession. It i. they who .rroDlly proteItId. 
They said tblt they Wlit for tho whole 
year (or tbis proceaiOD to pau 10 that 
tbf1 may preaeot ,flu to tboir bretb,. 
as a mark of .. pot' and by banDiDI tbit 
procession the Government have Dot aiwo 
any considtratioo to tbeir seDcimeOli. Sucb 
type of feelioa tbe people b. VI for chair 
brethren. AU •• ints aDd prophet., r.l· 
munis, places of pi IJrlmale. moequcI &ad 
churches arc lioked toaetber. We baye beco 
participatiol in tbe reliajoul f.tiYala of 
one another ror ,centurie.. All of • soddeD 
such type of atmosphere is beinl built ita 
and outside ahe country Ind sometimes tbe 
Prets or other countries publisb distorted 
DeWS about us. This paiDS us. A Dumber 
of important penonl and institutions send 
such iofonnation or articla to otber 
countries which make tbe people of thole 
countries feel that so aDd 10 community i. 
being prosecuted (bese and tbat lenocide it 
committeJ 00 tbem and tbey arc heiDI 
exterminated. What .ype or patriotism il 
th is and what type of sooial service i. this 1 
We can have differen~ with ODe another 
but tbese caD be resoJved under tbe Consti-
tution amicably. By resortin. 10 Detoti.-
tions we can solve complicated problems. 
But wbat is happeninl? People write aad 
send articles fo ocber countries for support 
and then they let money from them. Tbil 
is a areat injustice to the caualry aDd it 
amounts to treaSOD. My colleape. Sbri 
Cbidambaram Sahib aDd I bl'" formulated 
a proaramme to deal with sucb iOIUtutioa .. 
orpnisations or persoos wbo indu'lc io 
such activitics. Whatever economic assiatance 
come from other countries in the name of 
relilion. cu1 ture , uoity lad intearity .... 
(In ""upllort. J 

saRI RAM PYARB PANIKA : Or io 
tbe Dame of tbe development. (/",.,'11"10,,,) 

(BIt,,,,,,) 
Mit. DEPUTY SPEA.kSR: ...... 40 

not interrupt now. Jf you have any.bin. to 
.Ik .e will ICC It tile end. 
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s. 'UTA SINOH: 10 tbis country. 
fuQ4' are boina flCei"d frOM otber couDtriel 
II tbe Dame of education lad dc;velopment 
but tbese are ~ia. misappropriated. The 
Mlnhtry of Home Ailain have formulat~d 
a suitable scheme III cbock tbose forces 
*bo are out to sabotaac tbe unity and 
juteaflty of the country and some para-
meter. have been fixed in this respect. We 
are loioa to implement it vilorously. If 
lome iostitutions and persons want 10 
mobilile funds from otber couotriea in tb~ 
name of eduCAtion and development, \\e 
wUl hot ltand in theu w.y. They can take 
money from other countries r or educa tiOD 
ud dtveloPmeDt in accordance with the 
norms of 1 he country. Tbey should inform 
the Government about it 10 tbal tbe Govern-
ment could monitor its prOSIest. 

SHRI RAJ KUMAR RAJ: Wben it wiU 
be eoforced. 

S. BUTA SINOH: II II alrtady in 
force. A number or lOSlitutioDS have been 
removed from 'he hst wbile otbers bave 
beeD included in tbe Ult by living tbem 
prior1cy. They will not ~t mone)' till we 
live our approval. If tbey put it to proper 
usc, we WIH ba~ DO objectton. I( tbey use 
It uoder (be reailtered I.ms and object. 
and observe Foreign Exchange Rules, then 
tbere is no reslnctlon on anyone But if 
the money received poses any danger to 
the unity and iOtearity of tbe country or 
there some politics is Involved. we will not 
allow sucb an inlulution to work. Many 
HOD Members hive raised one point Ibat 
there are some commUDal partir' and 
oraanlsldons. wbo Ire openly ioterrerioa 
in our politics. This is a very stranlle point. 
Tbi. i. beiol dilCUlsed since the Consti-
tuoot Assembly. Under tbe provision, of 
the Constitution and tho lawl of the land, 
no community hat a risht to Interfere in 
the politics by playiDi up the communal 
SeDtimentJ. Tho HOD. Prime "'Unister bu 
disculled thl_ 'Slue in the National lotetra-
tioh Council lod with tbe leaden of tbe 
oPpoeitiOD parties. We diSCUII this tllue 
is taken up for discussioD. Tbe Hon. 
Speaker ba. also liven bl, auJdaace 10 
tbi' respect and we are takiq it seriously. 
lb. 'tI. caft 80t be "iewed lrom UJ 

'.6 .• ,-e.-
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political aDlle but it Is an i-. _'J. 
tbe unity aDd integrity of the COUDtry~ If 
.u poJitj~1 parties tOietber ate ,,*._ 
l'Volve lome method, witbout bunJ_ .. 
religious aeDdmcol8 of 1111 c;omPlWlitJ. Jtr 
which we may be able to cb~ct U1 ~. 
mUDal or.anisation from ioterferiO,l ira ~ 
politics of tbe country, tbe GO¥CU1)JDOQt iI 
reldy (or it aloDI "ith tbe wbole o.tio.Q. 
The Government is prepared to n~ 
with the leaders of tbe opposition par ... 
to find out some ~o)ution. Opr Primo 
Minister bas a beady sa id so. A Dum'- 01 
Hon. Members have expressed their limn 
in reprd 10 tbe i~sue or IUDl J'DMl 
Bhoomi and Babri Ma~jid in A,odby. iD 
Uttar Pradesh. J bave alreed), atateel ia 
tbis House and I would Uke to rei.ate 
that there Is no issue wbicb can Dot " 
solved throUBb OClotiations bowlOOVcr It 
may be complicated. Even war.' in .. 
world caD be prevented tbrough ntloti.a_ .. 
But this is a very sma It issue. HOD. Mqa~ ... 
k now that we made tft'orts in tlU. 4itectipa 
~ut faiJed. In fdCI, 'Ae aU Wlot lod try tQ 
rtport the isslJe at tbe fint inltadCe wilb 
the r.:suh that the talks which are aq.,. 
on are disrupted and tbe people wbo flut 
to COme forward to help in arrjYin, ., 1111 
solution, 10 back. 

I wouJd like to say aboul tbe Pcess. 
The Press bas a ,reat responsibiJity in a 
demo;racy. The Press sbould cautiously 
handle such issues iD such a way that the 
repordnl does DOt further incjte tbe people. 
but pacify tbem. We do not say that tbq 
should Dot report tbe facts. Tbey can report 
the facts but it ba! a way. One way of 
repoftiol is to present a small matter in 
sucb a explosive way tbat it incites tbI 
people to bum the whole country aud 
another way is that the situation does Dot 
woneD further. But it is seen tbat tbe 
tendency of OUT political panits is to raise 
explosive issues overlookiol tbe importaDt 
onel tbat are before tbe country. They lift 
so much importance to Don-isauea that1ttJe 
real issues ate I~rt. T,his is a serious matter. 
Sbri Cbidambaramji said yesterday tbat '. 
sbould tint of all take tbe local '*"'te 
into one confidence becauae nett .. r ttit 
people of Jammu and Kubmir Dor tbe 
people or Assam Kerala who are hundrocSa 
of miles away would come thero to ,ofw 
IfOIIUIr. ft Is tbe toeal people wbo wm .. 
that moaquo. noit _atlmont. .'it 

'f ~ 
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therefor. be kept in mind. It bas beeD a 
110" pfli.rimaae centre of this country for 
maay centuries. Now we bave to think as 
to bow we can seek tbe co"operation of 
the people and bow can tbis problem be 
solved without any controversy, A rean, 
wa. beld 00 30th and prior to that I bad 
talked to tbe Cbier Minister on 27th. Local 
leaden from b\)tb the parties gatbered there 
and a meeting was be Id. Talks wero beld 
io tha' meeting and tbe first resolution 
wbicb was passed in tbe meetina was tbat 
tbit was tbeir own and a local problem 
wbleb would be solved by them themselves. 
They also appealed through tbat resolution 
to all the people of the country 8 nd tbo 
bia leaders not to iDlerfere in tbat. A copy 
of tbat resolutioD was seot to us. Now I 
do Dot think that this thina should be 
preaented in this manner. All the local 
people are unaoimoul in their view that 
tbey would cordially find out some way out 
very expeditiously. The so-called biS leaders 
do not like it, because their aim is some .. 
tbioa else These so called leaders ba tie to 
maintain their leader~hip aod thry have 
to indulac in politics. If the dispute is 
solved in this manner, tben their political 
importance would be finisbed. I do not 
find aoy reaSOD as to wby persons Ii vinl 
hundred. and thousands of kms. away 
from tbat place and who are not concerned 
with that place at all should be inCited in tbe 
name of a temple, in tbe name of a mosque 
or in tbe name of Babar and Lord Ram 
Cbandra who are poles apart. Babar was a 
ruler and Lord Rama is coo5idered by all of 
us as our God. Can tbere be any com-
parison between the two? Tberefore, this 
is a local issue and it shou1d be solved 
by people tbrousb loodwill and co· opera· 
tion. If outside people can extend tbeir 
co-operation in solvina it, it would be 
better. I would like to say tbat tbe local 
people themselves want to be jeft alone 
aDd they say tbat they would solve their 
problem themselves. But if someone caD 
make aD, contribution in solvina it. we 
will welcome it. But people want to make 
it more complicated; tbey do Dot want to 
IOlve it. 

So far as tbe raUy is concerned. two 
Important thilJlS took place OD tbe OlXt 
day after the rally was held. Firlt, tbe 

Mill. 01 H(}",. Ajffllr, 
reality came to liabt and many people 
were exposed. The youths. who participated 
expressed the vicw tbat they had como 
tbere Dot to JisteD ,U such' tbiOl" 11ley 
said that tbey bad thouah' that a soludon 
of the problem would be fouod. Hoa. 
Members have asked as to what action 
bas beeo taken by us? It ia very cay (or 
us to take actioo. We may ask abe S.H.O. 
of tbe area and he would put all the 
~Dccrncd people bebind the ban. But 
just tell me. is tbil a solution ? It bas been 
the bOI! tbioa that all tbe wise and .. libJo 
people of tbe country bave condemned 
them. Members have condemoed them io 
tbis House also. Yesterday I was Jiatcnioa 
to tbe speecb of Shri BanatwaUa. I am of 
the view tbat the law must take its COUI'IC. 
Ooe may be a bia mao or a small oae. 
but if oae commits a crime, violates tbe 
law of tbe cou[\try and propagates violenco 
or hatred, stern action should be taken 
a •• inlt bim a nd be sbould nOI be allowed 
to 10 scot free. But it is a areat acbievemeot 
that a feelina has been created amon, tbe 
people aDd tbe people of their own rcliaioD 
do not accept it to be I correct tbiol_ Tbis 
Ii tbe arcatcst victory. I do not hesitate 10 
Itate it in this Housc lhat It is a local iuue. 
Even tben it bas been our effort and we 
want that tbo people of all tbe sectioos of 
our society aod leaders of an tbe OPPOSition 
parties ,.hould sit toaether and fiDd out a 
lolutton in sucb a way that the feelio.. of 
tbe followers of both the rolilioDS arc Dot 
burt. Our C:OUOky it a very I a rae, unique 
and great country. Can we Dot solve even 
tbis minor issue? I t is a ma Uer of Iroat 
sorrow tbat even after forty years of 
independence, we have to say to a particular 
seetiaD or the people tbal tbey do 001 have 
faitb in our ..:ountry. What hal happened 
that bas forced tbem to lose faith in tbis 
country? There are certain fundamental 
iSIUOS whicb bad been dC(;ided at tbe time 
ar independence of tbe country and wbich 
I have mentioned in the bqioniol. India 
is • aovcri,o country. It hal been decided 
ODCe for all and tbe people of tbe country 
have taken the d~ci.ioD. It bat been in-
corporated io the constitution. We caD 
never allow any commuolty or any com. 
muoa) Metion to chall.Olc this decisioD. 

[&wlillr) 

SO\lerti,oty 01 tbe country i. tull 104 
60al. 
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There cannot be any if. aDd buts about 
it. Whatever disputes or minor iuues are 
tbore, we CIn IOlve tbem. But tbe forces, 
tbe political parties \)r aDY section of the 
society tbat do not believe in tbose fund a • 
mental principles ate anti-national and they 
are not tbe well wishers of the country. 
The aame tbiDa is loioa on in Punjab. What 
is in Puojab? Punjab is a very beautiful 
and resourcefull State in wbich very brave 
and ,reat patriots were born. A handful of 
perIODS arc lryina to destroy Ibe life in 
Punjab. They bave put I challeoge before 
us. We bave firm behalf aDd it is cur 
fundamental principle tbat the Government 
of Jodia and Punjab Government would 
Dot allow anybody to disintearatc tbe 
country or to have faith in tbe forces out-
side tbe country. We are ready to pay any 
pnce for that. Many jawans of our Para .. 
military forces have already sacnficed thelf 
Jive. there. But it IS our firm resolve that 
we will not take rest until such eJen.enls 
continue to raise tbear u8iy beads. We will 
not leave tbem unpunasbed. 

Some HOD Mem6ers of our Akalf party 
spoke in this house yesterday and raised 
many points. But tbey have not replied to 
my query as to what is their attitude towards 
these elements? They are silent OD tbi. point. 
I have Me-n saying this from tbe very \)clion-
ins that tbe Punjab problem would be sotved 
only when political parties ilOlate tbese anti .. 
national forces. Not one, but you can sian 
even twent), accords, but this problem is not 
loiol to be solved. Unless we decide that 
we are faithful citilens of this country. tbis 
problem is not loinl to be lolved. We can 
nol bold lOY talks wilb those person. who 
take belp from abroad. faise slolans 888i05t 
the country and kill innocent persons. They 
WIll meet the fate of traitors. 1 have said 
this on earlier occasions and I am repcatiDI 
it a,Bin. 

Time and aaain it bas been mentioned 
that a very commendable movement ilIOiDI 
on in Punjab. I am Irl tcful to the leaden of 
tbe oppuaitioo parties aod especially to tbose 
of C.P .. I., tbe C.P.M •• tbe Telau Dcabam, tbo 
Anna D.M.K., tbe B.J.P. and tbe National 
Conrercnce for jointly lau.ocbiol. movoment 
Wbich bas created a lOad. atm01pbere in 
PUqjab whlcb .U. tboro at tbo limo of 

Bo"" qQ/" 
Martyn lik. Iblll' Siaab. LaIa Lajpat I.aJ 
and Kartar Saraba SiDlb. Peoplol uae4 to 
liDa patriotic 10DP at that timo. Due to 
unUrina efforts of aU of us, the .tmoepbeM 
of terror bas vanished wb.icb bas been the ... 
for tbe last five years and the people bave 
DOW become fearJea and lakbs of people a,. 
now ,ivio. the proof of their patriotism. But 
ODe problem wbich is evadiog solution. is 
still there before us tbat certain forces ate 
still tbere in tbe Harmioder Sabob compJu. 
You mlaht ba vo read in the newspapers of 
day before yesterday that the A'iiataot 
Secretary of S.G·P.C. and the seoior·DlOIt 
Doctor of the bosI)ital bave been kidnapped. 
This is Dot 8urprisiol as such incideDta do 
bappen in Punjab. But what IS worryinl • i. 
lbat some parties a!ld some persona are work· 
ina in lealue whb tbe lerrori,u. I live 'OU ODe 
example. As soon as news about kidnappiol 
wa~ published tbe Secretar" Sbri Bban Sf. 
made a Itatement that both tbe oftke beateta 
ba ve been taken in a SG PC vebicle '" die 
SGPC driver. It is very clear ,bat tbey 11m 
direct contacts with the terrorists. No cam-
ments ha'Ye been made as to wbat for be toot 
away c hose people. This proves tbat : 

(English) 

SGPe officials are actively cooniviol .ntb 
th~e anti·national terrorist •. 

(TrallS/atlD,,) 

Sir, every weak we read in the news-
papers that some dead body baa beeD found 
in the drain. Such incidents are bappeoiDI 
in a holy- place the h,gbest seat of our 
reUaion, whicb is visited by the !)tople all 
over 1 be world aod wbere we ,0 for praJ8I'L 
Shababuddinji, tbis is the result or tbis 
politics which is being indulged in by politi .. 
cal parties in connivance with the terrorists. 
What has been dtcided by your Party? All 
parties are loinl there to create an awateam, 
among tbe pecple but Sbri MadbU Dandvatl 
says that they .111 not particiapte. Why', 
In the tirst meeting you extended supporf to 
these suuestions. You are sayina that you 
win not particiaptt because the Prime 
Minister has said tbat the oppoalUoa Is DOt 
supportina UI. What is wrooa In it? It f you 
SlY a IOOd tbiDI we are witb ),ou. He tau 
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"Givio, reasoDs for the Partyeu. 
Ql1Uvc decision, Prof Madbu Dandavate 
expressed crave dissatisfaction at the 
way in whicb tbe Prime Minister, 
R.jiv Gandhi acclaimed I.at week in 
tbe Parliament that the opposition bad 
1.llon in line with tbe Central Govern-
meot thinkina" 

So, wbat ? What is bad in that 7 

U tho Centra) Government has put up a 
propoaal whieh is beneficial for the COUDtry 
tbco what is wrong, if you htlve a&reed to 
tNt? But Sbri Dandavate says the above 
.,...'" It is 'tranle that tbeir leaden in the 
y .... 'peak something and tbeir President 
.. ,. IOmetbiol el~e outside. You may read 
tIM .talement of Shn Cbaodra Shekhar. He 
bas Dot said tbat tbey w ill Dot par ticipa tc 
because Shri Rajiv Gandhi's views were Ijke 
tbil. 

He says: 

"At. press conference today M , r. 
Cbandra Sbekbar said: 'Tbe stakes 
are hi,h. I appeal to Mr. Barnal. not 
to orpnize an all-party rail}, and hi. 
gatheringt. The terrorhts are a deter-
mined ,roup 'or a few bundreds or 
tbousandl, who are not Joil'll to be 
impressed by tbe big reflies against the 
Akat Takba t .... 

Tbta ia Shrt Cbandt. Shekbar, lhsh Bharat. 

(7lwuIG11onJ 

He sa". thi. and asks us Dot to bot" 
ID)' rally the~. Is it bad tbat we are holdiol 
• rally .,amat th: terroristl. So Sbri 
Daodvate says sometbinl and Sbti Chandra 
Sbekhar says lornethioa else. 

~ababu4dinj), same has happ.nded in 
tbc .. Uct 01 Sabri Ma,jid allo. Shri 
Cbandr.S_khar. yourself aDd Sbri DaadNate 
¥l ,- three laid ditTcfCO& thioa •.•• (lrde"",. 

Ho,", dJ/dh 
110.') . Wbatever YOU are to lay ,0\1 fttI, sa, 
later on. I will listen to you and reply to 
tbat .... (1",."..,110",) 

l&wlllA1 

S BUTA SINOH : I am only tfyin, to 
raise before tbis House •. 

(I" 1#1 rup 110"8 ) •• 

MR. DEPUTY SPEAKER.: Order, 
please. Please take your teats. Not allowed. 
I have now aUowrd anybody. 

( TrtlflSlallon) 

s. DUrA SINGH: Mr. Speaker. Sir, J 
would not have spoken on tbi, ISlue . 

I would Dot bave touched tbie islue, bad 
tbe Janata Pauly not taken tbis stance. After 
h8\'ioa 81reed io the AU·Part, Leaden 
Meetina. tbey ba ve taken Utis st~. 

15.01 .1, 

[Trmu/Dllon) 

A wrona fcelioa is beiollpread amODI tbe 
people tbat we are loio, to have confroota-
tion witb the Aka' Tak.bat. If tbere i. any coo· 
frontation, it is witb tbe reliJious fuodamea-
talis~ it is witb the mis-ule of reJi,lou. 
places and It IS with the terror ists wbo are 
murderers of tbe inncent people And tbis i. 
wh.t was decided upoo. Tbete were tbe three 
main pointl OD which all parties bad lIkea a 
decision collectively and in wbich Jaolta 
Party ••. 

[Engl',h1 

Sir t J would be fallio, iD my dOly if I 
do not put tbe record Itralabt. Let tbis be Oft 
record tbat these are tbe tbree fUDdaD1lOtll 
issues on wbicb all party leaden •• reod that 
they would )auac::b • DatiooaJ oompeip· 
There is ootbiol beyond this. 

•• NOl recorded.. 
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Bltber you .. re DOt c08ICioua on tltat 

day or you are DOt ant_ today. On ODe of 
t"- tWO days ,ft MIlD to bay. 100t your 
wiJdom ••• (/111'".''''111) 

Tate it easy. Wbat I meaD to II, II tbat 
if we have decided that we bave to launch a 
movemeot on tbe i.1Ue of unity and IDte-
ark)' of tbe country, then tbere is ODe way 
only aDd tbat is \Vb .. t we have adopted in 
Punjab. Relpon,H of the people is unique. 
People want that there should be peace in 
Punjab, there _bonld DO kInin. of the 
innocent and sanctity of tbe rdilions places 
should be maintained. Dead bodies should 
Dot ftow from loch place 5; there should be 
80w or bles.iop, love and affection. To 
acbieve tbis lOll, tbe oDly patb thlt is avaiJ-
able il what bas been adopted by al1 tf)e 
parties co n.c:tlvely . 

One tbfna I would like to a, tbat if we 
are to isolate tbete eJeD*dl. we Ihould Dot 
have any dealiDI with them, be tbey Govern· 
ment employ... foUowe" of a particular 
reli,ion or a political party. If we have to 
prot~t the people of Punjab. we will ha ve to 
isolate tbe elements. Therefore, I would Uke 
to spbmit, tbrou,h this HOUle. to tbe people 
or Punjab, tbe GovernmeDt o( Punjab and 
the politkal parties that 'We are paying ver), 
bilb COlt to keep tbi. movement FUnoinl. 
Ask tbe CPM people. Their tria leaden have 
been kilted. Ask the eon.reo Part)'. III bia 
Jeaden have been slain. ThiB mo¥ltDeot i. 
loinl on in Ipite of all these tblDas and 
patriotic parties are keepina. this $\'eIDent 
alive. I am fully confident tbat there is DO 
deartb or patri"t. in Punjab and Punjab will 
not be I.Ninl behind in showina patriotism. 
A day will come when we will be abte to 
wipe out terrorism and Punjab will be liven 
a role to pI., whicb it hal a1l alona been 
playi~8 In DatioD buildio,. 

Mr. Deputy Speaker, Sir. repfdin.lbe 
Alsam Accord, my colJcapc Sbri Cbidap-
baram has clprelaed .the poeition in detlft. 
I will II, only one thiaa and that il wbij:b-
ever Accord it may be-be It the Punjab 
Acq,rd. Allam or M izorun Accord-tbere it 
ODe '_iDa bebIDd it. chert are certain 
cillDUltaooea wbicb baYO ltd to tboae Accords. 

To know about tbOle cJrcumltUCel. ,ots ... 
bave to keep in mind tlw situafjon prevalUDi 
before, these Accordl. For namp", what 
wa. the .ituatioD ia A .. m or in Mizotam 
before the Accords aDd wbat was tho litua· 
don prevail in, in Punjab bff'ore the , .. jab 
Accord \Val entered into, Aetords fail .hen 
we Corpt the picture that existed before tbe 
Accords Ind Icart iDdulaiaa in polftJekiaa. 
Otherwise there is no reason for tbelr failure 
keepiog ioview the feeJiop witla which Saat 
Harehand SiOlb LODlowal c:aroe to Delhi 
and discussed tbe situatioD witb tho HOD, 
Prime Minister, to eliminate terrorism. In 
the same way the youtb leaders of ASlam 
came ror Accord. At tbat time bloodshed 
was loins 00 cbere and circumstances were 
miserable After discussiol ahose tbin,. till 
Accord was enter~d into. What violence had 
been loinl on in Miloram durins the IaIt 20 
yean. Now the Accords have come •• idat 
deitructioD and ttff<1rism and a phase ef 
dem.oeracy has started tbere. ID the abluu:. 
or tbese Accords. the democtlC1 woul" .". 
been • wishful think inl. W.. there ."1000 
who would have tboulbt of boJdinS electioDl 
in Punjab during cbose days. Bia leaders. 
even (rom our 0\\ n party \\'tre of tbe opinoD 
that elections were not pOlsible tbere. But 
che Ircat leader of ('ur nation, Sbri Rajiv 
Oandbi • had an unflinching faith io tbe 
democracy and he was fully aware tbat tn 
wbom tbe- people have faith. He entered 
iuto an A'cc<Jtd and after tbe Accord ••.••• 
(/.",.,.ptlo .. ) .. 

[F4'''},l 

I am lure, if you realise, you will also 
like to do that. Only thiDa i. how do you 
realise it? I tell you 9 you have to remember. 
what. was happening in Assam. whto tbit 
Accord was 5i.ned ? Everybody and ,,'e were 
aU tbinking, will Assam ever be ~taceful? 
Will families settle there? Win there be any 
sease of sec:urity in Assam? Nobody could 
do it. except hy the process of democracy. 

AN HON. MEMBER: But you loat the 
elections. 

S. BUTA SINGH: Yes. we bad 100t the 
elections. We knew tbat we were loinl to 
lose. The Conaress f.acriticet for tbe rest of 
the country and for tbe people of our 
country ..• 

(In t","pllo,.,) 
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S. BUT A. SING H : We did It. What I 
1m lI,iDI is tbat we did it knowinl fully 
well tbat the only way to restore peace, the 
ooly way to save the life and property of tbe 
people. is to ba YO full play of democracy 
there. We had tbe democratic ejection. 
Nobody is aruda!ol tbat. 

AN HON. MBMBER: What is tbe 
Mult? Is thore aoy democracy in Assam? 

S. BOT A SINGH: Well what bas 
bappened after tbe Accord? I think you can 
ask this question to Mr. M ~hJnta. He ttbould 
be more worried about the democratic institu-
tions, wbetber the peace is t here; wbeth~r 
tbe political Opponents are safe. This is what 
the started. For that you \\-ant to blame Sbri 
Rajiv Gandhi. ShouJd be ~o and lovern 
Assam or should be send ~omebody (rom 
here and gOftrn A~~am? It j~ for all right-
thinkiog people that they should leno. My 
Hon. collegue. yestrrday menlloned. how to 
maul., tbe affairs of the Stdte. without fear 
and favour. They sbould forg~t about petty 
rivalries, political opponents. Wba t is 
happen ina there? It is here that I will 
rtquest all tbe sections of this august House 
to see that democracy in all its fair p!ay 
lives protection to all the people, \\hether it 
is AlSam, Punjab, Mizoram or an)wbere 
eJse. 

10 Assam. our major COocC'rn is tbat the 
Assam Government mu'\t en~ure tbat all 
lections of the people are lookpd arter in a 
lair and humane manner. It h now a ques-
tion that tbere should be a humane treat .. 
ment to the p~ople and to a1l societies. There 
sbould be no harassment of 'he minoJities. 
We have drawn their attentIon to tbe 
problems created by the eviction of the 
people, specially tbe tribals and the oJd 
settlers. the issue of permanent resident certi-
ficates, etc. The Government of Assam has 
to ensure that aU these people. all tbe sec. 
tions of our society are safe and secure, only 
tben .. (/"terruption,) Professor, I tbink you 
are in a better position to dialogue with 
them because they have been attendiog your 
conclaves. 

Now, what I was sayiog is that, we are 
more worried about the infiltration across the 
border. A large number of Chakma families 
Jlave cQm~ to Tripura Tbere i5 lon, border 

"IIt. 0/ Bo"" qlllrl 
from A.ssam to Beopl. The steps ba~ been 
taken to see tbat tboro i •• fence all rouod 
tbe border. There il • road also extended all 
aloD8 tbe border 10 tbat border could be 
better defended better protected. Tbe iuue 
of Cbakma reful_ wa. takeD up at the 
biabost level. 

[7)cwu/GlIoII) 

Tbi. issue was discussed by our HOD" 
Prime Minister with the Prc,ideot of Banal.· 
desb during his visit to India. I al.o dis-
cussed it with him. There are about 48 
thousands Cbakma refugees in Jodia. AD 
arranlcment was made to &Cnd them back to 
Bana\adesh on 1 S tb and 16th January, bue 
OD the same day hundreds of Cbakma 
families came across the border from Banal.-
de\h in a "ery bad condition. As a result of 
that the rcfule~s, who were earlier ptnuaded 
to leave, refused '0 go hack to Bangladesh. 
They snid that ~ople we're comins acro\s tbe 
border in such a Critical condition. so they 
would not go hack. Our Ministry of roreian 
Affairs i, in direct touch with tbe Baf)afade~b 
Government. Our para·miUtary forces art 
present at the border. Our Home Ministry 
is making every effort to find out a solution 
in consuhatlon with tbe Bangladesh Govern-
ment so that Chakma refusces can go back 
to their homes and they can be provided 
proper ~curity. In addi!ion to it~ a North 
Eastern Council has betn consitulcd for tbe 
development of that region and a sum of 
Rs, t 4S crores for 1986·87 has been 
alJocated for this purpose. Some major job! 
have ~en cOD'pleted. One of the major jobt, 
which have been completed tbere, relate to 
the construction of a bridle over the Bruhm-
putra riv,r near Ttjpur involvinl a cost of 
about Rs. 9(J crores. The constructIon work 
of this bridae bas been completed before 'he 
stipulated time. Till now tbe people bas been 
saying tbat no project of the Central Govprn· 
ment or the State Government haa been 
completed before the fixed date but it is the 
first project which has been completed before 
the stipulated time Bnd it will benefit all the 
seven States of tbe Eastern relion. Similarly. 
a bitJ Transmission Project at Kopah has abo 
been started. The Nortb·Eastern Regional, 
Institute of Science Ind Techooloay. 
Ettanasar, i. bein8 developed there 80 tbat 
tbe youths there may get lood education aud 
lead a good life. Besides, a sub-conllnittee 
Qr the Union COUD~n of Min I.ters b" been 
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.t up to monitor all tbe North Bastern Stat •• 
Some prominent Miai.ten and Officers Ire 
included in tbl. Committee wbieb replar., 
moniton tbe projects started by tbe Central 
Government. If there is any deficienCJ. it 
removes tbat. Arter our Prime Minister', 
vilit to ArunAChal Pradesb, Mizoram and 
Allam. lome biB projects have beeD aiven 
approval and • special committee of our 
Ministry ba. been constituted to monitor 
them. Severa1 Hon. Members, particularly 
tbose wbo bail (rom Bastar have raised a 
point reprdinl tribals. I do agree tbat 
tribals are beiDI exploited and not only ID a 
particular area but in all those Statca wbere 
tribal people are livin,. ]t is. major issue 
and ror this purpose we bave constituted • 
Cabinet Committee. Fortunately I am lootina 
after tbe work of tbis committee and last 
month we bave taken some decisions and tbe 
major decision which we bave taken is : 

1 Entlilh) 

We will take step' from tbe Govern-
ment of Iodia side in collaboration with tbe 
local Governments to prevent alienation of 
tribal land. We will provide the Policy for 
rebabilitation of tribals displaced by projects 
In their areas and ensure that the tribal. 
have f.tir price of their produce from the 
foretr,h. This was the hiUCSt lacuDa in the 
development of tbe tribal areas. 

Mr. Deputy Speaker t Sir tour Adivasis 
subsist on forest produce but it is a matter of 
reJl'd that till DOW there was no marketing 
structure of Bankiol ass;ttaoce for tbem at 
the national level under wbjcb we could pro-
vide them some facilities as have bten pro-
vided to the farmers. The House will be 
happy to know that beside tbe NCDC assis-
tance, like tbe National Federation of 
cooperatives, we have also constituted I 
National Pederation of Tribal MarketiDI 
Federation which is known 8S 'Triledt

• This 
Federation will be for tbe entire country aDd 
it will not only fix tbe prices of tbeir pro-
duce but will make provision for marketiDI 
loaDS and tranlporatation 10 that our tribal 
people can let reasonable prices of their 
prod~ in tbe market. 

AIl ••• f 80"" AlIII" 
[&rgtlllt] 

PROP. N.G. RANOA (GaNr) : Value-
added .aricwtural iodUltrm. 

S. BUT A SINGH : That II aU riabt. 

(T,.,latloll) 

Various State. have laws reprdiD, IaDd 
alicll8tioD but 'here are lome Ihortcomiop fa 
them. Therefore. a draft model Bill will be 
lOot to aU the States by tbe Central Govern-
ment 80 tbat tbe problem of IaDd alieDltioD 
may be uprooted-and all Adivaai. may 10' 
an facilities and full protection. AI I have 
mentioned earlier tbat for the reaioaal 
development of certain tribal pockets such u 
the area of Baster, Cbbota Nqpur, IOIDO 
areas in Orissa, Madhya Pradesh, Rajasthan. 
Gujarat and some otber tribal population 
concentrated areas, besides Tribal Sub-Plana. 
we shall issue neceltary directioat to .. 
State Governments as to wbat other steps 
can be taken by us. 

SHRI PIYUS TIRAK Y (Alipurduara): 
There Ire all trrbal' in Cbokam. 

So you sa~ ~ometbiol about these people. 

S. BUT A SJNGH : For them also, it is 
there. 

Mr. Deputy Speaker. Sir, a Dumber of 
Hon Members have said a Jot about our 
police-system. In this regard I would lay 
only this tbat the Central Government 
directly look after only the Central Police 
Organisations. For their education, service 
conditions and discipline. we have formulated 
a very good and smooth proaramme at tho 
national level. We have formulated a very 
Rood plan for furtber expansion or tbe 
D.S.F., tbe C a.p.p. and the Ceatral 
Industrial Security Force. You will be happy 
to learn that last week: we bave raised a fleW 
C.R.P. P. BattaUlon whicb is a cent per ceat 
lady BattallioD. Now the youDaladies ha .. 
come forward for the service of tho COllDtry. 

Mr. Deputy Speaker, Sir. I would like 
to repeat one thin. as has been said b, 
Shri Cbidambaram yesterda, 1bat in Cetual 
Police Orpoisation-
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Due t~presentltioD to all sections of the 
society, especially tbe minorities, should be 
alven. 

(Trtuultlt 10,,) 

We bave made provision for it and the 
Minister is himself monitoriol it reaularly to 
ensure tbat due representation is liven to .U 
aections of the society. Our Central Police 
OrpnisatiaD bas been greatly admired by tbe 
people everywbere and tbey bave proved 
tbat. 

lEntIJlh] 

Central Police Organisations are gettina more 
and more familiar with tbe people. aetlina 
the confidence of the people. 1 would like 
the States also to follow SUIt. 

(Tra,Jal ;011) 

It bas been suggested tbat a meeting of all 
tho HOD. Chicf Ministers of all the States 
sbould be convened to review the working of 
tbe Police Force in order to make it more 
efficient, more disciplined and more secuJar. 
Whenever communal riots take place, police 
becomes the first victim and they are blamed 
to be partial. We are thinking that the 
training and discipline of tbe Policemen 
should be oriented in such a way that when 
in the Pohce uniform tbey Ihould be only 
policemen and should not come under tbe 
inftuence of any religion or community so 
tbat they may serve the people and do justice 
to them. 

Mr. Deputy Speaker, S.r. flucb dlrec: 0 " 
and orders have been given to the D"tr ct 
Maaistratel aDd S.S.Ps. It was de";ld .. 1 In 
the last meetiog of the NatIOnal lotegration 
Council that 15 points programme of our 
Late Prime Minister. Sbnmati Indira Gandhi 
wat aimed at to create confidence amoog the 
minorities living in all the States tbat there 
would be DO discrimination in the name of 
clua or community. So th is programme 
sbould be implemented with full force. 
Many Hon. Members bave SUllcsted tbat a 
I1*tina or All the Chief Ministora should be 

\ , , 

convened for tbil parpoee. I would lit. to 
teU tbem lbat tbe Cbief MiniJten of .... tbe 
States are tbe memben 0' the Natloaal 
lotearatlon Council. 

In addition to it, we bave aJso cODld. 
luted a committee which will aiv, priori" to 
the implementation of 15 PoiDt propammo 
of Late SbrimatJ IDdJra Gandhi .. bieb WI. 
made particularly for the welfare of tile 
minorities. 

SHRJ SHIV PRASAD SAHU (Raochi) : 
I am 00 a point of order. 

lEntils") 

MR. DEPUTY SPEAKER: What is 
your point of order? 

SllRJ SHIV PRASAD SAHU: I want 
to know tba t •.. 

MR. DEPUTY SPBAKER : There is DO 
point of order. Wbat is the procedure, YOU 
tell me 1 Mr. Minister you can proceed 
further. 

[Tranl/allon] 

SHRI SHIV PRASAD SAHU: Sir, 
some foreign elements are active io Adivaai 
area of Chbota NalPur aDd tbey are aealiD, 
the feeliq of separatism. 

[&gll,hl 

MR. DEPUTY SPBAKER.: I have Dot 
a llowed you to spe.k. 

. [Tran.t/Dllon} 

s. DUrA SINGH: The HOD. Member 
should know tbat J have already spoken on 
thil issue. Anyone wbo takes assiataoce 
rrom aoy foreila country or within tbe 
couDtry from communal point or view to 
exploit our Adivisis. we will put J'CItrictiODl 
00 thC'm. We will Dot allow aD1oDO tg do 
this kiod or work. 



211 /).0.87·88- CHAtTR.A 13. t909 (.AKA) D.d. 81·81-
Min. 0/ Bo",. AlGlr, 

.. 
218 

Mil. 01 B.". Al4lr. 
Alonawitb it, the l .. uI of Cbhota· NllPUr 

~ been railed. 1 have mJ~lf takoo aD 
interest in ii. I have written to the Ch.r 
Minister u well. I am also cnlurina to see 
tbat tbis issue cooceJ'am, our Adivasis is 
soJwd at tbe earliest. 

I want to IIY a few words on anotber 
inue. Many HOD. Members have discuucd 
tbe Ooa isIlUO. I 1m happy to say tbat the 
lanluaae question whicb was raised in tbe 
00. Assembly bas been reaol ved ,ery 
amicably. All sections have accepted h. 
Tbere is anotber .. sue wbich relate. 10 
l1'aotiDI of statehood. 

At tbis staae. J caD only say tbat this 
question is enaaaiOI tbe attention of tbe Hon. 
Prime Minister and I am sure be will come 
out with a decision which will, of course, 
be placed before tbe House. The only issue 
before that was, •. 

{TranI/at i Oft} 

Until the lanluage ilsue is s('lveo, it becomes 
difficult (or us. I want to say that our Hon. 
Prime M mi\tcr is fully aware of It and it is 
under his con~uderation. A decision Will be 
taken at the earliest in tbi. regard. 

SHRI MANORANJAN BHAKTA 
(Andamao and Nlcobar Islands): Kindly 
mfoon us about ADdaman aDd Nicobar 
Islands a'\ well 

S. BUT A SINGH: So far a9 tbe 
Aodamao, Nicobar, Lakshadwep etc. are 
concerned. tbe Hon. Member may be 
koowina tbat some 1000 steps have been 
taken. We have constiluted ao Autbority 
under tbe leadership of the Hon. Prime 
Minister which will decide about the develop-
ment of all Islands. Some vcry aood deci· 
sioDs bave already been taken. Tbe HOD. 
Member is aware tbat in tbe mocciDI at 
POM Blair the Hon. Prime Millister bimself 
bad taken' decisions. I Will refer to lome of 
these decisions Dumbcriol. 5 -6-

I En,1i,hl 

(i) An inter-island Helicopter service 
bas ltarted from lat January. 1987. 

The service is to operate four de,. 
in a week to the Dortbera IlIaD. 
aDd tbree days in a week to lb. 
IOIltbcm blands. Tbe Home 
Ministry has already illued IIlICtloll 
for subsidiliol the faro to tho 
extent of 70 per cent; 

(H) A fiyiDI club has been sanctioned 
for Aodaman aDd Nicobar I ...... 

(iii) The frequency of lAC ftYlhta from 
Calcutta and Madras to Port Blair 
is beiDa increased from April. 
1987. 

Instead of six flipts in 8 week at prescot. 
nine ftiahts will start opcralinl from AprU, 
1987. It is also proposed to have a direct 
ft.&ht flom DeJhi to Pon Blair .ia 
Bhubancswar once a week. Car Nicobar 
Islands will also be covered ODCC a woek. 

A new sbip is beiol chartered by the 
M ioistry of Shipping and Transport lor 
service from tbe mainland to the Islands, 
immediately. More ships for inter-bland 
services are also proposed to be iotroducod 
and pending their availability the poasibihtJ 
of having h)drofoiJs is beina considered by 
tbe Ministry of Shippiol aDd Transport. 

SHRI MANORANJAN BHAKTA: The)' 
have cleared but the Home Ministry bas Dot 
done anything. 

PROF. N. O. RANOA: Home Ministr), 
and the Sbippiol Ministry are all tbe samo. 

S. BUT A SINO H : Let me complete it. 
You have bad your say. 

Ooe Navodaya School bal already boca 
sanctioned for Andaman and Nicobar Islands 
and DOW one more such institution II 
proposed, to provide wider coveraae. 

Laksbadweep Islaod will also baw a 
Navodaya School. Besides eacb ~~~ 
and Nk:obar Islaods and lak~adweep 
Union Torritory will bave one ITt 

My HOD, friend bal just DOW IDCntiolw4 
tbat the Home Mini.ll baa Dot 400t it. 
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How dOOl be know? How does be kDOW it 7 
W. b1ve already S8octiooe<: it. 

MIl. DEPUTY SPEAKER: I sball now 
put the ••• 

SHRI ANANDA PATHAK (Darjecling): 
J want to draw the attention of the Hon. 
Mioister regarding tbe violent activity of 
the Gorkbaland movement, io Darjecling 
dirtrict and where aU tbe people are purtur .. 
bed about it because they the leaders of 
G.N.L.F. have liven an ultimatum to tbe 
Government that if by 23rd of tbis month 
tbe Government does Dot concede to tbtir 
demand tbey would start violenf activities 
aDd tbey w~wd take it to the eod. There-
fore. what is the reaction of the Government 
to fbi., I would like to know. 

(T,alltllloIl1 

S. BUT A SING H : I am grateful to tbe 
HOD. Member for bavilll drawn my attention 
to thil question. I will Dot go in detail of 
tbe Oorkhaland issue because unfortunately 
it iI • question which we are tryilll to keep 
it above politics aDd we are makina effort. to 
IOlve this issue across tbe table witb the 
State Government. Hence, in reaard to what 
the HOD. Member bas submitted, the whole 
Houie knows that wben tbe HOD. Prime 
Minister and the Chief Minister took a 
decision and consequently tbe Hon. Prime 
Minister visited Darjeelinl and met the 
leaders of tbe Gorkhaland National Front, 
the aaitation was 8u.pend~d and elections 
beld. I &ltee that we bave DOt 80t aa much 
aatiafactiOD .a wo should have lot. But a 
direction bas beeo liven and efforts ba ve 
been made to adopt a different patb. You 
are aware that in sucb matters, when persons 
boldiD, extreme view" take a separate patb, 
then it takes time to bring tbem back in tbe 
mllDStream. We ere making efforts to end 
terrorism and violence tbere and solve lucb 
problem. wherever tbese exist. tbrouab 
neaotiatiODI AcrOSI the table. I have 8110 
written to tbe Chief Mioilter and I am funy 
la contact witb blat. I believe tbat the proceu 

JlIII. 01 Ho_ AI-. 
wbich we have ltarted. will heJp ia IOlvlDI 
thl, problem. 

SHRI SOMNATH CHATTERJEE 
(Bolpur) : You sbould condemn. tbe ulti-
matum, wbicb they have liven. 

S. BUT A SINGH: I bave said in my 
speech earlier that there il DO problem in 
this country wbich cannot be solved thouah 
negotjatioD.. Such ultimatums are, there-
fore, wronl aDd must be condemned. We 
canoot give our tupperl to such ultimatums. 
We want that one shouJd not resort to 
violence. whicb is alainst the interest of the 
couotry, in respect of issues which can be 
resolved happily through ne.otiatioDS. We, 
tbertrore. riahtly condemn it. 

(Engll,h} 

MR. DEPUTY SPEAKER: I sball DOW 
put all tbe cut motions moved to tbe 
Demands for Grants relating to the Ministry 
of Home Affairs to vote tOlctber t unless 
Shri V. S. Krishna Iyer desires lhat any of 
his cut motions may be PUI separately. 

The cu t mo tiD III w'" put and Mlal Iv'" 

MR. DEPUTY SPEAKER: I sball not 
put tbe DemaDds for Orants rclatiDJ to tho 
Miniltry of Home AtTairs to vote. Tbe 
question is : 

''That tbe respective sums not exceed .. 
iOI the amount. on Revenue Account 
and Capital AccouDt sbown in tbe 
fourth column of tbe Order Paper be 
,ranted to tbe Pre,ideot out of tbo 
CODsolidated Fund or Jndia to 
complete tbe sums necessary to defray 
the cbarps tbat will come in coune 
of paymco.t durioa tbe year endiDI 
tbo 3 lit day of March, 1988, in 
respect of tbe head, of Demands mile-
red in tbe second column tbereof 
apiOl1 Demands Nos. 39 to 43 and 
88 to 92 relatioa to tbe Mini'try of 
Home Affaire." 
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15.32 Ian. 

COMMITTBB ON PRIVATE MBMBERS' 
BILLS AND RBSOLUTIONS 

(BltgIl.II] 

Tldrty Seeoad Report 

SHRI PlYUS TIRAKY (AJipurduars): 
J bea to move : 

i. : 

"That thi~ Hou~e do agree witb tbe 
Thirty-second Report of tbe Committee 
on Priva te M em hers' BiI1~ and Relio-
lotions rrestnted to the House on tbe 
18t April, 1987 n 

Mil. DEPUTY SPEAKER: The question 

"That this Hou~e do agree with the 
Thirty-second Report of tbe Committee 
on Private Mtmber's Bills and Resolu-
tion presented to the House on the 
1st April, 1987." 

Th, motion ",as adopted 

15.33 ...... 

RESOLUTION RE : ECONOMIC 
POLICIES -Cantd. 

(&glllll] 

MR. DEPUTY SPEAKER: Now we 
take up further di~cUSlion on the Resolution 
moved by Sbri Bhattam Srirama Mur ty on 
28th November. 1986. Shri Chinlamani 
lena to continue h is speech. 

SHRI CHINTAMANJ JENA (Balasore) = 

I wou1d like to speak in my mother-tongue. 

[ Tfa,latlo,,) 

·SHltI CHINTAMANI JENA (Bala· 
.ore) : Mr. Deputy Speaker, Sir, while 
continuinl my speech I would ooly request 
10U Sir, cbat I may be allowed to speak in 
my mother tongue Oriya for whicb requisi-
tion of interpretation may ktndly be made. 

·Tbe speech was originally delivered in 
Otiy •. 

Sir, tbe mover of the resolution h .. 
criticised tbe GOYl. (or the lou incurred bJ 
many public sector units. The otber day I 
have disapproved this view in my speecb. 
Our Prime Minister bls taken special interest 
in tbe improvement of tbe pubJic sector 
undertakinls. Therefore be bas anotted 
public enterprises port foUo to an able 
efficient and youth Minister Sbri K.K. Tiwari. 
Not onl), that the Minister of State for 
Industry Sbri Arunachalam has also heeD 
making reBular monit"riol to see tbat tbe 
public sector undertak iogs improve tbell 
performance and pay dividend. It is rc~lro· 

table that some public sector unclertakinp 
are incurring losses. But our 00\'(. is Dot 
s.Jent spectator. Our Govt. has taken several 
measures to improve the cflkienty or public 
sectors undcrtakin,s. At rhe same time J 
would lIke to sa)' that some public Stctor 
undertBklOg~ are funning tfficitntly. They 
have been frgularly paying rood amount of 
dividend to the national exchrquer. J would 
lake to mention a few puhlic undfftakings 
which are running at Joss as well as thole 
which are earning profit. J would like to 
speak about tbe performance of such units 
in brief. 

National Textile Corporation and the 
Cotton Corporation nf India are running at 
los~. But our Oovt. have taken some sttr' 
to improve the performance of these t\\-o 
Corporations I hope that the!e two corpo-
rations will gradual1y reduce tbe loss and 
will earn profit in tbe comminl years. 

Sir, the Eastern Coal Field bas beeD 
incurring huge 104\se$ for the last many years. 
The Government have identified the reason. 
of loss and taken several mC85ures to see 
that Ea'ttern Coal Field doe. ~uffer lou OD 
account of those factors. Similarly tbe coal 
India Ltd. has been incurring lossel. AI 
),ou know, buge quantity of coal accumula-
ted at pitbead. Tbe Iteel plants are not able 
to carry coal from pitbead due to short.le 
of wagon •. Therefore, I would like to request 
the Railway Minister to supply more wa,ons 
to carry coat. The Government should take 
some immediate ateps to clear the pithead 
stocks If this is done the Coal India Ltd. 
will be able to reduce its 10... Sir, tbe 
Indian Tourism Development Corporation 
have set up al many as 24 botel. io differeot 
parts of tbe country. Almost all tbose botel. 



CHAlTtAI
", ftdftsAICA) ~IM~'" : 

~~i~'111"', .. 
... I'UIlDiDI at 1011. Oor 00vetd1Mlt .... 
• bD 'J'OCi11 .,. '''..... t ... botell 
eftideotly you .itf be it.d tq ~OQ", tbat I 14 
botil. have COInC out of the red lad I .m 
tur. lb. remaJoina 10 botels too "UJ 
.... duall' reduce ,heir 10IIeL I would 
reqUllt tile Minisl. to lee that tbese ITDC 
botel. mate further improvement a04 carD 
prOfit ID .our. of timo. 

It II alto a fact tbat IDdiao Drop aa4 
Pllaraaaccutical Ltd. iJ iMUr. in. INtp JOlla 
It il. matter of IfIlt concern for ever, 
bod),. Tbe oth. da, wbile ropl, I'~.O dM 
bal'·aD-boa.r diseuniou, tbe HOD. Mto •• 
o(Chemical aid. ill thi' House that tbe 
Gonmmcot .VI takfn. Gumbel of ICe PI 
to impnwe tbe cBkioocy oIIDPL. He bat 
allUro that very soon it wiJ) come out of 
red and it .iIl .carn profit by \he tad of 
1990. 

The Hindu ... o Paper Corporation il 
IOOtbrr public leCtor uadertakiol wbic:b baI 
been rUDDin, at lost for the last few~ .. 
The Oovernmtol have tattD lom.1tepI to 
reduce its losses. There are some other 
public sector 'Uttdertakfn.. like Bbat.' 
Aluminium Company, Hindustan Copper 
Ltd .• Delhi Transport Corporation .bleb 
too are tanniD, at Jots. But It is ,ratified 
to nOte tbat oar MOil. Prime Minkter $bri 
Rajiv Oandbi bl.S liven direction. to tbe 
coo«reacd M IId.tries to Idel'ltify tbe 
bottJenecks and to take all pouible Iteps 
to remove tbose bottlenecks. 'Ht bl' \)ten 
mbtdtorin, the ~rformaDees of t~ k),. 
matt". unrt. from time to time. tbe C'('n-
cetbed Minister Sbri K.K. Tiwari anr' Sbri 
Arunacbalam bas bten inspect In, abote unite 
and atvfoa _uaesdon. lOr ttmr imlfl'''.elnft'a. 
You ,bou1d c:ena;Dty I ex,,"" youtsatkhctlotA 
over tbe It'PI tateD Jby the OOMta_t I. 
this direct~. 

Sir. I laid IltiOut tbe P't\bUe Metor 
undertakioa which are iDCUrriol 108IeI It 
PI18eDC. Tbtre ItO QWJ1 public ~tor units 

• I wbacb are &l1O oatDiQa profits. You a'IIIgf 
appreciate til .. tor -...,le, lilt jnt.,.~lo"t 
airport IU,,"tit, QI 1 """ .b4~ ~ qtPOd lbo 
profit 01 a4 ,,~_ ~ ta.. tlnocial 1ctr 
1986-87. T __ '.~i~,Ail, ~po"JioP ~ 
been 0UGitta I 1)fO£it .. -I 1 '6~·~7. Ypo "m be "PPf to tao. that thl, Compan~ 
btl .. s*_ 4ividtftd. to- "'.dI1ieoat 
excbequer ....., ,., .. durio, tbe "st 20 

,ean. There ...... '*'t~ • 
ulKWtakJOI .,bfa,J, 1DI eflcJeDIIJ. 
A. .... it it to .,ibat .. 
tRlbUc.eaor ill_..a\ .. .....,. IoaeL 
The GO'fttDllMnt ... "tak_ ..... , a-.u,. 
to Itroollhe.a our ..,.., ·1.001d lite to 
justify my views by quotlb. tbe areat 
ecooomilt Sbri L. K. Jha. 

I quote: 

I • '1be tread Ifowtb .,.weco 1 ~-O~ 
aDd 1?4S.46 9ia. 1.2 per OIDS t. 
pational iDeo ••• bout 0.3 pet' ClOt for 

' .... icultural pro4ucti" ud 2 pet .,.. 
for industrial productioG. Ilcu~ d 
'imtoo was. COIDmoa '.tucc 01 &be 
rural economy"· 

Purtber be baa Kid. J quote : 

"It was .,.iatt Ill • .,..drop dIIIlt 
cousiateotly wltb the CObat17 .... 
concenlus evovled in tbe yearl 
precedin' independence, the couotry 
opted for a atraacY of ,,..,oecI 
development in 'fbicb botk \tie pUblic 
Jeaor and tbe privacO"sK&Or ..... 
play a symbolic 10le. Wbile tbe .. bUD 
_tor assumed the retpoaaibiltt, of 
developing the iofrastructare aod 
,,"iDB up of la. scale capital i .... 
live industries tbt private aec:&or .... 
cotrusted with tbe task of ileYeiotNDl 
tbe other industries a. well as .. 
larlest sector or lbe indian ecoDOIDY 
tbat is aariculture." 

15.,. ....... 

(SBtllMATI BASA V ARAJBSWARI 
In t Itt CAtIr 1 

It\fOllarlY Madam ,Chairmao I JOU llIow 
t ie 1, ItOUld also Jike/10 q~: ... ..... 
\ ~\.'I. c¥pr.ed by Mr. JbI. 

tQuote: 

''The hlabUpts of tb. achieYeQ\eDta 
of our Indian BcoDOlDY are: the 
.. vi~p ~ ~YOItlDCJl~ rato ~ 
a consistent iOcrase and npi.Dited 
from leaa tban 10 Pit cent of the 
•• tional income in ,he years iDlC."1II\ I 
_ follow Ina iadepencleoce to abo" I .. WII' in ........ aa4 _. 



J&t.t"r1on II : 
.. ,.",Ie PoI,., APIUL ,. t 98" lit 

iliad ChlatamaQI .lena) 

IGdiaa foodaraiol output trebled from 
50 IDUlioa too .. in J 9S0·' 1 to over 
1 50 mmiOD tOOlles in t 9 ~O·' 1 to over 
150 lDillioa tODDll in mld-aO',. 

Similarly. tb. "..,epte industrial out .. 
put bas iacreued five fold since independence 
at a compound rate of 6 per ceDt tbe sblre 
of bade aDd capital JOO()I industries lucre.-
.. from len thlD S per cent to about SO 
per ceot lad tbe trend Ilowth rate or Indian 
ecoaom, rose rrom about 3 per cent til) early 
60's to • lilde over 4 per cent durin. tbe 70', 
aOd bas .verapd , per cenl durin, tbe wt 
1 Jan. Similarly J tbe acceleration of tbe 
rate or arowtb, despite the paucit, of 
resources bll been achieved with the fullest 
retard to the commitment to self reliance. 
Over 90 per cent o( the re.ources deployed 
... mobiU_ iD,ernally t external retouf«S 
ICCOUDtio. for Ie. thin 1 0 p~r cent." 

PHconarly, Mldam, by criticisin. we 
ClftDOt I01ve lbe problem Our Prime 
Minilter Sbri Rajiv Gandhi, while pretentina 
tile budp' as Pinance Minister tn tbis House 
for tbe ,ear , 987· .8 ha.. said that the 
public lIdor undertakings will be accoun-ta"', lor tbeir performance The pre-bod,et 
ecoGomic .urvey was placrd before tbe 
Hou. Madam. please live me two minutes 
mor •. 

Accordin, to the prebudlet economic 
survey '986-81. the 81~reaate economic 
.rowtb i, procccdlDI 8ccordlOi to the PlaD 
tarpl. The rate or iodu\trial arowtb bas 
iacreaK'd and despite three successive weak 
180010001. the food situation remains com· 
fortable. Inflation It ooder control Ind in 
Cllnent year. the trade de8clt ba. beea 
reduced I ilDificaDlly • The IUrvey further 
notes that these lubstantial achievemeot. 
made poslible by a sound and responlive 
micro ecoDomic DOlley 8onounccmeDt." 

Simllart,.· Madam, I am just coocltldiDI. 

,.",.A, 
Jd". Cft~lRt4AN : pl~'$e 00001". 

(n-tIGl-l 
SHill CHINTANANJ lSNA: Accord· 

Inl to tbe BcoDom\c Survey. lb. &rOIl 
oatlooal product hu iocteaaed from 
4.5 per ceot to 5 per cent durio, the 1986· 
81 fioaDciat year. That meaDI there ha,. 
been an averase &I14ual lncrealt of 5 per 
cent In our GNP in lut '1 yean. But before 
that there wu 3.5 per cent aDDul laerate 
io our GNP. Tbil clearly sbOWI tba' Indiao 
economy bat moved 00 to a blaber arowth 
rate Madam., I am ,oina to conclude m, 
I~b Before c:oocludinl J would Uke to 
laY tbat in tbe 40th ,ear of country·' 
independence, Iodian OlD jUltitiably be proud 
01 itl remarkable achievements despite 
.lrioUl coostraints 10 tbe economic froat. 
With the. words 1 conclude m, apcccb. 

.SHtu R. ANNANAM91 (pon.chi): 
Madam Chairman, on bebalf or tbe AU 
1ndian Anna Dravida MUDoetra Klth,pm • 
I wisb to express some of my vie.. on tbe 
economic retolutlon movecl by Sbri Bhatt,m 
S,iramamoortby. 

Nobody can decy tbe fact tbat industrial 
devel<,pment 0( I country automatically 
relUII. in the economic advancement or 
that country. AI industrial development 
help. economic ,roMb, water resources of a 
country, ir fruitfullY utilised. &).0 ~eur. up 
econOmic prOlres. 0' • country. Tbl •• uautt 
House may kindly recall tbat bi, proje~ts 
like Bbakra.Nanpl were C1>DstruCted durin, 
the period or our fUuJtriOUI leader Pandit 
lawabar Lal Nehru. However, such miabt' 
Ventures did not continue therearter. we 
are now ,.,.in, behind in indu,'rial develop· 
ment aad we unable to acbieve tbe •• ,..eted 
economic aro-tlt. 1. therefore. vile upon 
the GowfDmeDt to pay adequate attention to 
tbe Industria) 'ront. The Government must 
amend suitably it. industrial policy wbicb i. 
riddeo with min, iD6rmlti •. 

At tbl. juncture, let me emphasise tbe 
need of our countrJ to become self"relilot. 
We mutt put an cad to our borrowio, .pr" 
from world BaDk aDd otber frlendy .,attODt. 
We must Ibropte aU qreementl entered 
into with foretaa countries for recei"ia, 
..... tanco. It II biab time we mutt ,taDd ~ 
-----------------------------• The Speech ... ()rJpell), d.U"red 

to Tamn~ 



t2t .. "",."AI: alAtfiA tt, 1609 (8AkA) • ...,., ,,'teIM 
GIl our 1.... A.bIt eoooomic ud lad .... 1 
pGtlcy aimed at a\JllDtatlaa iDd_.DOUI 
productfon tl, t1aerefore .... imperatl ... 

.... d.m •• e have tbl. lbamefuJ proclivity 
to 10 io ror crecllt from rorellO countr •• 
W. CfOalb UDder tbe debt burdeD aDd w.st. 
IQC)nDOUI lO1OUB" iD the form or iDle ... t 
".yraeotl. We are unable to extricate our-
• Iv.. from tbe qualD'lN of debt. Our 
economic propalDmes .uffer COD.tantJy due 
to tbls frequent I'IIOrtfDI to borrowina-

M.dam. coal aDd electricity are tbe two 
maio inrrutructura1 facilities esseatiall, 
required ror our industry. We do Dot import 
electricity a. we canoot. We poe,.,e it. 
00 tho olber band, we import coal. We 
import coal rrom Australia beeause coal 
mined in AustriaU. cODlaioa leu ub content 
and to feed our iad.try. We speod collon) 
amounts on the. imports. Despite sucb 
spendina. WI Ire Dot able to import cOil 
in time. Industries wbicb await aDd depend 
on thi. coal, become, therefore, DOU-
starten. We also incur losses since tbe 
installed capacity of many industries 10 
uDutilised. This naturaUy hampers tcoDomic 
development. J, therefore, requeal the 
Govemment to rormulate a viable economic 
Ind industrial policy in tbe joter.ts of the 
Nation. 

We must allO diversify our industdll 
activities. PaDdie JawaharJ.1 Nebru 
sbowed utmOit attention to tbe development 
of industries particularly btlvy induetry. 
The present Government must allo stri" 
to set up beavy industries all over lbe 
country. We have pasted 40 years of 
iodepeDdence 7 five year Plana 10 lar. Still 
we are i_ina behind many natioDs as far 
ILl OUt iDd_trial and economic development 
is coocemed. It ia biah time tbat '" let up 
mao, more heavy indostries to increase 
Dational production. 

Madam. India i. a Union of Seata. If 
India il 10 develop. Stat. should primarUy 
develop. Our Hooble Cbief Miaister. Dr. 
MOR. ba. uodenaken tbe 0D0l'0U8 talk. of 
~D.urina industrial aDd o;:onomic proapority 
IQ Tamil Nadu. He is woklo, 10 dult direc-
tion. With tbis ia view. tbe Tamil Mad .. 
OQ~ ~ the CeIltr.) 

Government to permJt It I. IaapDd .... ,_ 
AUltraIIa aDd Dtber 'orelln coaDtrieI for .... 
UII4 by ladustrios in Tamil Made... .. 
.. fa dw ...... tion of oItctrick1 • 

I draw tbe attention of tile Hoo'" 
Miaister to the fact tbal tbe Central Ocwera· 
meDt d.eliDed to permit import of coal 
from Australia by tbe Tamil Naclu 0 .... 
ment. Are not soeb ItlPllOiDa to hamper 
development ot industries in the State" Will 
it Dot block the development of lad .. at 
tbe .. me time? The HOD·ble Miailter . _, 
tiodly state the reasons for relllSi ... tile 
requilito permission to the Tamil Nad. 
GovernlDCot for importiDl coa1. ta .. 
reply. 

I 1110 urae upon tbe Goverameat to 
mine coal 'With lesl ash CODteDt II ...... 
io Australia. The OOYCrDlDCDt mat aJIo 
adyi. a technique by wbkb the coal wtaa 
aab contcnt is procested CCODOIIIican, to 
blve JOO per ceot utilit'. This would help 
tlte Goveromco l to abaodoD tlao impert of 
coal. We can, therefore, .. ve a aood I.IDOUt 
of tORiJa fxchlnae. 

Lutly, Madam t smuu1en, adulterated 
and black markeleers and other ecoDOlDlc 
ofl'endcn stri toe at the yory roots of our 
economic progrtss. They mutt be ImpdaioDld 
uoder the law rel.dlll to prcvcodve 
det.otioo. Fresb laws must be enacled .ad 
ClistiDI law. must be amended te deal witb 
these anti .. national elementa irmly. Tben 
ooly, I caD .. y. we may be able to reacb tbe 
pionacle of ocoomic developmeot. 

We must 81so root out corruptioD. 1bo 
Government or Tamil Nadu aDd the Coatral 
Government are endcavourioa to root 011& 
corruption at aU levels. Our Bont b1e Chief 
Minister Dr. MOR. hal now pccscrlbtd 
entrance examinatioDi for admialioa Jato 
medical, Jaw. cnpoeeriol aod poJ1ltIbaio 
coli... This eDSUres the ae1ectioD 01 
meritorious persona wbo would, Ie .... 
contribute to the proaperily of oar DltloQ. , 
That i. how the Tamil Nadu 00 ....... II 
fiabtiol corruption with aU freDI,. 

Lastly. Madam, tbe Krillaaa·C ..... 
river wa'. Project was ioaupr&atd b, lite 
Prime N"~ SeD,t. .... Oaod~ .. 



... dlt aIIbttioD of execdtina tile project 
at all cost. to put an end to the ...... 
01 Tamil Nadu arisiol out of drouabt COD-

d\~~tr Tau. Proj~t would bCQofit Dot 
oDb Ao4lu'a and T.~il Nadu ~& ~ 
N_A-ar .. htf, aDd K_Qlatau: I rcqQ.CSt ,tho 
J:t00'~1o P.filDO Minilt,r to live ~,lOto 
cl~ to the 'coject so tbot wator floWi 
ilJ:~~il Nadu and jndustries tberea, ftourisb. 
SQ~csm tbit sort aimod at OUf iDdUAtdal, 
~,: OC9Qomic p~ sbould Dot broqk 
~~r, 

[&gil,"] 

SHl.I Y. S. MAHAJAN (JaIpOD) : 
Ntcbm. I am Ilad to have Ibis opportuait, 
to _peat on tbfs ResolutioD. I welcome cbe 
opportuohy pro.vided by the RtlolutiOD 10 
bl.' a frem look at our economic polic,. 
Bat I C8DnOC support tbe Resolution wholl, 
~ose like tho cour&e~1 ell, it is aood ooly 
in parts i.e. h recommeods that certam tbinl' 
sbould be dODe which we have beeD doiD, 
till aQw but makes .talcment. wbicb arc Dol 
q~ correa his,orkaUy. Let us CODIidct 
t~ economic history of our country, for 
iDIC'P~, tbe B.eaoJuliOD. II .ay. : 

"BlviDI retard to the planned 
de"elopment of the country and the 
reaUsatioo of tbe coOititulional 
obli.atioMJ tbis HOUle tat. aerioal 
note of tho wroDg ecoaomic policiel 
beiDI f oUowed by tbe Goveroment n ••• 

J aaaoot I1lbKribe to this statement. OUf pot.. haYe been 00 ri,bt lioes. For the' 
Jut 10 maoy years our agricultural pr. Jlh • 

don b .. been Od tbe increaae, aDd en ~pite 

of "ree years of continuous drOulbt. we 
.... _. able to b'Jild up aaricultural stocks 
or oeacW 23 million tonDe5. So, our .. ri· 
cultd,_J Itrate,y bas been luch as to eoabole 
us t8 overcome droll.ht contioDously for 
• period of three years. Our .aricultural 
.ttatelY baa been sound: tbere caa ~ DO 
doubt it. 

A. teprdt indUttriaJ produetfml, •• 
haw DO. Mtlposed a DOW inda 01 bJ ... • 

~JIpr04~"'",'" i_~."" t.,..u ... ....... IIId dlo ,_ 
industr'" die lUJH'i. ioduIIriei Uto, .. 
electronics Ind QODlputerl. Savial takeD 
1tH:b a coQ,lpreh.eoaive bile for tbe DeW 
inde~ of industrial Pr04UCtJOD, we 6Dd tbat 
tho indUitrial ptod\ICt~ ~ iocreuod dun" 
the .. tbrce yean by Dearly eJabt per ceDt 
per &anUDl. Thil is a subataDtial Inc,... 
ove", our industrial production, i.e. rate of 
&rowtl\, about five or.1x yean 880. 9c). it 
i, quito clear tblt our IIriculturaJ IDd 
industrial production policies bave been OD 
tbe rilht Hoes. So far u industrial produc-
tiOD is colKorncd, I believe that tbo ,.to of 
ItClwth will iocrcue in the ncar luturo 
bcQuso w, bav. t.~OD cortliD .tc.,. in the 
lut two yean whlc:h will live • fillip. to 
and boost, iDduI1riai prodOtlioD. We bay, 
tiberaHIed our import polJcy. We have 
removed the controll wbleb were obloJc" 
and vexatious and wbicb bred corrupliooOl 
We bave aaDctioned capac:itia in excel. of 
the liceoca liven co tbe iodusttialilli. As • 
result of these po)jciel~ 1 am lure industrial 
production is bound to increase more in the 
future, thou&b it would take about a couple 
of years to sbow the results. 

The Resolution says thaI we have to 
curb monopolistic trend and reduce concen-
tration of economic power. This la tbe 
objective of OUf economic policy. We bave 
lot tbe machinery to curb concentraCiOD ot 
ecooomic power we bave 10C tbe MltTP 
wI:W,b deala with unfair praClices, wltitb 
curbs economic monopoly; it b.. beeD 
fuoedooiaa quite latitfac.orily over .he 
y.rs. To remove mooopol)'t we ba" DOW 
iDjeaod a hiaher d .. e of competition ill 
OW ecoaomy. We bave Dot only libcnlilei 
imports but w. have ... to it tba' the 
industrial uDits which are IIDaller can .,ow 
morc .. Illy and face ,reater competitioa. 
W. .,e of the 'lie" DOW tbat. Uo_ COlD" 
peliUoo inert .... , tbe OOIt caaoot be brouaht 
down. Otherwise, we canoot fac:e tho 
competition in tbe international market. It 
is witb tbat end in view tbat competition baa 
been Increased recently. Competition will 
brio, a breath of frtsb air. Our industry hu 
.rown dorm, tbe Jut 20 or 30 year. UDder 
proteCtlOD. The eeonomlc bistory of !o,laod. 
France aDd Germaoy • bOfi. that ID fDdustry 
wblcb bn arOWD under protectfall does n"t 
ItHd on ttl OWD fcct aaJesa It II expoaed CO 
eompttJdOD. ......., ........ 



tbft lb, dt8reo. of competition in our 
eeOD01P; IIIOlt tqerealA. We blv. takon 
......, ltepaln th.t 4b'miQo. 

Tile &'lOlulioo NYI that we most reduce 
tbe ... " bolweeO tb, ricb and tbe poor. 
r .... can be .. two opioiODl about tbi. 
objec.tive.r We ha_ • "uae number of p.u.. 
ciet, • 1 .... 0 .-abet of IeMmo., the ob.ied' 
of wlticb it to rech1ce lbe •• If betwc. the 
rich ad the poor. to briDe the poor a~ 
tbo po,.eny liae. I Deed not mntfoo aU 
tbose lCheme Tilere i41 the JnN.rakCl Rural 
Odveiopmeut Pratte..., which it tile basis 
of tbe 0"" schemel, lbea we ba.e lb. 
schem •• wlaicb deal witb bnl areas. ,.. have 
ldI.c_s for marlin.' farOlen; there au: 
about a dolCO lCbemcs wbiclt livo tile poor 
not only economic .nel~, but also oppor-
tunity of employment. Both tbese tbin,. 
wit, enable them to Jet 09.' the peverty 
liDe. As. result of the _orkine of tbe 6th 
Frve Year Plan. the percent-Ie of people 
who were below tbe poverty line ha. come 
down to 37 per ccot· Dtar)y 20 crOtt' of 
people bave been brooabC above the. pcwtrty 
hoo. Tbose are tbe s,.tistics \\bach cann"" 
be denied. Therefore, Ibe Retotution is 
wren, '0 I.yin. thai ,be Rulf ~twt('D the 
ncb lad tbe poor is iDorcaMol. 

16.00. brl. 

OUf policies are such, tbe Resolution 
savs, as are threateniog our economic 
independence. Alalo, thts is based OD a 
wrona appreciation of facts. Take for example 
the fortian assistao(.c which we bave taken over 
the years. Por every FIve Year Plao you find 
that the foreian assh.tance l.'CD hi' been 
4 per cent. 5 per cent. or (, per CeDI. In 
tbe 7th Five Year Plan it is oot more tban 
6 per cent. Out of one hundred rupees ,bal 
IS spent on economic development, we 
borrowed ail rupees from outside. That 
cannot threaten our economic jndependeDCO. 

There is pr .. titioul mqazine in Europe 
Euro wbicb d~al. witb tbe financial poaitioo 
of Europe. It ba. rated tblt credh alandin. 
of tbis eouotry bu increaltd by 20 points. 
It wu 48 and DOW it bas~. to 28 poiotl 
tbi. year. As. l'elUU of our otedit ltudina. 
at a result 01 the fact tbat we booour OUt 
Obliaatioaa. at I rea.lt of the fact that we pa, 0"" du. Hft)ad, our CMdit ttHdiDlMl 
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iDC~ ,.~ .. cu ~rrOA¥. '1/'.'1' Dot 
borrow iDa ~UC~ becaute the cOlt ~ I( bo~~ 
win, bat locrea.ed fOJ'CilPOtJ ttl pOJ. 
pr~pared to aifo at conc~ ,.,r { 
iDteres.t tad tlKrelore we are not bprrq"iDt" 
Q much •• we use" to do. But t"'~ ,J.''P~. 
reason to lear that our ~conomic iD~e •• 
dence is tbreatAled. 

'Imult slOp the avoidable ~M1ewt-, 
in forcilQ tccilnoJolY aod ca~ .. t 
suPPOrt tho andil¢tlo •• a tQd Dr 
efl'oru io tecbnoioay" 

Our GOYeroDlent it vcr,. keen 08 tot ..... ' 
R aDd D eIIorts. In fact, we ba.. t... 
pressiol the iodustnaUlt1 to teo t daM. 
tbey allocate larpr and lateer ' .... n 
towards Rand D. Unfortunately.,. in .... , 
tties ba ve oot rasen to the occasion. Tbe, 
behe'e in collaboration lareeaaeDtl, ID 
borrowiol R. l..od 0 from abroad. ~o tar WC;r 
bave entered into about 8000 eoJJabor.~" I 

8lrcemeots. Every ,ear tbe number Ql 
collaboration 8,reemeDlS that we coter i~ 
are 1 SOO to 2000. That sboWl tbc_ 
variety of technolOlical skills that we borrow 
from abroad. 

There is one tbing to be bome iQ mind 
in lb,s case, that DO <:ouotry. however _I, 
however bi&hly indu5uiaUsed, bowover _ .• 
self-lutflcicDI in matters of tec:booIOU. liroa \ 
RUlSia which is tbe bigest country ia UM 
world which occupies J 16th of the baW." 
Brea on this. earth and which bclioYCI in WI. 
suftkiency is not independent al far II 
technoloay is coDcernedl Ruuia borrowa r 
AmcracaQ technology and America bon,"" 
tecboololY from Western European (:o..-tr •• 
Therefore, there can be 00 8Clf ... uftici~y ia 
matten of tccbnoloay or sClCIlti*W.. Wbat 
we arc doin& is. tboU,Jb we are barrow"~ .. 
lot frQm abroad, our job ia lQ __ '''I IN., 
forcWo tecbDt'loaY borrowed is 1 tdQPJe4 .. 
and applied to conditiona in tbW .~. 
That is wbat Japan has dODO. W... ja .. 
modd 1oasOD for UI. We atO trlu.., '0 :_+ 
that Ind also develop a " D loQaIb. 

Therefore. I cannot support tbt. Reaolu •. 
tkm. At ) aid It tbo beaiDftloa. lit Is lib tM~ 
Curate '. sa ... OOd Otl)J fa patta. t ~ • ~ 
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SRI.I SRIBALLAV PANIGkAHI (Deo. 
aadl) : Madam. I thank ,ou to have aiVtD 
me * citaDel to participate in this discussion. 
I haft boon sittinl here continuously for the 
Jaat two days to participate in tbe deha" on 
tile Home demands. Anyway. blviol railed 
to lit a chance to speak tbere. I am thankful 
to you lor livins me tbis opportunity. 

Frandl, and bonestly apeak iDa tbis Reso-
lution bu become inrructuous. It docs oot 
ba ... auy atanding now. 'Now' lIltaDS after 
tbe bud ... for t 987-88 was presented. It 
... diacuased thread- bare aDd a beflniol 
repl, liveD to tbe discussion by our 
Ron. Prime Minister wbo also bolds tbe 
FiB ... portfolio. All tbese points whicb 
.... been raised in tbis Resolution were 
dealt at lenalb during tbe discussion on tbe 
bacIIet aDd I)SO in tbe course of the reply 
at ... by tbt Hon. Finance Minister. 

I wu liatenio8 to tbe previous speech 
wilen he riahtly pointed out bow this i{uo-
hltloo fa confusiog. Tbis is I confusio. 
Resolution. There were lome lOod points 
which be bas suuested for tbe Government 
to follow and take note of but at the same 
time be ba. tried to politicisc tbis. There is 
a political over-tone in Ibis Resolution and, 
U IUCh, it caDDOt be supported. 

Madam. anybody bavin, a common 
.... ; anybody who sees lhinp in the rilbt 
penpecti,e cannot deny that India bal made 
lpectacullr proll'Cls in every sphere and in 
eftI'J field-be it 8aricuJtUfC, indu'try or 
power aeneration. In aDY field you look at 
we are proud of our achievements. In (act. 
Joelia bal attained an enviable position in tbe 
field of development in the whole world. 
Iadla bu acbieved an enviable position in 
u macb u tbis country whicb at the time 
of acbie90ment or Independence wa. not 
capeble of produciDI a pin is now reckoned 
a. ODe amona the ten it'dUltriaJly advaDced 
coaatrIet of tbe world. II it Dot a fact? Tbis 
COUDtrY wbose Food M iniltor Wit movin. 
around the world wit b almost a bellini bowl 
lor food about 20 years 810 aod about 10 
,earl aao in "veral States firiol wu resorted 
to for procurement operation in order to 
feed tbe poor people and in order to Iupply 
foocl .... io. throuah the public distribution 
.,stem today tbat COQPtry issurplua;o food .. 
arains. The country wbich WI. produciol 

about'S mlWoD l(tD" of teodaraioa.t tbc 
beIlnnioa or tbe Pint Plan period is DOW 
producioa about 500 per ceDt more. I. ••• 
about 1 SO million tODD.. Tbis iDcreale In 
produotion is despito droutht aituatioa for 
two-,breo years coDICCUtlve1y. Tod., we do 
not import foodaraiol but we arc in • poei. 
tion to aeod rood atappJiea to South Africa 
whet. there WII 10 aeute drouaht aJtUltioa. 
Are we DOt to be proud of 8U . thac ,biD .. ? 
Then are aom~ people who jUlt canDot .. 
tbae thin .. becauac they have a political 
motive aDd nobody can help them. At ODI 
time there 91 •• disruption lD our ecGnom,. But 
wbat Via tbat period when our ecooom, _. 
derailed. It ia DOt in 1980. It wu prior to 
1980 and it was after 1977 _beD Juata 
people were tber. at the belm of affairs. 

There were distortions in our economy. 
the entire economy of our count". wu 
derailed. Bul it bal been put back 00 ,be 
raila apin aDd it' is movio. in tbe riabt 
direction. By aDd l.rae, it ,s proceedin. 
fo .... rd at a rapid speed in the ript direc-
tion. I need Dot liYe bere the picture. The 
GNP Ifowtb is around S per cenl for tbe I.at 
2· 3 years and our industrial arowtb bu 
exceeded 8 per ceot. In spite of tbis, thac ia 
always some critkism r.ince Shri Rajiv 
Gandhi took o\er the reins of administration 
of India. Tbere bls been a sioalo apinst 
him from ,be opposition side he is loti· 
public sector. But tbi' year's budaet II I 
betittioa reply Now we ha"e laid emphasis 
00 tbe public ICctor. Duriol abe Seventh 
Plan •• 1 much as about Rs. 80,000 ero,. is 
beiDa invested here. To our ,000 luck. 
Madam, tbe public ICetor, as a whole, hu 
recorded I profit tbis year. I Ibint. of about 
RI. I J 00 crorea. Of course, it oeeds im-
provement in different unit.. So mucb hu 
been our achievement. At tbe same "time. to 
curb monopoly trade and to reduce economic 
concentratioD. we have to look at tbe 
objective situation. We bave democratic 
socialism. We have tbe Jarlcat democracy. 
We have to cake everybody alonl with ut. 
We have to see tbat riabt tpye of climate il 
thOR. no violence takes place. MCularilm 
also pre va ill in the counlry. DO communal 
riot. occur and also communal harmoo, i. 
tbere. Our dc~rlC' can aucoeed onl, wbla 
tecularilm it tbere In a full measure ia the 
country. Amidat div .... hy. we have to 
maiatJia uoky. That J. the stnoath of our 
domocracy. 
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Madl" at tbe lime time, I would .. , 
tbIi tblr. art certaiD Ibi. wbfcb IbouJd be 
tltlD DOte or properly, like tbe IDd-poveny 
1Cbeme. We be.. allocated I lot of moaey 
for tbll acbome ia this year', budaet. We 
will bo speDdtDI about 1.1. 2.000 crom. 
Tbete II also • quantum jump fa thit area, 
but It tbe same time proper impJem'otatioo 
or the Inti·poverty scheme ba. to be looked 
iDtO. or coone, tbe States Ire cODeoroed but 
we reel more coneerDed here becaule tbey 
Ire Dot acbieviol tbe dtsJred results. 

Madam, I am of tbe firm view tbat 
liquor cODlumptioo i. iocreasinl tremendousl, 
io our country. Wherever there is an aoti-
poverty scheme, you will fiad lOme IOrt of • 
tOUDtry liquor sbop around Ihlt area. ) 
think a lot of money which we are pumpin. 
into ,hi. channel. (or the removal or pover')'. 
is nodin. its way to tbe liquorwaili. We may 
be thinkfn, here that anU- pover.y "IMmes 
are bc:toa implemented. tbey arc livin, rc.ult~ 
and poverty will be eradicated. But tbat ia 
oot tbe pOlition iD tbe field. 

Now about irrilatioD, Un1ese we 10 iOt 
(or more Ind more irri,atioD and. at tbe 
same time. unlc" we brin, the areu under 
more fhan one or two crops, our .. ricul. 
lure will not prOiress. The poor aariculturist .. 
wm not have I sound income. A'so, we: 
cannot ftabt out poverty. 

Madam, in tbe last budpt, we had liven 
lome coocenion to tbe retired employees of 
tbe Oovernment of lodia. The minimum 
pension that hal been 6xtd is Rs. 37.5. As 
compared to tbis, we will have to lee how 
maoy cultivator. in our country are blvioa a 
oet income of tbi. amount Very few. So. ia 
il not loio, to create an imbalance? It baa 
to be tlken care or by the Government. 
Bvery community· wile. clate-wile. '"' are 
loin, to desermine tbe weaker IeCtiool. We 
are Ilvina some preferential treatment. when 
lOme reservations, eiC. But a time bas come 
thOle who by Ilk ina advantaao of tbeact 
th!op. blve come up ecooomlcaUy .hould 
be deleted. They Ihould Dot be treated ., 
be10nafaa to the backward cia. or welker 
section •• 

BVID in tlae Brahmin communi" tber. 
are very YOI7 poor people, bat ,,",, \)riU." 

,..""". Poi ••• 
cbJIdroa ClDDot lit ioto tbe ICIaoolt Md 
col .... becauIe of lb. poyert, ud '"beca_ 
01 the CODCeIIionl 11YeD to the otber clrildata 
wUb Jell martl IDd faferjot brilliance. ~ 
tblnp Ire ,0101 to intenli', imbaJUCII ID 
different lICtoR, IDd tbole tblDp will .... 
to be taken care or by treatiDl poor people 
of .n calteS IDd communit... .ute .ad 
proper implementation or tbe aod·po1tI'tJ 
prOll'ammet and by enforcement 01 prolalbi· 
liOD and other policies. Because of certaiD 
bad habitl like tbi., many poor people cIo 
not let the beocfitl of the mollC)' at .. to 
tbem and that loa waste to a tarp IDteDt. 

Then, about the minimum wqea. WIlen 
'bore is irripted area, the daUy ..... .. 
more tbaD Ita. 25 per tabourer, but ita till 
drouabt ..... sometimes we caDDOt eofon:e 
~ven tbe minimum walts. They '" RI. , 
or Rs_ 7 per day. Evcn witb that ..... 
·waaes. they are not able to find a job all tile 
1 ime. We baw. therefore, to do • lot Ie 1bat 
directlOD. 

Further, we need to eoforce tile II8d 
ailing. wbicb bas not been enforced ud 
tmplcmcoted properly in aU the Stat.. Ja 
some States like Orissa, it is a' low .. l_ 
1ttandard Kres. In some St.'H. it is .., 
very hilh, they arc quite iibera1 iD tIlU 
relpell. At lbe lame time. Illtr. is DO ud ... 
land ctiUna. there is DO limit on the iDcI.--
trial income. Wbat are we loiol to do • .,. 
it ? ""bit is the tbinkios of the 00.,.,""'" 
We have to treat all tbe people Jo dill 
viltalel and tbo urban area. aliko. We ... 
done away with the princely Sta .... but '" 
us not create industrial princes, ad ..... ~ 
live J)rioces; we have to put • ratrictioa aa 
their incotr.Q. otherwise the pp wilt be , .... 
and it will let furlher widened. II II DO 
doubt tbat Irowlb and prosperity of oar 
couotry ia very important. At tbe... .... 
proper distribution or wealth amona .ereat 
sections of tbe community bal to be IDIUnd 
II fir al possible. Botb the tbinp will lit .. 
to be done, IfOwtb with equity &ad arowtla 
with justice. Thlt is our social object"" 
That il the objeetive undtrlyfol our ..... 
policy. tbat .. tbe objective undtd)'" .. 
democ .... tic socialism, We are tbaakfal 10 
Jawah.rlal Nehru. who laid tbe Irm ....... 
tiOD of democratic soc:iallsm in tbia 00UD1rJ'. 
It i. tbroulb tbia demooradc 1OOW1am. '" 
combi. tbe ,.k ."." ... ,."", "'f 
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~ peOples' power aad the States power t tbe 
'/ tOluntary and Statets efforts. we bave to brio. 
'l)Qut "the desired results. In fact, we are 

wtlkiol a lead in the whole world to show 
"*tbat It.is throuah democratic means tbat we 
I. waat to brinl about socialbm. And if we 
~-and we are sure we can lucceed, 
'because we bave already created history in 
r~e cntire world in respect of tbe freedom 
moVement-We were the first in tbe world, 
'to sbun Violence. Without violcnce and with-
out bloodshed. we ha" e achieved our 
freedom by ahimsa, satya and adhyalimukta. 

<' 11IiI 'COUll try has created a I'C'cofd I and can 
·.180 cr.te a record 10 (st&biisbina demo-
....,.tic ldCialism, in removing disparity, in 
"briaainl abour all round pro~pe:rilY of the 
lICOQDtry. We tan do that once I'tIJhtra $Ir"ktt 
,aDd- 10" ",aktl. peoples' rower and State's 
"'lpower it combined. And it is only tbe 
,Conar .. part) Vwhich is capable of doing 
tbat. 

Lastly. there is no basis aDd this rcsolu-
t.fleo ... l)eeome inrructuOus. Anyway, I am 
--"nkful to tbe mover because be has given 
r .. another opportunity to discuss various 
fltpeetf of our economic policy. At the same 
~e. I would request tbe Hon. Minister that 
·''_psboutd not takr it for .ranted that e\'ery-
-faa it !\l0vittg well and in the rikht drrec-
1too lin tour country. Much has got to be 
lfofte. The Government should look at the 
'-o~ and wherever thev exist in our 
iMbelbes. ttc Oo.ernment sbould try to plUI 
IItIHstb aDd try to bring down the ,81' thB t is 
4Bc ... iftg day by day to dif1'e~ent seeton of 
.. ,' eeMotny. 

'With tbe" words, 1 conclude. 

('-',.,Ion) 

I smt! GIRDHAR( LAL VYAS (Obit-
wara) : Madam Chairman, I do not support 
\be l'eaolution moved by t.he HOD. Member 
r ..... diQl economic poli.;ies on tbe basis 01 
the prOJresa made in the past yearll. It has 
been atated in the reSOlution that: 

\ I 

'lIII'YIlII ttl*rd to tbe pl •• tIII dete-
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roaUsation of the cODStitu.tioaal obU .. • 
tions, tbis House takes serioul ... 
of tbe wroDl economic poUcies belli 
followed by tbe Oovcromeol and tb, 
distortioDs inuoduc:ed iD the earlier 
policies which are leadina to iocreued 
conoentradon of oeonomic po .... 
wideoin8 tbe lui! between rich aDd 
the DOor and tbreateninJ the eoono.waM: 
independence of lbe countr1 by iD-
creasinaly telayin. on forctao SOU"" 
and calls upon the Central Govern-
ment to take immediate steps ... n 

[Tr"II,,10l;0") 

There is no truth In what bal been aid 
because we have undertaken that we.1lI 
"rovide food. clothinlt shelter, boa.~ 
atc()mmodatioD, education. medidot, and 
an other esentf1l1 facdtities to tbe people 
of this country and to ensure development 
or our country tbrouah planned rconomy, 
You might be rememberina funy wet1 tbe 
state of affairs prevailing in our country 
immediately after independence. Tb~ silu.-
tion now bas undergone a sea-chanle due to 
the industrial developmemt achieved durina 
the last two years. Our economy bas 
become self-reliant today and the inflation 
ha, betn checked. Tb's is quite praiseworthy. 
We can say that under rhe leadership of 
Shri Rajiv Gandi, our tconomic dcvelopllKnt 
is taking place in accordance with our plan 
and accordingly we are trying to .dopt this 
.,stem. AI you know tbat we have made 
IUMtantial J)rOlresl in a planned way in 
lq8rd to f)rovidiol infrastructure like water, 
and power and otber means required for 
economic development and our iim is to 
achieve te,r·!UfficieDCY in every field. We 
have planned to develop our industries in 
soeb on maoner that we are able to produce 
all our reQuirementl in our country itself 
and make tbem available to our peop&e to 
the maximum .. tent possible. It i. our 
definite proaramme aDd we are matiQl a 
lot of "roafM' in accordaoce with the 
ptolramme. ~r Tbere ~. WI' a time wbeo we 
were not able to manufacture even a needle 
here and DOW we are ~oufacturiQI every 
type of machinery ill our COUDtry We "'" 
madc effortl to make all tbose re~ 
available whicb are required by our country. 
But the HOD. Member who bal moved 
thil retolUtlGb feets that Dtltber we "ve 
"'. _tty ~t.du*trlaJ dewlopmeDl 0If '* 
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Public S-:&or i. 'u~tiooiDi proporly.. OUf 
Ile •• reb and DevclopmeDt proarammea are 
also not 10iD, on well. An IOCb .lIl11tio08 
aro iqfructuoUi and UNtO .... because we are 
marcbiDi abead on tbe path or ptop'ell. 
Tbo "&''1 we bave 4eveloped our indu'tri. 
is certainly laudable and the. way we have 
adopted mixed economy to develop our 
country tbroulh tbe Public and tbe Private 
SoctOI'S, is absolutely correct and bas lliood 
tbe test of the time. The essential or basic 
industries arc beiDa COcouf8acd under tbe 
Public Sector and other kinds of industries 
arc beiDI ,Iven encoura.cment and priority 
uDder the Private Sector. In this way we 
are mak ing efforts for constant economic 
development of tile country with the co-
operallon of botb tbese .oceon. In case there 
Ire a ny obstructions, eWorts are beinl made 
to remove tbem. 

Madam Chairman. 10 rar a' bi. Ind 
small scale industries arc concerned, we 
often Criticise that bll capthallsts Irt liven 
licences for such items v.hich should have 
been gIven to small people. I waDt to 
requcst the HOD. MInister of Planning tbat 
as be bas brought about Improvements in 
the small SCJle ~tor, the lame should 
be done in ocher areas as wel1. Prcteotly, 
sosp .. and such other Items aro manufactured 
JO tbe small scale indultne& but It bas been 
observed (hat bll indu'Stries are also beina 
permitted to manu facture these items. Today 
bal muitlOatlonal companies are beiDI 
permitted to mIOl . .\facture small items hke 
~oup, vegetable oil, tOllth palte brush, etc. 
It w.U ad-.crlcly affect our (small scale sector. 
AI tbouab out' Government bas decided 
that su.:b Items &bould be manufactured 10 

the small scale sector, yet bil companies 
are bema permitted to do so. You should 
look into tbis matter Icraousb' beeaute 'uch 
a confusron adversely affecls tbe small scale 
sector. The I'ublic Seclor IS very essenti.1 
for tbe development of our QCuatry. But 
due to tbis fCaiooal imbalance is inereasin •. 
Tbe people of R.aj.sUlla In particular. 
complain Cpal IDJustries are not beina set 
up in tbere Slate where only one per cent 
of tbe total amount ba. been invested. Only 
one copper project has been lOt up there. 
With tho result tbat Rajasthan remains 
economically backward. 

It.. zioc plaDt i. alto btlaa iOltalled in 
OUf State. But tbil project i. ~i .. tot up at 

Edlmrmrte 1'tIlliJtel 

• place which is rat away 'rOlD that atilt 
where tbe entire raw materi.1 il available. 
As you koow, it C8U1ft mocb loe •• 

You are loial to set up a zine .moI. 
pilot at chandcrh wbereas zinc i, avanat,'e 
io plenty in Rampun, and Asucba. It canQO~ 
bo imqined that so much zinc is available 
in Rampura and AJUcha. You do POl~" 
such a larg. deposit of zinc anywhere iD 
Asia How did )'0\1 &ccord your sanctiQQ 
that it 6hould be set up at Cbanele'la. Did 
you ever think a bout t be cbaf8e4i required 
to be incurred on .,transpoNltion ? What 
are the reasons behind it ? Why is it beiDa 
set UJ) at Chaneleria ? All facilities. Uke 
,.ter and electndty are available In Ram-
"ura and Aaucba It will cause lossel to 
the tune of crores or rupees to tbe Oovcna-
menl. You ma)' please consider my point 
seriously. It wiJI sa\le foreip excbaolC 
worth RI. 100 crores. 

1 would like to know from the HoD ... 
MiDlster of PlannlDl bow be accorded hi. 
uDction to tbis plant. H. may reooolidor 
this case. This rna tier conceroa my area .ad 
zinc is produced from my arca. I do oot 
understand bow )OU are loio. &0 carD 
profit out or it. Please Jet me know bow 
you are 801D1 to set your atcablilbm",t 
riabt Therefore, you may please "·coOlider 
it and take a decision so that zinc IIIleItor 
plant cao be set up at a place wbero raw 
materi&1 is produced. It will prove economical 
aDd profitable J f you can make tboac .rra ... 
ments, tbe work can be carried on properly. 
Thil is the rea.on tbat 1 bave brougbt tl 
to your notice tbat raw material 15 produced 
lomewbere aDd you are sett;na up projccil 
aomewbere olso at a dist'ace of hundreds of 
miles As a result. tbe 'XpeO.el are bi.ner 
and all the projects fail for tbis very reasoa 
Rnd tbe GO'lcrnment iDcur JOSlet. You lDUi' 
look into it. Otherwile. we will not be ab. 
to promote tbe Pubhc Sector throuah 1Wbicb 
we want to make all round devolopQfDt. 

Similarly. I would like to .raw )'our 
attention towards the faet that mica .. 
avaitable at three "laces in the COUIltry.' It 
il extracted from Bihar. Andbra Pradesb afJd 
from Bbilwal"& dhtrict in Raja""'" hper 
pinal' have bee let QP at two ..... 0De 
plant has been set up .. Bihar aall a .. t. 
bas been taken to act up • pJaDS la Apdtl,. 
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Pndesb aJao But Rajasthan is tbe only 
place wbere a demand is beina made for 
lb. last many years for a paper plant. But 
80 decision bas been taken so far in tbis 
retard. When paper plants bave been set 
up in other two places wbere mica is 
extracted, It could also bave been set up in 
bjasthan also. It can earn foreigo excbanae 
and provide job opportunities to the people 
of the area to enable them to earn their 
li'felibood. (]lflerruptIoJlI) 

Please live me some more time. Now 
discus,ion h IOinl on a Private Membert, 
Bill. bence, there is no burry. Let me place 
tbe problems of my area before tbe HOD. 
Minister of Planning. 

I would like to submit to tbe Hon. 
Minister that tbe programn'le of settiog up 
of .pionins mills in tbe cooperative sector 
bas total1y been postpontd. Yoy argue tbat 
we bavo become self-sufficient in the matter 
or yarn. Therefore, tbtre is no need to set 
up more spinning mills in the co-operative 
lector to manufacture yarn. I would like to 
lubmit to you that prior to this decision, 
.bares bave already been allotted for some 
co-operative spinnin, mills. land has also 
been .lIotted by tbe Government and project 
report bas also ~en prepared Only financal 
help remained to be given In tbe mean time 
1011 took tbis decision. As a result of tbis 
it i. becoming difficult to set up co"operative 
spiDniog mills Good quahty yam which 
forei," countries demand, can only be 
manufactured by the co-operative spinninl 
mills. This yarn can "" supplied to foreign 
countries. Moreover, it is allo necessary 
for h4ndlooms in tbe country. Keeping all 
those facts in view, this matter should be 
reconsidered. At least, permj~sion should he 
accorded to tbose milts wh ich bave already 
been reaistered and where adequate raw 
material is available 80 that the people of 
tbe area may aet tmplovment and their 
problem of livelihood may be solved. I have 
laid time and aalin, about the realonal 
imbalance and that tbe ptople of area do 
Dot let employment and thel, income doe. 
Dot set a boOlt. Our economic cond1tiOD is 
Dot eomio, up to a "roper level. Therefore 
it i8 vcry oeces'.ry to check thi, ,,,tom. 

Now. I .. ant to make IUbmission about 
abort.le of electricity in Rajasthan. Due to 
sbortaae of electricit, in Rajasthan, ita 
proaresa cannot keep pace with olber Statea. 
Tbe aaa·based electricity project tbat you 
have allotted to Rajasthan baa not 10 far 
been commissioned. I, tbercfon t submit to 
you tba t you should provide tbe means or 
electricity to RajasthaD. It doe. Dot matter 
If the plant is based on li,nite. Five Projects 
of Rajasthan bave been submitted to you. 
You may please accord your lanetion to 
them 80 that morc and more iodiustrial 
development takes pllCt in Rajasthan and 
its economic condition in Itreo,tbeoed. 

I want to submit to you about irrilatioD 
also. In the matter or irrilation also 
Raja~tbaD would require RI. 1200 crores 
'or the R.ajasthan caDal known .s the Indira 
Gandhi canal. Tbe Government of Rajasthan 
cannot to spend this much money. Thererore. 
it is ne«ssary tbat the work or the Indira 
Gandhi canal should be takrn oYer by tbe 
Central Government. You may al&o brinl 
the waten of Oanp and Yamuna in the 
desert areas so tbal it may facilicate briaa-
tion and stren,then tbe economic condition 
of Raja~uhan further. RRjas~an is ma~i"1 
a lot of progress under tbe leadership of 
Shri Rajiv Gandhi. The projects which have 
heen submitted to the Govemmet for appro-
val. should be approved at tbe earliest I 
hope that you will make a contrihution in 
the development of R Ijasthan by approvin. 
these schemes. 

With these words. I conclude. 

SHRI BHADRE.SWAR TANTI 
(Kallabor) I extend my wbolehtarted 
,upport 10 the mover of the resolutioo on 
Economic Policies. After tbe independence 
of tbe couDtry, we have no doubt achieved 
many tbings so far .1 industrial development 
is concerned: but Govereomenl bas miserably 
railed in tbe commitment liven to the people 
in respect or the development of various 
States. The ratio of develol'>ment after 
independence bat lone down In (erma of Us 
expenditure. 

We have bad the first. '8Cond, third. 
fourtb, 6fth and tho lixtb Oy~.".r. {IIIDI; 



~4~ Jt.oJ.tIoa It. : 
EeoIllll8le ,.1 ... 

aDd we are DOW in tbe 'Ida five-,ear PlID 
period. Maoy iDdDltrial project. have come 
up. Bil ioduatrial projects bave como up 
io certain are ... iD certaiD States, but there 
still are eertljn Statol wbere JOU do Dot 
Bnd eyen ODe public sector or even • Drivate 
sector ioduatI'J. Why? 

Government is committed to tbe deve-
lopmenl of all tbe Sl8101, aDd to tbe dew-
lopmeDt of tbe country al a wbole. But 
if you look to the north-eastern States 
such a. M izoram, Nag_land. Manipur. 
Arunachal Pradab, Mcabalaya, A.sam and 
Sitkim, you will Dot find and public sector 
iodUitrica tbere, except a few in Assam. 
includina two very miDi refiner.cs An.m, 
and [he Hindu.tan Paper Corporation which 
bas been recently set up at NowIODI. In 
the other States of the north-eastern regioD, 
not a sina1e public sector industry could 
be act up by Government. That is tbe 
acbtCvemeo, of this Govornment, aDd tbey 
take pride in thi •. 

Assam carn 66 per cent of tbe foreiao 
exchange from tea, but tbe tea garden 
labourers who are caroinl this foreign 
e"chanle~ are livio, below tbe poverty line. 
Why 1 

Tca gardens are beins ruo by private 
IOdustnahsts. There IS IOduslriat loss. They 
are to provide witb commodation, hospitals. 
honus and other medical facililies. But still 
tooay If you 10 tbere you Will nOI fiod 
tbern. Many poople who were socially. 
economlcally backward were taken to the 
State of Assam durin, the British days from 
other part. of tbe country to get I hem 
engaged io tea industry; tbose people are 
IjvlnS thero JUIt hke bonded labour lod 
tbe government have failed to uplift tbem 
and solve their problems so that they 
may come up socially. economically and 
educationally. If ,OU 10 to tea estates you 
will oot find. eyeD in one tea prden a 
matriculte. what to speak of B.As. M .As. 
What is the commitment of tbe loveroment 
In tbis reaard? Whatever we talk about 
literacy, wo only talk here. If you develop 
cities like Calcutta, Delhi, Madrl. and 
Bombay, it will Dot solve tbeir problems. 
An tbe Statet io the country must be deve-
lOPed. Then only you CAn say that you bave 
achieved lometbiq. All that is bappeoiol 
because of reaional imballDCel. 

.""'10. It. : 
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Tbe public diltributloD 1,ltem bu .... 
down: it is worse. We do Dot find fOOdtraiDa 
in tbo interior places. Poor people do Dot 
.et roodarains easily. Whatever foodartiDt. 
to tbe aleOti of tbe Cooperatives are liveD 
for public distribution mOlt of them.u 
them out to middlemen. BusiDOll men deal 
with UDlCrupllous aDd other pet'1ODI of tile 
lOCiet,. Tbe purpose for whicb the pubUo 
distribution system bu been set up bal not 
been achieved. There ia DO autbority to 
cootrol it properly. Tbe iodustrial law baa 
been -violated by the maoapment aDd the 
officials do Dot take aoy action apiast tbom 
for tbeir personal pin. Thet il their 
achievement. 

OUf satisfaction is tbat ourl is tbe I.raat 
democracy io the world. But J must sa, tbat 
ours is the largest illiterate democracy in 
tbe world; that J~ wby the country could 
nOI proaress properly. 

The workers who are workina under the 
orpnJsed sector are a )ittlebit better. Bue 
tbose who are worklDl UDder tho uDorpnised 
sector are J.ving below the poverty liDe. 
There is no autborlty to bclp them. La .. 
arc there. We have passed so many laws 
after tbe jDde~ndeoce but tbore is DO 
protection uf the law; there is DO protec-
tion of tbe Con 11 ulion; it is DOlbin&. but. 
scrap of pap..: (. A Common mao docs Dot 
understand th.:m beC..luse be is illiterate and 
we bave not taken any steps to make him 
laterate. 

Removal of poverty schemes are tbere. 
20-pOJDl prOlummes are also tbere. But 
bow maoy people are lettiDI tbese benefits *1 
Actually. the benefits are belDI taken by the 
mlddJe man. SC and S1 and other back· 
ward people do no' pt ao)' benefits out of iL 
The prOVISIons of Articles 341 and 342 of 
the Constitution are very clear. If a man is 
backward, be is backward anywhero iD 
the couotry; if a man is SC and. ST 
be is SC and S r in any cornet or tbe 
country, but duc to area reatric'ioDS. a 
Jot of people bave been deprived of tbcit 
constitutional rigbts. If a hiah caste 
person, if a Brabmin in HP aocs to Madras, 
Bombay" Assam or otber places I.e. from 
ODC place to other, be remaiDs tbcrc II 
Brahmin. But for a SC and ST becauao at 
arel restri~ioD. he 4001 DOt .t CODa"" .. 
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tiO"') pro*tioJl. In our place be is either 
S~,.od Sf bUl nol in another place. Then 
wbt, i. the remedy? Y Otl do Dot bav., an), 
l'elMdy, Under (be Assam Accord, you are 
~ to JOt up a ro6oory in Assam. 
& .. "'1,. tl. HOD. Pdq Mjois&er laid ,be 
fQJN)C:Idonttoae of • new refinery at. karoal 
bocause ciecdOD5 afe 'hero. But wby not in 
Auam fitlt iD terms of the Accord. 

MR. CHAIRMAN: The time allotted 
for tbis .Resolution is over. Is it tbe opJDioD 
of tbe Members tbat 1 sbould extcnd tho 
time by anotber two hours becaU6C there arc 
a number of HOD. Members to ,peat? 

SHRI BALASAHEB VIKHE PATJL 
(Koparpon) : So many times tbe cime 
for tbe Resolution is extended. Tbe otber 
Resolutions will lapse, at tbis rate. 

MR. CHAIRMAN: Tbere are many 
HOD. Members wbo want to speak OD tbis 
matter. Sbould we extend the time of tbe 
House, by two hours 7 

Mr. Patil, I bave extended tbe time by 
another two hours. You (ontinue, Mr. 
Tuu. 

SHRI BHADRESWAR TANTI: This 
i. the commItment of the Government. 
AlthoUlh we have enacted man)' laws, afaer 
IDdepeodeoce. we have faBed to implement 
tbose law., and cbe poor people aDd 
backward people are still denied of their 
riPI to get tbe benefit. If you go to tbe 
interior place. in the countryside, )OU will 
ftod hospitals. tao doubt, but there are no 
doctors, no medicines. Patients are dyillg 
without aettina any treatment. We have 
many bospitals in tbe cities and towns but 
in tbe vi11apllod rural areas, if one fll&1I5 
III it is very difficult to take the patienfS to 
tbe hospitals because the !'ystem of roads 
and communicatioos system I" ! he worst. 
The Anaanwadi workeR, how much do tbey 
pt? It is jUtt a paltry sum or Rs. 30, 40 
or 50. Tbrouah the Fourth Pay Commission 
you have increased t be pay raolt up to 
Rs. 9,500 but the economic condition of 
tbe weaker sections continad to be bad, 
~ tbe ,'rOIlIer section il ,oina Upward •• 

&'eJl.rt_ JI. : 
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All tIM mjddltmtD are active aad (be moaey 
ia beina coacontratec1 amoDII' tbe middlemen 
aDd tho capitalists. The purcbuing power 
of lbe poor people haa lOde down and i. 
almost rnl now. If a family bas two 
cbildren~ tbey cahllOt aBord to send tbem 
to school. They canDOC bear tbe expen .... 
So, I support this Resolution. I have maoy 
thioas to say but because ttl. time i. sbort 
J request that tbe Government should take 
immediate steps to cbaole tbe bad policioa 
of the Government !o tbat tbe ",.ker 
sections. (bat is, the Scheduled l'aseta Ibd 
Scheduled Tribes alie> Kef tbe benefitl 8Dd 
they can also bave a better life With these 
wordtl conclude. 

MR. CHAIRMAN : Dr. PbulreDu GUba. 

[Translation) 

·OR. PHULRENU GUHA (Contai): 
Madam Chairman. at tbe lICry outset J 
will like to thaok 1h~ Hon. Mover of this 
resolu(loll for pro\ Iding us ""hat an 
oprortumty (0 dl~ .. u~~s lhl~ l:l.portant 
sul"Jcct. lhoulh J do not full) ~UPPllll tbis 
re~olutjon. J hope 'he Hull. Mmlster wiU 
himself bring forth a c()mprChtfISI\'C 8aU or 
resolution on thl~ ~ubJe(.'t in the cOOlIOg 

days t-ased l'O che pre~cn' diS4,;usslon. Mao}' 
of my Hon. Collea~ues bate HliU many 
tbinas on thiS It!\l)iutiOH In tbis. H(1USC: and 
I do not want to rrpeat those things. I 
wish to conilne m}~jr to cerla,n ~pn"al Bnd 
spe.;ib~ points only. Some people say 
thaI DothlOi hus bee" dune in our 
country_ But I "'ant to remmd tbose 
firh:ods that at the time of our tndt'ptndenu 
in 1947 not even a needle wus braDS 
pruyuced in our counuy. Whrua$ loday, 
I LhlUgh tnol mou~ t«hook'I'cal p10aresl 
our country IS able to send Olan t\,\ tbe 
moon. I do noc at all arauc with tbo,e \\'bo 
sa)' that we ba \'coot mude aoy prOI'tU or 
nOlhtng bas been done in our COUDUy. WI 
ha"'c made tremendous prolress on doubt 
but an spite of that t agree that nnJC:b 
(I.'mains to be done yet. Tbere are milJions of 
people in our country who are illiterate and 
devoid of knowledge., there are mllho1)$ who 
are halfstarved or do not get two .quare 
meals a day. 

• The Speech WI8 OrilinaU), dolivered io 
BeoplJ. 
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Tbue are mUlloDs of womCD aDd ddl4rcn 
in our country today wbo are to,.Uy 
backward. All tbese tbiPIS we should Dot 
faraet. In this contc&t J beve 10 say that 
we are Dol (oUowin, whit Mabatma Gandbi 
said. India il a country of villaae. We bavc 
Dot yet formulated our plans and prolrarome. 
with a view to tbe upliftmeot. development 
and betterment of our villages. We alo 
1010, on expaodiDI and muhiplyiol OU" 
cities only. All our plans and programmes 
are city based. But if the villages do DOl 
develvp then tbe village people cannot aho 
develop and prOlrcss. We aU know that 
tbe majority of our people live 10 the 
VJJtqes. Hence, If the village people do Dot 
make an) progress then our country can Dot 
make any proarcu in tbe real &Cllse. 
Therefore. I will urlO tbat more small, 
me~ium and conqe Jodultl ie5 should be 
sel up in our country in the rural altai. We 
have dIscussed in detail about tbe 'DO 
lOdu)try city· and 'no iDdu~'r.)i block'. But 
no work ba5 yet started in tbat respect. 

"'1aoy or our friends have !!laid tbat much 
prol!ress has been a~h ieH!d in the SorlaJi\1 
count, ,c~ like US::iR anJ China. I will a)k 
them that when they \ I."tcd those Socialist 
touotr'e~t did thty go to the villa8tS aho 'I 
1 hey taJk about the [urOpeJD COl,otr ics of 
the SO\IJtt UnIon Ha\c they gone 10 the 
A'ilan CQUl1tnes of the ~O\it:t ttnlOn 81~o? 
I yi\ilrd them ""to they w,,'re l."de~JUljna 
theIr ~Oth nnI1IVt"(Saf), I found tbat tbe 
AloiaI') •. :ountrIC'It there bEne not made tbat 
mu .. h rh)gre~~. Our frH:nds from the 
other ML~e ~ay n.dO) thinss here But why 
do they (or~et that there arc DO 

trade UDIOnis.m there They do not inoulge 
In agHal10ns and othrr t)pe of movements 
there. Our friends for (lct aU these things. 
I wllt ~y O:1e thIng hCJc. I do not know 
Whether it will be taken in the right spirit. 
When the fr·:edom OlO" .. m.:nt was loinl on 
in our country. maoy pe(~on) &acrifice their 
lIVes for tbe cause. many pClsons sacrificed 
all that they had. But how maoy people 
toduy have made any sacrifices tor tbe 
t("ODomiC development of our cQuotr}, 7 We 
set: the domgs of our trade unions \Vbat 
do they do? They Isil&te for inertasill, 
the salaricll of tho people wbo are in the 
organised sector. They never say tbat for 2 
or 3 Years tboro .boufd be • waao troeze. 
No body', pa, would be iocreased durloa 
that periOd above I fixed I1miL Tbo mo., 

~h'" 
thus saved would be 'Ottu"" fer tiI~ 
development of villiit's and villap people. 
But .'a5 ! no body bat any tbouabt for tbo 
villa .... Tbey only agitate for biaber u4 
bialler salaries for tbe orpnisod reclor .. 
for tbc Oovcmment employees. 

Another thin I want to 18y ii u,at '. 
would not make ally proaresa unless wi 
she ownersbip of land to lb. tiller. Here 
I will sucss th,u land should be aiven oott, 
to bim wbo really cultivates tbe laDd aiRt 
works in the field. Prom our ex~ 
we fiod tbat this docs Dot bappen ill 
many CJses. One wbo bas never worked in 
tbe field •••• land and another wllo actualJy 
works io tbe field doe. Itot let it~ Tbi. 
is our sad experieoce All these poor people 
bave to be Javed from tbis ad pliabt. J 
know that thue is not much time (Of me to 
5~ak. But I \'illl raise another point, W. 
r.ee that people f.om tbe villap:a COD$tutl1 
ru~b cowards (be CIties. Why is i& 50 ? 
This i~ becaule ,hey do Dot have enouab to 
eat in the vl))ases, !btre are Dot ono. 
aH~Dues of WOJ ~ and employment whera 
they C'ln earn their livelihood. Therefore. 
if we cannot pr o\'lde enoulh emplo)1DeDt 
opportuDities in tbe villages. then all of 
th~m will make an exodus to tbe citiea. In 
tbe cities what is .heir pHgbt. They bave fO 
lI\'e on the 'ootpath~. Tbereforo. we will 
bd\C to chan8e our enure outlOOk and will 
have 10 endeavour to Improve and develop 
the vlHJses, fir~t. If we can do that, then 
the villages folk will Dot rusb towards tbe 
CHitS under great hardship, because tbe, 
have tbeir own'dwellin8s in the villages may 
be it is only a small but. TIlt, love to 
Jive in the viJIages in tbe open and fresh 
air. Why should they rush to the cities 7 
They are compeUed to move (0 tbe cities 
DOW uodertp.lc:mg Breal baJ1lship. We do 
not provide an)' facilities for them in tbe 
Villages. There are DO avenue of employ· 
ment there is no drinking warer .. 
I wills specially mention about the 
plight of tbe womenfolk. Tbere is DO . 
drinkiDI water in the villaaes in my area. 
As l\ result. the women have tQ carry WI. 
rrom lona distaol·es. This bardship faced bi 
the women i, Qut felt or realised by mOlt of 
our menfolk. Mao), or them are Dot ". 
aware or it. No man can Ul\derstand or r. 
tbe sorrow of the mother _beD abc Clonot 
provido edu_doD for ber Alld. wllto; __ 
cabOot provide mtclicloe \0 b. .. 
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cbDclroa. Oal, tbe mothers know thil 
1OrI'OW. I cannot help spatina for those 
1DOthen. Wben we speak about omplo),lDODt. 
WI loraet about tbose couotle. women wbo 
are today unemployed who ba YC DO mcaol 
of earDioa their IivcUbood. When we talk 
aboot the unemployed, our attention is focus 
sed ooIy OD tbose educated or linle educated 
boys and meo only. Little attention is also 
paid to lOme educated airis. You never talk 
of the millioo. of villale women wbo have 
DO opportunity of work! 

I reiterate that our country ba. made 
trcmeDdous prOiress sioce iodependencc. 
But I wiUapin say with tearet that on tbe 
ooebaod our country bas made remarkable 
proar- but 00 tbe other band there are 
ItUI milUoos of people who are bavinl a 
very low standard of liviol. Those teemin. 
milllooa who do DOl get two square meals 
cwo today. Tbose who do Dot have any 
opponuoity for education. Those who are 
liYiDI in darkness and immersed in 
superstition. If we fail to dispel those 
aupentiOUI we win not be able to make 
aD1 real propas. I will apin request our 
HOD. Minister to briDR forth a compre-
beDJive reaolution before this House based 
on tlac present debate whicb will belp onr 
couotry to proaress in real terms in the Dear 
future. 

J6.55"". 

[NR. SPEAKER ,. 1M Chili') 

("'t~,",tlo",) 

MR.. SPEAKER: Have you aoy 
objection ? 

I EnI'''hl 
SHill S. JAIPAL REDDY (Mabbub. 

napr) : On a PoiDt of Order, Sir. 

MI.. SPEAKER : What is tbe PoiDt of 
order DOW? ••• (l"t.ruptlo",) 

AN HON. MBMBBR.: We wiU Dot 
\Olorato an, interruptions, Sit ••• (/.,.,.,., /Q",) 

(T,....lofrj 

MI.. SPBAItBIl : Jr there I, • pOiDt 01 
order. let him raiee it. 

(&'II'''J 

. AN HON. MEMBBR: I havo lOt a 
POUlt of Order ,,'iDit bit Point of Order ••• 
(JIII.~'IIJIIIo"'). Our poiDt 01 Order is tbat 
we "til Dot allow them .• "(hrt."",tlo,,,) 

(TNIIJ,laIIOII) 

MR.. SPBAKEa.: What II 
objectioD ? your 

(&w/~"J 

(/"'IIrrUPIIoIII) 

MR.. SPBAKER: Miabt be J will 
decide that. If you will let me do it, I will 
do it. 

. S~Rl H. A. DORA (Srikakulam): 
Sar. htl Point of Order is (lot to allow us 10 
.peat. Please allow tbat Point or Order. 

PROF. MADHU DANDAVATE 
(Rajapur) : Can it be done 1 Ask Mr. 
Speaker whether there can be a Point of 
Order OD Point of Order ••• (JIf'."lIplionl) 

SHRJ H. A. DORA ; Is it a Point or 
Order Dot to alJow the Opposition BeDCbOl 
to apeak? 

17.00 .... 

(lnl,rrll/}llonJ ) 

MR. SPEAKER.: Will you please sit 
down 1 It is tbe same wbich YOU do it.. Both 
wa,. it i. tbe lime. Wbicb rule baa boeD 
violated ? 

[Tran.rIQtIDII) 

MR. SPEAKER: K.indly rOlume your 
seat. 

[Etrrll,h) 

SHRJ S. JAIPAL REDDY: Let me 
formulate my point of order. I have ,iveD 
oodcl of Privilep Motion. (1",,,,.,,,,,,,) 



Ma. SPBAKS.: I have disallowed It .. 

SHill SAlPUDDIN CHOWDHARY 
(Katwa): When you dihUowed tbat? 
(/111,,.,,,,,10111) 

MR. SPEAKER : I disallowed it. 

(,,,,,,,,,,,'o,,,) 
S8"l S. JAIPAL REDDY: But I have 

Dot received it. Sir. 

Mil. SPEAKER : I have seat it to you. 
But even tbat doot Dot bar. 

(/",errll/l,lo., ) 

MR. SPEAKER: I disallowed it. 
Overruled. 

(/",e,,"p, LOlli) 

SHRI S. JAIPAL REDDY: What i. tbe 
rule undcr whlsb lbe Prame M loa.ter IS 
Maklna the slatemeDt 1 (llu,,,llpIJOIJI) 

[TfOlu/allDltJ 

MR. SPEAKER: Why do they stud 
up without any purpose. 

STATEMENT RE: APPOINTMENT OF 
SUPREME COURT JUDGE TO EN· 
QUIRE INTO ISSUES CONNECTED 

WITH FAIRFAX GROUP OF 
UNITED STATES Of AMERICA 

{E,.,II,IrJ 

THE PRIMB MINISTER (SHRI RAJIV 
GANDHI): Mr, Speater, Sir. on 31st 
March, 1987, this Hoo'ble House bad a 
Comprehensive discustiOD on tbe question of 
utihsio. the Pairfal Group of tbe UDit~d 
Slates of America. The Oovernmtot "I.~ 
before the House 'be ioformation that was 
available. Neyertbeleas, questions contiDue 
to be raised. In view of rbe importaDce of 
the Blatter, all controversies must be aot at 
reat. Government, baw, thorerore. decided 
to apPOint. IItt'OI Juctae of dlo SaprtlDO 

St. N, •• 0' 2" .""", eoWl J.,. 10 
..,,. ,._ 0/ "Ir/.z 

Court ID c.oaauItatioa with tbe Boa'" the 
Chier Juatice 01 Jadie to enquire into t. 
in .. conQeCted witb tho above matter .. 

MR. SPEAKER.: No qUOItiODS. There 
II rule 372. 

(/"'ntflpllDlU) 

PROP. MADHU. DANDAVATB 
(Rajapur) : I have seen that. But J .-
to point out to you, Sir, tbat SOlDO 01 .. 
have liven • substantive motion delllaadiDI 
settina up of a HoUle Committee to aquirl 
ioto tbe matter. (InI",lIptlon.s) 

MR. SPEAKER. : Not allowed. 

MR. SPEAKER: Mr Namayal. 

PROF. MADHU DANDAVATB: What 
• bout tbe terms of rererence ? 

MR. SPEAKER.: They will have to toa 
u,. They will tell us. They will folio ... 

( I"Umlptlo",) 

PROP. MADHU DANDAVATB: SIr, 
you a~k. tbe Prime MiDhter .. 'bat will be tbe 
terms of tbe Bnquiry Commission tbat il 
loinl to be appointed. (Intlrruptlolll) 

MR. SPEAKER: Natura))" theJ .nl 
tell us. 

( 1"'lrrupt/olll) 

[Tran,'alloltl 

MR. SPEAKER: Not now •• tbeJ wiD 
tell you on Mooday. 

(E",.llth) 

MR. SPEAKER : I will Uk them to at" 
you. 

·Not reoordod. 



· 2. ~ S S i. rt.. ~PP. 01 
Supreme CI''''' Judge to _tHt"l' !S~Ut of Fairfax 

Mil.. $PEAKBR: NaturaUy, 
teU us. 

(/nte"upt/olU) 

they will 

MR. SPBAKER: No Question. I will 100. after that. 

(In te'l'uptlo,,,) 

MR. SPEAKER : I have listened to } ou. 

[TIVIIII/ot Jon 1 

1 .110 fail to ht-ar, what should I do C) 

MR. SPEAKER: Please see rule 372. 
No questioDI. I cannoc allow. 

(/nler"upllo",) 

PROF. MADHU DANOAVATE: What 
are tbe terms of the one man Commis-;ion 
which they are Kolng to appomt ? 

MR. SPEAKER: Professor Sahib, this 
it wbat I was teIHrl YOIl that. oo 

(b.lt,rupt ion,) 

(Enllilh) 

MR.. SPEAKER: Professor, I am saying 
~hat I wiU ask them to furnish it to you. 

(/n/~"Upllo,,") 

(TtGlUi(lt;lon) 

MR.. SPEA KER : I will ,et it done, YOU 
tate your seat. 

(/nterrup tionJ) 

[BlwIIIh) 

f'ROP. MADHU DANDAVATE: Sir , 
have you ever seen It Commission bein, Ht 
up without terms of reference ?(Inttf,uplJ,)/u) 

SRR) SAIPUDDIN CHOWDHARV: 
Have you seen it, Sir ? 

(/n'",upll"III) 

St. "'. AI,~ 0/ 
Sup""" Co.,,, Jut/wI Itt 
t'nqIHt. 1I.tH' (1/" F"li'!~Jx 

[TralI",'cm) 

MR. SPEAKBR: Tbat b .. to be there. 
That is a must. 

( Int,,,lIptlo1Jl) 

(E",lishJ 

MR. SPEAKER! That bls to be there. 

PROP. MADHU DANDAVATE! How 
do you allow the announcement of tbe Com-
mIssion without the term~ of reference ? 

(Int~rrup' 10",) 

MR. SPEAKER: The rule is clear. 

(Iff 'tr,lIplio,u) 

MR SPEAKER: Notbin. now. 

SHRI JNDRAnT GUPTA (Basirhal): 
SIr, we have no raght to know anything? 

MR. SPEAKER: You have the riabt, 
Sir. that is why I said that. But you cannot 
ask any qur.tion at thi§ tim'!. The rules will 
follow. 

MR SPEA KER : I canDot say an,tbinl. 
It is not my rule. 

(In:trruptlonJ) 

(TranI/aIl""'] 

MR. SPEAKER: Just sit it i. vcry 
simple. 

[Efltll'h) 

SHRI tNDltt\JJT GUPTA: We Ire not 
allowed to alk a linlle question. 

MR. SPEAKBR: The 
permit it. 

SHRI INDRAJIT aU" A : Wby remain 
in rbl. Hou. 7 If I cannot ea,. _,.tbID, then 
wbat is the tlIe , 

(11I~qtl()lU) 
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tbill qaintt tb. ruWa. 

IHIJ IAIFUDDIN CHOWDIlARY: 
You have to follow till rule, Sir. 

MR. SPEAKER: Wbich rule aboa)d I 
follow tbco-thi. ODe or IOmOthiOl elM ? 

(/11"",,,,10.,) 

Ma. SPEAJtSR: I oaJUlOt. You ..... 
aiven tbis rule and I am foUowina tbi. rule. 
If you waat me to follow your ruM, tbeD I 
will clole thi. book. 

SHIU SOMNATH CHA1TBIUEE (Dol-
pur): Wbat is tbe rule, Sir? 

MR. SPEAKeR: Rule 372. It 11,. : 
'. A. statement may be made by a 
Minister on a matter or public impor. 
tance witb the coosent of tbe Speaker 
but no question shall be I,ked at the 
time the stattment is made." 

(/"",ruptloru ) 

t TrlllUlallo,.} 

MR. SPEAKBR: 1 win pt it dODe 

( '"',,.,lIpllo,.,) 

[&till,,,) 

MR. SPBAKEI.: I will convey aod I 
will take It. 

(T,a.,lotloll) 

MIt SPEAKER ~ Tbi. is what I am 
say ina. 
{EngUlh} 

PROP. MADHU DANDAVATB: The 
statement must be IOlf .. conai.tenL 

('"""",tlllltJ)· * 
Ma. lPS'NUa: NotbiDI loti Oft 

record. 

._, ... C'li"~~ hi 
_atrl ",,,. ., 'tII,/ •• 

(1",_"..,tkJ""'" 

Mil. SPBAKBB.: TIle tbiDII be .... 
a.ed I will uk thaD to ..... I will CbDYOf 
to JOU 00 Monday moroiDa. 

• 
PROP. MADHU DANDAVATI!: SIr, 

I am rilin, 00 • point of order. M, point of 
order f. that every statement that I, made 
before tbe House bat to be seen by the 
Speater .'. 

IT,.,I.tIDli ] 

MR. SPBAKER: You liv. me ia 
writina. f will Itt it done. 

(I nl,,,,,,tftnt,) 

(E",llsIt J 
PROF. MADHU DANDAVA'fS: Are 

you sati~6cd ? 

l Tfaulatlo"J 

MR. SPEAKER: You draft a motioo. 

(&tlllll) 

PROP. MADHU DANDAVATB: Sir, 
are you satisfied ? 

[T,.,la,'oll) 

MR.. SPEAKER.: You lift me in writ-
iDI. I will aet it done. 

(/,,'t"II,lIo.,) 

(&wI.,,) 

MR. SPEAKER : I will look into it. 

PROF. MADHU DANDAVATB: S." 
every statement bas to be shown to tbe 
Speaker aDd only with bit permiUiQ,_ Ow 

, i 
statement can be read in tbe House. Are yo. 
satisfied tbat tbe statement ilsclf·coolilteat.' 

(lnltrrllpllo",) 

NIL SPBAKER. : 01. Jt to me lad I 
will pt to tbe bottom of tie tbllla apd ,.., 
ttt 10u know. 
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saRI IttDJ\A!lT GUPTA: Are ,au 
_deled '1 (t.tMIIptltHu) Aecordioa to tbe "*' wblob you read, DO questioD caD be 
.ted. Submission can be mad.. It does not 
meaD Ibat alUbmiaion ClDnot be made. 

( 7;"'''''0111 
MR. SPBAKBll: You live in writinl. 

(/", ...... ptio'lJ ) 

[&,/"111 

SHIU INDRAllT GUPTA: I was lIyiDI 
tbat the rule whlcb you read out precludes 
at (rom askina any question. (Interrup'Io",) 
You ClD" bear me. You put 00 head-
pbone. 

[1' .... ',.'I0Il) 
MR. SPEAKEll : I will, bul the position 

remaio. the lime. Some Doise is tbore. 

(/"'''''l11 Ion,) 

(&tIl.") 

SHRI INDRAJIT GUPTA: You bear 
m, aubmiuioo. If anybody asks a question, 
you Cln debar him (rom ask ina under the 
rule. But if I do Dot ask a quesuon and ooly 
make an oblervation. bow can YOU prevtot 
me from makiDi it under Ibe rule? 

SHal SAJFUDDIN CHOWDHARY: 
That is rilbt. 

SHRllNDRAJfT GUPTA: No obler-
vadOD should be disallowed. 

(1"'''flllJ1Io1l I) 

MR. SPBAKER: Under rule 372, DO 
queltion ... 1 be atUd. at the time tbe state-
ment It made. 

(1",.,.,,,,110"', 
PROP. MADHU DANOAVATJ!: The 

rule i., before every statement is made by t. 
Minister.. it must be seeD by tbe Speaker and 
ooly ir be is .. tisfted. the ,tltemeot may be 
made in tbe House. Are )OU ~adsfied tbat 
tbo statement tbat it made ip ~be JfOllSe is 

eelf.coDllltent? (br'",,,,,,,) That il the 
question. (1.,,,,.,10".) 

Ma. SPEAKER: ThIs II tile ruJt that I 
have quoted. Thi. ia tIM oat, rule .bleb II 
there .. 

MR. SPEAICEIt : Apia. tbe same ruliDi 
it tbere. Wbeo Membon are not utiafted 
with tbe atatemeot made by a M inl.ler for 
auy .Uepd ioaC"CUracy. tbey may live. Dodee 
under Direction 1 ts poiotina out tbe inaccu-
racy. If Members want. disculsion on tho 
statement, tbey mAY table Dotied under rule 
184 or t 93. RaiJin, matten In tbe prb or 
point' of order at tbe time-.tatemoot.il 
made i. Dot proper. 

MR. SPEAKER: Thi. i. your rule, not 
my rule. I am to be luided by Ibis rule. 
There is no point of order. 

MR. SPEAKER : Tbis i. tbe rule book 
J have. 

(l1I1'''lIptio",) 

Mil. SPEA RER : Now Mr. Namlyal to 
speale. 

(/nl'''lIpdo", ) 

MR.. SPEAKER. : This is the only book 
I have which I have to In throuab. Tbrre i. 
no otb« book with me. 

(1"'t,,up,ltnt,) 

MR. SPEAKER: Give me a Dotice, I 
win coasider. 

(r"",,.,,,tlo,,, ) 
SRRIINDRAJrr OUPTA: You blve 

,Jabtl, observed tbat tbe rule 18,. no qUOltJoo 
sbould be aUl\wec,i. The rule .ay' that DO 
quadon would be allowed. I will JK)t uk • 
questiou. J am Dot raisiol a point of order. 
I do not waDt 10 raise a poiot of ordfr. 
(/If",rllpllo",) Whatever cl" J II', '0\1 



• aaot 4i11l1oW It ...., tile nail. 0a1Y ..... 
doaIaad poiDU or order art DOt 11 ...... 

(btI.,,.,,,,.,.,) 
Mil. SPBAK.BI.: Whatlftl' ,00 ba ... 

ai- me, I am lookiDI into it. WbatoYer 
next JOU wil1 &lve to me I will look iato it. 

(/",,"IIP'Io,,, ) 

MR. SPBAKBIl: You live it to me in 
writioaand I wiU CODlider It. 

SHRIINDRAJIT GUPTA: Wby tbould 
I lift it ia ""ltlDI? You can bear me j .. , 
DOW. 

MR. SPBAKBR: No. Not at tbil time. 

( 1."".".",) 

MR. SPEAKEll: Mr. Namual to 
speak. 

RBSOLUTION itS : ECONOMIC 
POLICIBS-Co",d. 

I Tra",lallD,,) 

snRI P. NAMOY AL (Ladakh): Mr. 
Speaker. J do DOt .upport tbe resolution 
brOulht before tbis Houae reprdiD, wrona 
ft'Olicics or tbe Oovernment. I oppose it. Be 
It the economic policy. iodustriaJ poIic, or 
any other poUcy of tbe Government ••• 

(/IIIm",rlo .. ) 

[F..,lIlh] 

M R, SPEAKER: I will allow wbat 
t'Omes onder ru .... What IoeI beyond rules. 
1 will Dot allow. 

(/"',rruptlo", ) 

MR. SPEAKBR: I will do IOmetbina 
wben tbe time comes. Write to me aD~ I will 
allow you. 

MR.. S~AKBR: Nothioa wultOn. 
loet CD rcconI without lDJ peaD'-io". 

( """"""",) . 
II' 

MR. SPEAKER. : I MIl allOW what .... 
UDder the ru... What dOlI Dot COIN .... 
tbe ru~f J caDDot. 

(/111.,."",II1II,) 

MR.. SPBAICBR : otYe me III ......... 
Not allowed. NotbiDl aoes GO record. 

( ''''''''''''''; 
MR. SPBAKBR: No ,omt of order. 

(J"',r""t"'III) . 

(TfC."a,ID,,) 

MR.. IPBA.lC.Bll: What caD I do ? 

[&,",11) 

J caDDOt do anytbiDi except (olio-iDa 
tbis book. 

( Int,rruptlll .. ) 

MR. SPEAKER: I will Dot break tbe 
ruin. J "ill follow your rule, Dot miDe. 

(r ,.""""'0",) 
MR.. SPEAKER : Give me under Rule 

193 or under Direetioo 11 S and I will consi-
der it. Tbat is aU. Notbilll 1001 on record. 

(I"'''''' I/o".) 

MR. SPEAKER; At tbis time, Profaaor 
Sahib, not allowed. 

(/",,,.,upt '0"') 
MR. SPEAKBR: You live me UDder 

Rule 193 or uDder Direction It S aDd I will 
consider it. 

MR.. SPEAKER: Notbina do ... Oi .. 
me under R.ule 193 or uDder DirecdoD Its 
.ad I witt consider it very .ympadl,*,lly~ 

( Int"l1lptlolll) 

PROF. MADHU DANDAVATB: 10 
your presence in the !Dornin.. the MIaIIW .. 
of Stale for Fia.oce .id that he wiD .... 
full statement in the even'ol. 

'Not recordod, 
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MR. SPBAK_: ',f.bat" wbat it is. 

tHe MINISTER OF PARLIAMBN-
TARY AFFAIRS AND MINISTER. OF 
FOOD AND CIvIL SUPPLIBS (SHRI 
~ K..1t. 8~GA~: Sire) J •• raililll a 
Pomt 01 Ofdor _dor aWe 3 SO .•. 

(1111.,.,10",) 

MIt S~&Bll: Not allowed. I bave 
Dot .i1owed bim. 

(1"",rupI/o",)·· 

MR.. SPEAKBIl: Professor Sahib, I 
haYe oot allowed him. 

t[",,"upliollJ) 

saRI H. K. L. BHAGA T: I want I 
rullOI OD my Point of Order. Why cannot 
I raise I Point of Order? 

(I"'~lIplioru) 

Mil. SPEAKER: I bave Dot allowed 
him. As you are speakinl, he is also speak· 
ina. What can I do 1 

MR. SPEAKER: 1 have Dot allowed 
aoybody. I bave allowed only Sbri P. 
MIIDIY'1. 

SHIU P. NAMOYAL: Mr. Speaker. 
Sir, 10 far u tbe question of implementation 
11 CODCeroed, tbe Government should pay 
attention towards it also and in the matter 
of economic policies of the Government. the 
Slate Oovemmoat should also belp in tbeir 
imp1ementatioo~ 10 my view the mODitorio, 
lyateml of tbe CentraJ Government, the 
State Government and the people is weak. 
The Government sbould pay attention to-
",,<II it also. It caDnot be said that tbe 
iD~ .. uilai policy of tbe Oovef'Pmeat i, wrona. 
Jf Clqgot be said that the aari~lt .. ral policy 
or the l

20 Pojnt prosramme of tbe Govern-

·~ot rceordcd. 

.. ",,.JIM ; 
ECtI_."~. 

.... is WI'OD,. Trlae poUdeI of .. Gown-
meat .. tD .. iatereII of .. people. Oar 
industrial arowtb iI iocreuiol. You do DOt 
rocoanised tbe tour· lDdustrial arowtb in 
there. It bu ,ooe up from 3.5 to 'per cent 
aod it iI bqpod daM It "'ill increa. to 7 
pqr r.oot. So it caQJOC be aid that tbe 
countrY i. DOt makioa ptOI .... (/.,..,,,,,-
Ito.,). 

[£.will"] 

(/1I1 • .,IIP#01l' ) 

MR.. SPEAKER: He is 1pea.kiJw OP tbO 
Pmate Members· ResolutioD. 

(r",,,,uptlo1l, ) 

MR. SPBAKEll : Ir you allow me. I will 
JistCD. 

MR. SPEAKER: You live me notice 
ander Rule 1 91 or Direction 11 S ••• 

(In/lrruptio,,' ) 

MR. SPEAK..BR: You live me notice 
under Direct jon II ~ or Rule 193. or Rule 
184 .. 

MR. SPEAKER: I will consider it under 
Direction J J S, Rule 193, Rule 1984. What. 
ever you say, I win consider. 

(/'f1errllPlions) 

Ma. SPEAKER: Not at this stap. You 
can give it to me. 

(/,,'.,.r., I"",) 
MR. SPEAKER: J have Dot made aD)' 

rule now. Thi, is in tM book. 

[Tranl/Dtlo·1 

SHRI P. NAMGYAL : So YOU can nOC 
say it is wrona. 10' tbe devclopina countries 
tbe rate of inflation i. 30 per cent wboreal 
it is 2 pet cent in our country. Ia view 01 
tbil you cannot II, that d1e ecoDOIDio 
powdl ill &be oouatq II DOt tatltflCtOtJ. 
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1 Ut/l,j) 

MR.. SPBAKEB.: 1 h{&v.c liven you all 
tbe opdons. AU tbe avonUCI are OpeD to you. 

(/n,.,rllpflo'lJ ) 

Mil. SPEAKBIl: This statement is Dot 
closed Cor all timo. You caD come. Wbo il 
debarrioa you? But Dot DOW. I 1m Dot 
closio. the door. The diSCUllioD is OpeD for 
you. You are welcome. But Dot at thit time. 
No. Notbtol doiDI· 

(Inl,""ptloIU ) 

MR. SPEAKER: I am ,tickinl to my 
promise. I never break my promise. 

Not' allowed. 

(/nl,,,uptlo.,) 

SHRJ INDRAJIT GUPTA: If we gIve 
Dotices uDder Rule 184 or t 93, will you 
assure UI tb., you will allow? 

MR. SPEAKER: J do not assure. 1 will 
go accordm, to the rules and I will do what-
ever is need.d accordina to tbe rules. I ba ve 
never vitiated from that. I never vitiate. 

SHRI INDRAJIT GUPTA: Do you 
Buure tbat you will allow us a discussion? 

MR. SPEAKER: Why should you ask 
me: tbat ? You can ask me wbetber I will 
consider it or not. I wiJI consider it accord-
ing to the merits. So simple it is. I have 
never said tbat I will not consider it I will 
be very fajr. I am nOt loin. to take any 
sides. Do not worry. No problem. No prob. 
lem with me on tbat IC'Ore. I will coDsider it 
purely 00 merits and I will decide IQCOrd .. 
illgly. 

(/111,,.,.,10,,,) 

MR. SPBAKBR : No point or ord~r. 
(TrIJnJ[GtiOllJ 

. SHRI P. NAMOYAL: Mr. Speaker, 
Sir, I Would like to request the Bon.,N.iai",r 

tbat to implemcot the policy of tbe OOV ..... 
meat ••• 

( 11I1."lIptio",) 

SHR.I P. NAMGYAL: 1 wu reqUOltiDa 
the Hon. Mini",ter tbat tbey should not 001, 
stick to tbe statistics aQd if tbey 1(Nlt 119 att 
the oolley of tbe Government impl.~ ... ",. 

lBlwIIth) 

MR. SPEAKER; J will consider. Ploue 
resume your stltS. I have made it amply 
cleaf Tbere is DO ambiguity anywhore. Give 
me aortbioa. and I will cOQlider. 

( '"'nruptlo,,,)·· 

MR. SPEAKER: NothiollOeI OD ..•• 
cord NotbiDi dOinl. Not alJowed. 

( Inltrrllptiolfs)·· 

(Tra,,,lallon) 

MR. SPEAKER: J have said .lb., I 
would allow it later; tben YOU can aay. Wby 
do you do I his. 

MR. SPEAKER: 1 have said, you Deed 
Dot bother. Kindly sit patiently.' bave said 
tbat I would consider it accordioa to tbe 
rules. You need not worry. 

( '.""Ilptloll,) 

[FA,II'''1 

MR. SPBAKER : I will do wben the tUne 
comes. 

(1"',,,upl/o,,, ) 

MR. SPEAKER: Nothiq is allowed. 
Nobody i. allowed. 

(Int~r11lp'ltJlU) •• 
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,,.,.,,,111,10.) 
MI.. SPEAKER: You live me iu _rit-

iDa. I .UI eet it discuaaed. Please reaume 
your •• 1. 

MR. SPEAKER; You ,ive me in wril-
iDa. I wtD act it discussed. 

MI.. SPEAKER: I bave never reluted 
you. You aive me in writiol. 

( ',IIerrupllo",) 

SHRI SOMNATH CHATTERJEE: I 
bave liven in writiDI. 

( l"/~,r",ptlo"$) 

MR. SPEAKER: You can bave a dis-
cussion on it. There is no problem. You li\le 
it to me and I will allow you. 00 problem. 

(T,.,hI"tm) 

MR. SPEAKER: This is not tbe way. I 
aumot do it. 

(/nt.rruptlo",) 

MR. SPEAKER: You waot to set it 
done just DOW. This is Dot tbe way. It can-
Dot be dono today. 

(In',rfllptlons) 

MR. SPEAKER: I can consider it, 
tbere II DO problem in tbat. 

(/"'''1111' ""',) 

MR. SPEAKER : I will ,0Dlider it. 

I T,,,,,.latio" ] 

MR. SPEAKER : Kindly take youf &eat. 
It iI no use staUina tho proceedjo. of the 

1!.tJNII1fIIc PtllI. - C_tl. 
Hou •• I haft Dot ret a*' you. I haft DOt 
c10eed your IveaUCI wbich are Iyailable to 
you. 

MR. SPEAKER: It it Dot. question of 
my sadafactioo .• (/",,".'1011') Notbioa t. 
allOWed. I ha,e not aUowed It. 

(T,.s/otlo,,] 

MR. SPEAKBR : Wby dOD't you bear 
me (InkTrllptItJIII). 

(&Ills"] 

MR. SPEAKER : Not allowed. 

(Trtmllatlon) 

MR. SPEAKER: If you don't want to 
bear me, it is upto you. 

(I" ",ruptlo n, ) 

MR. SPE"KER : I bave Dot done il. 

(I"'"""pllo,,,) 

I Enrlllh) 

MR. SPEAKER : It is Dot me who bave 
done it. (In'errIlJl1io",) ••. Not allowed, 1 
bave Dot allowed anybody .• (lnt,,.,uptlo,,.) *. 

MR. SPEAKe.R: J caD 001, .. )' •. 
(III I. ""I't 10" I' Wby are you sbol.ltina? Not 
aUowed. 

MR. SPEAKBR : Avenues have Dot beeD 
closed to you. Doors are Dot closed to you 
and you caD bave ample dilCUllioo, but 
under the rules. So limple it is. Not DOW. 
Dot lite thi.. I CaDnot be burried like this. 
I am Dot barriol anybody. But Dot like tbil. 
I caD not break abe rules today. I caooot ao 
accordiDI to tbe whims, I am JOina accord1a8 

··Not recorded. 
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to tbe book aDd 1 wiU 10 ~iD8 to tbe 
book aDd I will CODsider flbat ba. beoo '"_ 
to mo. 

Mil. SPEAKER: It it under coasidera-
tioo aad I will cODiider it. 

(Inl,,,ul1'Io,,,) 

MR. SPEAKBR: At tbe moment my 
decisions very clear. I have made it amply 
clear. At tbe moment wbat I bave Kid is 
tbat I "HI consider tbis and J can aUow a 
di.scuuioo. There is DO problem. 

(/IIte"up,lon" ) 

MR. SPEAKER: Wby are you tryina to 
push me to a PMilion where I bave 10 break 
the rules? Why art you lryin. to be (unny ? 
I have liveD )'ou ample assurance tbat I will 
consider il. Do not worry about tbat. Why 
are you insisling Ihat I should break tbe 
futes ? I am Dot bappy. I am Dot at all 
bappy. You are tryJn, to dictate to me and I 
am not soioa to be dictated to. 

(Int",upllolIS) 

MR. SPEAKER : I will do fun justi~. 
There is no problem. 

(r"t,"uptloll,,)· • 

MR. SPEAKER : Not allowed. 

(ItrtlrfUptlDlIJ) 

MR. SPEAKER: In their consideration 
it is full. 

MR SPEAKER.: They,say it is a fuJi 
statement. 

MR.. SPEAKER. : Early momioa. we had 
tbe annOUDCemtnt tbat tbe Finance Minister 
will make a 'tatement. 

(Inl'rI1Iptlo",) 

··Not reoorded. 

MR. SPEAK.SR.: Tbere i. ootblol, ~ 
see.. J aid that there was •• ta.meat ear., 
moraiDI tbat a .tatemeot will be Olade at $ 
o'clock. 

MR. SPEAKER. : Tbe question it they 
came and said tbat tbey wouJd mike a stato-
mont Ind tbe Finaacc Minister baa made • 
statement. In their opinioD, tbey IIY it i •• 
full statement. Not my opinion; it i. their 
opinion. 

(lnkrrtlptlo1U) 

MR. SPEAKER: Listen now, wily cu" 
you have patience for a miou te ? 

(III ,."upt 10") 

MR. SPEAKER: I have lot DO opiaioa. 
I wiJlJo upholdinl what is accordin. to the 
book and I will live you fuJI advaotap or 
what tbe rult's say aDd I will consider a8)'-
tblDI whicb you give to me. There is DO 
barriol aDd there is no ctOliDI of the door. 

(/"''''lIplloll' ) 

MR. SPEAKER: I win allow. don't 
worry; we can discuss it. Why do you want 
to brt'ak tbe rules unnece~saril, ? 

(I "tetrllp ,'olU) 

MR. SPEAKER: Tbis is what they .. , 
is a full statement. If you ba ve lot anytbJnp. 
you live me and , \\ ill allow a discuJlion; 
no problem, but Dot at tbis stage. 

(I"terrupt 10111) 

MIl. SPBAKER. : I wlll allow you later 
on but Dot DOW. If they had Dot aJvea it. I 
'WOu"" have pulled tbem up. But they bave 
liveD (be statement. So. you bave tbe riabt 
to a discU9SioD. I am not barrins that rlabt. 
I yesterday pulled them up and 1 GIlD do it 
again provided tbere is somelhiDa. I win 
allow you everytbing which cornea uDder the 
rule •. No problem. 

THE MINISTBIl OF pl-au,,-
)ABNTAIlY AfPAIRS AND MtNIR'Ba 



273 PaPl" Lald- Co",d. CHAITRA 13. 1909 (SAKA) Pap'" Lold-Co,.td. 274 

[Trans lallon ] 

I bave aid I will Dot do a wro~1 thina· 

(l"i"",plloll.) 

,. 
MR. SffAKER : J will use that. I have 

used it. I am not a(laid of anytbiol. I have 
not barred any discussion, and I will nOl bar 
aoy diSC:UllioD which i. uDder lbe rules. 

MR: SPEAKER: II i. a clcar under-
st.ndiDB when I am DOl anowioa anybody, 
it doe. DO' (onn part of tbe re,ord. 

MR. SPEAKER: I will do that. Tbere 
il no problem. I will do proper justice. Yest 

tbat is what I am doinS . .. 

MR. SPEAKER.: Mr. Namgyal. you 
can eootinuc next time.. 

( 1""',lIptlo",) 

MR.' ~PEAKER : I live you my 
a~5urlDCe that I will consider everytbiDl on 
merit and I will decide IccordiDlly. 

MR. SPEAKER: Nothinl doinl. Don', 
worry. DOD't Ict oft'codcd. aoy time, I will 
do it acCordinlly. No problem. 

PAPERS LAID ON THE TABLE-Conld . . 

NotUk.don aDder CUlloms Act, 1961 

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI JANAk-
DHANA POOJARY) : I be! to lay on tbe 
Table a copy each of Not1f\c8tion Nos. 160/ 
81 CUSh)m) and I b) /8' Custom! Hin<1i 
Dnd Enghsb' versions) ptl~)ished in Gazette 
or'lndi~ daled the 3rd Apral. 19M 7 wge(her 

" 
. with aD explanatory memorandum regarding 

exemption 10 how brjquctted iron (HDI) 
wben imported into India for usc in intq-
rated steel plaDti from the basic customs 
duty in excess of t, per cent ad va/DIem, the 
whole of tbe additional duty of CUlloms and 
auxiliary duty of customs in exces. of 2S per 
ceDt adv%rem under section 159 of tbe 
Cuatom. Act. I 962. 

[Placed in LibrarJ. 56e No. LT-4136/87] 

MR. SPEAKER: House will observe 
6th April as patHamentary holiday. 

SHRJ SAIFUDDJN CHOWDHARY! 
Wby ? What for 7 

MR. SPEAKER: I tbought they have 
consulted you. 

(1""".,,/)110"') 

MR. SPEAKER: If you dOD', want. J 
doo·, WIDt. 

SHRI H. K. L. BHAGAT: HOD'ble 
Membe!s expressed I desire Mr it. If they 
do Dot wlnt it ••• 

I 

MR. SPEAKER: •. we will not do it. 
1 thou.hl ••• (/n'~"lIp"D".f). 

MR. SPEAKER: No, I ,bougbt that 
this was a consensus, 

to 

SHRI ·AMAL DATTA (Diamond 
Harbour): We were Dot consulted. • 

" (/"''''"11;0'11) 

MR. SPEAKER: No problem. We will 
meet 00 6tb. • 

(/"terrupt;onl) . 

MR. SPEAKER: The House now stands 
a.djourned to re-assemble OD Monday. tbe 
6th at 11.00 AM. 

18.02 brl. 

TM l.nk .(iahha t1r~" adjn"'"fld rill 
EltVrn 0.1 I;,r Clork un Mundu)" 

April 6. J987 JChai1ro 16, 
1909 (Sakll) 
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